
 Third  Series, Vol.LIV, No.42  Tuesday, April
 19  966

 Chaitra  29,  888(Saka)

 LOK  SABHA

 DEBATES

 (THIRD  SERIES)

 Vol.  LIV,  1966/1888  (Saka)

 April  76  to  April  29,  4566/Chaitra  28  to  Vaisakha  9,  7666  (Saka*},

 Fourteenth  Session,  1966/1887-88  (Saka)

 (Vol.  LIV  contains  Nos.  ‘4I—50)

 LOK  SABHA  SECRETARIAT

 NEW  DELHI



 CONTENTS

 No.  42—Tu:sday,  April  19,  966/Chaitra  29,  I888  (Saka)
 Oral  Answers  to  Questions—  COLUMNS

 *Starred  Questions  Nos.  1187  to  r490,  7793  and  I96.  IISTI—43
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  rrgr,  ‘192,  I494,  7795  and  II97  to  ‘1216  I4544—6I
 Unstarred  Questions  Nos.  3856  to  3888,  3890  to  3898  and

 900  to  3930  I9§6L—II6I2

 Callinz  Attention  to  Matter  of  Urgent  Public  Importance—
 Reported  communication  from  World  Bank  Re.  foriegn  participation

 in  fertilizer  deal  +  ‘11612—28
 Release  of  Member  (Shri  P.  Kunhan)  74628
 Papers  Laid  on  the  Table.  ‘11628-29
 Batimates  Committee—  7

 ‘

 Hundredth  Report.  7629
 Re:  Motion  for  adjournment—

 (Query)  मु  7629
 Order  of  Discussion  of  D:mands  for  Grants.  630—35
 Re.  Statement  about  firing  on  Adivasis  in  Panchmahal  District  of

 Gujarat.  +  11635—36
 Demands  for  Grants  -636—775

 Ministry  of  Liv5sur,  Employment  and  Rehabilitation  !636—-67
 Shri  Jagjivan  Rams  7  .  11636—65,
 Ministry  of  Food,  Agriculture,  Community  Development  and  Co-
 operation  .  3667  775  11787—92

 Shri  C.  Subramaniam  11670--73
 ShriP.  K  Deo  11673—82
 Shrimati  Vimala  Deshmukh  -I696—700
 Shri  Maniyangadan  ‘1170006
 Shri  Sarjoo  Pandey  11706—18
 Shri  Humayun  Kabir  II7(8—32
 Shri  Tula  Ram  II732—37
 Shri  Vishram  Prasad  1173745
 Shri  Inder  J.  Malhotra  ‘II745—S1_
 Shri  0.  0.  Puri  II75I—57
 Shri  Bhajhari  Mahato  1175760
 Shri  Man  Sinh  P.  Patel  I:760—67
 ShriShinde.  मु  11768—755  178792,

 Statement  re.  Delhi  Bandh  II775—86
 Shri  Nanda.  पु  1175-78)  11785 —86

 *The  sign  +  marked  above  the  name  of  a  member  indicates  that  the  question
 was  actually  asked  on  the  floor  of  the  House  by  him.

 290  (ai)  LSD—.



 LOK  SABHA  DEBATES

 AISI  +

 LOK  SABHA
 Tuesday,  April  19,  966/Chaitra  29,

 888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr,  Speaker:  Shri  D.  N.  Tiwary.

 ett  बिगड़ो  :  प्रत्यक्ष  महोदय,  राज
 दिल्ली  बन्द  है,  लोक  सभा  भी  बन्द  कर
 दीजिये  t

 sit  Wo  ला०  द्विवेदी  :  वहां  जा  कर
 देखो  ।
 Shri  D.  0.  Sharma:  The  whole  life

 of  Delhi  is  proceeding  normally.

 Mr.  Speaker:  Order,  order.
 called  Shri  7.  ऐप,  Tiwary,

 पशु भों  की  लाज्षों  का  उपयोग  में  लाया  जाना

 *1187.  श्री  हवा  Ato  तिवारी  :
 क्या  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 I  have

 (क)  क्या  पशुओं  की  लाशों  को  उपयोग
 में  लाने  की  कोई  योजना  सरकार  के  विचारा-
 धीन  हैं;

 (ख)  कया  खादी  तथा  ग्रामोद्योग  आयोग
 के  मंत्री  ने  ऐसा  कोई  सुझाव  दिया  है  कि
 पशुझों  की  लाशों  से  कितनी  कौर  कौन  सी
 वस्तुएं  बनाई  जा  सकती  हैं;  कौर

 ‘T1512,

 (ग)  यदि  हां,  तो  उनका  प्रयोग  करने
 के  लिये  तैयार  की  गई  योजना  की  मुख्य-मुख्य
 बातें  क्‍या  हैं  ?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Devel  t  and  C  tion  (Shri
 Shyam  Dhar  Misra):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  the
 House,

 STATEMENT  ,
 (a)  Certain  steps  have  already  been

 taken  to  utilise  carcasses  of  animals.
 These  are  (i)  establishment  of  model
 training-cum-production  Centre  for
 training  in  hide  flaying,  curing  and
 carcass  utilisation  at  Bakshi-Ka-Talab,
 Lucknow,  (ii)  establishment  of  an-
 other  similar  training  centre  in
 Andhra  Pradesh,  and  (iii)  establish-
 ment  of  charmalayas  in  gosadans.
 Under  the  Fourth  Plan  it  is  proposed
 to  set  up  35  carcass  utilisation  centres
 and  26  new  gosadans  with  well-equip-
 ped  charmalayas.

 (b)  and  (c).  No  new  suggestion  has
 been  given  to  Government  by  the
 Secretary,  Khadi  and  Village  Indus-
 tries  Commission.  The  problem  of
 carcass  utilisation  was,  however,
 recently  discussed  at  a  meeting  with
 the  Commission  and  others  concern-
 ed.  The  meeting  recommended  estab-
 lishment  of  carcass  utilisation  cen-
 tres  of  different  capacities.  The  re-
 commendations  have  been  forwarded
 to  all  ned  for  impl  tation

 Shri  D.  N,  Tiwary:  May  I  know
 whether  Government  is  aware  of  the
 extent  of  animals  which  die  every
 year  in  villages  and  towns  and  remain
 uncared  for  for  a  long  time?  They
 sometimes  carry  or  spread  diseases
 also.  What  action  is  taken  to  collect
 them  and  utilise  them  to  the  best
 advantage?
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 Shri  Shyam  Dhar  Migra:  It  is  esti-
 mated  that  about  88  lakh  carcasses  of
 large  animals  are  available  annually. But  it  is  a  fact  that  hardly  one-third
 of  them  are  properly  utilised.  Gov-
 ernment  has  already  set  up  a  centre
 for  training  in  hide  flaying,  curing and  careasses  utilisation  of  Lakshi-
 Ka-Talab,  Lucknow;  Recently,  we
 have  set  up  another  centre  in  Andhra
 Pradesh.  In  the  Fourth  Plan  we  have
 a  programme  to  set  up  35  carcass
 utilisation  centres  and  26  new  gosa- dans  with  well-equipped  charma-
 layas.  These  are  the  steps  we  ave
 taking.

 Shri  D.  N,  Tiwary:  May  I  know
 whether  the  Government  have  any
 idea  of  the  extent  of  economic  gain
 by  utilising  the  carcasses  which  now
 Bo  waste?

 Shri  Shyam  Dhar  Misra:  Two  or
 three  years  back  a  committee  on  uti-
 lisation  of  animal  and  agricultural
 waste  "Was  set  up  by  the  Planning
 Commission  under  the  Chairmanship
 of  Shri  Randhawa,  That  Committee
 has  cstimated  that  the  annual  loss
 comes  to  the  order  of  Rs.  26  crores
 from  these  animals  alone.  I  have  al-
 ready  mentioned  the  steps  we  have
 taken.

 at  विश्वनाथ  पाण्डेय  :  कभी  जो
 विवरण  मंत्री  महोदय  ने  सदन  पटल  पर
 रखा  है  उसमें  लिखा  है  कि  चौथी  प्लैन  में
 35  कार कस  यूटिलाइजेशन  सेन्टर  और
 26  नये  गोसदन  खोले  जायेंगे  ।  मैं  जानना
 चाहता  हूं  कि  इसमें  कुल  कितना  धन  लगेगा  :

 करो  पनाहघर  मिथ :  35  कार कस
 यूटिलाइजेशन  सेक्टर्स  की  जो  एस्टिमेटेड
 कास्ट  है  वह  94  लाख  50  हजार  ०  हैं
 आर  26  नये  गोसदनों  की  पूरी  संख्या  तो
 मेरे  पास  नहीं  है  लेकिन  एक  गोसदन  में
 लगता  है  ]  लाख,  25  हजार  रु०,  जिस  में
 नानरिकरिंग  हैं  80  हजार  रु०  कौर  बाकी
 रीजनिंग  है  t

 Shrimati  Savitri  Nigam:  Keeping  in
 view  this  complicated  problem,  may  I
 know  whether  Government  is  intend-
 ing  to  set  up  a  separate  commission
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 for  expediting  this  work?  If  the
 answer  is  in  the  affirmative,  what
 would  be  the  duties  of  this  commis-
 sion?

 Shri  Shyam  Dhar  Misra:  There  is  no
 proposal  to  set  up  a  separate  com-
 mission  only  for  this  purpose.  This
 aspect  of  the  programme  is  taken  care
 of  by  the  Department  and  the  Khadi
 Commission.

 Shri  Shree  Narayan  Das:  May  I
 know  that  the  Khadi  and  Village
 Industries  Commission  and  the  vari-
 ous  State  Boards  are  selling  chappals
 and  shoes  ‘made  of  dead  animals’
 leather  but  may  I  know  whether  any
 assessment  has  been  made  by  the
 Government  of  the  extent  to  which  the
 skins  of  deaq  animals  are  at  present
 utilized?

 Shri  Shyam  Dhar  Misra:  That  assess-
 ment  is  given  in  the  report  of  the
 Committee,  which.I  mentioned.  I  do
 not  remember  the  figure.

 श्री  सर  पाण्डेय  :  में  जानना  चाहता
 हूं  कि  गांवों  में  जो हरिजन  लोग  इस  प्रकार  के
 कार्य  करते  हैं  कया  उनको  सहायता  दे  कर
 इस  काम  को  करवाने  में  कोई  कठिनाई  है  t

 श्री  द्यामधर  सिर  :  जेसा  में  न ेबतलाया
 यह  सहायता  देने  के  लिये  ही  ट्रेनिंग-कम-
 प्रोडेक्शन  सेंटर  कायम  किये  जा  रहे  हैं  t
 हमने  35  ऐसे  सेन्टर  चौथी  प्लैन  में  खोलने
 की  योजना  बनाई  है  ।  इससे  लोगों  को
 ट्रेनिंग  भी  मिलेगी  और  इन  चीजों  का  उपयोग
 भी  होगा  t

 sit  बिगड़ो  :  क्‍या  मंत्री  महोदय  के
 इल्म  में  यह  बात  भी  है  कि  पंजाब,  राजस्थान
 कौर  दिल्‍ली  के  गिर्द  नवा  में  हरिजनों  में
 कुछ  ऐसा  प्रचार  चला  कि  मुर्दे  का  चमड़ा  न
 उतारा  जाये  शौर  गांवों  में  मुर्दा  जानवरों
 का  चमड़ा  उतारने  के  काम  में  कोई  प्रगति
 नहीं  हो  रही  है  जिसके  कारण  बहुत  सा
 पशुधन  का  चमड़ा  बेकार  जाता  है  t  क्‍या
 सरकार  इस  चमड़े  को  बचाने  के  लिये  ऊंची
 जाति  के  लोगों  से  इस  काम  को  करवाने
 का  प्रबन्ध  करेगी  |
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 att  हलधर  मिश्र  :  यह  बात  सही  है
 कि  किन्हीं  जातियों  में  ऐसा  प्रचार  हुआ  है,
 और  ऐसा  न  केवल  पजाब  में  हुआ  है  बल्कि
 पूरे  देश  में  हुआ  है  कि  एक  जाति  द्वारा  चमड़ा
 उतारना  छोटी  भावना  है  इसलिये  ऐसा  न
 किया  जाये  ।  इसका  कुछ  बुरा  'भ्र सर  भी
 हुआ  ।  इसीलिये  सरकार  सहायता  दे
 रही  है  कि  कुछ  मशीनें  वगैरह  लगाई  जायें  tv
 जहां  तक  ट्रेनिंग  सेक्टर्स  का  सम्बन्ध  है  दो
 कायम  किये  जा  रहे  हैं  कौर  35  कौर  सेंटर्स
 लगाये  जाने  की  बात  चौथी  प्लेन  में  है  जिसमें
 मशीनें  वगरह  लगाई  जायेंगी  ।  उससे  काफी
 उत्पादन  होगा  और  लोगों  को  सहायता  भी
 होगी  ।

 Package  Districts  of  States

 +
 *1188,  Shri  Subodh  Hansda:

 Shri  M.  L.  Dwivedi:
 Shri  S.  C,  Samanta:
 Shrj  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:  *

 (a)  whether  the  package  districts
 of  all  States  have  yielded  good  crop
 this  year;  and

 (b)  if  so,  how  much  production
 has  been  increased  in  comparison  to
 last  year?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b).
 Complete  information  about  the  esti-
 mates  of  production  of  crops  for  1965-
 66  is  not  yet  available.  It  will  take
 some  more  time  before  the  required
 information  can  be  furnished.

 Shri  Subodpn  Hansda:  Could  we
 know  the  per  acre  input  for  the
 package  programme  areas  for  the
 current  cropping  year  which  has  just
 now  passed  and  what  was  the  per-
 acre  input  for  all  these  areas  when
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 these  were  not  under
 programme?

 Shri  Shyam  Dhar  Misra:  It  is  a
 very  general  and  large  question  but
 I  will  attempt  to  answer  this.  Per
 acre  input  in  terms  of  money  in  the
 case  of  paddy  is  about  Rs.  240  which
 was  only  Rs.  00  to  Rs.  20  when  it
 Was  not  covered  by  the  package  pro-
 gramme.  In  the  case  of  wheat  also,
 it  was  about  Rs.  100;  it  was  less.  As
 regards  fertilisers,  a  statement  ig  just
 before  me  and  I  may  say  that  in  -960-
 6]  when  this  programme  was  started
 the  input  of  nitrogen  (Am.  sulphaie)
 in  the  case  of  Aligarh,  per  hectare
 was  only  2.9  Kg.;  now  it  is  28.8  Kg.:
 in  Ludhiana  it  was  3.9  Kg.;  now  it
 is  83:2  Kg.

 507  Subodh  Hansda:  As  I  under-
 stand  from  the  Ministér  that  there  is
 heavy  input  in  the  package  pro-
 gramme  area,  I  would  like  to  know
 the  ratio  of  input  and  outout  in  all
 these  areas,  the  ratio.  of  production.

 Shri  Shyam  Dhar  Misra:  There  were
 composite  demonstrations  in  1963-64
 and  it  has  been  estimated  that  in
 West  Godavari,  for  example—I  can
 give  about  all  the  other  3  districts
 but  I  am  giving  only  one  or  two—for
 paddy  with  an  investment  of  Re.  I/-, the  return  was  Rs.  19;  in  the  case  of
 wheat,  in  Aligarh  with  an  investment
 of  Re.  l/-  the  return  was  Rs.  2.7;  in
 the  case  of  Shahabad,  with  an  invest-
 ment  of  Re.  l/-,  the  return  was
 Rs.  3.3

 sit  म०  ला०  द्विवेदी  :  में  जानना
 चाहता  हूं  कि  यह  पैकेज  कार्यक्रम  सब  से
 पहले  किस  किस  जिले  में  प्रारम्भ  किमी  गया
 और  इसमें  एक  वर्ग  में  टापने  कितना  व्यय
 किया  ।  जिन  जिलों  पर  यह  व्यय  किया  गया
 उनकी  पिछले  वर्ष  की  प्रगति  की  रिपोर्ट
 जो  मंत्रालय  के  पास  नहीं  पहुंची  है  उसके
 क्या  कारण  हैं  ।  जब  व्यय  सभा  है  तो  कार्यक्रम
 की  प्रगति  की  रिपोर्ट  क्‍यों  नहीं  मंगा  ली
 जाती  ।

 the  package

 शो  इयामघर  मिशा  :  में  ने  यह  नहीं
 कहा  कि  प्रगति  की  रिपोर्ट  नहीं  मिलती  v
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 प्रगति  की  रिपोर्ट  बराबर  मिलती  है  ।  सवाल
 यह  था  कि  इस  साल  गत  वर्ष  की  अपेक्षा
 कितना  अधिक  उत्पादन  हुआ  है  |  इस  साल
 का  जो  रबी  का  उत्पादन  हैं  वह  जून  या  जुलाई
 के  पहले  पता  नहीं  चलेगा  ।  इस  लिये  मैंने
 कहा  कि  कम्प्लीट  इन्फार्मेशन  नहीं  है  |
 बराबर  स्टेटमेंट  जाते  हैं  शौर  मेरे  पास
 स्टेटमेंट  हैं  ।  भ्रमर  कोई  सवाल  पूछा  जाये
 तो  मैं  उस  के  बारे  में  बतला  सकता  हूं  ।

 क्रि  Ho  ला०  द्विवेदी  :  मैंने  पूछा  था
 कि  कब  प्रारम्भ  किया  गया  कार्यक्रम  और
 उस  पर  कितना  रुपया  व्यय  किया  गया  था  av
 इस  का  उत्तर  नहीं  दिया  गया  ।

 ब्रायन  महोदय  उन्होंने  कहा  है  कि
 पिछले  साल  से  हुआ  है

 शबी  स०  ला०  द्विवेदी:  नहीं  बतलाया  है।

 भ्रध्यक्ष  महोदय  :  बतलाया  है  t

 wt  wo  ला०  द्विवेदी  :  डिमान्‍्सट्रेशन
 बतलाया  है  कि  यह  कार्य  किस  तरह  से  ढपा
 है  ।  किस  सपल  से  हुआ  है  यह  नहीं  बतलाया

 है  ny  में  कोई  गलत  बात  नहीं  कहता  ।

 Shri  S.  0.  Samanta:  Is  it  a  fact  that
 in  some  package  districts  for  want  of
 irrigation  the  production  that  we
 could  raise  was  less  even  before  this
 programme  was  taken  up?

 Shri  Shyam  Dhar  Misra:  In  the
 package  district  which  we  have
 selected,  we  have  tried  to  ensure  that
 by  and  large  the  coverage  of  irriga-
 tion  is  better  than  in  other  areas.  It
 fg  also  a  fact  that  in  the  district  as
 a  whole,  the  whole  area  is  not  cover-
 ed  under  irrigation.  Therefore,  the
 production  is  correlated  with  irriga-
 tion  and  other  inputs.

 eft  भागवत  झा  परीज़ाद: तमाम  देश  के
 पैकेज  प्रोग्राम  जिलों  के  शप् रां कड़े  उपलब्ध
 नहीं  हैं  तो  क्या  जिन  जिलों  के  उपलब्ध  हैं
 उनके  आधार  पर  सरकार  ने  ऐसा  कोई
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 निर्णय  लिया  है  कि  देश  के  विभिन्न  न्य
 जिलों  में  इस  कार्यक्रम  का  विस्तार  किया
 जाए  ?

 शमी  इया सम धर  मिश्र  :  जी  हां,  इस  सम्बन्ध
 में  पूरी  विवेचना  हुई  है  कौर  रिपोर्ट  भी
 आई  है  ।  जो  टेबल  मेरे  पास  है  उससे  पता
 चलता  है  कि  हिन्दुस्तान  के  तौर  जिलों  में,
 राज्यों  के  जिन  जिलों  में  पैकेज  का  प्रोग्राम
 नहीं  है  वहां  जहां  प्रोडक्शन  i2.2  परसेंट
 बढ़ा  है  पैकेज  डिस्ट्रिक्ट  में  22  परसेंट  बढ़ा  है
 और  पर  हैक्टर  प्रोडक्शन  वहां  जहां  7.3
 परसेंट  बढ़ा  है,  पैकेज  डिस्ट्रिक्ट  में  8.6
 परसेंट  बढ़ा  है  ।

 श्री  विश्राम  प्रसाद  :  यह  पैकेज  प्रोग्राम
 कितने  जिलों  में  चल  रहा  है,  कितने  ब्लॉक्स
 में  चल  रहा  है  कौर  सारे  हिन्दुस्तान  को  कबर
 करने  के  लिए  कितने  साल  लग  जायेंगे  ?

 शी  इयामधर  मिश्र  :  ये  पैकेज  डिस्ट्रिक्ट
 शायद  तेरह  या  चौदह  हैं  ।  सारे  देश  में  चलाने
 के  लिए  तो  बहुत  समय  चाहिये  ।  हमने  हाई
 याल्दिन  वेराइटी  और  सघन  क्षेत्र  कार्यक्रम
 लिया  है  t

 भ्रध्यक्ष  महोदय  :
 पूछा  था  ।

 इतना  ही  उन्होंने

 शमी  विश्राम  प्रसाद:  तेरह  या  चौदह,
 कम  से  कम  नम्बर  तो  सही  बताया  जाना
 चाहिये  ।

 अ्रध्यक्ष  महोदय  :
 तेरह  या  चौदह  ।

 उन्होंने  कहा  कि

 Shri  Liladhar  Kotoki:  May  I  know
 whether,  in  view  of  the  urgent  need
 to  increase  our  food  production  and  in
 view  of  the  available  potential  for
 increasing  foodgrains  all  along  the
 Brahamputra  valley,  the  Government
 propose  to  extend  the  package  district
 programme  to  all  the  plains  districts
 in  the  Brahamputra  valley  of  Assam?



 IIsi9  Oral  Answers

 Shri  Shyam  Dhar  Misra:  No,  Sir.  The
 idea  is  not  to  extend  the  package
 district  programme  but  the  idea  is  to
 extend  the  high-yielding  variety  pro-
 gramme  which  is  similar  to  the  pack-
 age  programme  about  which  the  lite-
 rature  has  been  circulated  to  Members
 of  Parliament.

 Shri  Kapur  Singh:  Are  the  Govern-
 ment  aware  that  this  package  pro-
 gramme  has  mainly  resulted—I  know
 about  Ludhiana—in  paper  food  which
 gladdens  the  eye  but  does  not  fill  the
 belly  and,  if  so,  what  action  the  Gov-
 ernment  propose  to  take  in  this  re-
 gard?

 Shri  Shyam  Dhar  Misra:  I  did  not
 follow  the  question.

 Shri  Kapur  Singh:  You  may  kindly
 help  him.

 Mr.  Speaker:  He  says  that  this  is
 only  a  programme  which  gladdens
 the  eye  but  does  not  fill  the  belly.

 Shri  Shyam  Dhar  Misra:  I  repu-
 diate  that.  I  can  repudiate  it  by  giv-
 ing  facts.  As  a  matter  of  fact,
 Ludhiana  is  one  of  the  most  success-
 ful  package  districts  where  per-acre
 production  has  risen.

 Shri  Kapur  Singh:  I  know  about
 Ludhiana.  I  belong  to  that  place.

 Shrimati  Jyotsna  Chanda:  What  is
 the  yield  of  the  crop  this  year  from
 the  package  district  of  Cachar  and  do
 the  Government  know  that  the  de-
 mand  for  fertiliser  was  not  met  by
 the  Government.

 Shri  Shyam  Dhar  Misra:  For  the
 rabi  crops,  I  am  not  in  a  position  to
 give  the  figures.  But  for  khariff
 crops,  I  can  say  that  for  1964-65,  it
 was  0.2  quintals  per  hectare  and  this
 year  it  is  going  to  be  .6  quintals
 per  hectare.

 Shri  Narendra  Singh  Mahida:  May I  know  the  main  crops  grown  under
 this  package  scheme,  whether  rice  is
 grown  more  or  wheat  is  grown  more?

 Shri  Shyam  Dhar  Misra:  It  is  rice
 ‘and  wheat,  but  mostly  rice.
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 Shri  S.  N.  Chaturvedi:  May  I  know
 what  is  the  advantage  in  having  such
 costly  pilot  projects  which  cannot  be
 easily  expanded  within  a  measurable
 distance  of  time?

 Shri  Shyam  Dhar  Misra:  This  has
 its  own  extension,  production  and
 demonstration  value.  But  it  is  not  so
 costly  as  the  hon,  Member  has  alleg-
 ed.  When  I  said  that  we  are  not  go-
 ing  to  extend  the  package  district
 programme,  the  idea  was  that  it  will
 not  be  the  district  as  a  whole  but  as
 I  already  said,  we  have  the  intensive
 area  programme,  the  high-yielding
 variety  programme  which  is  almost
 the  extension  of  the  package  district
 programme.

 sit  यहा पाल  सिंहः  स*कार  इस  बात
 को  क्‍यों  छिपाती  है  कि  बैस्ट  भ्रौर  'रिजेक्ट
 लैंड  पैकेज  प्रोग्राम  के  लिए  ली  जाती  हैं
 आर  जो  ज़मीन  खराब  होती  है  वह  खराब
 पड़ी  रहता  है  ?  भ्रलीगढ़  में  चल  कर  भाप
 अपनी  आंखों  से  देख  लें  कि  फसलों  को  काटने
 के  लिए  दांती  नहीं  चाहिये,  हाथ  से  ही  उखाड़
 ली  जाती  हैं  ।  मैं  जानना  चाहता  हूं  कि
 झान  दी  होल  डिस्ट्रिक्ट  को  ऊंचा  करने  के
 लिए  क्या  किया  गया  है  ?

 श्री  'इयासघर  सिर:  जहां  तक  पौर
 रियाज़  का  ताल्लुक  है,  उनके  लिए  भ्र लग
 से  प्रोग्राम  है  ।  जिन  जिलों  का  एरिया
 बरच्छा  है  भौर  जहां  अच्छी  इनपुट्स  डाल  कर
 अधिक  पैदावार  हो  सकती  थी  हम  उनसे
 डेमांस्ट्रे  चाहते  थे  ।  इसलिए  साधन  को
 सीमा  में  कुछ  जिले  चुने  गए  ।

 Navigation  in  Hooghly
 +

 °89.  Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  ए  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Arad:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  how  far  the  navigability  of  the
 river  Hooghly  from  Calcutta  to  the
 Bay  of  Bengal,  have  improved;
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 (b)  the  dredging  cost  during  ine

 last  two  years;  and
 (c)  whether  any  other  scheme  has

 been  taken  up  over  and  above  dredg-
 ing  operations?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Aviation  (Shri
 C.  M,  Poonacha):  (a)  to  (c),  A  state-
 ment  is  laid  on  the  Table  of  che
 House.  [Placed  in  Library.  See  No.
 LT-607!/66]

 Shri  S.  0.  Samanta:  May  I  know
 how  many  times  and  where  the  mode}
 experiments  were  done  about  the
 better  navigability  of  the  river
 Hooghly  and  whether  the  Water  Re-
 search  Station,  West  Bengal,  was
 taken  into  confidence  in  the  matter?

 Shri  C.  जा,  Poonacha:  The  river
 training  programme,  which  is  a  conti-
 nuous  process,  is  being  taken  by
 stages.  During  the  First  Five-Year
 Plan,  we  did  the  spur  work  at  Akra  at
 a  cost  of  Rs,  28  lakhs;  during  th:
 Second  Plan  period,  another  spur
 construction  programme  was  taken  up
 at  Fulta  Point  at  a  cost  of  Rs.  5
 crores;  and  the  third  programme.
 which  has  just  been  completed,  was
 at  Diamond  Sands  at  a  cost  of  about
 Rs.  4  lakhs.  These  are  the  various
 things  which  are  in  addition  to  the
 continuous  dredging  of  the  whole
 river,  which  is  a  daily  programme  as
 a  matter  of  fact.

 Shri  S.  0.  Samanta:  The  hon.  Mir-
 ister  says  that  dredging  is  one  of  the
 methods.  In  that  context,  may  I
 know  whether  the  old  dredgers  that
 were  lying  with  the  Port’  Commis-
 sioners  have  been  dropped  out  and
 new  dredgers  have  been  brought  into
 use?

 Shri  C.  M.  Poonacha:  We  have  as
 amany  as  six  dredgers  with  the  Port
 Commissioners  and  one  was  acquired
 —a  big  dredger,  an  estuary  dredger—
 very  recently,  in  October,  1965.  The
 number  of  dredgers,  as  far  as  the
 workload  is  concerned,  is  adequate
 and  they  are  working  satisfactorily.

 Shri  Subodh  Hansda:  It  has  been
 stated  that  the  navigability  of  the
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 river  can  be  improved  by  three  me-
 thods  and  one  of  the  methods  is  cons-
 truction  of  the  Ganga  Barrage.  I
 would  like  to  know  in  what  way  this
 Ministry  is  co-ordinating  with  ihe
 Ministry  of  Irrigation  and  Power
 which  is  solely  in  charge  of  construc-
 tion  of  this  Ganga  Barrage.

 Shri  ९,  M.  Poonacha:  The  Ganga
 Barrage,  ie.,  the  Farakka  Barrage
 scheme,  is,  in  addition  to  its  capabi-
 lities  of  providing  navigation  upto
 Buxar  from  Calcutta,  also  a  multi-
 purpose  project.  As  far  as  the  navi-
 gational  point  of  view  is  concerned,
 we  are  in  close  touch  with  the  Min-
 istry  of  Irrigation  and  Power  in  fina-
 lising  this  project  and  the  cxcess
 water  to  be  let  down  from  the
 Farakka  Barrage  downstream  would
 enable  the  river  to  maintain  a  level
 which  would  be  permissible  for  con-
 tinuous  navigation  throyghout  the
 year.

 Shri  P.  C.  Borooah:  Just  now  the
 hon.  Minister  said  that  the  completion
 of  the  Farakka  Barrage  would  improve
 the  navigability  of  Hooghly.  In  that
 context,  may  I  know  when  the
 Farakka  Barrage  is  going  to  be  com-
 pleted?  We  are  hearing  from  papers
 that  it  has  been  postponed  to  be
 completed  in  1970;  it  was  formerly  to
 be  completed  in  1969.

 Shri  C,  M.  Poonacha:  The  Minister
 of  Irrigation  and  Power  hade  a  spe-
 cific  statement  on  the  floor  of  this
 House  during  his  reply  to  the  debate
 on  Demands  for  Grants  in  respect  of
 the  Ministry  of  Irrigation  and  Power,
 in  this  particular  regard.

 श्री  म०  ला०  द्विवेदी  :  वाटर  कौर
 पावर  कमीशन  के  तत्वावधान  में  पूना  में
 एक  प्रयोग  किया  गया  था  कि  हुगली  के
 पानी  को  किस  तरह  से  टेम  किया  जा  सकता  हैं
 ताकि  सिल्टिंग  भी  न  हो  और  नैवेगबिलिटी
 भी  बराबर  बनी  रहे  t  मैं  जानना  चाहता  हूं
 कि  मंत्रालय  ने  बाटर  और  पावर  कमीशन
 के  इस  प्रयोग  को  कामयाब  करने  के  लिए
 क्या  उपाय  किए  हैं  ?  सिल्टिंग  के  अलावा
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 और  कौन  कौन  से  तरीके  इरिगेशन  कौर
 पावर  कमीशन  ने  सुझाये  थे  जिससे  वहां  पर
 नेवले  अबिलिटी  बराबर  बनी  रहे  और  इस  पर
 कुल  कितना  व्यय  हुमा  ?

 Shri  C.  M.  Poonacha:  In  addition
 to  the  experiments  that  are  conducted
 at  Poona,  the  Port  Commissioners
 have  their  own  experiments  conduct-
 ed  continuously  on  the  specific  pro-
 blems  that  arise  at  4  Bars  covering
 this  Hooghly  reach.  In  that  connec-
 tion,  the  studies  are  made  continu-
 ously;  and  often  times  it  so  happens
 that  the  problems  spring  up  sudden-
 ly;  it  is  not  a  stated  problem  for
 which  experiments  wil]  have  to  be
 conducted.  The  bore-tides  are  such
 that  they  create  problems  every  day,
 which  should  be  tackleg  continuously
 during  the  course  of  the  year.

 श्री  भागवत  झा  भ्रमजाल:  हुगली  नदी
 की  नौगम्यता  को  स्थित  रखने  के  लिए  प्रति  वर्ष
 जैसा  कि  विवरण  में  दिया  हुआ  हे  करोड़ों
 रुपये  खर्च  किये  जाते  हैं  कौर  विवरण  से
 यह  स्पष्ट  है  कि  हुगली  नदी  की  नौगम्यता  को
 दीर्घकालीन  बनाये  रखने  के  लिए  यह  आवश्यक
 है  कि  गंगा  पर  बांध  बनाया  जाय  1  तो  मैं
 जानना  चाहता  हूं  कि  फरक्का  बांध  बनने  के
 बाद  भी  क्‍या  यह  स्थिति  वैसी  ही  बनी  नहीं
 रहेगी  क्‍योंकि  फरक्का  शौर  कलकत्ता  के
 बीच  में  जो  नदी  है  वह  किसी  की  भी  सम्पत्ति
 नहीं  है,  नो  मैन्स  लैंड  है  ?

 Shri  c,  M.  Poonacha:  This  questi
 relates  to  the  bigger  problem  con-
 nected  with  the  Farakka  barrage,
 The  present  thinking  is  that  after  the
 Farakka  barrage  is  completed,  we
 could  have  a  steady  flow  of  water  in
 the  Hooghly  system  which  will  permit
 easier  navigability  up  to  Buxar.  That
 is  the  thinking  now  and  experiments
 are  being  conducted.  After  the  stu-
 dies  are  completed,  I  think  a  decision
 in  this  regard  will  be  taken,  but  till
 then  it  is  an  ar;  t  and a  probl
 which  is  being  studied  and  put  on  ex-
 periments  at  various  stages.
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 Shri  H.  N,  Mukerjee:  Since  dred-

 ging  is  very  costly  and  a  recurring
 substantial  expenditure  involving
 even  foreign  exchange  is  necessitated,
 and  the  impact  of  the  Farakka  barrage is  somewhat  doubtful—when  and  how
 it  is  going  to  affect  the  navigability  is
 a  doubtful  factor—may  I  know  whe-
 ther  in  order  to  counter  the  coming
 in  of  silt  from  the  sea,  investigations are  being  conducted  on  the  continen-
 tal  shelf  of  the  Bay  of  Bengal  and
 schemeg  made  to  set  up  breakwaters
 and  dykes  at  the  sea  face  in  addition
 to  locks  and  regulating  gates  higher
 up  the  river,  and  if  so,  could  the  hon.
 Minister  give  some  indication  as  to
 the  plans  in  operation?

 Shri  Cc  M.  Poonacha:  This  particu-
 lar  problem  was  studied,  and  after  a
 g00q  deal  of  thought,  the  final  decision
 that  has  been  taken  ie  to  have  an  al-
 ternate  dock  system  at  Haldia.  So,
 Haldia  is  in  fact  going  to  solve  to
 some  extent  the  problems  that  we  are
 confronted  with  at  Calcutta,  because
 Calcutta  by  itself,  for  various  reasons,
 in  fact,  more  reasons  than  one,  could
 not  provide  a  permanent  solution  for
 easy  navigation  for  all  time  to  come;
 there  are  inherent  difficulties  connect-
 ed  with  the  Calcutta  system.

 Dr,  Ranen  Sen:  In  the  statement  it
 has  .been  stated  that  not  only  has  the
 deterioration  in  the  river  Hooghly
 been  arrested  but  some  improvement
 has  been  made  of  late.  Is  it  known
 to  the  hon,  Minister  that  in  the  latest
 report  of  the  Calcutta  Port  Commis-
 sioners,  they  have  complained  that  be-
 cause  of  these  difficulties  in  the  river
 Hooghly,  foreign  vessels  that  are  to
 enter  the  port  of  Calcutta  have  to  wait
 for  days  at  the  Sagar  sandheads,  and
 in  spite  of  the  dredging  system,  these
 difficulties  are  there,  and  if  so,  have
 Government  considered  any  other
 method  of  improving  this  dredging
 system  to  the  point  where  the  river
 Rupnarain  falls  into  the  river  Hooghly,
 ang  if  so,  what  steps  have  Govern-
 ment  taken  in  this  regard?

 Shri  C.  M,  Poonacha:  That  wag  ex-
 actly  the  point  which  I  was  trying  to
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 answer  on  an  earlier  question.  Very
 recently,  we  have  purchased  what  is
 called  an  estuary  dredger,  a  very  big
 and  powerfu)  dredger  at  a  cost  of  Rs.
 2  crores;  we  acquired  this  last  Octo-
 ber,  and  we  are  now  trying  to  gain
 experience  after  operating  it  over  a
 period  of  time.  We  have  another  pro-
 posal  to  acquire  a  few  more  dredgers
 of  this  capacity  which  should  be  able
 to  give  us  definite  advantage  in  the
 work  of  dredging.

 Shri  Hem  Barua:  Is  it  not  a  fact  that
 due  to  the  fact  that  the  navigability
 of  the  river  Hooghly  is  decreasing  and
 all  efforts  made  by  Government  to  im-
 prove  the  situation  have  not  succeed-
 ed,  Government  propose  to  have  a
 subsidiary  port  for  Calcutta  at  Haldia?
 If  this  is  so,  at  what  stage  is  the  pro-

 .gress  of  the  work  so  far  as  this  subsi-
 diary  port  is  concerned?

 Shri  C.  M.  Poonacha:  I  think  on  an
 earlier  question  in  this  very  House  I
 have  answered  this  question.  The
 Haldia  port  programme  has  been  ap-
 proved.  We  have  spent  nearly  Rs,  5
 crores  so  far,  The  oil  jetty  is  under
 construction.  The  manual  excava-
 tion  of  basin  is  in  progress.  Land  ac-
 quisition  has  been  completed.  Road
 systems  are  now  being  laid.

 Shri  Hem  Barua:  Only  the  port  is
 not  there,

 Shri  0,  M,  Poonacha:  The  only
 thing  to  be  settled  is  the  World  Bank
 assistance  which  is  sought,  Those  dis-
 cussions  are  going  on  and  we  hope  to
 have  a  solution  evolved  out  of  the
 current  discussions  we  are  having.

 Sbri  Hari  Vishnu  Kamath:  Next
 year  we  will  have  it.

 थी  हा०  लाग  तिवारी  अभी  मंत्री
 महोदय  ने  कहा  फरक्का  बैराज  बनने  के  बाद
 बक्सर  से  लेकर  कलकत्ता  तक  नैविगबिलिटी
 बढ़  जायगी  ।  मैं  जानना  चाहता  हूं  कि  कितने
 वर्षों  से  ब्रह्मपुत्र  गंगा  बोर्ड  काम  कर  रहा  है
 और  वह  गंगा  को  इलाहाबाद  से  लेकर  कलकत्ता
 तक  नैविगबिल  बनाने  के  लिए  प्रयत्न  कर
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 रहा  है,  किन्तु  राज  तक  कितना  कौर  क्‍या
 काम  हमारे?  यदि  काम  ओप्रा  तो
 वह  क्‍या  है  कौर  नहीं  काम  कुछ  हुआ  है  तो
 उस  बोर्ड  का  श्र  क्‍या  काम  हुआ  है  ।

 Shri  C.  M,  Poonacha:  There  is  a
 separate  question  coming  up  immidia-
 tely  after  this,  conected  with  the
 Ganga-Brahmaputra  Board,  If  both
 are  taken  up  together,  I.can  answer
 now.

 Mr,  Speakers  He  says  he  will  ans-
 wer  then.

 Shri  Hem  Barua:  Brahamaputra  is
 the  only  masculine  river  in  India,

 Shri  Kapur  Singh:  No;  Sindhu  is
 another.

 Shri  Hari  Vishnu  Kamath:  Sindhu
 is  feminine.

 Shri  Kapur  Singh:  I  am
 Punjabi.

 speaking

 Sugar  Production
 +

 *1190,  Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Develo  it  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pro-
 posed  target  for  sugar  for  the  year
 ‘1965-66  is  less  as  compared  to  the  last
 year;

 (b)  if  5०,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  reach  the  target?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  to  (c).  No  target  of  sugar
 production  for  1964-65,  and  1965-66
 was  fixed,  The  target  for  the  end  of
 the  Third  Five  Year  Plan  was,  how-
 ever,  35°6  lakh  tonnes,  This  target
 may  be  nearly  achieved  in  the  sugar
 season  1965-66.
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 sit  बागड़ी  :  क्‍या  मन्त्री  महोदय  यह
 बताने  की  कृपा  करेंगे  कि  यह  जो  निशाना  है
 इसके  पूरा  होने  के  बाद  जो  गांव  और  शहर  के
 अन्दर  राज  चीनी  के  बटवारे  में  एक  नाजायज
 तरीका  है  कि  गांव  वालों  को  बहुत  ही  कम
 00  ग्राम,  200  ग्राम  कौर  शहरों  में  किलो

 से  0  किलो  तक,  क्या  इस  फर्क  को  इस  साल
 के झाखीर तक  जब  यह  निशाना  पूरा  हो
 जायगा  मिटा  सगे  ?

 Shri  Shinde:  The  position  about
 production  and  availability  hag  been
 explained.  The  point  is  that  we  are
 now  releasing,  from  the  _  current
 month,  about  2°49  lakh  tonnes  of
 sugar,  That  should,  in  fact,  be  suffi-
 cient  to  meet  adequately  the  demand
 of  the  larger  section  of  the  popula-
 tion.  As  far  as  distribution  in  various
 States  in  urban  and  rural  areas  is  con-
 cerned,  that  is,  of  course,  the  respon-
 sibility  of  the  States.  But  I  may  ex-
 plain  that  after  the  decision  of  the
 Government  of  India  to  allow  addi-
 tional  releases,  practically  the  quan-
 tity  which  is  being  distributed  now  is
 more  than  was  distributed  in  the  last
 few  years  and  compares  favourably
 with  the  position  in  the  period  when
 there  was  complete  decontrol.

 Shri  Ranga:  Why  don’{  they  have
 decontrol?

 श्री  बागड़ी  प्रत्यक्ष  महोदय,  मैं  इस
 बीनी  के  बारे  में  मन्त्री  महोदय  से  यह  फिर
 निवेदन  करूंगा  कि  यह  जो  इसका  बटवारा
 है  वह  राज्य  सरकारों  के  ऊपर  छापने  बताया
 है  लेकिन  राज्य  सरकारें  आप  से  लेती  हैं  कौर
 जनता  की  जरूरत  के  मुताबिक  लेती
 हैं  तो  क्या  केन्द्र  की  इसके  ऊपर  बोई  जिम्मे-
 बारी  नही  कराती  है  कि  अगर  यह  चीनी  सारी
 एक  ही  जगह  ले  जाकर  स्वराज  कर

 %
 जाय

 या  इसके  वितरण  का  एक  गलत  तरीका
 बने  तो  मैं  जानना  चाहूंगा  कि  क्या  यह  तरीका
 जो  राज्य  सरकारों  का  है  कि  गांव  शौर  शहरों
 के  धझन्दर  जो  ऊंच  नीच  की  जमात  बना  दी
 गई  है  कि  गांव  वालों  को  00  ग्राम  या  200
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 ग्राम  कौर  शहर  के  लोगों  को  बचा  समझ  कर
 वरिष्ठ  समझ  कर  एक  किलो  शौर  दस
 किलो  तक,  क्‍या  केन्द्रीय  सरकार  उसको
 जायज  समझती  है  या  गलत  समझती  है  भ्र ौर
 गलत  समझती  है  तो  क्‍या  इसको  दूर  करने  के
 लिए  कोई  कार्यवाही  करेगी  ?

 Shri  Shinde:  If  we  closely  examine
 it,  we  find  that  the  pattern  is  that
 consumption  is  more  in  urban  areas
 than  in  rural  areas.  Not  only  that.
 It  differs  from  Sfate  to  State.  Perhaps
 the  disparity  is  inevitable  or  inherent
 in  the  situation  itself  because  of  the
 purchasing  capacity  and  various  other
 factors.  In  addition  to  sugar,  there
 are  other  sweetening  agents  like
 jaggery  and  khandsari  which  are
 available  in  the  rural  areas.  But  if,  as
 a  result  of  more  availability  of  sugar,
 the  State  Governments  try  to  reduce
 the  gap  between  urban  and  rural  areas,
 we  shall  welcome  it,  but  it  will  not  be
 possible  to  completely  reduce  the  gap
 between  the  urban  and  rural  areas.

 श्री  बिगड़ो  :  मेरा  एक  सवाल  था  उसका
 जवाब  नहीं  दिया  ।  मैंने  पूछा  था  कि  क्‍या
 केन्द्रीय  सरकार  इस  को  जायज  समानता
 है.

 अध्यक्ष  महोदय:  अरब  जब  यज्यादा  पैदा-
 ,  वार  हो  जायगी  तो  स्टेट्स  उन  को  पूरा  देना

 बाहें  तो  दें  ।

 थनी  बागड़ी  :  लेकिन  कया  केन्द्रीय  सरकार
 इस  को  जाया  समझती  है  कि  गाव  वालों  को
 00  ग्राम  200  ग्राम  शौर  शहर  वालों  को
 i  किलो  कौर  0  किलो  राज्य  सरकार  इस

 तरह  से  वितरण  कर  रह  है  ?

 झरिया  महोदय  :  जो  कहना  था  कह
 दिया  है  ।

 श्री  बागड़ी:  बढ़े  मन्त्री  जी  जवाब  दे
 रहे  हैं
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 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Co-
 operation  (Shri  C,  Subramaniam):  I
 visited  recently  a  few  States,  ang  I
 made  enquiries  about  the  availability
 of  sugar.  I  was  assured  by  almost  all
 the  Chief  Ministers  that  with  this
 increased  quota,  they  are  able  to  meet
 the  demands.  As  a  matter  of  fact,  in
 some  States  they  are  not  able  to  give
 the  entirc  quota  because  the  demand
 is  not  that  much.  Therefore,  what-
 ever  might  be  the  demand  in  the  rural
 areas  is  almost  being  fully  met.

 डा०  राम  मनोहर लोहिया  :  क्‍या  चीनी
 की  पैदावार  और  उस  की  खपत  पर  भी  असर
 पड़ा  है  यदि  हां,  तो  एक  किलो  चीनी  का
 उत्पादन  खर्च  कौर  ढोने  का  खर्च  कितने  खाने
 होता  है  शौर  उस  पर  चुंगी  कर  और  मुनाफ़ा
 वगैरह  लेकर  कितने  खाने  होता  है  और  अगर
 अनुपात  ज्यादा  है  तो  सरकार  इस  को  कहां
 तक  घटाने  की  सोच  रहते?
 Shri  Shinde:  We  are  not  thinking  of

 reducing  production  of  sugar.  As  far
 as  cost  of  production  of  sugar  and  the
 ex-factory  price  are  concerned,  they
 are  worked  on  the  schedule  prepared
 by  the  Sugar  Enquiry  Commission,
 and  they  are  based  on  data  which  are
 available.  As  far  as  the  ex-factory
 prices  are  concerned,  the  price  of
 sugarcane  plus  the  various  _  salaries
 and  manufacturing  costs  and  local
 taxes,  all  these  factors  taken  together
 constitute  the  ex-factory  price.  Some
 little  margin  is  allowed  to  the  distri-
 butors,  but  that  is  not  much,  taking
 into  consideration  the  whole  structure
 of  sugar  price.  So,  I  do  not  think
 that....

 Shri  Ranga:  He  asks  one  thing,  you
 go  on  giving  a  story.  What  is  the
 percentage?

 Mr,  Speaker:  I  will  ask  him.
 Shri  Ranga:  He  is  taking  a  long

 time  and  wasting  our  time  also,
 Shri  Shinde:  The  main  constituent

 of  sugar  price.....
 Mr,  Speaker:  Can  he  give  the  actual

 cost  and  the  ex-factory  price?
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 Shri  Shinde:  I  cannot  give.
 Shri  Ranga:  Then,  why  give  all

 the  story?
 डा०  राम  मनोहर  लोहिया:  प्रत्यक्ष

 महोदय,  मैं  सदन  नही  "या  कया  जवाब  उन्होंने
 दिया  है  ?

 झष्यक्ष  महोदय:  उन्होंने  कहा  है  कि  वह
 इस  वक्‍त  इंजेक्ट  किस  नहीं  दे  सकते  हैं  ।

 डा०  राम  मनोहर  लोहिया  :  मैं  थोड़ी  सी
 मदद  कर  दं  मन्त्री  महोदय  की  ?

 भ्रध्यक्ष  महोदय  :  नहीं  आप  रहने
 दीजिये  ।  श्री  विश्राम  प्रसाद

 श्री  विश्वास  प्रसाद:  मैं  यह  जानना
 चाहता  हूं  कि  इस  चीनी  के  ऊपर  सरकार
 कितना  सैस  लेती  है  शौर  क्या  यह  सही  है  कि
 सरकार  के  सैस  की  वजह  से  चीनी  के  दाम
 इतने  ज्यादा  हैं  ?

 Shri  Shinde:  There  are  two  types  of
 duties.  First  of  all  is  the  Central  ex-
 cise  duty  which  comes  to  about  Rs.
 37  per  quintal,  and  there  are  other
 local  taxes,  They  are  known  as  pur-
 chase  tax,  They  are  the  State  levies,
 and  they  differ  from  State  to  State,
 but  normally  the  pattern  is  that  they
 are  between  Rs.  5  and  Rs.  8  per  ton
 of  sugarcane.

 att  यशपाल  सिह  क्‍या  सरकार  ने  इस
 बात  के  ऊपर  गौर  किया  है  कि  खंडसारो  के
 ऊपर  से  रैस्ट्रिक्शन्स  हटा  दिये  जाय॑  तो  देहात
 सेल्फ  सफिशिएंट  हो  सकते  हैं  ?  एक  तरफ़
 तो  सरकार  वहां  चीनी  नहीं  "पहुंचाने  देती
 दूसरे  उन  को  खंडसारी  बनाने  नहीं  देती  तो
 दोनों  में  से  केन्द्रीय  सरकार  क्‍या  करने  को
 तैयार  है  क्योकि  हालत  यह  है  कि  ू  पी०  के
 कई  सौ  ऋस  इसलिए  बन्द  पडे  हुए  हैं  कि
 सरकार  ने  उनको  इजाज़त  नहों  दी  है  ?

 Shri  Shinde:  Khandsari  is  mainly
 manufactureq  and  consumed  in  U.  P.
 There  was  some  demand  from  the
 U.  P.  State  government  saying  that
 Tepresentations  were  received  from
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 the  manufacturers  that  they  may  be
 allowed  additional  quota  for  export
 to  other  states,  That  has  been  allow-
 ed.  That  should  satisfy  the  require-
 ments  of  U.  P.

 Regarding  Starred  Question  No.  9]

 प्रत्यक्ष  महोदय:  श्री  मधु  लिमये  t

 Bo  रास  मनोहर  लोहिया:  प्रश्न  नम्बर
 ii92)

 अध्यक्ष  महोदय:  आर्डर,  आडेर  t

 डा०  रास  मनोहर  लोहिया  :  मुझे  भा:  के
 दफ्तर  ने  इत्तिला  दी  है  1

 प्रत्यक्ष  महोदय  दफ्तर  के  इत्तिला  देने
 के  बाद  भी  ऐस  नहीं  श्री  सकता  है  |

 Shri  H.  N,  Mukerjee:  May  I  point
 out  that  the  hon,  Minister  a  little
 while  ago  answering  a  question  relat-
 ing  to  Brahmaputra  said  that  it  was
 covered  by  Q,  No,  191  of  Shri  Madhu
 Limayc?

 Mr.  Speaker:  J  will  ask  him  if  he
 wants  to  answer  it.

 Delimitation’  of  Constituencies
 °I93.  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Law  be  pleased to  state:
 (a)  whether  if  is  a  fact  that  draft

 proposals  regarding  the  delimitation
 of  Parliamentary  and  Assembly
 Constituencies  in  general  and  specially
 of  Bihar  State  by  the  Delimitation
 Commission  were  not  published  in  any of  the  local  newspapers;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  it  is  also  a  fact  that

 copies  of  these  proposals  which  were
 published  in  the  Gazette  of  India  or
 State  Gazette  dated  the  29th  Novem-
 ber.  965  could  not  actually  reach
 their  destination  before  the  20th
 December,  +1965,  leaving  much  less
 time  for  submitting  objections  and
 suggestions  to  the  Commission  for  its
 consideration;  and
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 (d)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Law  (Shri  C.  R.  Pattabhi
 Raman):  (a)  and  (b).  Yes,  Sir.
 Under  Section  9(2)  of  the  Delimi-
 tation  Commission  Act,  962  the
 delimitation  proposals  are  required  to
 be  published  in  the  Gazette  of  India
 and  in  the  official  Gazettes  of  the
 States  concerned  and  also  in  such
 other  manner  as  it  thinks  fit.  In  the
 present  case,  however,  in  view  of  the
 voluminous  nature  of  the  publication
 it  was  not  feasible  to  publish  them  in
 the  local  newspapers,

 (c)  and  (d).  It  is  not  a  fact  that
 copies  of  the  State  Gazette  could  not
 reach  their  destination  before  the  20th
 December,  1965.  Copies  of  the  State
 Gazette  containing  the  Delimitation
 Commission’s  proposals  relating  to
 the  State  of  Bihar  were’  distributed
 by  the  Chief  Electoral  Officer  on  the
 4th  December,  ‘1965.  Normal  distri-
 bution  of  the  State  Gazette  was  done
 by  the  Bihar  Government  Press  on  the
 8th  December,  1965.

 There  was,  however,  some  delay  in
 publishing  in  the  Gazette  of  India  the
 delimitation  proposals  for  the  State  of
 Bihar  due  to  the  rush  of  printing  jobs
 in  the  Government  of  India  Press,  New
 Delhi,  and  correction  of  clerical  errors
 in  the  Notification  containing  the  pro-
 posals.  The  copies  of  the  Gazette  of
 India  Extraordinary  containing  the
 Commission's  delimitation  proposals
 for  Bihar  intended  for  sale  to  the  pub-
 lic  were  despatched  from  the  Govern-
 ment  of  India  Press  on  the  450
 December,  +1965,  and  may  not  have
 been  available  for  sale  upto  20th
 December,  1965.  The  Delimitation
 Commission  has  mitigated  the  incon-
 venience  so  caused  by  considering  the
 objections  and  suggestions  received
 even  after  the  30th  December,  965
 which  was  the  date  fixed  for  the
 receipt  of  such  objections  and  sugges-
 tions.

 Shri  Shree  Narayan  Das:  When  the
 delimitation  bill  was  being  discussed
 in  this  House,  Members  raised  the
 question  that  the  proposals  of  the



 533  Oral  Answers

 delimitation  commission  with  regard
 to  the  constituencies  should  be  pub-
 lished  in  local  newspapers.  At  that
 time  the  hon.  Minister  agreed  to  do
 that  and  said  that  the  commission’s
 proposals  will  be  published  by  the
 commission  in  the  Gazette  of  India
 and  also  the  State  gazettes  and  in
 such  other  manner  as  it  thinks  fit.  I
 do  not  know  in  what  other  manner
 the  delimitation  commission  has
 thought  fit  to  publicise  these  things
 than  the  Central  and  State  gazettes?

 Shri  C.  R,  Pattabhi  Raman:  It  means
 the  local  gazette.  ‘In  such  other
 manner’  does  not  mean  newspapers.

 Shri  Shree  Narayan  Das:  Would  the
 hon,  Minister  look  into  the  dehates?
 These  proposals  were  being  published
 in  the  local  newspapers  in  962  but
 now  the  commission  thought  it  not
 worthwhile  to  publish  them  in  the
 newspapers  for  the  information  of  the
 general  public.  Gazettes  are  not  pur-
 chased  by  every  member,  every
 citizen,

 The  Minister  of  Law  (Shri  G.  S.
 Pathak):  The  reason  has  been  given.
 On  account  of  the  voluminous  nature
 of  the  publication  it  was  considered
 not  feasible  to  publish  it  in  the  Press.
 But  the  All  India  Radio....  (Interrup-
 tion.)  and  the  Press  Information
 Bureau  had  given  wide  publicity  with
 the  result  that  the  public  knew  that
 the  deftmftation  commission  would  sit
 and  hear  objections,  In  the  present
 case,  the  objections  filed  even  after
 the  date  were  considered  and  disposed
 of  by  the  Delimitation  Commission.
 Therefore,  if  there  was  any  irregu-
 larity,  that  was  cured  by  the  fact
 that  the  objections  were  heard  even
 though  late,  an@  justice  was  done  to
 everyone  concerned.

 Shri  Hari  Vishnu  Kamath:  Sir,  we
 could  not  catch  that  word,  ‘“Burio”.
 ts  it  a  new  word,  to  rhyme  with
 Radio?

 Shri  G.  S.  Pathak:  Information
 Bureau.  He  heard  it  wrongly.

 Shri  Kapur  Sthgh:  जाएं  regard  to
 the  publication  in  the  gazette,  the
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 hon.  Minister  said  that  the  objections
 were  considered  and  disposed  of.  I
 want  to  know  whether  he  means  to
 convey  that  the  objections  were
 thrown  into  the  waste-paper  basket.

 Mr,  Speaker:  Order,  Shri
 Shree  Narayan  Das,

 order.

 Shri  Shree  Narayan  Das:  Regarding
 the  publication  in  the  Gazette  of  India,
 I  want  to  point  out  that  I  wanted  to
 have  the  proposals  as  published  in  the
 Gazette,  from  the  Parliament  Library,
 but  as  far  as  I  remember,  up  to  the
 20th  of  December,  it  was  not  received
 in  the  Library  of  Parliament.  So,  how
 could  it  be  that  they  were  published
 in  time  and  that  the  general  public
 received  them  in  time?  This  is  no
 argument  that  the  Delimitation  Com-
 mission  heard  the  objections.  The
 people  have  had  no  information  that
 the  Delimitation  Commission  accepted
 the  proposals  even  after  the  date  pres-
 cribed.

 Mr.  Speaker:  Order,  order.  He  is
 entering  into  an  argument,  Shri  D.  C.
 Sharma.

 Shri  Shree  Narayan  Das:  Sir,
 question  has  not  been  answered.

 Mr.  Speaker:  He  was  arguing;  he
 was  not  putting  any  question.

 my

 Shri  Shree  Narayan  Das:  At  least
 the  question  should  be  answered.  A
 Jarge  number  of  Members  argue,  but
 I  have  only  put  some  questions.  Will
 he  not  reply,  Sir?

 Mr.  Speaker:
 again  allow  him.

 Order,  order.  I  will

 Shri  D.  C.  Sharma:  It  is  not  a  fact
 that  the  Delimitation  Commission  has
 been  acting  very  arbitrarily  in  the
 matter  of  delimiting  the  constituencies
 and  hag  taken  no  notice  of  the  viabi-
 lity  of  the  present  constituencies,  and
 is  it  not  also  a  fact  that  the  Delimi-
 tation  Commission  has  not  at  all  paid
 any  attention  to  the  objections  which
 have  been  put  forward  by  the  Assem-
 bly  candidates  or  by  Parliament
 candidates?
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 Shri  Kapur  Singh:  He  is  casting
 aspersions  which  are  not  admissible.

 Shri  G.  S.  Pathak:  I  repudiate  all
 those  suggestions  made  in  this  ques-
 tion.  (Interruption)

 Shri  D.  C.  Sharma:  What  are  his
 reasons  for  doing  that?

 Mr,  Speaker:  Order,  order,
 Shri  D.  C.  Sharma:  How  does  he

 repudiate  it,  Sir?
 Mr.  Speaker:  He  says  it  is  not  so.
 Shri  D.  0,  Sharma:  He  has  never

 been  to  the  constituencies.  He  does
 not  know  about  the  constituencies.

 Mr.  Speaker:  Order,  order.  It  is
 not  fair  to  say  all  that.  (Interruption)

 Some  hon.  Members  rose—
 Mr.  Speaker:

 one  is  standing.
 Shri  Kapur  Singh:  I  may  be  permit-

 ted  a  personal  explanation  as  I  was  co-
 opted  as  a  member  of  this  Commission,

 Order,  Shri

 Order,  order,  Every-

 Mr,  Speaker:  order.
 Raghunath  Singh.

 श्री  रघुनाथ  सिंहः  जो  इलेक्शन  कमीशन
 के  कर्मचारी  हैं,  वही  डीलिमिटेशन  का  भी
 एक्स्ट्रा  वर्क  करते  हैं  |  में  यह  जानना  चाहता
 हूं  कि  क्या  डोलिमिटेशन  का  एक्स्ट्रा  वर्क  करने
 के  लिए  उनको  कुछ  श्लोक  एलाउन्स  भी  दिया
 जायेगा  ।

 श्री  गोपाल  स्वरूप  पाठक  :  माननीय
 सदस्य  का  प्रश्न  यह  है  कि  जो  इलेक्शन  कमीशन
 के  कमंचारी  हैं,  उनसे  डीलिमिटेशन  कमीशन का  काम  भी  लिया  जाता  है  और  क्या  उनको
 उसके  बदले  में  कुछ  दिया  जाता  है  या  नहीं  ।
 इसके  लिए  मुझे  पूछना  पड़ेगा  कि  उनको  कौर
 कुछ  दिया  जाता  है  या  नहीं  शौर  झगर  नहीं
 दिया  जाता  है,  तो  उसकी  वजह  यह  है  कि  जब
 इलेक्शन  नहीं  हो  रहा  है,  तो इलेक्शन  कमीशन
 के  प्राणियों  के  पास  काम  कुछ  कम  होगा,
 इसलिए  नहों  दिया  जाता  है  ।
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 tt  जगदेव  सिह  सिद्धान्तों:  क्या  माननीय
 विधि  मन्त्री  जी  यह  बताने  की  बरपा  करेंगे  कि
 यद्यपि  पंजाब  के  चुनाव  क्षेत्रों  का  फिर  से  परि-
 सीमा  हो  चुका  है,  किन्तु  होम  मिनिस्टर
 साहब  की  कल  की  घोषणा  के  भ्रनुसार  पंजाबी
 सूबा,  हरियाना  श्लोक  हिमाचल  प्रदेश,  इन
 तीनों  के  अलग  अलग  होने  के  पश्चात्‌  क्‍या  जहां
 पर  निर्वाचन'  क्षेत्रों  का  फिर  से  परिसीमन
 होगा  ?

 Shri  6.  S.  Pathak:  This  does  not
 arise  out  of  this  question,  so  far  as
 I  have  understood  the  question.  If  it
 does,  it  may  be  repeated.

 भी  विश्राम  प्रसाद:  यू०  पी०  के  सम्बन्ध
 में  डीलिमिटेशन  कमीशन  कौर  एडवाइजरी
 कमेटी  की  मीटिंग  बहुत  पहले  खत्म  हो  चुकी
 हैं,  लेकिन  उनके  निर्णय  अभी  तक  पब्लिश  नहीं
 हो  रहे  हैं।  क्या  इसका  कारण  यह  हैं  कि  कोई
 मेम्बर  प्र पने  प्राईवेट  फ़ायदे  के  लिए  सीटों  में
 रहो-बदल  कराना  चाहते  हैं  ?

 Shri  6,  5.  Pathak:  I  want  notice.

 श्री  विश्राम  प्रसाद:  वह  यह  तो  बता
 सकते  हैं  कि  फ़ाइनल  कब  होगा
 Shri  Tyagi:  I  take  exception  to  this

 kind  of:  attributing  motives  to  UP
 members,  as  if  they  are  trying  to
 influence  the  Delimitation  Commis-
 sion.  I  protest  against  this.

 tt  रामेइवरानन्द  :  परिसीमन  आयोग
 जाये  बरस  चुनाव  क्षेत्रों  में  प्रिया-बदली  करता
 रहता  है  ।  जो  चुनाव  क्षेत्र  पहली  बार  बनाए
 गए  थे,  उनको  दूसरी  बार  बदल  दिया  गया
 कौर  प्री  तीसरी  बार  कौर  भी  परिवर्तन  कर
 दिये  गए  हैं।  मैं  यह  जानना  चाहता  हूं  कि  उनके
 दिमाग़  में  क्या  खराबी  है  ।  क्या  पहल  वालों
 के  दिमाग़  सही  नहीं  थे  या  इन  के  दिमाग़  सही
 नहीं  हैं  ?

 श्री  गोपाल  स्वरूप  पाठक:  देश  के
 हालात  बदलते  रहते  हैं  और  आबादी  बदलती
 रहती  है  ।  इस  वजह  से  ज़रूरत  पड़ती  है  कि
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 इसको  रिवाइज  किया  जाये  और  दोहराया
 जाये  ।

 श्री  रामे हबशा नन्द  :  प्रा बादी  कहां  बदलती
 रहती  है  ?

 अ्रध्यक्ष  महोदयः  माननीय  सदस्य  ने
 सवाल  पूछा  था,  जिसका  जवाब  दे  दिया
 गया  है  ny

 श्री  रामेश् वरा नन्द  :  मैं  शायद  भ्र पने  प्रश्न
 को  स्पष्ट  नहीं  कर  पाया  |  बाप  मेरे  प्रश्न  को
 फिर  से  सुन  लें  in  मैं  स्पष्ट  कर  दूं  a

 गत  चुनावों  में  करनाल  के  साथ  श्रम्बाला
 की  जगाधरी  तहसील  लगाई  थी,  किन्तु  इस
 बार  उसको  काट  कर  उसके  साथ  कैथल
 शादी  इलाके  जोड़  दिए  गए  हैं  ।  मैं  यह  जानना
 चाहता  हूं  कि  इस  की  आबादी  में  कौनसा
 परिवर्तन  हो  गया  है  ।

 The  Minister  of  State  in  the  Mints-
 try  of  Law  (Shri  rom  R.  Pattabhi
 Raman):  As  has  been  explained  al-
 ready,  on  account  of  increase  In  popu-
 lation,  it  4s  possible....

 Mr.  Speaker:  This  can  only  arise
 if  some  portion  is  taken  out,  Here
 some  portion  is  taken  out  and  some
 other  portion  is  added.  Therefore,  it
 cannot  be  mercly  increase  in  popula-
 tion.

 Shri  C.  R.  Pattabhi  Raman:  From  5
 or  6  M.L.As.  for  one  MP,  at  the
 time  of  the  last  election,  it  becomes  6
 or  7.  For  this  purpose,  they  usually
 take  one  constituency  or  a  part  of  it
 from  the  neighbouring  district.  This
 becomes  necessary  on  account  of  in-
 crease  in  population.

 श्री  राम  सहाय  पाण्डेय  :  मैं  यह  जानना
 चाहता  हुँ  कि  चुनाव  सीमा  निर्धारण  आयोग
 ने  किन  किन  प्रदेशों  में  सीमा-निर्धारण  का
 काम  पूरा  कर  लिया  हैं  और  किन  किन  प्रदेशों
 में  अभी  वह  काम  होना  बाकी  हैं  tT

 Shri  ९.  R,  Pattabhi  Raman:
 States

 In  iz
 it  has  been  completed  and  5
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 or  6  remain,  In  Andhra  Pradesh,
 Kerala,  Madhya  Pradesh,  Madras,
 Maharashtra,  Mysore,  Orissa,  Punjab,
 West  Bengal,  Goa,  Daman  and  Diu,
 Himachal  Pradesh  and  Pondicherry  it
 has  been  completed.

 श्री  मौर्य  :  विधान  सवारों  कौर  लोक
 सभा  के  लिए  जो  सुरक्षित  स्थान  हैं,  उनके
 कारण  भी  डीलिमिटेशन  करना  पड़ता  हैँ  ।
 ऐसे  बहुत  से  चुनाव-क्षेत्र  हैं,  जहां  पर  मिनिस्टर्स
 कौर  सत्ताधारी  दल  के  लोग  हारे  हैं  कौर  चूंकि
 वे  हार  गए  हैं,  इसलिए  उन  चुनाव  क्षेत्रों  को
 सुरक्षित  स्थान  बना  दिया  गया  है  ।  ऐसे  बहुत
 से  चुनाव-क्षेत्र  हैं,  लेकिन  मैं  उनके  नाम  नहीं
 गिनाना  चाहता  हूं  ।  मैं  यह  जानना  चाहता  हूं
 कि  डीलिमिटेशन  के  द्वारा  जो  सुरक्षित  स्थान
 बनाए  गए  हैं,  उनमें  ऐसी  कितनी  कांउटी-
 ट्युएन्सीज़  हैं,  जिनमें  मिनिस्टर्स  या  सत्ताधारी
 दल  के  लोग  हारे  थे  कौर  इसलिए  ब  उन  को
 सुरक्षित  कर  दिया  गया  है

 e
 Shri  C.  R.  Pattabhi  Raman:  So  far

 as  reserved  constituencies  are  con-
 cerned,  they  go  by  the  number  of  per-
 sons  belonging  to  the  scheduled  castes
 in  that  area,  That  is  the  basis.  Some-
 times,  as  a  result  of  greater  concen-
 tration  of  such  persons,  it  happens
 that  a  nearby  constituency  may  be-
 come  a  reserved  constituency,  I  can
 give  the  reasons  why  they  have  not
 been  completed  in  the  other  States,

 but  it  will  take  some  time.
 Food  Situation  in  West  Bengal

 #1196.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Food,  Agriculture,
 ९  ity  Devel  t  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  received  complaints  from  West
 Bengal  Government  about  failure  to
 implement  its  food  policy  because  of
 the  Centre’s  reluctance  to  bring  about
 parity  of  procurement  prices  in  the
 neighbouring  States;

 (b)  whether  it  is  a  fact  that  clan-
 destine  transactions  across  the  border
 have  been  made  more  lucrative  by  the
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 higher  price  of  paddy  in  the  open
 market  in  Bihar;  ant

 (c)  whether  the  Centre  has  inter-
 vened  in  neutralising  these  external
 factors  and  has  helped  the  State  Gov-
 ernment  in  equipping  the  anti-smug-
 gling  squads  with  firearms?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Govinda  Menon):  (a)  No,  Sir.

 (b)  The  open  market  prices  of  paddy
 in  Bihar  are  higher  than  ‘the  maximum
 controlled  prices  in  West  Bengal  and
 some  cases  of  attempted  smuggling
 have  been  detected.

 (c)  No  request  has  been  received
 from  any  State  Government  for  such
 assistance.  Six  check-posts—fhree  in
 Purulia  District  and  three  in  West
 Dinajpur  District  o®  West  Bengil—are
 equipped  with  firearms.

 Shri  P.  R.  Chakraverti:  May  I  know
 ‘whether  Government  has  taken  into
 account  the  fact  that  because  of  the
 procurement  price  in  West  Bengal
 which  has  been  fixed  at  a  rate  which
 is  at  least  a  few  rupees  less  than  that
 in  Bihar  and  also  more  than  that  in
 Orissa,  and  fitted  between  the  two
 States  of  Orissa  on  the  one  side  and
 Bihar  on  the  other,  there  is  a  regular
 and  definite  encouragement  for  food-
 grains  being  smuggled  from  Orissa
 into  West  Bengal  and  again  from  West
 Bengal  info  Bihar;  if  so,  what  steps
 Government  have  now  guaranteed  to
 see  that  there  must  be  some  uniform
 pattern  of  procurement  policy?

 Shri  Govinda  Menon:  This  matter
 of  preventing  smuggling  from  one  area
 to  another  is  entirely  for  the  State
 Government  to  take  up.  This  is  not  a
 matter  of  policy  with  which  the  Food
 Ministry  is  concerned,

 Shri  P.  R.  Chakraverti:  While
 appreciating  the  remarks  of  the  Minis-
 ter,  I  would  like  to  ask  whether  he
 knows  that  it  was  on  8th  January  that
 a  crowd  of  2000  persons  surrounded  a
 police  party  in  a  village  in  Midnapur,
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 wherefrom  Shri  S.  C.  Samanta  comes,
 wounded  two  magistrates  and  carried
 away  truck-loads  of  rice  impounded
 by  the  police  and  that  started  the
 game  ending  with  Bengal  Bandh;  if
 so,  is  it  not  the  definite  policy  of  the
 Government  to  ensure  that  a  uniform
 pattern  of  procurement  price  should
 be  allowed  to  exist  because  of  the
 trouble  that  comes  due  to  difference
 in  procurement  prices?

 Shri  Govinda  Menon:  The  price  of
 paddy  and  other  foodgrains  in  each
 area  will  be  determined  by  certain
 conditions  prevailing  in  that  area.  The
 Central  Government  cannot  prescribe
 a  uniform  procurement  price  through-
 out  India  becatfse  conditions  differ.

 Shri  5.  M.  Banerjee:  ,I  would  like
 to  know  from  the  hon.  Minister,  apart
 from  the  answer  that  he  has  given,  the
 present  food  situation  in  West  Bengal, whether  it  has  improved  or  the  situa-
 tion  is  the  sare  as  it  was  before.

 The  Minister  of  Food,  Agriculture,
 Cc  ६  and  Co-
 operation  (Shri  C,  Subramaniam):  As
 far  as  the  general  food  situation  is
 concerned,  it  is  satisfactory  now.

 Shrimati  Renu  Chakravartty:  It  is
 always  satisfactory  as  far  as  Shri
 Subramaniam  is  concerned.  I  would
 like  to  know  what  is  the  average  price
 at  which  the  Food  Corporation  of
 India  has  been  buying  in  the  recent
 months,  both  rice  and  wheat,  and  how
 it  compares  with  the  procurement
 price  in  West  Bengal?

 Shri  C.  Subramaniam:  The  Food
 Corporation  has  been  making  pur-
 chases  only  in  Andhra  and  the  Andhra
 price,  being  a  surplus  area,  is  a  little
 less  than  the  price  fixed  in  West
 Bengal  by  about  Rs.  2  per  quintal.

 Dr,  Ranen  Sen:  Just  now  the  hon.
 Minister  said  that  the  food  situation
 in  West  Bengal  is  now  satisfactory.

 An  hon.  Member:
 rally”.

 He  said:  “gerre-
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 Dr.  Ranen  Sen:  He  said  it  is  gene-
 rally  satisfactory.  Is  it  a  fact  that  the
 Chief  Minister  of  West  Bengal  wanted
 some  more  rice  for  consumption  in
 West  Bengal  from  the  Centre  in  view
 of  the  fact  that  the  procurement  policy
 of  the  West  Bengal  Government,
 which  they  had  enunciated  and
 wanted  to  implement,  has  not  succeed-
 ed;  if  so,  ‘may  I  know  what  is  the  reac-
 tion  of  the  Centre  in  that  respect?

 Shri  C,  Subramaniam:  It  is  not  a
 fact.  No  such  request  has  been  made.

 Dr.  Ranen  Sen:  Sir,  it  was  widely
 known  in  Bengal  and  it  was  reported
 in  the  Delhi  papers  also.  What  kind
 of  statements  are  made  here,  I  do  not
 understand.

 Mr,  Speaker:  What  can  I  do  when
 the  Minister  says  that  it  is  not  a  fact?

 sh  शिव  नारायण  :  बंगाल  जो  चावल
 पैदा  करने  वाला  स्थान  हैं,  वहां  ही  चावल  क्‍यों
 कम  है  ?  क्‍या  यह  सही  हें  कि  चावल  वहां  से
 निकल  कर  चीन  चला  जाता  है  और  फिर
 मिनिस्टरों  के  मकान  फूंके  जाते  हैं  चावल  के
 नाम  पर,  क्‍या  सरकार  को  इसका  पता  है  ?

 इस  सवाल  का  जवाब  आना  चाहिये  |

 श्री  बागड़ी:  शिव  नारायण  के  घर  वहीं  से
 चावल  भाता  है  t

 Shri  Nath  Pai:  An  advertisement
 was  inserted  by  the  West  Bengal  Gov-
 ernment  in  the  dailies  in  Calcutta  to
 the  effect  that  (a)  food  supplies  to
 Bengal  are  much  higher  than  to  any
 other  State  and  (b)  the  per  capita  rice
 ration  in  Bengal  is  higher.  How  far
 are  these  claims  made  on  behalf  of  the
 West  Bengal  Government  borne  out
 by  facts?

 Shri  C.  Subramaniam:  We  deliver
 wheat  to  West  Bengal  at  the  rate  of
 roughly  140,000  to  150,000  tons  per
 mensem,  which  is  the  highest  per
 capita  supply  which  we  are  giving  to
 and  State,  as  far  as  wheat  is  concern-
 ed.  With  regard  to  rice,  if  we  take
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 into  account  the  production  of  rice
 within  Bengal  and  if  the  per  capite
 availabality  is  calculated  on  that  basis,
 it  is  much  higher  than  tHMat  for  any
 other  State  during  this  year.

 Shrimati  Renu  Chakravartty:  It  is
 an  absolute  lie.  What  is  the  method
 or  calculation  by  which  he  has  arrived
 at  this  conclusion?

 Shri  Kapur  Singh:  The  word  ‘lie’
 is  unparliamentary,

 Mr.  Speaker:  She  can  ask  for  a
 half-an-hour  discussion.

 Shrimati  Renu  Chakravartty:  It  is
 absolute  misrepresentation  of  facts.

 Wo  रास  मनोहर  लोहिया:  सरकारी
 इमारतें  जलाने  का  यही  नतीजा  निकलता  हैं।

 Shri  Hem  Barua:  Apart  from  what
 the  Minister  has  stated  about  the  food
 Position  in  West  Bengal  being  satis-
 factory  now,  may  I  know  what  speci-
 fic  steps  have  been  taken  by  the  Gov-
 ernment  after  the  agitation  to  see  that
 the  situation  in  West  Bengal  im-
 proves?

 Shri  0.  Subramaniam:  It  is  not
 because  of  the  agitation  that  anything
 has  happened.  We  have  taken  into
 account  the  genera]  situation  in  West
 Bengal  and  done  whatever  is  possible
 under  the  circumstances.  We  have
 tried  to  help  the  West  Bengal  Gov-
 ernment  to  stablilise  the  food  situa-
 tion  there.  That  is  why  we  are  deli-
 vering  to  them  now  roughly  140,000
 to  150,000  tons  of  wheat,

 Shri  S.  N.  Chaturvedi:  May  I  know
 how  many  grain  shops  and  grain
 godowns  were  looted  during  the  recent
 disturbances  in  West  Bengal?

 Shri  0.  Subramaniam:  As  a  matter
 of  fact,  these  are  the  things  which
 have  created  more  difficulties  with
 regard  to  the  food  situation  in  the
 country—the  various  bandhs,  agita-
 tions,  disruption  of  communications,
 burning  down  of  godowns,  communi-
 cations  and  vehicles.  Therefore,  those



 77543  Oral  Answers

 who  plead  that  there  are  difficulties
 should  realise  that  these  bandhs  and
 agitations  are  responsible  in  a  greater
 way  for  these  difficultics....  (Inter-
 ruptions).

 Shrimati  Renu  Chakravartty:  He  has
 asked  a  specific  question....  (Inter-
 ruptions).

 Mr.  Speaker:  Order,  order.  It
 should  not  becofme  a  regular  proce-
 dure  that  so  many  members  speak
 simultaneously  when  an  answer  is
 given.  It  does  not  look  nice.  If  one
 member  points  it  out,  I  will  certainly
 ask  the  Minister  to  give  that  answer.

 Shri  H.  N.  Mukerjee:  Instead  of
 giving  an  objective  answer,  the  Food
 Minister  gives  a  lecture.  Is  that  per-
 missible?

 Mr,  Speaker:  I  will  ask  him  to  give
 a  specific  answer.  But  it  is  not  proper
 for  half  a  dozen  members  fo  get  up
 and  speak  simultaneously.  And  this
 has  happened  at  every  answer  that
 has  come  not  once,  twice  or thrice.
 Now,  has  the  Minister  got  that  infor-
 mation?

 ,  Shri  0.  Subramaniam:  I  cannot  give
 immediately  the  number  of  godowns
 burnt  or  other  damages  c3used  during
 the  recent  agitation.

 श्यो  दाग:  अध्यक्ष  महोदय,  क्‍या  मन्त्री
 महोदय  यह  बताने  की  कृपा  करेंगे  कि  भ्र काल
 सिर्फ  कलकत्ता  यानी  बंगाल  कौर  केरल  में  ही
 नहीं  है,  बल्कि  राजस्थान,  पंजाब,  उड़ीसा  में
 इससे  कहीं  ज्यादा  भयंकर  परिस्थिति  है,  तो
 क्या  सरकार  उन  इलाकों  की  देखभाल  के  लिये
 भी  कुछ  कर  रही  है  या  सरकार  सिर्फ  उसी
 तरीके  को  मानती  है  जहां  मुनज़्ज़म  शक्ति  के
 साथ  कुछ  किया  जाय  ?

 Shri  Cc  Subramaniam:  Generally,
 the  situation  is  difficult  in  the  country
 because  of  the  drought  and  decrease
 in  production.  We  are  trying  to  see
 that  as  far  as  possible  the  difficulties
 are  minimised.
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 Water  Transport  in  Ganga  Basin
 *9l.  Shri  Mfadhu  Limaye:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bhrama-
 putra  Water  Transport  Board  is  pre-
 paring  plans  for  making  the  river  of
 the  Ganga  basin  more  useful  for  trans-
 port;  and

 (b)  if  so,  the  broad  features  there-
 of?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  The  Ganga
 Brahmapufra  Water  Transport  Board
 is  maintaining  the  navigable  stretch  of
 the  Ganga  between  Buxuar  and  Raj-
 mahal.  This  takes  care  of  the  navi-
 gational  needs  at  present  and  helps  to
 arrest  any  further  deterioration  of  the
 waterway.  No  other  schemes  for
 making  the  Ganga  basin  more  useful
 for  transport  have  so  far  been  drawn
 up  by  the  Board.

 Agricultural  Statistics

 "1192,  Shri  Linga  Reddy:  Will  the
 Minister  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  any  lacunae  _  in  the asesssment  of  agricultural  prodyction
 in  the  country  has  been  found  out; ,

 (b)  if  so,  with  what  results;  and
 (c)  the  steps  taken  to  set  right  the

 same?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Mishra):  (a)  and  (b).
 The  Statistics  of  Agricultural  Produc-
 tion  in  India  are  considcred  to  be
 fairly  reliable.  Improvements  are,
 however,  needed  with  regard  to  time-
 liness  and  extension  of  scientific
 technique  of  yield  estimation  to  some
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 oilseeds,  pulses,  millets,  fruits  and  छोटे शक  किक  25  से  50  एकड़  क्षेत्र  क ेसरकारी  छोटे  फार्मों

 (०)  Steps  are  being  taken  to  im-
 prove  the  timeliness  of  agricultural
 production  statistics  and  extend  the
 crop-cutting  surveys  to  the  crops  and
 areas  hot  covered  so  far.  Measures
 are  also  being  taken  to  improve  the
 field  work  through  greater  supervi-
 sion.

 गर-सरकारी  क्षेत्र  में  बीज  फार्स

 *1i94.  wt  विभूति  मिथ्:  क्या  खाद्य,
 कृषि,  सामुदायिक  विकास  तथा  सहकार  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,
 966  के  दूसरे  सप्ताह  में  जब  वे  बिड़ला

 द्वारा  संचालित  रोपड़  फार्म  देखने  गये  थे,
 उस  समय  उन्होंने  कहा  था  कि  छोटे  फार्म  वाले
 अ्रच्छे  किस्म  के  बीज  पैदा  नहीं  कर  सकते  हैं;

 (ख)  यदि  हां,  तो  इसका  तात्पर्य  यह  है
 कि  सरकार  ने  निर्णय  किया  है  कि  बड़े  फार्म
 बालों  को  ही  अच्छे  बीज  पैदा  करने  का  काम
 सौंपा  जायेगा;  कौर

 (7)  यदि  हां,  तो  इस  बात  को  देखने
 के  लिये  कि  बड़े  फार्म  वालों  की  तुलना  में  वे
 अच्छे  किस्म  के  बीज  पैदा  कर  सकते  हैं,  क्या
 सरकार  ने  छोटे  फार्म  वालों  को  भी  उसी  प्रकार
 की  सुविधाएं  दी  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उप-स्त्री  (भी  इ्यामघर
 मिश्र):  (क)  से  (ग).  रोपड़  मैंने
 भाषण  में  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्री  ने  कहा  कि  बीज  फार्म  का मतलब
 साधारण  फारिग  नहीं  है  बल्कि  यह  एक  विशेष
 उद्योग  है  जिसमें  भारी  पूंजी,  ग्रा धुनिक  उप-
 करण  तथा  नवीनतम  तीन  ज्ञान  की
 भ्रावश्यकता  हैं  जो  एक  साधारण  कृषक  की
 पहुंच  से  बाहर  है  ।  मूल  बीज  पैदा  करते  समय
 शुद्धता  का  पूरा-पूरा  ध्यान  रखना  होता  है  ।
 मूल  बीज  के  उत्पादन  के  लिए  लगभग

 में  प्रयास  किये  जाते  थे  और  तजुर्बे  से  मालूम
 हुआ  हैं  कि  इन  बीज  फार्मों  को  ऊंचे  स्तर  की
 तकनीकी  सहायता  तथा  देखभाल  की  राव-
 श्यकता  है  किन्तु  साइज़  में  छोटा  होने  क ेकारण
 प्रत्येक  के लिये  य ेसहायता  देना  सम्भव  नहीं  है
 इसे  दृष्टि  में  रखते  हुए  राज्य  सरकारें  बड़े
 काम  चाहती  हैं  जो  साधारणतया  पब्लिक
 अथवा  सहकारी  क्षेत्र  में हैं  शौर  स  प्रयोजन  के
 लिये  पर्याप्त  तकनीकी  स्टाफ  रखती  हैं  ।
 यह  केवल  मूल  बीज  के  उत्पादन  पर  ही  लागू
 होती  है  ।  वाणिज्यिक  वितरण  के  लिए  मूल
 बीज  से  वृद्धि  एक  दूसरा  मामला  हैं  कौर  इसके
 लिए  सरकार  चुने  हुए  कृषकों  से  काम  लेगी  ।
 वहां  भी  सरकार  फैले  हुए  पृथक्कृत  फार्मो  की
 अपेक्षा  बीज  ग्रामों  के  बारे  में  विचार  कर  रही
 है  ।  एक  संकेन्द्रित  क्षेत्र  में  आवश्यक  तकनीकी
 सहायता  देना  आसान  होगा  और  वहां  बीज
 के  स्तरों  की  किस्म  तथा  देख  रेख  पर  अधिक
 नियन्त्रण  हो  सकेगा  ।  बीज  की  वृद्धि  में  प्रत्येक
 व्यक्तिगत  फार्म  का  साइज  सम्बद्ध  नहीं  हैं
 आर  छोटे  कृषकों  से  इस  प्रयोजन  के  लिए  पूरे
 तौर  से  काम  लिया  जायेगा  1

 इसको  दृष्टि  में  रखते  हुए  यह  प्रश्न  ही
 नहीं  होता  कि  सरकार  अच्छी  किस्म  के  बीजों
 का  उत्पादन  कार्य  केवल  बड़े  फार्म  वालों  को
 ही  सौंपे  और  जैसा  कि  बताया  गया  है  कि
 छोटे  फार्म  वालों  का  पूरा  उपयोग  किया  जा
 रहा  है  और  बीज  वृद्धि  कार्यों  के लिये  इनका
 उपयोग  होता  रहेगा  ।

 Decline  in  Growth  of  Cotton
 #1195,  Shri  Badshah  Gupta:  Will

 the  Minister  of  Food,  Agriculture,
 Cc  ity  Devel  t  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  decline  in  the  growth  of  cotton  in
 Idnia;  and

 (9)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community



 ‘11547  Written  Answers  CHAITRA  29,  888  (SAKA)

 Development  and  Cooperation  (Shri
 Shyam  Dhar  Mishra):  (a)  Firm
 estimates  of  production  for  cotton  for
 1965-66  are  not  yet  available.  How-
 ever,  on  the  present  indications,
 Cotton  production  during  1965-66  is
 expected  to  show  a  decline  of  5—8  per
 cent  compared  to  1964-65.

 (b)  The  main  reason  for  the  anti-
 cipated  fall  in  production  of  Cotton  is
 the  erratic  behaviour  of  monsoons  and
 failure  of  rains  in  many  parts  of  the
 country.

 U.S.  Food  Mission’s  Visit  to  Scarcity
 Areas

 *1197,  Shri  R.  S.  Pandey:
 Shri  M.  R.  Krishna:
 Shri  Dharmalingam:
 Shri  Onkar  Lal  Berwa:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  US.
 study  mission  visited  India  in  January,
 3966  to  study  the  food  situation  aris-
 ing  out  of  the  scarcity  conditions  on
 account  of  failure  of  monsoon;

 (b)  if  so,  whether  the  said  mission
 has  completed  their  work  and  sub-
 mitted  a  report  to  Government  on
 their  findings  and  conclusions;  and

 (c)  the  main  features  thereof?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  A  U.S.  Food-
 grains  Survey  Team  visited  various
 ports  in  January,  966  primarily  to
 assess  the  maximum  grain  handling
 capacity  at  Indian  ports  together  with
 the  requirements  of  additional  grain
 handling  machinery  and  equipment.
 The  Team  also  visited  certain  drought
 affected  areas  in  various  parts  of  the
 country.

 (b)  Copies  of  the  report  of  the  Team
 have  been  recently  received  by  the
 Government.
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 (c)  A  statement  giving  the  main
 features  of  the  report  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-6072/66].

 Jayanti  Shipping  Company
 *I98.  Shri  Hari  Vishnu  Kamath:

 Shri  Hukam  Chand
 Kachhavaiya:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Com-
 mittee  of  Inquiry  has  been  appointed
 to  investigate  the  affairs  of  Jayanti
 Shipping  Company,  Ltd;

 (b)  if  so,  the  composition  and  per-
 sonnel  of  the  committee;

 (c)  the  terms  of  referesce;  and
 (d)  whether  a  dead  line  has  been

 fixed  for  submission  of  the  report?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (b)  The  Committee  consists  of  Shri
 Y.  N.  Sukthankar,  Government  Direc-
 tor  on  the  Board  of  Directorg  of
 Indian  Shipping  Companies  and  Shri
 S.  L.  Bhalla,  a  nominee  of  the  Cam-
 ptroller  and  Auditor  General  of  India,

 (c)  The  terms  of  reference  are  as
 follows:—

 (i)  To  look  into  the  allegations
 made  in  Parliament  and  in
 the  letters  received  by  the
 Government  and  the  Shipp.ng
 Development  Fund  Committee
 against  the  Jayanti  Shipping
 Company  and  its  manage-
 ment  in  regard  to  the  accounts
 and  affairs  of  the  Company.

 (ii)  To  scrutinise  all  the  relevant
 facts  relating  to  the  manage-
 ment  and  operation  of  the
 company  since  its  incorpora-
 tion.

 (iii)  To  examine  and  inspect  the
 accounts  and  other  documents
 as  may  be  necessary  with  a
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 view  to  assessing  its  financial
 Position  and  ascertaining
 whether  the  foreign  exchange
 earned  has  been  duly  account-
 ed  for.

 (iv)  Any  other  specific  matter
 which  may  be  referred  to  it
 by  the  Government  or  the
 Shipping  Development  Fund
 Committee.

 (d)  The  Committee  has  been  asked
 to  submit  its  report  within  two
 months.

 Prices  of  Vegetable  Ghee

 *1199,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Developmert  and  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  prices
 of  vegetable  ghee  have  increased  by
 about  seventy  per  cent  during  the
 last  twenty  months;

 (b)  if  so,  whether  any  enquiry  has
 been  made  to  find  out  the  causes  for
 this;  and

 (c)  the
 down?

 steps  taken  to  bring  it

 The  Deputy  Minister  in  the  Minis-
 try  ef  Food,  Agriculture,  Community
 Development  amd  Cooperation  (Shri
 Shinde):  (a)  The  prices  of  vanaspati
 have  increased  by  about  25  per  cent
 during  the  period.

 (b)  The  price  of  vanaspati  largely
 depends  on  the  prevailing  price  of
 groundnut  oil  whi-h  increased  by
 elo  av  per  cent  during  the  same
 period.  Th.  sinaller  increase  in
 vanaspati  prices  is  mainly  due  to  the
 use  of  some  quantity  of  cheaper  im-
 ported  oils.

 (c)  The  following  steps  have  been
 taken:—

 (i)  Measures  for  increasing  the
 output  of  groundnut  and
 groundnut  oi]  are  being  in-
 tensified.

 (ii)  Ban  on  export  of  edible  oils
 and  vanaspati,  and  credit
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 restrictions,  imposed  earlier
 are  being  continued.

 (iii)  The  use  of  cheaper  imported
 oils  like  soybean  oil  in  vanas-
 Pati  manufacture  is  being  en-
 couraged.  About  70,000
 tonnes  of  this  oil  were  im-
 ported  from  the  U.S.A.  under
 P.L.  480  during  1965,  and
 another  150,000  tonnes  are
 proposed  to  be  imported
 during  1966.

 Jayanti  Shipping  Company
 #1200.  Shri  Maurya:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  or  reports
 about  the  misuse  of  Employee's  Pro-
 vident  Fund  money  by  the  Jayanti
 Shipping  Company;

 (b)  if  so,  the  steps  taken  in  this
 regard;  and

 (c)  whether  Government  have  ask-
 ed  the  appropriate  authority  to  look
 into  the  Privident  Fund  Accounts  of
 the  said  Shipping  Company  to  ensure
 that  these  are  being  properly  main-
 tained  and  money  correctly  used  or
 invested  in  the  interest  of  and  for
 the  benefit  of  the  Company's  emplo-
 yees  in  the  manner  prescribed  by
 provident  fund  rules  and  regulations?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  Yes,  Sir.

 (b)  and  (c).  The  factual  position
 Was  ascertained  from  the  Company
 who  stated  that  about  Rs.  42  lakhs,
 out  of  Provident  Fund  monies  was
 being  kept  with  the  company  on
 which  interest  at  l2  per  cent  per
 annum  was  being  provided.  The  in-
 formation  furnished  by  the  company
 was  passed  on  to  the  Ministry  of
 Labour  and  Employment  for  such
 action  as  may  be  considered  by  them.
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 Payment  to  Sugarcane  Growers  in
 Orissa

 *29l.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Mohan  Nayak:

 Will  the  Minister  of  Food,  Agricul-
 ‘ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 siderable  amount  of  sugar-cane  price
 of  the  sugar-cane  supplied  to  the
 sugar  mills  in  1964-65.  season  has  not
 been  paid  by  the  sugar  factories  con-
 cerned  in  Orissa  State;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 thereon?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,

 Reported  Statement  of  the  Chief
 Minister,  Bihar

 *1202,  Shri  Ram  Sewak  Yadav:
 Shri  Bagri:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Rameshwar  Tantia:
 Shri  Uimatsingka:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  Press
 Teports  published  on  the  24th  Febru-
 ary,  966  wherein  it  has  been  stated
 that  the  Chief  Minister  of  Bihar  had
 stated  in  the  Bihar  Assembly  on  the
 23rd  February,  966  that  neither  the
 President  nor  the  Prime  Minister
 ‘could  order  an  enquiry  against  him;

 (b)  whether  it  is  proper  for  a
 Chief  Minister  to  make  such  a  state-
 ‘ment;

 (c)  if  so,  Government's  reaction
 thereto;  and

 (d)  the  action  Government  propose
 to  take  in  this  regard?

 The  Minister  of  Law  (Shri  G.  S.
 Pathak):  (a)  Government  has  seen
 the  press  reports  and  also  received
 full  text  of  the  speech  of  the  Chief
 Minister.

 (b)  In  his  speech  the  Chief  Minis-
 ter,  relying  on  the  opinion  of  the
 Advocate-General  has  expressed  his
 understanding  of  the  constitutional
 position  regarding  the  administrative
 relations  between  the  Union  and  the
 State  Government.  It  is  submitted
 that  it  would  not  be  appropriate  for
 Government  of  India  to  express  any
 opinion  on  propriety  or  otherwise  of
 Chief  Minister's  speech  in  Legislative
 Assembly  on  an  abstract  legal  and
 constitutiona]  question.

 (९)  and  (a).  The  Chief  Minister
 forwarded  the  opinion  of  the  Advo-
 cate  General  to  Government  of  India
 and  desired  that  the  Advocate  Gene-
 ral  should  be  given  an  opportunity
 to  discuss  the  constitutional  position
 with  Law  Minister.  Accordingly,  the
 Law  Minister  held  discussion  with
 Advocate  General  and  communicated
 to  him  Government  of’  India’s  views
 in  this  matter,  The  Government  of
 India  does  not  propose  to  take  any
 further  action  in  this  regard.

 Supply  of  Sugarcane  to  Mills

 #1203.  Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Sugar  Mills  in  Travancore  area,
 Kerala  are  not  getting  enough  sup-
 plies  of  sugarcane;  and

 (b)  if  so,  the  steps  Government
 have  taken  to  meet  the  situation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agricalture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Yes,  Sir.  It  appears  to
 be  so.

 (b)  The  information  is  being  col-
 lected  from  the  State  Government  of
 Kerala.
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 Rice  Ration  in  States

 "1204.  Shri  Mohammed  Koya:
 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  maximum  rice  quantum  of
 the  ration  in  the  States  of  West  Ben-
 gal,  Orissa,  Andhra  Pradesh  and
 Kerala  as  it  stood  on  the  Ist  April,
 1966;  and

 (b)  the  reasons  for  not  introducing
 a  uniform  scale  of  rice  quantum  in
 all  the  States?

 The  Minister  of  State  in  the  Mimis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  required
 information  is  given  in  the  Statement
 below.

 STATEMENT
 State  Maximum  quantum  of

 rice  ration
 000  grams  per  adult  per
 week.

 West
 Bengal
 Orissa  There  is  no  statutory  ration-

 ‘ing.  Under  informal  ration-
 ing  2.38  Kgs.  of  rice  per
 adult  per  week  is  issued
 subject  to  availability.  If
 sufficient  rice  is  not  avail-»
 able,  the  balance  is  made  up
 by  issue  of  wheat.
 400  grams  per  adult  per
 week.  Families  whose  in-
 come  per  month  is  Rs.  200
 or  below  are  allowed  an
 extra  ration  of  420  grams
 of  rice  per  head  per  week.
 Rationing  in  Kerala  is  not
 strictly  statutory.  How-
 ever,  the  quantum  of  rice  is
 360  grams  per  adult  per
 day.

 Andhra
 Pradesh

 Kerala

 (b)  The  food  habits  of  the  people
 in  different  States  are  different  and
 the  State  Governments  fix  the  quan-
 tum  of  issue  of  rice  in  their  respective
 States  taking  in  view  the  local  food
 habits  and  the  availablities  with  the
 Government.
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 Quality  of  Gkee  Prepared  by  Delhi
 Milk  Scheme

 °205,  Shri  Hem  Raj:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 ta)  whether  there  have  been  com-
 Plaints  about  the  quality  of  ghee
 prepared  by  the  Delhi  Milk  Supply
 Scheme;

 (b)  if  so,  whether  Government  pro-
 pose  to  get  it  certified  by  the  Indian
 Standards  Institute  under  Agmark;
 and

 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  A  few  complaints  were
 received.

 (b)  and  (c).  The  Delhi  Milk
 Scheme  has  4  well-equipped  Quality
 Control  Laboratory  of  its  own,  and
 manufacture  of  ghee  strictly  according
 to  Agmark  Standards  is  ensured,  Delhi
 Milk  Scheme  products  including  ghee
 command  a  good  reputation  and  Ag-
 marking  of  these  products  has  not
 been  considered  necessary.  But  this
 question  will  be  gone  into  again.

 Fourth  General  Election
 *1206,  Shri  D.  C.  Sharma:

 Shri  Ramanand  Shastri:
 Will  the  Minister  of  Law  be  pleased

 to  state:
 (a)  whether  arrangements  for  the

 conduct  of  India’s  Fourth  General
 Elections  next  year  have  been  formu-
 lated;  and

 (b)  if  so,  the  broad  details  thereof?
 The  Minister  of  Law  (Shri  G.  S.

 Pathak):  (a)  and  (b),  The  arrange-
 ‘ments  for  the  conduct  of  the  Fourth
 General  Elections  due  next  year  will
 be  substantially  on  the  same  lines  as
 for  the  Third  General  Elections  neld
 in  1962.  The  Election  Commission  has
 not  found  it  necessary  to  formulate
 them  afresh  in  any  detail.  Preparatory
 action  on  the  usual  lines  is  in  progress
 in  all  the  States  and  Union  Territories.
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 Calcutta-Assam  Alternative  Navigable
 Boute

 91207,  Shri  P.  C.  Borovah:
 Shri  R.  Barua:
 Shrimati  Jyotsna  Chanda:

 Will  the  Minister  of  Transport,
 Aviation  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  surveys  have  been
 carried  out  for  an  alternative  navigable
 route  between  Calcutta  and  Assam  in
 view  of  the  continued  hesitation  of
 Pakistan  to  allow  resumption  of  navi-
 gation  on  the  original  route:

 (b)  if  so,  with  what  result  and  the
 Precise  route;  and

 (c)  the  estimated  cost  of  the  pro-
 ject  for  opening  the  new  route?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shrj  Sanjiva
 Reddy):  (a)  to  (c).  A  Scheme  was
 prepared  in  984  for  construction  of
 a  multipurpose  barrage  across  the
 Tista  near  Gajaldoba  with  two  Canals
 taking  off  on  either  side  to  provide
 besides  irrigation  ang  power  facilities
 the  connecting  link  to  Ganga  and
 Brahmputra  rivers  near  Farakka  and
 Dubri  respectively  to  enable  through
 navigation  from  Ganga  to  the  Brahma-
 putra.  The  estimated  cost  of  the  pro-
 ject  was  Rs.  357  crores.  As  this  cost
 is  very  high,  Central  Water  and
 Power  Commission  have  been  asked
 to  carry  out  certain  further  studies
 with  a  view  to  reducing  the  cost.  The
 report  of  the  Central  Water  and
 Power  Commission  ig  still  awaited.

 Rice  Crisis
 *1208.  Shri  Baswant:

 Shri  Vishwa  Nath  Pandey:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Food,  Agri-
 culture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 United  Nations  Food  and  Agricultural
 Organisation  in  its  Report  on  Rice  for
 १3965  has  stated  that  the  food  zones
 are  the  cause  of  the  current  rice  crisis
 in  India;  and

 14:15  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food.  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.

 विल्लो  में  चावल  का  राशन

 *1209.  श्री  मधु  लिये:
 शो  यहा पाल  सिह
 श्री  सुहमस्भव  कोया:

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (*)  क्‍या  दिल्ली  में  राशन  व्यवस्था  के
 अ्न्तगंत  दिये  जाने  वाले  चावल  की  मात्रा  में
 कमी  कर  दी  गई  है  ;  कौर

 ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 wre,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  र/स्य-मंत्री  (भी  शोधित
 मेनन)  :  (क)  दिल्‍ली  में  चावल  खाने  बालों
 को  दिये  जा  रहे  चावल  की  मात्रा  में  कोई
 कटौती  नहीं  की  गयी  हैँ  1  केवल  गेहूं  खाने  बालों
 के  चावल  की  मात्रा  में  कटौती  की  गयी  है  ।

 (ख)  इस  वर्ष  चावल  की  उपलब्धि
 में  भारी  कमी  होने  के  कारण  यह  आवश्यक
 समझा  गया  कि  वास्तव  में  चावल  खाने  वालों
 को  किसी  प्रकार  की  झ्ननुचित  कठिनाई
 पहुंचाये  बिना  चावल  संरक्षित  करने  के  लिये
 सभी  कदम  उठाये  जाएं  ।

 Drought  Relief  Measures
 1210.  Shri  P.  R.  Chakraverti:

 Shri  Shree  Narayan  Das:
 Shri  Onkar  Lal  Berwa:
 Shri  Linga  Reddy:
 Shri  R.  Barua:

 Will  the  Minister  of  Food,  Agricul-
 tare,  C  unity  D  and
 Cooperation  be  pleased  to  state:

 (a)  whether  a  special  team  has
 visited  some  States  to  study  the  neces-
 sary  adjustments  needed  in  the  States’
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 pians  to  make  funds
 various  relief  measures  in  drought-hit
 areas;  and

 (b)  if  80,  what  are  their  specific
 recommendations?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri

 “Govinda  Menon):  (a)  Three  Central
 ‘Teams  headed  by  the  Programme
 Advisers  of  the  Planning  Commission
 have  visited  8  States,  namely,  Andhra
 Pradesh,  Gujarat,  Madhya  Pradesh,
 Maharashtra,  Mysore,  Punjab,  Orissa
 and  Rajasthan,  to  study  the  situation,
 and  to  make  recommendations  in
 regard  to  intensification  of  work  pro-
 grammes  and  labour  intensive  schemes
 and  also  to  propose  adjustments  in
 ‘the  States’  Development  Plans  with  a
 ~view  to  financing  these  work  prog-
 Trammes.

 (b)  The  teams  discussed  with  the
 State  Governments  matters  regarding
 creation  of  employment  potential  and
 other  relief  measures  in  the  drought-
 affected  areas  of  the  States.  It  was
 suggested  to  the  States  that  as  far  as
 possible  productive  and  labour-inten-
 sive  plan  schemes  should  be  taken  up
 in  preference  to  the  non-productive
 schemes,  since  for  the  Plan  Schemes
 there  would  already  be  a  provision  of
 funds  both  in  the  State  Budgets  and
 in  the  Central  Budget.  It  was  also
 suggested  that  the  State  Governments
 might  undertake  advance  execution

 -of  Plan  Schemes  in  the  scarcity  areas.

 Fishing  Industry  in  Kerala

 *2i.  ‘Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  Vice-President  of
 the  Empress  Fisheries  of  America  had
 recently  visited  Kerala  to  study  the
 fishing  industry  there;
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 (b)  whether  Government's  attention
 has  been  drawn  to  his  suggestions  to
 market  more  prawns  from  Cochin  to
 America;  and

 (९)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  and  (b).  Yes,
 Sir,  The  American  firm  offered  to
 market  our  frozen  products  in  the  U.S.

 (c)  ‘The  terms  and  conditions
 offered  were  found  to  be  unfavourable.

 Foog  Aid  From  U.S.A.
 *2i2.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 (a)  whether  the  U.S.A.  have  sanc-
 tioned  a  $  1,000  million  cinergency
 food  for  India  plan;

 (b)  if  so,  the  details  thereof;  and
 (९)  how  mach  food  in  different

 forms  and  of  different  specifications
 is  likely  to  be  received  from  U.S.A.?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir.  The
 Government  of  the  U.S.A.  have,  how-
 ever,  provided  additional  funds  under
 PL  480  since  December  965  to  the
 extent  of  $  254.46  millions  for  pur-
 chases  of  wheat  and  milo  from  the
 U.S.A,

 (b)  and  (c).  With  the  funds  ag  pro-
 vided  above  we  expect  to  complete
 purchases  of  3:3  million  tons  of  wheat
 and  .2  millon  tons  of  milo.

 The  U.S.  Government  are  also  pro-
 posing  to  make  further  funds  avail-
 able  under  PL  480  for  purchase  of
 3.5  million  tons  of  foodgrains,  200,000
 tons  of  corn,  67,000  tons  of  vegetable
 oils  and  about  55.000  tons  of  milk
 powder.

 Wheat  of  both  white  and  red  variety
 and  milo  of  the  yellow  variety  are
 being  purchased  from  the  U.S.A.
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 Delhi-Madras  ang  Bombay-Calcutta
 Flight  wa  Nagpur

 *I23.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  be  please¢
 ‘to  state:

 (a)  whether  the  I.A.C,  will  shortly
 resume  flights  on  the  Delhi-Madras
 route  via  Nagpur,  as  well  as  on  the
 Bombay-Calcutta  route  via  Nagpur;

 (b)  if  so,  when;  and
 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  There  is  a  propo-
 sal  to  connect  Nagpur  on  the  service
 Bombay-Calcutta  from  lst  May,  1968.

 (c)  Loaq  carried  ex-Nagpur_  to
 Madras,  Delhi  and  Calcutta  does  not
 justify  a  service  linking  these  places
 separately.  Even  so,  Nagpur  has
 been  connected  to  Delhi  via  Bhopal
 and  Lucknow  and  directly  with  Bom-

 “bay.
 Re-orientation  of  Agriculture

 *2i4.  Shri  P|  R,  Chakraverti:  Will
 the  Minister  of  Food,  Agriculture,
 Community  Devel  it  and  Coope-
 ration  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  taken  note  of  the  recommenda-
 tions  made  by  a  three-man  team  of
 experts  for  re-orientation  of  agricul-
 ture  in  Punjab  to  increase  food  pro-
 ‘duction  by  three  to  four  times  within
 a  short  time,  after  visiting  South-
 Eastern  countries;

 (b)  whether  these  proposals  have
 been  examined  by  the  experts  in
 ‘India  with  special  reference  to  the
 introduction  of  three-crops-a-year
 programme;

 (c)  if  so,  whether  Government  have
 taken  steps  to  popularise  the  schemes
 and  work  it  out  in  other  States;  and

 (d)  the  steps  taken  to  make  ade-
 quate  resources  available  to  the  far-
 ‘mers  to  make  a_  break-through  in
 terms  of  the  expert  advice?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes;  Sir,  an
 interim  Report  of  the  three-men  team
 of  experts  from  Punjab  who  visited
 South  Eastern  countries  recently  has
 been  received  by  the  Government  of
 India  in  January,  1966.  The  detailed
 report  is  stil]  awaited.  .

 (b)  to  (d).  The  interim  report  is
 under  examination  in  consultation
 with  the  Punjab  Government.

 Food  Shortage

 *2I5.  Shri  Hari  Vishny  Kamath:
 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  a  supplementary  on
 5.  .rred  Question  No.  954  on  the  Sth
 April,  1986,  and  state:

 (a)  whether  Government  agree  with
 the  analysis  of  food  shortages  in  India,
 as  made  by  the  New  York  Times;  and

 (b)  if  not,  the  efforts  made  ‘to  dis-
 pel  those  misapprehensions  and  tell
 the  truth  to  the  people  and  Govern-
 ment  of  United  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b).  So
 far  as  the  comments  of  the  New  York
 Times  on  food  production  are  con-
 cerned,  the  Government  of  India
 agrees  with  the  analysis  that  with
 better  techniques  of  agricultural  pro-
 duction,  India  could  feed  herself,  and
 that  the  human  factor  in  production
 should  also  receive  attention.  The
 other  comments  are,  however,  either
 misconceiveg  or  highly  exaggerated.
 The  Government  of  U.S.A.  has  been
 kept  fully  informed  about  the  factors
 leading  to  the  present  difficult  food
 situation  and  the  various  measures
 being  taken  by  the  Government  to
 increase  food  production  in  the  coun-
 try.
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 Sugar  Quota  of  States
 "1216.  Shot  P.  0.  Borooah:

 Shri  R.  Barua:’
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  nity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  have
 agreed  to  increase  the  sugar  quotas
 for  different  State/Union  territories;

 (b)  if  80,  to  what  extent  it  has  been
 increased  in  each  case;  and

 (c)  the  minimum  quantity  of  sugar
 intended  to  be  made  available  per
 heag  in  each  State/Union  Territory?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  quotas
 of  sugar  of  individual  States  in  De-
 cember,  965  and  April,  +1966,  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-6075/66).

 (c)  No  such  minimum  quantity  has
 been  fixed.

 Increase  in  Agricultural  Production
 3856,  Shri  Karni  Singhji:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Develop  and  Cooperation
 be  pleased  to  state  the  details  of  mea-
 sures  which  have  been  taken  to  im-
 press  upon  the  Panchayats  with  re-
 gard  to  increase  in  agricultural  pro-
 duction  in  consonance  with  the  pro-
 gramme  initiated  by  the  Executive
 Committee  of  the  All-India  Pancha-
 yat  Parishad?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  The  All-India  Panchayat
 Parishad’s  programmme  was  suggested
 in  the  wake  of  the  recent  emergency.
 In  that  context,  detailed  measures  had
 already  been  indicated  to  the  States
 for  being  impressed  upon  the  Pan-
 chayati  Raj  institutions  for  stepping
 up  agricultural  production.  These
 have  been  followed  up.
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 Underground,  Water  Resonrces
 3857.  Shri  Kolla  Venkaiah:

 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Lahtan  Chaudhry:
 Shri  D.  D.  Puri:

 Will  the  Minister  of  Food,  Agricul-
 ture,  0  unity  Develop:  ang  Ce-
 operation  be  pleased  to  state:

 (a)  whether  any  plan  has  been
 evolved  for  the  tapping  of  under-
 ground  water  resources  in  the  States
 like  Punjab,  U.P.,  Bihar,  West  Bengal
 which  lie  in  the  heart  of  richest
 underground  water  belt  in  the  coun-
 try;

 (b)  if  so,  the  details  of  the  plan;
 and

 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Commanity
 Develop  t  ang  C  th  (Shré
 Shyam  Dhar  Misra):  (a)  and  (b),  The
 Government  of  India  has  sponsored  a
 scheme  for  systematic  ground-water
 surveys  and  investigations  to  be  im-
 plemented  by  the  State  Governments
 on  a  phased  basis  with  a  view  to
 delineating  ground-water  worthy
 areas  which  would  offer  scope  for
 ground-water  extraction  through  dug-
 wells,  dug-cum-bore  wells  and  shallow
 tube-wells.  The  programme  would
 help  in  collecting  sufficient  technical
 data  to:—

 (a)  provide  technical  guidance  to
 the  cultivators  in  such  matters  as:

 safe-  spacing  and
 for  dug-wells/tube-

 (i)  size,  type,
 density
 wells;

 (ii)  scope,  type  and  manner  of
 boring  and  deepening  of  dug-
 wells  for  augmenting  their
 discharges;  and

 (iii)  selection  of  suitable  water-
 lifting  appliances  for  installa-
 tion  on  wells.
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 (b)  regulate  construction  of  wells|

 tubewells  so  that  there  is  no  undue
 tisk  of  overdraft  and  failure  of  wells.

 Certain  guide-lines  for  preparation
 of  schemes  on  scientific  basis  have
 been  worked  out  and  sent  to  the
 States.

 (c)  Does  not  arise.
 Kerala  Water  Transport

 3858.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ‘ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ‘ernment  propose  to  take  over  the
 bouts  of  the  Kerala  Water  Transport
 ‘Corporation;

 (b)  if  so,  when;
 (c)  whether  services  of  all

 ‘workers  will  be  retained;  and
 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  The  Government
 of  Kerala  have  already  purchased  75
 ‘serviceable  boats  of  the  Kerala  Water
 Transport  Corporation  which  are  now
 being  run  by  a  new  Board  of  Manage-

 the

 ment  set  up  by  the  State  Govern-
 ment.

 (c)  and  (d).  The  Kerala  Water
 Transport  Corporation  has  gone  into
 liquidation  and  its  employees  have
 been  discharged  after  giving  them
 notice  pay,  retrenchment  compensa-
 tion,  etc.  The  question  of  retaining
 them  does  not,  therefore,  arise.  How-
 ever,  out  of  897  ex-employees  of  the
 Corporation,  737  persons  have  been
 offered  employment  in  the  State
 Inland  Water  Transport  Service  for
 running  the  services.

 Koothaparamba  Agricultural  Office
 3859.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 the
 Office

 (a)  whether  it  is  @  fact  that
 Koothaparamba  Agricultural
 has  been  ordered  to  be  closed;

 (b)  if.  so,  the  reasons  therefor;
 (c)  whether  Government  are  aware

 that  this  has  caused  hardships  to  the
 peasantry;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  reconsider  their  decision?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  Agri-
 cultural  Depot  at  Koothaparamba  has

 not  been  closed.
 (b)  to  (d).  Do  not  arise.

 Teak  Plantation

 $860.  Shri  A,  K.  Gop&lan:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  the  expenditure  incurred  in
 planting  of  teak  plantations  at  Param-
 bikulam  forest  area  from  962  to  1965;

 (b)  the  amount  set  apart  for  build-
 ing  workers’  quarters  under  the
 scheme;  and

 (c)  the  total  cost  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  @)  Rs.  22,94,000.

 (b)  Rs.  25,300.
 (c)  Rs.  32,94,000.

 Dairy  Project  at  Punnapra  in  Kerala
 State

 386l.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  y  I  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 establish  a  dairy  project  at  Punnapre
 in  Alleppey  district  of  Kerala  State;

 Dev

 (9)  if  80,  whether  the  work  has
 already  been  started  for  the  establish-
 ment  of  this  project;  and
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 (c)  the  estimated  cost  of  this  pro-
 ject?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Yes.

 (b)  Preliminary  action  for  the
 establishment  of  the  project  has  been
 taken  and  about  9  acres  of  land  has
 been  acquired  by  the  State  Govern-
 ment  of  Kerala,

 (c)  About  Rs.  20  lakhs.

 Oil  Palm  Cultivation  in  Kerala
 3862.  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Food,  Agricul-

 tare,  C  uhity  Develop  it  and
 Cooperation  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 start  large  scale  oil  palm  cultivation
 in  Kerala  State  by  the  Kerala  planta-
 tion  Corporation;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Food,  Agriculture,  Community
 Devel  ६  ana  C  ation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes;  the
 Government  of  Kerala  are  exploring
 the  possibility  of  such  a  venture.

 (b)  The  project  report  submitted  by
 the  Managing  Director,  Plantation
 Corporation  of  Kerala  Ltd.,  to  the  State
 Government  envisages  development  of
 two  commercia]  plantations  of  6,000
 acres  each  in  Vazhachal  (Chalakudi)
 and  Konni  (Quilon  Dt.)  forest  areas,
 subject  to  land  being  ‘made  available.
 The  plantations  are  to  be  developed
 in  stages  in  a  period  of  8  years  with
 a  capital  outlay  of  Rs,  668  lakhs.  The
 details  of  the  project  are  now  under
 the  consideration  of  the  State  Govern-
 ment  of  Kerala.

 Thevally  Bridge
 $863.  Shri  Warior:

 -Shri  Vasudevan  Nair:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  ang  Tourism  be
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 pleased  to  state:
 (a)  whether  the  construction  of

 Thevally  bridge,  Quilon,  Kerala  Stute
 has  been  completed;

 (b)  if  so,  the  total  expenditure  in-
 curred  thereon;  and

 (c)  when  the  bridge  will  be  opencd
 for  traffic?

 The  Minister  of  Transport,  Aviation,.
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  to  (०).  The  Thevally
 bridge  falls  on  a  State  road  in  the
 Kerala  State.  The  Government  of
 Kerala  are,  therefore,  primarily  con-
 cerned  with  this  project.  They  have
 intimated  that  they  have  completed
 the  bridge  and  that  the  approaches  sre
 nearing  completion.  Expenditure:
 aggregating  Rs.  12,85,402  is  reported
 to  have  been  incurred  upto  the  end  of
 February  1966.  The  State  Government
 expect  to  open  the  bridge  to  traffic  by
 the  end  of  May,  966.

 Institute  of  AgTiculture  at  Anand:
 3964.  Shri  Ram  Harkh  Yadav:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food,  Agri-

 culture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  a  research  project  has
 been  set  up  in  the  Institute  of  Agri-
 culture  at  Anand,  Gujarat  for  the
 year  round  production  of  milk  with
 American  collaboration;

 (b)  if  so,  the  details  of  the  project;
 and

 expenditure  on
 contribution  of

 (c)  the  estimated
 the  scheme  and  the
 U.S.  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes.  A
 research  project  entitled  “Ovarian
 function  and  its  experimenta]  contro!
 in  the  water  Buffalo  (Bos  bubalis)”
 has  been  set  up  at  the  Institute  of
 Agriculture,  Anand  with  the  assis-
 tance  of  PL  480  counterpart  funds.
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 (b)  To  determine  ovarian  activities
 in  buffaloes  with  a  view  to  develop
 methods  of  impregnating  buffaloes
 during  summer  months  to  ensure
 year  round  production  of  milk.

 (c)  The  U.S.  Government  has
 obligated  Rs.  448,880)  over  a  period
 of  5  years.

 Bridges  in  Kerala
 3865.  Shri  P.  Kunhan;:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  the  number  of  major  bridges
 completed  in  the  State  of  Kerala
 during  the  Third  Plan  Period;  and

 (b)  the  target  fixed  and  the  alloca-
 tion  made  and  utilised?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  and  (b).  Eighty-
 eight  bridges  were  completed  in
 Kerala  in  the  Third  Plan  jn  the  State
 Sector.  Rs.  403.60  lakhs  were  allo-
 cated  for  bridge  works  and  _  the
 expenditure  incurred  upto  28th
 February,  966  amounted  to  Rs  387.63
 lakhs.

 In  the  Central  Sector,  two  major
 bridges  were  completed  on  National
 Highways  and  three  on  the  West
 Coast  Road.  The  total  estimated  cost
 of  these  bridges  amounted  to  Rs.  43.43
 lakhs  against  which  the  expenditure
 i  eelaee

 so  far  amounts  to  Rs.  43.86
 a  Ss.

 Kitchen  Gardens  in  Delhi
 3866.  Shri  Ram  Harkh  Yadav:

 Shri  Murli  Manohar:
 Will  the  Minister  of  Food,  Agricul-

 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  progress  made  in  the  estab-
 lishment  of  kitchen  gardens  in  Delhi
 recently;

 (b)  the  total  area  covered  by  the
 kitchen  gardens  in  Delhi;

 (c)  the  facilities  offered  by  Govern-
 ment  for  the  establishment  and  main-
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 tenance  of  the  kitchen  gardens  in
 Delhi;  and

 (d)  the  approximate  value  of  pro-
 duction  from  the  kitchen  gardens
 during  the  last  winter  season?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  About  20,000
 Kitchen  gardens.

 (b)  About  2,000  acres.
 (c)  (i)  Free  technical  advice.
 (ii)  Door  to  door  supplies  of  seeds,

 seedlings,  fertilisers  and  pesticides.
 These  production  requisites  are  also
 made  available  at  five  sale  depots
 established  in  different  parts  of  the
 city.

 (ii)  Advice  and  free  spraying  and
 dusting  for  control  of  pests  and’
 diseases.  Only  the  cost  of  pesticides
 is  charged.

 (d)  It  is  very  difficult  to  give  the
 exact  value  of  the  kitchen  garden
 produce  during  this  winter.  However,
 as  a  rough  estimate  every  acre  should’
 have  produced  about  6  tons  of  vege-
 tables  in  a  year,  which  at  an  average
 cost  of  Rs.  300|-  per  ton  for  12,000
 tons  should  have  prod  getabl
 worth  Rs.  36  lakhs

 Sugar  Factory  in  Mysore  State
 $867.  Shri  Linga  Reddy:  Will  the:

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Coopera-
 thon  be  pleased  to  state:

 (a)  the  progress  made  in  the  set-
 ting  up  of  the  sugar  factory  at  Gauri-
 didanur,  Kolar  District,  Mysore  State;

 (b)  the  r  for  not  वडा
 ing  the  factory  as  scheduled
 December,  1965;  and

 (c)  when  the  same
 production?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 ‘ation  (Shri
 items  of

 in

 will  go  into

 Shinde):  (a)  Most  of  the
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 plant  and  machinery  have
 installed  and  the  erection  of  the
 Temaining  items  is  expected  to  be
 completed  in  May  this  year.

 (b)  The  delay  is  reported  to  be
 mainly  on  account  of  late  arrival  of
 machinery  and  financia)  difficulties.

 been

 (c)  Although  the  erection  is  expect-
 ed  to  be  completed  in  May  this  year,
 the  crushing  operations  may  com-
 mence  from  the  next  season,

 Sailing  Vessel  in  Arabian  Sea
 Rescued

 3868.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  the  vessel  damaged  in
 the  mid-Arabian  sea,  four  miles  off
 Bombay  early  on  the  27th  March,
 ‘1966,  was  rescued  by  a  Bombay  Port
 Trust  pilot  vessel;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Transport,  Avia-

 tion,  Shipping  and  Tourism  (Shri
 ‘Sanjiva  Reddy):  (a)  Yes,  Sir.

 (b)  On  27th  March,  1966,  the
 M.P.V.  “Venu”,  under  the  command
 of  Shri  B.T.A.  Pereira,  observed  the
 sailing  vessel  “Kotia  Zohrabi”  which
 had  broken  her  fore  mast  was  drift-
 ing.  The  “Venu”  at  once  proceeded
 to  her  assistance.  On  approaching
 the  sailing  vessel  the  Tindal  made  a
 request  for  towage  assistance.

 The  Pilot  Vessel  promptly  took  the
 -vessel  in  tow  and  brought  her  up  the
 harbour  in  the  vicinity  of  Sunk  Rock
 Light  House  where  the  pilot  Tender
 “Zephyr”  took  over  the  towing  opera-
 tion  from  the  “Venue”  and  towed  the
 disabled  vessel  off  to  Malet  Bunder.
 The  Sailing  Vessel  was  safely  anchor-
 ‘ed  ut  845  Hours.

 The  vessel  was  found  to  be  loaded
 with  bags  of  salt  and  the  Tindal
 stated  that  some  of  the  bags  had  to
 be  thrown  overboard  after  the  mast
 broke.  There  were  ten  men  on  board
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 the  sailing  vessel  and  no  one  was
 hurt.  The  weather  on  that  day  was
 quite  rough  due  to  strong  North
 West  Wind.

 Sugar  Supply  to  Kerala
 3869.  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Food,  Agrioul-

 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  quota  of  sugar  allotted  to
 Kerala  State  in  January,  February
 and  March,  ‘1966;

 (b)  the  demand  from  the  Kerala
 State  during  these  months;  and

 (c)  if  the  request  of  the  Kerala
 Government  could  not  be  met  fully,
 the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  January  966—6820
 tonnes  plus  3l0  tonnes  allotted  for
 festivals.  February  966—6820  tonnes.
 March  966—7440  tonnes.

 (b)  and  (c).  Kerala  Government
 had  requested  for  a  monthly  quota
 of  9800  tonnes.  Their  quota  has
 been  increased  to  8940  tonnes  from
 April  1968.  The  request  of  Kerala
 Government  could  not  be  met  in  full
 because  of  the  limited  supplies  avail-
 able  for  internal  distribution.

 Facilities  Offered  by  IAC
 3870.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  the  Indian  Airlines
 Corporation  have  offered  greater  faci-
 lities  to  passengers  from  lst  April,
 1966;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  and  (b).  With
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 effect  from  Ist  April,  ‘1966,  the  Cor-
 poration  are  charging  point  to  point
 fares,  providing  break  of  journey
 facility,  hotel  accommodation  at  con-
 necting  stations  and  choice  of  rout-
 ings  (common  rated  points).

 Landless  Families

 387l.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Coopera-
 tion  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  837  on
 the  29th  March,  966  and  state:

 (a)  the  State-wise  number  of  land-
 less  families  settled  and  total  amount
 given  to  those  families  by  the  State
 Governments  concerned  under  the
 Third  Five  Year  Plan  as  a  centrally
 sponsored  scheme;

 (b)  whether  it  is  a  fact  that  gold-
 smiths  who  were  granted  the  land
 under  the  above  scheme  have  been
 excluded  from  the  above  scheme;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  State-
 wise  number  of  landless  agricultural
 families  resettled  under  the  Central-
 ly  sponsored  scheme  and  the  total
 amount  of  assistance  given  to  them  by
 the  State  Governments  is  as  under:—

 No.  of
 families

 S.  No.  Assistance
 granted  (Rs.)

 State

 Andhra  Pradesh  ]  3,352  Not  yet  avail-
 able 2.  Assam  30  do

 3.  Bihar  34,77§  23,951544
 4.  Kerala  2,000  8.75,000
 5.  Gujarat  ३३367...  1$,63,544
 6.  Madras  291  14521540,
 7.  Madhya  Pradesh  4737  -41,$0,000
 8.  Mysore  00  $100,000
 290  (Ai)  LS—3.
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 S.No.  State  No.  of  Assistance
 families  granted  (Rs.)

 9.  Orissa  360  1,70;000
 ‘10,  Punjab  41,526,  (2,61,220
 ii.  Uttar  Pradesh  936  ‘Not  yef  avail-

 able
 i2.  Tripura  1,096  /3»28,000

 753564  1,03,95,848-

 (b)  Goldsmiths,  are  not  covered
 under  the  centrally  sponsored  scheme
 of  resettlement  of  landless  agricul-
 tural  families.

 (९)  Does  not  arise.

 Central  Road  Fund  for  Madras
 3872.  Shri  दि  V.  Thevar:  Will  the

 Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  all  the  amount  for
 works  sanctioned  under  the  Central
 Road  Fund  for  Madras  State  during
 Third  Plan  period  had  been  given;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  =  (Shri
 Sanjiva  Reddy):  (a)  and  (b).  Works
 estimated  to  cost  Rs.  42.68  lakhs
 were  sanctioned  for  Madras  State
 during  the  Third  Plan  period.  The
 State  Government  incurred  an  ex-
 penditure  of  Rs.  2.85  lakhs  out  of
 the  funds  released  by  the  Govern-
 ment  of  India.  The  latter  figure  is
 inclusive  of  an  allotment  of  Rs.  26.70
 lakhs  sanctioned  during  1965-66.
 against  a  demand  of  Rs.  75.00  lakhs.
 It  has  not  been  possible  to  meet  the
 State  Government’s  demands  in  full
 for  the  year  ‘1965-66  due  to  paucity
 of  funds.
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 Delhi  Transport  Department
 3773.  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  Delhi  Transport  Department  as
 a  measure  of  economy  issue  a_  leaf
 of  paper  instead  of  a  proper  registra-
 tion  book  for  transport  vehicles  as
 issued  in  all  other  States;  and
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 (9)  if  so,  whether  Government
 will  examine  it  and  take  necessary
 action.

 The  Minister  of  Transport,  Aviation
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  certificates  of  regis-
 tration  in  respect  of  transport  vehi-
 cles  are  generally  issued  by  the
 Transport  Department,  Delhi,  in
 proper  book  forms.  In  some  cases,
 however,  on  account  of  non-availabi-
 lity  of  printed  forms,  ordinary  paper
 is  used.

 (b)  Steps  are  being  taken  by  the
 Transport  Department,  Delhi,  to
 obtain  adequate,  supplies  of  printed
 forms  from  the  Government  of  India
 Forms  Store,  Calcutta.

 Safdarjang  Airport
 3874.  Dr.  Kohor:

 Shri  Mahananda:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  demolish  the
 Safdarjang  Airport  and  seeking  for
 another  site  for  an  aerodrome;  and

 (b)  if  so,  the  reasons  thereof  and
 the  estimated  cost  for  constructing  a
 new  Aerodrome?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Aviation  (Shri
 C.  M.  Poonacha):  (a)  No,  Sir.

 (9)  Does  not  arise.
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 Unpleasant  Odour  of  Boiled  Rice
 3875.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  be  pleased  to  state:

 (a)  whether  any  technique  of
 Temoving  the  unpleasant  odour  of

 par  boiled  rice  milled  by  the  mills
 has  been  developed;

 (b)  if  so,  whether  rice  mills  have
 been  asked  and  persuaded  to  produce
 such  rice  in  order  to  save  vitamin
 and  mineral  contents  of  rice;  and

 (c)  if  so,  the  present  position  in
 this  regard?

 The  Minister  of  State  im  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  Yes,  The  Cen-
 tral  Food  Technological  Research
 Institute,  Mysore  and  Jadavpur  Uni-
 versity,  Calcutta  have  developed  cer-
 tain  improved  techniques  of  parboil-
 mg  and  drying  which  can  prevent
 unpleastant  odour.

 (b)  The  information  relating  to  the
 improved  techniques  and  the  results
 have  been  made  available  to  the
 millers.

 (c)  Some  of  the  rice  mills  in
 various  parts  of  the  country  have
 adopted  this  improved  technique  of
 parboiling.
 Cultivation  of  Improved  Varieties  of

 Foodgrains
 3876.  Shri  Karni  Singhji:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  there  is  a  programme
 to  grow  improved  varieties  of  hybrid
 maize,  hybrid  jowar  and  _  hybrid
 bajra  during  Kharif  season  of  ‘1966;
 and

 (b)  if  so,  the  number  and  names
 of  districts  which  have  been  selected
 for  the  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
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 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes.

 (b)  The  selection  of  districts  for
 Smplementation  of  the  High-Yielding
 Varieties  Programme  will  be  finalized
 by  the  State  Governments.  The  total
 area  proposed  to  be  covered  during
 Kharif  966  throughout  the  country
 is  as  follows:—

 Hybrid  maize  4:28  lakh  acres,
 Hybrid  jowar  3°42  lakh  acres,
 Hybrid  bajra  2°92  lakh  acres,

 वनस्पति  संबंधी  नई  कीटनाशक  औषधि

 3877.  श्री  हवा  मा०  तिवारी  :
 क्या  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  को  वनस्पति  सम्बन्धी
 उस  नई  कीटनाशक  ग्रोस्ज़ी  की  खोज  के  बारे
 में  पता  है  जिसका  आ्राविष्कार  रूस  के  एक
 विशेषज्ञ  श्री  ईविविक  भ्रफ्रीकियन  द्वारा  भ्रोस्का
 के  एक  जापानी  विशेषज्ञ  के  सहयोग  से  किया
 गया  है  झ्र ौर  जो  मनुष्यों  तथा  ढोरों  के  लिए
 हानिकर  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  भारत  में  भी
 इसका  प्रयोग  किया  गया  है  ;  और

 (ग)  यदि  हां,  तो  उससे  क्‍या  प्रभुत्व
 प्राप्त  हुआ  हैं  ?

 खाद्य,  कृषि,  साम्‌वायिक  विकास  तथा
 सहकार  मंत्रालय  में  उसको  (क्रि  क्यासधर
 मिश्रा):  (क)  जी  हां  ।  यह  'माईथो  आर्गेनिक'
 मूलक  कीटनाशक  औषधि  है  न  कि  वनस्पति
 मूलक  ।

 (ख)  जी  नहीं  ।  कीटनाशक  औषधि
 के  नमूने  मांगे  गये  हैं  परन्तु  भ्र भी  तक  प्राप्त  नहीं
 हुए  हैं  t

 (ग)  प्रश्न  ही  नहीं  होता  ।

 राकेट  उड़ान  कस

 3878.  श्री  वि धवन साथ  पाण्डेय:  क्‍या
 परिवहन,  उड्डयन,  नौवहन  तथा  पर्यटन
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हू  कि  भारत  सर-
 कार  ने  ऋतु  विज्ञान  सम्बन्धी  अनुसन्धान  करने
 के  लिये  उत्तर  भारत  में  एक  राकेट  उड़ान  केन्द्र
 स्थापित  करने  का  निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  इसे  कहां  स्थापित
 किया  जायेगा  शौर  यह  कब  तब  स्थापित  कर
 दिया  जायेगा  ;  शौर

 (ग)  इस  परियोजना  पर  कुल  कितना
 व्यय  होगा  ?

 परिवहन,  उड्डयन,  नौवहन  तथा
 पर्यटन  मंत्री  (क्रो  संजीव  रेड्डी):  (क)  उत्तर
 पश्चिमी  भारत  में  एक  मौसम  विज्ञान  सम्बन्धी
 राकेट  लांचिंग  स्टेशन  की  स्थापना  करने  की
 एक  योजना  भारत  मौसम  विज्ञान  विभाग  के
 चौथे  पंचवर्षीय  प्रायोजन  में  शामिल  की  गयी
 है  लेकिन  इस  योजना  को  भ्र भी  तक  प्रन्तिम
 रूप  नहीं  दिया  गया  है

 (ख)  घ्रौर  (ग).  इस  योजना  का  ब्यौरा
 अभी  तक  तैयार  नहीं  किया  गया  है  t

 Navigation  Facilities  in  the  Rajasthan
 Canal

 3879.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Transpert,
 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  whether  the  question  of  provid-
 ing  navigation  facilities  in  the  Rajas-
 than  Cana]  has  been  considered  by
 Government;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  2डफुण्ता,  Avis-
 tion,  Shipping  and  Tourism  (Shrt
 Sanjtva  Reddy);  (a)  and  (9).  The
 matter  is  still  under  consideration.
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 Package  Programme
 3880.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Food,  Agricul-

 ‘ture,  ९  ity  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  extend  the  package  programme  to
 other  areas  not  covered  by  it  in  the
 country  at  present;  and

 (b)  if  so,  when  and  where?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No.

 (b)  Does  not  arise.
 Recruitment  in  Directorate  of  Food
 and  Civil  Supplies,  Delhi  Adminis-

 tration
 388l.  Shri  Jedhe:  Will  the  Minister

 ‘of  Food,  Agriculture,  Commuaity
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration,  Directorate  of
 Food  and  Civil  Supplies,  held  an
 examination  as  a  result  of  which  a
 number  of  candidates  were  recruited
 as  Inspectors  but  offered  the  post  of
 UDCs.  in  the  Education  Directorate
 of  the  Delhi  Administration;

 (b)  whether  it  is  also  a  fact  that
 Jater  on  at  the  time  of  their  appoint- ments  as  Rationing  Inspectors,  they
 were  asked  to  resign  their  posts  by
 giving  notice  or  to  pay  in  lieu  of  the
 notice  period;

 (c)  if  so,  the  reasons  therefor  and
 the  number  of  such  Rationing  Ins-
 pectors  who  had  to  resign  their  posts before  taking  up  their  present  ap-
 pointments;

 (a)  whether  any  _  representation
 has  also  been  received  in  this  con-
 nection;  and

 (e)  if  so,  action  taken  thereon?
 The  Minister  of  State  ip  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
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 Govinda  Menon):  (a)  The  Delhi
 Administration  held  a  competitive
 test  for  recruitment  ५0  the  posts  of
 Inspectors  and  a  panel  of  successful
 candidates  was  drawn  up  in  order  of
 merits.  Since  the  number  of  posts  of
 Inspectors  was  small  and  the  names
 on  the  panel  were  many,  offers  were
 made  to  some  of  the  candidates  who
 could  not  be  appointed  as  Inspectors
 to  join’  as  U.D.C.

 (b)  When  more  vacancies  in  the
 posts  of  Inspector  occurred,  the  per-
 sons  who  had  joined  as  U.D.Cs.  were
 offered  the  posts  of  Inspector  accord-
 ing  to  their  turn  on  the  panel.  They
 were  not  asked  to  resign  the  posts  of
 U.D.Cs,  by  giving  notices  or  to  make
 payments  in  lieu  of  the  notice  period.

 (c)  Does  not  arise.
 (d)  No,  Sir.
 (e)  Does  not  arise.

 Airport  at  Cochin
 3882,  Shri  Vishwa  Nath  Pandey:

 Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  finalised  the  details  of
 the  civil  airport  at  Cochin;  and

 (b)  if  so,  what  they  are  and  the
 total  amount  of  expenditure  involved?

 The  Minister  in  the  Ministry  of
 Traasport  and  Aviation  (Shri  C.  M.
 Poonacha):  (a)  No,  Sir.  The  matter
 is  under  consideration.

 (b)  Does  not  arise.

 Kerala  Fisheries  Corporation
 3883,  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Food,  Agricul-

 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  proposed  Kerala
 Fisheries  Corporation  intend  to
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 engage  itself  in  export  trade;
 (b)  if  so,  whether  Government

 have  received  representations  from
 the  existing  exporters  about  the  pro-
 blems  that  they  will  have  to  encoun-
 ter;  and

 (c)  the  reaction  of  Government  tu
 these  representations?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menom):  (a)  Yes,  Sir.  The
 Pproposeq  Kerala  Fisheries  Corpora-
 tion  will  undertake  export  of  fish  and
 fish  products  as  one  of  its  functions.

 (b)  Yes,  Sir.  The  Government  of
 Kerala  have  received  a  few  repre-
 sentations  from  some  of  the  exporters
 who  are  reported  to  be  small  enter-
 preneurs.  They  have  expressed  ap-
 prehensions  about  Government  enter-
 ing  the  trade,  and  fear  that  freezing
 and  cold  storage  facilities  which  they
 are  now  having  in  Government  ins-
 tallations  will  cease  to  be  available
 to  them.

 (c)  The  aim  of  the  Corporation  wil)
 be  to  use  the  freezing  and  cold  sto-
 rage  facilities  to  the  best  advantage
 and  in  the  best  interests  of  the  Indus-
 try.  The  needs  of  Fishermen’s  Co-
 operative  Societies  will  be  given
 special  consideration.

 राजस्थान  में  चीनो  के  कारखाने

 3884.  श्री  To  ला०  बारूपाल:  क्‍या
 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सहकार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  राजस्थान
 के  गंगानगर  जिले  में  चीनी  का  एक  कारखाना
 स्थापित  करने  की  योजना  में  विलम्ब  होने  के
 क्या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उपमंत्री  (श्री  बिस्वे):
 राजस्थान  के  गंगानगर  जिले  के  गजर सिह पुर
 में  सहकारी  शर्करा  कारखाना  स्थापित  करने
 के  बारे  में  लाइसेंस  के  लिये  प्राप्त  भेदन-पत्र
 पर  विचार  किया  गया  है  ny  उस  क्षेत्र  में  गन्ने

 की  भ्र पर्याप्त  उपलब्धि  को  देखते  हुये  इस
 मामले  में  लाइसेंस  देना  ठीक  नहीं  समझा
 गया  है।

 Local  Development  Works  in  Bihar
 3885,  Shri  Dasaratha  Deb:  -Will  the

 Minister  of  Food,  Agriculture,  Com-
 nit:  and  Cooperati Dev y

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 State  of  Bihar  could  utilise  only
 twenty-nine  per  cent  of  the  total
 allotment  of  Rs.  85.50  lakhs  made
 under  the  Local  Development  Works
 Programme  for  constructing  works
 and  tube-wells  in  the  rural  areas  of
 Bihar  during  the  years  from  96l  to
 1965;

 (b)  the  other  States  that  could  uti-
 lise  less  than  fifty  per  cent  of  the
 total  allotment  of  the  development
 programmes  for  the  said  period;  and

 (c)  whether  Government  have  cn-
 quired  into  the  matter  as  to  why  the
 performance  of  the  State  of  Bihar  in
 the  above-mentioned  matter  was  80
 poor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  A  total  of  Rs.  85.50
 lakhs  was  allocated  to  the  State  of
 Bihar  during  the  years  96l-62  to
 1964-65  under  the  Local  Development
 Works  Programme  for  constructing
 simple  sources  of  drinking  water
 supply  in  the  rural  areas.  During  this
 period  a  sum  of  Rs.  53.5  lakhs,  or
 about  29  per  cent  of  the  allocation,
 was  utilised  by  the  State  Government.

 (b)  No  other  State  utilised  less
 than  50  per  cent  of  the  total  alloca-
 tion  made  during  this  period  under
 the  Local  Development  Works  Pro-
 gramme.

 (c)  The  matter  was  taken  up
 with  the  State  Government  and  also
 discussed  with  their  representatives
 during  successive  Annual  Plan  discus-
 sions.  The  main  reasons  for  the  res-
 tricted  utilisation  were  found  to  be
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 inadequate  staff  arrangements  and
 difficuliies  in  obtaining  public  contri-
 bution.  Action  has  since  been  taken
 to  improve  the  lacunae  and  the  pro-
 gramme  is  picking  up  in  the  State.

 Cultivation  of  Mexican  Wheat  in
 Delhi

 3886.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Food,  Agriculture,

 Cc  ity  Devel  ¢  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  an  arid  alkaline  soil
 of  Punjab  Khor  Village  in  Delhi  has
 been  reclaimed  to  yield  Mexican
 wheat  by  four  to  five  times  in  place
 of  ordinary  wheat;

 (b)  if  so,  the  actual  yield;  and
 (c)  the  steps  taken  to  expand  its

 cultivation?

 The  Deputy  Minister  in  the  Mints-
 ‘try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes.  The
 Montgomery  Cooperative  Farming
 Society  has  reclaimed  nearly  300  acres
 of  alkaline  soil  through  the  adoption
 ‘of  scientific  management  practices,
 under  the  advice  of  the  Indian  Agri-
 cultural  Research  Institute,  New
 Delhi.

 (b)  The  yields  obtained  are  30
 maunds  p2r  8  7९  in  the  case  of  tall
 varieties  and  60  maunds  per  acre  in
 the  case  of  dwarf  varieties  (average
 of  20  acres).

 (९)  The  Indian  Agricultural  Re-
 search  Institute,  New  Delhi,  is  extend-
 ing  similar  help  to  all  the  blocks  cf
 the  Delhi  State.

 Bridge  over  River  Bhagirathi  at
 Behrampur

 3887.  Shri  Vishram  Prasad:  Wi!l
 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 work  of  the  construction  of  a  bridge
 over  the  river  Bhagirathi  at  Behram-
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 Pur  was  entrusted  in  November,  960
 to  a  firm  oa  a  lump  sum  contract
 basis;

 (b)  if  so,  the  scheduled  date  fixed,
 for  the  compleiion  of  the  bridge;

 (c)  whether  the  bridge  has
 completed;  and

 been

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.  The  work
 order  for  the  construction  of  this
 bridge  was  issued  in  December,  96)
 to  M/s  Gammon  India  Ltd,  on  a
 lump  sum  contract  basis.

 (b)  The  scheduled  date  of  comple-
 tion  as  per  original  contract  was
 September,  1963,  This  could  not  be
 adhered  to  due  to.  an_  accidental
 damage  to  the  work  under  construc-
 tion.

 (c)  The  bridge  has  not  been  com-
 pleted  as  yet.  All  spans  except  the
 central  suspended  span  have  _  since
 been  completed.  The  work  on  the
 suspended  span  is  in  progress  and  the
 entire  wo7k  will  be  completed  by
 August,  1966.

 (d)  The  progress  of  the  work  was
 hampered  because  of  the  collapse  of
 one  of  the  two  main  units  on  the  l0th
 of  July,  1963.  The  work  could  be  re-
 started  only  after  clearing  the  massive
 debris  of  the  fallen  span  by  blasting
 and  breaking  it  into  smaller  pieces
 under  submerged  condition.

 Jayanti  Shipping  Co.
 3888.  Shri  Maurya:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  Government  have  re
 ceived  any  report  or  complaint  from
 the  Government  Director  on  Shipping
 Companies  about  the  happenings  at  a
 meeting  of  the  Board  of  Directors  of
 the  Jayanti  Shipping  Company  held
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 fn  Delhi  on  or  about  the  30th  Septem-
 ber,  1985;

 (b)  if  so,  the  details  thereof  and
 whether  a  copy  of  the  same  would  be
 laid  on  the  ‘lable;

 (c)  whether  in  this  meeting  of  the
 GBhipping  Company,  the  Directors  and
 the  former  Managing  Director  of  the
 Company  made  some  serious  allega-
 tions  against  the  management  of  the
 said  company;  and

 (d)  whether  subs2quently  the  Gov-
 ernment  Director  protested  against
 the  recording  of  iacorrect  minutes  of
 this  meeting?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tou-ism  (Shri  Sanjiva
 Reddy):  (a)  to  (c).  The  only  un-
 usual  happening  at  the  meeting  in
 question  was  that  Shri  G.  Narayana,
 the  then  Managing  Director,  com-
 plained  that  he  was  never  taken  into
 confidence  by  Dr,  Teja,  the  Chairman,
 who  had  negotiated  loans  ang  offered
 Guarantees  for  the  ships  purchased  by
 the  company  without  proper  authori-
 ty  from  the  Boavd.  In  support  of  his
 contention  be  alleged  that  no  resolu-
 tion  of  the  Board  of  Directors  had
 been  passed  regarding  the  bank
 guarantees  in  respect  of  the  ships
 “Bhaskara  Jayanti’  and  “Leelavati
 Jayan‘i”.  Another  Director,  however,
 contradicted  this  by  saying  that  the
 Necessary  resolution  for  the  guaran-
 tees  had  been  passed  by  circulation
 end  that  Shri  Narayana  himself  hud
 also  signed  it.  This  incident  was  re-
 ported  by  the  Government  Director
 personally  to  the  Chairman  of  the
 Shipping  Development  Fund  Com-
 mittee;

 (d)  The  minutes,  as  originally  re-
 corded,  made  no_  reference  to  the
 above  incident.  The  Government
 Director  insisted  that  the  minutes
 should  represent  the  facts  and  ac-
 cordingly  the  minutes  were  amended

 suitably.

 कृषि  उत्पादन  पर  कर  शस गाना
 3890.  श्री  रामेह्वरानन्द  :  क्या  लारा,

 कृषि,  सात  कायिक  विकास  तथा  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कृषि  उत्पादन  पर  सरकार
 ने  जो  कर  लगा  रखा  है  उसको  दर  कई  स्थानों
 पर  बहुत  भ्रधिक  बढ़ा  दी  गई  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  कर  को
 दर  बढ़ा  देने  क ेकारण  किसान  उत्पादन  में  कम
 रुचि  ले  रहे  हैं  श्र  .

 (ग)  क्‍या  सरकार  खाद्योत्पादन  में
 वृद्धि  करने  के  उद्देश्य  स ेकर  की  दर  को  कम
 करने  के  लिये  कोई  उपाय  सोच  रही  है  ?

 खाद्य,  द्धि,  सामुदायिक  विकास  तथा
 सरकार  मंत्रालय  भें  उप-मंत्री  (भी  श्यासधर
 मिश्रा)  :  (क)  कृषि  राज्य  का  विषय  है  प्रौढ़
 कृषि  कर  का  सम्बन्ध  झाम  तौर  पर  राज्य
 सरकारों  से  है  ।  विकास  को  तीब्र  करने  हेतु
 भ्र धिक  संसाधनों  की  आवश्यकता  के  कारण
 तथा  कृषि  करों  को  युक्तियुक्त  बनाने  के  लिये
 भूमि  कर,  कृषि  प्राय  कर  तथा  सिंचाई  के  खर्चे
 भारी  जे  करों  में  कुछ  संशोधन  तथा  वृद्धि
 हाल ही  में  कुछ  राज्यों  में  को  गई  है  1  फिर  भी
 यह  वृद्धि  कृषि  क्षेत्र  से  प्राप्त  राय  प्रौढ़  प्राय
 क्षेत्रों  में  कर  में  कुल  वृद्धि  से  प्राप्त  राय  के
 मुकाबले  कम  है  1

 (ख)  ऐसा  कोई  प्रमाण  नहीं  है  जिससे
 पता  चले  कि  कृषि  दरों  के  बढ़ने  के  कारण
 किसान  उत्पादन  में  कम  रुचिले  रहे  हैं  1

 (ग)  कृषि  करों  में  सामान्य  कमी  करने
 के  सम्बन्ध  में  कोई  प्रस्ताव  विचाराधीन  नहीं
 है

 Wator  Tanks  in  Orissa
 3891,  Shri  Dhuleshwar  Meena:

 hrf  Ramachandra  Ulaka:
 Wi!l  the  Minister  of  Food,  Agricul-

 ture,  C  ity  Devel  and
 Co-operation  be  pleased  to  state:

 (a)  the  number  of  water  tanks  at
 present  in  Orissa  put  to  use  under  the
 Minor  Irrigation  Scheme;  and

 (b)  the  amount  of  grant  sanctioned
 by  the  Central  Government  under  the
 Third  Five  Year  Plan  for  repairs  and
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 reconstruction  of  old  tanks  and  also
 for  construction  of  new  tanks  under
 the  Minor  Irrigation  Scheme  in  the
 State  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Co-operation  (Shri
 Shyam  Dhar  Misra):  (a)  The  requir-
 ed  information  is  being  collected  from
 the  Government  ‘of  Orissa  and  will
 be  placed  on  the  Table  of  the  Sabha
 as  soon  as  received.

 (b)  After  the  introduction  of  the
 revised  procedure  for  the  release  of
 Central  financial  assistance  to  the
 States  from  ‘1958-59,  the  sanctions  for
 the  release  of  Central  assistance  are
 issued  under  the  Heads  of  Develop-
 ment  such  as  “Agricultural  Produc-
 tion,  Minor  Irrigation  and  Land  Deve-
 lopment,  etc.”  The-issue  of  scheme-
 wise  sanction  had  been  dispensed
 with  since  1958-59  onwards.  It  is,
 therefore,  not  possible  to  indicate
 separately  the  grants  sanctioned  by
 the  Central  Government  under  the
 Third  Five  Year  Plan  for  repairs  and
 re-construction  of  old  tanks  and  also
 for  construction  of  new  tanks  under
 the  minor  irrigation  schemes  in  the
 Orissa  State.  These  schemes  were
 included  under  the  Head  of  Develop-
 ment—Agriculturul  Production  inclu-
 ding  Minor  Irrigation  and  Land
 Development  upto  1964-65.  The  Cen-
 tral  grants  released  to  the  Orissa
 State  Government  during  the  Third
 Plan  under  this  Head  of  Development
 for  the  State  Plan  Schemes  is  given
 below:

 Amount  of  grant
 sanctioned

 Year  (Rs.  in  lakiws,

 1961-62  25.4
 1962-63  26.92
 1963-64  67.5
 1964-65  69.0
 1965-66  46.87

 However,  with  effect  trom  the
 financial  year  1965-66,  grant  has  been
 paid  separately  for  the  Head  “Minor
 Irrigation”.  A  grant  of  Rs.  9.50  lakhs
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 was  paid  to  the  Orissa  Government
 during  1985-66,  for  Minor  Irrigation
 Schemes.  This  amount  is  _  included
 in  the  total  grant  of  Rs.  46.87  lakhs
 referred  to  above.  It  is  based  on  the
 anticipated  expenditure  and  is  sub-
 ject  to  final  adjustment  on  receipt  of
 the  figure  of  actual]  expenditure  for
 that  year  as  a  whole.

 Tobacco  cultivation  in  Orissa
 3892,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Food,  Agricul-

 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  acreage  brought  under  to-
 bacco  cultivation  in  Orissa  during
 ‘1965-66;

 (b)  whether  the  production  of
 tobacco  during  the  above  period  is  on
 the  increase  when  compared  to  the
 last  one  year;  and

 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Commanity
 Development  ang  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  final
 crop  forecast  report  will  be  available
 only  in  October/November,  1966.  It
 is,  therefore,  not  possible  to  give
 information  about  the  acreage  and
 production  for  1965-66  at  this  stage.

 (b)  Does  not  arise.
 (c)  Does  not  arise,

 Flying  Club  in  Orissa
 3893.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  give  any  assistance  to  Orissa  Gov-
 ernment  for  Flying  Club  at  Bhubanes-
 war  (Orissa)  during  1966-67;  and

 (b)  if  so,  the  details  thereof?



 ‘11587  Written  Answers  CHAITRA  29,  888  (SAKA)

 The  Minister  of  Transport,
 tion,  Shipping  and  Tourism.  (Shri
 Sanjiva  Reddy):  (a)  and  (b).  Gov-
 ernment  have  not  received  any  re-
 quest  from  Orissa  Government  for
 any  assistance  to  the  Flying  Club  at
 Bhubaneshwar  during  1966-67.  p64
 such  a  request  is  received  it  will  be
 considered  with  reference  to  the  rules
 governing  the  Flying  Subsidy  Scheme.

 Avia-

 Travancore  Titanium  Products  Ltd.

 3894.  Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 sole  selling  agency  of  Travancore
 Titanium  Products  Ltd.  is  held  by
 M\s,  T.  T.  Krishnamachari  and  Co.;
 and

 (b)  if  so,  the  terms  and  conditions
 of  the  Agency?

 The  Minister  of  Law  (Shri  G,  S.
 Pathak):  (a)  Yes  Sir.

 (b)  The  current  term  of  the  agency
 is  for  a  period  of  three  years  from
 Ist  July,  1965.  The  important  terms
 and  conditions  are:—

 That  the  sole  selling  agents  shall
 sell  all  products  manufactured  by  the
 principal  company  and  shall  not  un-
 dertake  agency  business  of  similar
 products  manufactured  by  other  com.
 panies.  The  agents  shall  employ
 necessary  technical  personnel  for
 directing  sales  and  for  rendering  after
 sales  services  and  shall  bear  the  ex-
 penses  for  training  such  personncl.
 The  principals  shall  supply  the  pro-
 ducts  to  the  agents  on  consignment
 basis;  the  agents  shall  take  over  the
 stocks  in  their  godowns  at  regional
 centres.  The  agents  are  to  ensure
 that  adequate  stocks  are  kept  at  the
 rodowns.  The  agents  are  responsible
 for  collection  of  sale  proceeds  inclu-
 Ging  sales  and  other  taxes,  They  shall
 remit  the  proceeds  to  the  principals
 by  the  last  day  of  the  succeeding
 month  and  shall  pay  interest  on  out-
 standing  amounts  from  the  Ist  of  the
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 succeeding  month.  The  _  principals
 have  reserved  the  right  to  make  direct
 sales  in  certain  cases  but  shall  pay
 over-riding  commission  to  the  agents
 on  such  sales.  In  return  for  the  ser-
 vices  rendered  by  the  agents,  the
 principals  shall  pay  commission  on
 the  sale  value  F.  O.  R.  Trivandrum
 Price  at  2  per  cent  on  sales  upto
 5000  metric  tonnes  per  annum  and  at
 l4  per  cent  on  sales  above  5000  tonnes
 per  annum.  The  principals  shall  also
 Pay  rent  at  Rs.  300  per  month  to  the
 agents  for  the  godowns’  maintained
 by  the  Aer,  at  Calcutta,  Bombay,
 Madras  ang  Delhi.  Publicity  expenses are  to  be  borne  equally  by  the  prin-
 cipals  and  the  agents.

 Fishery  Tanks  in  Tripura
 3895.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 Devel  it  and  Cooperation be  pleased  to  state:

 (a)  how  many  fishery  tanks  and
 lakes  are  at  present  under  the  direct
 management  of  the  Government  of
 Tripura;

 (b)  the  total  amount  invested  in
 these  schemes  during  the  Third  Five
 Year  Plan;  and

 (c)  the  proceeds  derived
 them  during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 out  of

 Development  and  Cooperation  (Shri
 P.  Govinda  Menon):

 Nos.
 (a)  Tanks  35

 Lakes  8
 (9)  Rs.  +12,70,000.
 (९)  Rs.  3,14,000,
 l5  tanks  are  attached  to  different

 fish  seed  centres  and  demonstration
 farms  for  raising  of  fry  and  fingcrlings for  the  development  of  fisheries.

 Availability  of  Cane
 3806.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 unity  Dev  ent  and  Cooperation
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 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 availability  of  cane  (locally  known  as
 Jali  bet)  is  gradually  decreasing  in
 the  Jungle  of  Tripura;  and

 (b)  whether  Government  have  any
 scheme  to  undertake  cane  (Jali  bet)
 plantation  in  Tripura?

 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Yes  Sir.

 (b)  Yes,  Sir,  Tripu-a  Forest  Depart-
 ment  has  taken  up  the  growing  of
 cane  on  a  small  scale  under  the  Plan
 scheme  “Development  of  Minor  Forest
 Products”.

 Gomti  Bridge
 3897.  Shri  Dasaratha  Deb:  Will

 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourlsm  be  pleased  to
 6tate:

 (a)  whether  the  construction  works
 of  Gomti  bridge  at  Udaipur  has  been
 undertaken;

 (b)  if  so,  the  progress  so  far  made;
 and

 (c)  when  the  bridge  is  likely  to  be
 completed?

 The  Minister  of  Transport  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (9)  The  work  of  sinking  of  well
 foundations  is  in  progress.  7ft.  out  of
 the  total  sinking  of  255  ft.,  remains  to
 be  done,  The  overall  progress  up  to
 8lst  March  966  was  34  per  cent.

 (c)  The  bridge  is  likely  to  be  com-
 pleted  by  August  1967.

 बिहार  में  'वाइवंवर्ती  सड़कें
 3898.  थी  यमुना  प्रसाद  मंडल  क्‍या

 परिवहन,  उड़ इयन,  नौवहन  तथा  पर्यटन  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  राज्य  में  कितनी  मील
 लम्बी  पाश्वंवर्ती  सड़क  बनाई  गई  है  ;

 APRIL  19,  966  Written  Answers  11190

 (ख)  कितनी  मील  पहरावे-भर्ती  सड़क
 बनाई  जा  रही  है  ;

 (ग)  किन  किन  स्थानों  के  बीच  रेखा-
 कन  नहीं  किया  गया  है  तथा  उसके  क्या  कारण
 हैं;  भोर

 (घ)  इस  पूरी  सड़क  (पार्श्ववर्तोीं  सड़क
 परियोजना)  के  किस  तारीख  तक  तैयार  हो
 जाने  की  भावना  है  ?

 परिवहन न,  उडृब्यन,  नौवहन  तथा  पर्यटन
 मंत्री  (श्री  संजाब  रेड्डी)  :  (क)  बिहार
 में  लिक  सड़कों  सहित  पाश्व॑ंवर्ती  सड़कों  की
 सम्पूर्ण  लम्बाई  लगभग  390  मील  है।

 (ख)  कौर  (ग).  कोसी  नदी  के  पुल  के
 स्थान  से  फार बेस  गंज  की  लगभग  65  मील
 की  लम्बाई  के  एक  सेक्शन  के  अलावा
 कौर  सब  स्थानों  में  काम  प्रगति  पर  है  V  इस
 सेक्शन  के  सं  खा  को  कभी  अ्रन्तिम  रूप  नहीं
 दिया  गया  है  क्‍योंकि  यह  कोसी  पुल  पर

 !  निर्भर  करता  है  कौर  उसकी  जांच  पड़ताल
 की  जा  रही  ct

 (घ)  बिहार  में  पाश्वंवर्ती  सड़क  के
 निर्माण  का  काम  मार्च  i969  तक  पूरा  हो
 जाने  के  लिये  भ्रनुयूचित  है  ।

 Thirumani  Anicut  Project
 3900.  Shri  Linga  Reddy:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  any  estimafe  had  been
 prepared  for  the  Thirumanj  Anicut
 Project  in  Bagepali  Taluk,  Kolar  Dis-
 trict,  Mysore  for  inclusion  in  the  Third
 Five  Year  Plan;

 (b)  if  so,  the  details  thereof;
 (c)  whether  it  is  a  fact  that  the

 work  on  this  project  has  been  pending
 since  Second  Five  Year  Plan;

 (d)  if  so,  the  reasons  therefor  and
 when  the  work  is  likely  to  be  taken
 up;  and  4
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 (९)  the  acreage  of  land  likely  to  be
 brought  under  cultivation  and  the
 expected  food  output  therefrom?

 The.  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  to  (e).  The
 required  information  is  being  collect-
 ed  from  the  Government  of  Mysore
 and  will  be  placed  on  the  Table  of
 the  Sabha  as  soon  as  it  is  received.

 Sugar  Factories  in  Mysore
 $90l.  Shri  Linga  Reddy:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  the  number  of  Sugar  Factories
 in  Mysore  State  working  at  present;

 (b)  the  names  of  places  which  have
 been  recommended  to  be  licensed  by
 the  State  Government  at  present;  and

 (c)  the  action  taken  thereon?
 The  Deputy  Minister  in  the  Ministry

 of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  At  present  there  are  8
 working  sugur  factories  in  Mysore
 State.

 (b)  and  (c).  The  Government  of
 Mysore  have  recommended  __applica-
 tions  for  the  establishment  of  7  new
 sugar  factories  at  the  following
 places:—

 Vinlage
 Bidar.

 Mugutkhan  Hubli,
 gaum.

 Hiriyur,  Distt.  Chitradurga.
 Kollegal,  Distt.  Mysore.
 Chikodj  taluk,  Distt.  Belgaum.
 Kamalapur,  Distt.  Bellary.
 Kalamuddanadoddi,  Muddur

 taluk,  Distt,  Manday.
 Letters  of  intent  have  already  been

 issued  for  the  establishment  of  new
 sugar  factories  in  the  first  4  cases.
 The  case  of  Chikodi  taluk,  Distt.
 Belgaum  hag  not  been  found  fit  due

 Distt. ~  Hallikhed-B,

 Distt.  Bel- s

 ः

 ९
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 to  inadequate  cane  potential  for  the
 establishment  of  a  new  sugar  factory.
 The  remaining  two  cases  are  under
 consideration.

 Development  of  Fodder
 3902.  Shri  Warior:

 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Food,  Ag-i-
 culture,  C  ity  Develop  t  and
 Cooperation  be  pleased  to  state:

 (a)  how  far  the  Indo-Swiss  project
 for  the  development  of  fodder  pro-
 duction  has  progressed;  and

 (b)  the  reason  for  the  delay  in
 executing  ag-eement  with  Swiss  Gov-
 ernment  to  start  the  project?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  The  Indo-Swiss  Project,
 which  started  functioning  from  2th
 July,  1963,  aims  at  (i)  upgrading  of
 indigenous  cattle  with  frozen  semen
 of  Brown  Swiss  bulls,  (ii)  cultivation
 of  high-  yielding  varieties  of  fodder
 and  (iii)  training  of  farmers  in
 modern  methods  of  animal  husbandry
 practices.

 The  progress  of  implementation  of
 the  P.oject  has  been  =  satisfactory.
 Most  of  the  25  local  cattle  origi-
 na‘ly  purchaseq  for  the  Project  have
 been  inseminated  with  Brown  Swiss
 sperms.  The  present  hard  strength
 is  250  including  33  imported  cattle
 of  Brown  Swiss  breed.  <A  Fodder
 Research  Station  has  been  establish-
 ed  and  70  acres  of  land  reclaimed
 for  cultivation  of  fodder  crops  and
 vegetables.  The  experimental  results
 80  far  obtained  confirm  that  Westeral
 dishrye  grass  and  white  clover  are
 very  suitable  for  pasture  develop-
 ment  work  in  the  project  area.  The
 training  of  farmers  will  start  when
 two  Kerala  Government  officials
 who  are  now  receiving  training  in
 Switzerland  return  to  India.
 (b)  An  agreement  with  the  Swiss
 Gov-rnment  had  already  been  con-
 cluded  on  12-7-1963  for  the  first
 stege  of  the  experimental  phase  which



 77593  Written  Answers  APRIL  19,  966  Written  Answers  77594

 was  completed  on  3l-3-965.  The  of  medium  and  coarse  rice  of
 second  experimental  phase  is  now  non-Kerala  origin  distributed  in  the
 running  under  the  letters  of  exchange
 which  are  being  replaced  by  a  supple-
 mentary  agrecment.  A  separate
 agreement  will  be  concluded  for
 undertaking  extension  work  in  Peer-
 made  after  3lst  March,  967  when  the
 second  experimental  phase  will  be
 over.

 कृषि-फार्स
 3903.  शनी  माते:  :  क्‍या  खाद्य,  कृषि,

 सामुदायिक  विकास  तथा  सहकार  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  टीकमगढ़
 नगर  के  निकट  एक  कृषि-फार्म  स्थापित  करने
 का  सरकार  का  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  इस  प्रयोजन  के  लिये
 कितने  कृषकों  की  भूमि  जीत  की  जायेगी;
 और

 (ग)  उसके  बदले  में  उनको  क्षतिपूर्ति  के
 रूप  में  दी  जाने  वाली  नकद  राशि  अथवा
 भूमि  का  क्या  ब्योरा  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सह॒कार  मंत्रालय  में  उप-मंत्री  (श्रीष्यामधर
 मिथ)  :  (क)  प्रस्ताव  केन्द्रीय  बीज  फार्म
 समिति  के  विचाराधीन  है  ।

 (ख)  तथा  (ग).  भाग  (क)  के  बारे
 में  अन्तिम  रूप  से  निर्णय  किये  जाने  के  बाद
 ब्यौरा  तैयार  किया  जायेगा  ।

 Price  of  Rice  in  Kerala
 3904.  Shri  Vasudevan  Nair:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  the  price  of  rice  in  the
 ration  shops  of  Kerala  has  been  in-
 creased  again;  and

 (b)  if  so,  what  is  the  increase  and
 the  additional  amount  expected  per
 month  due  to  this  increase?

 The  Minister  of  State  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  and  (b),  From
 27th  March,  1966;  the  retail  price

 State  through  fair  price  shops  has  been
 raised  by  3  and  4  Paise  per  Kilo  res-
 pectively  to  bring  them  on  par  with
 the  distribution  prices  of  rice  procu-
 red  in  Kerala.  The  amount  expected
 to  accrue  from  the  increase  will  vary
 from  month  to  month  according  to  the
 quantities  of  such  rice  distributed  in
 Kerala  during  the  month.

 Ore  Handling  Plant

 3905.  Shri  Yashpal  Singh:  Wil]  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  instal
 an  ore  handling  plant  at  Mormugao
 Port;  and

 (9)  if  so,  when  it  is  likely  to  be
 installed?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.

 (b)  It  will  take  about  three  years.

 Inter-State  Transport  Service

 3906.  Shri  R.  5.  Pandey:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 private  bus  operators  who  are  operat-
 ing  buses  on  the  parallel  routes  of  the
 Delhi  Transport  Undertaking  buses  and
 on  other  inter-State  routes  have  made
 representations  to  Government  seek-
 ing  to  raise  their  fares  in  view  of  the
 fact  that  the  D.T.U.  has  recently  rais-
 ed  their  bus  fares  twice  since  1960;
 and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.

 (b)  The  matter  is  under  the  consi-
 deration  of  the  State  Transport  Autho-
 rity,  Delhi.
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 Inter  State  Routes

 3907.  Shri  R,  5.  Pandey:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  issued  permits  to  the  D.T.U.  and
 private  bug  owners  to  ply  buses  no
 certain  inter-State  routes;

 (b)  if  so,  the  criteria  for  the  issue
 of  such  permits;  and

 (c)  the  number  of  permits  issued  to
 different  bus  plyers  in  19857

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  N.  Sanjiva
 Reddy):  (a)  Yes.

 (b)  The  following  factors  are  taken
 into  account  by  the  State  Transport
 Authority,  Delhi,  in  dealing  with  ap-
 plications  for  grant  of  stage  carriage
 (bus)  permits:—

 (i)  Financial  position  of  the  appli-
 cant.

 Gi)  Form  of  management.
 (iii)  Past  experience  of  the

 applicant  in  running  public
 transport.

 (iv)  Workshop  and  garaging  faci-
 lities  which  are  available  with,
 or  can  be  provided  by,  the
 applicant,

 (v)  Amenities  which  can  be  pro-
 vided  by  the  applicant  for  the
 travelling  public.

 (vi)  The  applicant’s  knowledge  of
 of  the  route.

 (vii)  Number  of  buses  owned  by
 the  applicant.

 (viii)  whether  the  applicant  is
 Prepared  to  attach  his  bus  to
 a  viable  unit.

 (c)  The  State  Transport  Authority,
 Delhi  granted  three  stage  carriage  per-
 mits  to  the  D.T.U.  in  December,  1965,
 for  the  Delhi-Jaipur,  Delhi-Jhunjhunu
 and  Delhi  (Central  Secreariat)-Baha-
 durgarh  routes  and  one  permit  to  the
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 Delhi  Ex-Servicemen  Cooperative
 Transport  Society  for  the  Delhi-Badli
 route.

 Replacement  of  Old  Taxi  Cars
 3908.  Shri  R.  S.  Pandey:  Will  the

 Minister  of  Transport,  Aviatiun,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  whether  Government  have  fixed
 certain  quota  to  release  cars  for  the
 replacement  of  old  taxi  cars  in  Delhi;

 (b)  if  so,  the  number  of  cars  releas-
 ed  against  this  quota  during  the  last
 three  years;  and

 (c)  whether  cars  against  this  quota
 have  also  been  released  to  persons
 other  than  taxi-owners?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.

 (9)  The  information  required  is
 given  below:—

 Make  of  car  963  964  965

 Ambassador  122  23°  748
 Fiat  63  68  72
 Standard.  30  30  35

 (c)  Yes.
 Kuttanad  Scheme

 3909.  Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  resolution  adopted  by  the  Alle-
 ppey  District  Development  Council
 (Kerala)  suggesting  the  formation  of
 a  special  project  authority  for  Kutta-
 nad  Scheme;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Ministry
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 Shyam  Dhar  Misra):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House,

 Milk  Supply  in  New  Delhi

 39i0.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Food,  Agriculture,  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  the  number  of  families  to  whom
 milk  being  supplied  by  the  Delhi
 Milk  Scheme  in  the  New  Delhi  area
 at  present;

 (b)  the  ‘number  of  families  to  whom
 milk  cards  have  been  refused  so  far
 since  the  inception  of  scheme  upto
 3lst  March,  1966;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  Approximately  65,000
 milk  card  holders  are  being  supplied
 milk  from  the  Milk  Depots  of  the
 Delhi  Milk  Scheme,  located  in  the
 N.D.M.C.  area.

 (b)  Information  is  not  available  of
 the  number  of  families  refused  milk
 cards  since  inception  of  the  scheme.
 The  Delhi  Milk  Scheme  has  issued
 new  milk  cards  to  the  extent  of  26,000
 litres  of  milk  and  hag  cleared  a  wait-
 ing  list  of  applicants  for  about  2
 year  from  January,  964  upto  the
 first  week  of  December,  1965.  About
 10,000,  applications  registered  after
 this  date  are  pending.

 (c)  Shortage  of  raw  milk  procured
 obliged  the  Delhi  Milk  Scheme  _  to
 refuse  milk  cards.  With  the  improve-
 ment  in  availability  of  milk  new
 cards  are  being  issued,

 Reclamation  of  Ravine  Lands
 3911.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  be  pleased  to  state:

 (a)  whether
 has  rec

 the  Planning  Com-
 ded  the  survey
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 and  reclamation  of  ravine  lands  in  the
 country;

 (b)  if  so,  the  broad  details
 thereof;

 (c)  whether  it  has  been  imple-
 mented  by  Government;  and

 (d)  the  areas  of  such  ravine  lands
 State-wise?

 The  Deputy  Minister  in  the  Min-
 istry  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes.

 (b)  A  summary  of  the  recommend-
 ations  of  the  Planning  Commission
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-6073/
 66).

 (c)  The  matter  is  under  considera-
 tion.

 (9):

 State  Total  area  covered  by ravines

 (rough  estimate)
 Uttar  Pradesh  3.040  lakh  acres
 Madhya  Pradesh  6.000  -Do-

 Rajasthan  8.000  edo-

 Gujarat  9  .880  -do-
 Maharashtra  0.494  -do-

 Punjab  2.964  -do-
 Bihar  14,000  -do-

 Madras  I  .4g00  -do-
 West!Bengal  2.496  -do-

 Sugar  Requirement  in  Kerala
 3912,  Shri  Mohammed  Koya;  Wil)

 the  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  be  pleased  to  state:

 (a)  the  total  requirement  of  sugar
 in  Kerala  during  1965-66  and  the
 total  quantity  of  sugar  produced  in
 the  State;  and

 (9)  the  possibility  of  further  pro-
 duction  in  that  State  during  the
 Fourth  Plan  period?
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 The  Deputy  Minister  in  the  Min-
 istry  of  Food,  Agriculture,  Community
 Development  and  Cvoperation  (Shri
 Shinde):  (a)  The  total  requirement
 of  sugar  in  Kerala  during  the  sugar
 year  1965-66.  (Nov.  65  to  Oct.  66)  on
 the  basis  of  quotas  allotted  to  it  is
 estimated  around  97,000  tonnes  where-
 as  the  sugar  produced  in  Kerala
 during  1965-66  season  (upto  7th  April,
 966)  has  been  8444  tonnes.

 (0)  The  three  existing  sugar
 factories  in  Kerala  arc  normally
 expected  to  produce  annually  about
 thirty-one  thousand  tonnes  of  sugar.
 There  are  little  prospects  of  any
 substantial  increase  in  production  at
 prescnt.

 Pisciculture
 3913.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Food,  Agriculture,
 Cc  ity  Devel  and  Coope-
 ration  be  pleased  to  refer  to  reply
 given  to  Unstarred  Question  No.  282
 on  the  5th  March,  966  and  state  the
 State-wise  break  up  of  assistance,  in
 terms  of  its  value,  made  available
 under  the  Applied  Nutrition  Prog-
 ramme  of  the  United  Nations  Inter-
 national  Childrer,  Emergency  Fund
 during  the  Third  Five  Year  Plan  for
 pisciculture?

 The  Deputy  Minister  of  Food,  Agri-
 culture,  C  unity  Develop  it  and
 Cooperation  (Shri  Shinde):  The  State-
 wise  break  up  of  assistance,  in  terms
 of  its  value,  made  available  under
 the  Applied  Nutrition  Programme  by the  United  Nations  Children’s  Fund
 (UNICEF)  during  the  Third  Five
 Year  Plan  for  pisciculture  is  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [placed  in  Library.  See  No.
 LT-6074  166  Lh

 Orange  Cultivation  im  Kerala
 39I4.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Food,  Agriculture,
 Oommunity  Development  and  Coope-
 ration  be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  the  orange  cultivation  in

 Kerala  is  almost  annihilated  due  to
 diseases;  and

 (b)  the  steps  taken  by  Government
 to  prevent  this  destruction?

 The  Deputy  Minister  in  the  Min-
 istry  of  Food,  Agriculture,  Conimunity
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra);  (a)  The  Gov-
 ernment  of  India  have  no  informa-
 tion.

 (b)  The  Government  of  India  are
 finding  out  from  the  State
 Government.

 Excise  Duty  on  Sugar  Production

 3915.  Shri  Reddiar:
 Shri  M.  Malaichami:
 Shri  V.  G.  Naidu:

 Will  the  Minister  of  Food,  Agri-
 culture,  Community  Development
 and  Cooperation  be  pleased  to  state:

 (a)  the  amount  of  rebate  in  Exise
 duty  on  production  of  sugar  during
 1963-64  and  1964-65,  seasons;

 (b)  how  the  amount  was  utilised  or
 how  it  is  to  be  utilised;  and

 (c)  what  portion  of  it  would  be
 passed  on  to  the  growers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  The  amount  of  rebate  in
 Excise  duty  on  excess  production  of
 sugar  during  1963-64  season  was
 Rs.  3.04  crores  and  in  1964-65  season,
 it  is  estimated  at  Rs,  7.7  crores.

 (b)  and  (c).  The  rebate  in  excise
 duty  was  given  as  an  incentive  to
 the  sugar  industry  to  maximise  pro-
 duction  of  sugar  and  to  compensate
 them  for  low  recovery  obtained  in  the
 early  and  late  parts  of  the  scason
 and  for  additional  costs  incurred  on
 collection  of  increased  quantities  of
 sugarcane.  There  was  no  condition
 for  any  part  of  the  rebate  in  excise
 duty  being  passed  on  to  the  sugar-
 cane  growers  as  such.
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 Aerial  Spraying  of  Pesticides
 39i6.  Shri  Reddiar:

 Shri  M.  Malaichami:
 Shri  V.  G.  Naidu:

 Will  the  Minister  of  Food,  Agri-
 ‘culture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  number  of  planes  for  aerial
 spraying  of  pesticides  at  present;

 (b)  the  places  where  the
 are  stationed;

 (c)  the  fuel  capacity  of  the  planes;
 and

 planes

 (d)  whether  Government  have  any
 proposal  to  keep  one  each  at  Hydera-
 bad  and  Madras  for  use  in  the  South-
 ern  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  A  total  of
 25  aircrafts  is  available  at  present  for
 the  aerial  spraying  dusting  of  pesti-
 sides.

 (b)  Government  of  India  aircraft,  8
 in  number,  are  based  at  Safdarjung,
 New  Delhi.  Those  of  the  private
 sector,  7  fixed  wing  aircraft  and  40
 helicopters,  are  all  based  at  Juhu,
 Bombay.

 (c)  Fuel  capacities  of  the  various
 types  of  aircraft  and  helicopters  used
 ‘n  the  agro-aviation  role  in  India  are
 s  follows:—

 (i)  DHC-2  Beaver  (Agricultural
 Configuration)—86  Imperial
 gallons  (387  litres).

 (ii)  Auster  Autocar—32  Imperial
 gallons  (144  litres).

 (iii)  PZL—l0l  Gawron-40  Impe-
 rial  gallons  (180  litres)

 (iv)  Piper  PA-8  Super  Cub-36
 P.S.  gallons  (136  litres).

 (v)  Piper  PA-25-235  Pawnee-40
 U.  S.  gallons  (1514  htres).

 (vi)  Bell  ‘41G-2-41,  U.  8.  gallons
 (184.5,  litres).

 (ay  Government  of  India's  first-
 ‘phase  aerial  spraying  expansion
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 scheme  envisages  the  basing  of  two
 Aerial  Units  at  Coimbatore/Madras and  _  Hyderabad  (Begumpet).  These
 Units,  which  would  be  equipped  with
 five  aircraft  each,  are  intended  to
 meet  all  aerial  spraying  requirements
 of  Andhra  Pradesh,  Madras,  Mysore
 and  Kerala.

 LA.C,  Viscount  damaged  at  Borjhar
 Port

 3917,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Transport  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  an  Indian  Airlines
 Corporation  Viscount  was  badly  dam-
 aged  at  the  Borjhar  Airport  at  Gau-
 hati  on  the  Ist  April,  1966;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  most

 of  the  aircraft  operating  in  the  Assam
 region  are  old  and  aged  enough  and
 require  replacement;  and

 (d)  if  so,  the  action  taken  to  exa-
 mine  and  replace  the  aircraft?

 The  Minister’  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (b)  While  the  aircraft  was  being
 taxied  to  the  Parking  Bay  by  the
 Pilot,  the  Nose  Undercarriage  collaps-
 ed.  The  reasons  for  collapse  of  the
 Nose  Undercarriage  are  under  inves-
 tigation  by  a  Board  of  Investigation.

 (c)  The  air-worthiness  of  every
 aircraft  put  on  service  is  very  care-
 fully  checked  before  the  certificate  of
 air-worthiness  is  issued.  Also  all  the
 overhauls  and  replacements  prescrib-
 ed  by  the  Director  General  of  Civil
 Aviation  are  faithfully  carried  out.

 (d)  Replacements  of  aircraft  is
 determined  on  the  basis  of  economics
 of  operation.  The  Corporation  are  in
 the  process  of  replacing  the  Dakota
 aircraft  for  this  reason.  The  Viscount
 aircraft  have  yet  done  only  less  than
 a  third  of  the  number  of  landings
 prescribed  by  the  manufacturers  for
 fatigue  life  of  the  aircraft.
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 Bridge  on  Passi-Badarpur-Agartala
 Road

 3918,  Shri  N.  R.  Laskar:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  the  progress  made  for  cons-
 tructing  a  road-bridge  on  the  river
 ‘Barak’  on  Passi-Badarpur-Agartala
 Road  in  Assam;

 (b)  the  site  selected  and  the  amount
 sanctioned  for  the  project;  and

 (c)  the  time-limit,  if  any,  by  which
 the  construction  of  the  bridge  wil]  be
 completed?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  The  site  of  the
 bridge  has  been  finalised  after  carry-
 ing  out  the  survey  and  examining  the
 hydraulic  data.  The  Jocation  will  be
 about  half  a  mile  from  Badarpur
 Railway  Station.  The  detailed  esti-
 mate  for  the  project  is  being  prepar-
 ed  by  the  State  Government.  The
 cost  of  the  bridge  is  expected  to  be
 about  Rs.  92  lakhs.  Tenders  are  to  be
 reccived  on  the  30th  April,  966.

 (c)  The  bridge  will  be  completed  in
 about  two  years’  time  after  the  award
 of  the  work.

 सस्‍्कूटर-रिक्शाओ्रों  के  लिए  भाड़ा  मोटर

 3919.  श्री  हुकम  बसव  कछवाय  :.  क्या
 परिवहन,  उड्डयन,  नौवहन  तथा  पेंशन  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जब  से  यह
 निर्णय  किया  गया  है  कि  दिल्ली  में  स्कूटर
 रिक्शा ्र ों  में  भाड़ा  मीटर  होने  चाहियें  तब  से
 सरकार  द्वारा  स्वीकृत  इस  मीटर  का  मूल्य
 350  रु०  से  बढ़  कर  लगभग  650  रु०  हो

 गया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  वर्तमान
 मिली-मीटर्स  के  कुछ  भाग  बदल  देने  पर  वे
 भाड़ा-मीटर  का  काम  दे  सकते  हैं  ;  भ्र ौर
 290  (Ai)  LS—4.

 (7)  यदि  हां,  तो  स्कूटर  ड्राइवरों
 तथा  जनता  की  कठिनाई  दूर  करने  के  लिये
 कया  कार्यवाही  की  गई  है  ?

 परिवहन,  उड्डयन,  नौवहन  “तथा  पर्यटन
 मंत्री  (भी  सजीव  रेडियो)  :  (क)  जी  नहीं

 (ख)  दिल्ली  मोटर  गाड़ी  नियम,  1940
 के  नियम  4.55  के  अन्तर्गत  मोटर  गाड़ियों
 श्रौर  स्कूटर  रिक्शों  में,  केवल  भ्रनुमोदित
 प्रकार  के  मीटरों  को  ही  भाड़ा  मीटर  के  रूप
 में  फिट  किये  जाने  की  आज्ञा  दी  जा  सकती  है  ।
 उक्त  नियमों  के  प्रयोजन  के  लिये  स्कूटर
 रिक्‍्शाप्रों  में  मौजूदा  मिली  मीटरों  को  भाड़ा
 मीटर  के  रूप  में  भ्रनुमोदित  नहीं  किया  गया  है  t

 (ग)  स्कूटर  रिक्शा भों  में  निश्चय  पूर्वक
 लगाये  जाने  के  लिये  दो  प्रकार  के  भाड़ा  मीटर
 राज्य  परिवहन  भ्रमणकारी  दिल्ली  द्वारा
 अनुमोदित  किये  गये  हैं  ।  इन  मीटरों  के  निर्माण
 कर्ताओं  से  एन  मीटरों  की  पर्याप्त  मासिक
 सप्लाई  का  प्रबन्ध  करने  की  प्रार्थना  की  गई  है  v
 ये  मीटर  दिल्ली  के  स्कूटर  रिक्शों  में  लगाये
 जायेंगे  ।

 Jorhat  Aerodrome
 3920.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleased  to  state:

 (a)  the  progress  made  in  securing
 release  of  the  land  selected  for  ter
 minal  building  at  Jorhat  aerodrome
 for  J.A.C.  and  passengers  from  the
 occupation  of  the  Assam  Rifles;  and

 (b)  when  the  construction  of  the
 building  is  scheduled  to  commence
 tnd  when  it  is  scheduled  to  be  com-
 pleted?

 The  Minister  in  the  Ministry  of
 Transport  and  Aviation  (Shri  C.  M.
 Poonacha):  (a)  and  (b).  The  question
 of  release  of  the  land  from  the  Assam
 Rifles  to  the  Civil  Aviation  Depart-
 ment  is  under  negotiation  with  the
 concerned  authorities.  The  construc-
 tion  of  the  building  will  commence
 after  the  land  becomes  available.
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 पोलैंड  से  जहाज
 (3921.  श्री  झोंककर  लाल  बैरवा:

 शमी  हुकम  नद  कछवाय:

 क्या  परिवहन,  उड्डयन,  नौवहन  तथा
 वयं टन  मिलती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पोलैण्ड  भारत
 को  दीर्घकालीन  ऋण  के  भ्राता  पर  जहाज
 देने  के  लिये  तैयार  हो  गया  है  ;  कौर

 (ख)  यदि  हां,  तो  किन  शर्तों  पर  ?

 परिवहन,  उड्डयन,  नोवहन  तथा  पर्यटन
 मंत्री  श्री  संजीव  राडो)  :  (क)  कौर  (ख).
 लगभग  दो  वर्ष  पूर्वा  भारत  के  शिपिंग
 कारपोरेशन  द्वारा  पोलिश  शिपयार्ड
 को  चार  माल  वाहक  जहाजों  के  निर्माण
 का  रादेश  दिया  गया  था  ।  इनमें  से  एक  मिल
 चुका  है  भोर  शेष  तीन  इस  वर्ष  के  अन्त  तक
 मिल  जाने  के  लिये  भ्रनुसूचित  हैं  ।  ये  आदेश
 रुपये  में  अदायगी  की  शर्तों  पर  दिये  गये  थे  ।
 पोलिश  शिया  को  श्लोक  कोई  न्य  आदेश
 नहीं  दिया  गया  है  ।

 जापान  स॑  खाद्य  सहायता

 3922.  हो  औंकार  लाल  बैरवा:
 श्री  हुकम  खुद  कछवाय:

 क्या  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  यह  सच  है  कि  जापान  का
 विचार  उपहार  के  रूप  में  भारत  को  एक  करोड़
 रुपये  की  खाद्य  सहायता  देने  का  है  ;  शौर

 (ख)  यदि  हां,  तो  इस  सहायता  में
 क्या  खाद्य  सामग्री  मिलेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्रो  (श्री  गोबिन्द
 मेनन:  (क)  और  (ख),  जापान  सरकार  ने
 भारत  को  कमी  सम्बन्धी  राहत  के  लिये  सहा-
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 यता  के  रूप  में  लगभग  0,000  टन  चावल
 और  8,000  टन  उर्वरकों  का  एक  उपहार
 देने  का  निश्चय  किया  है  ।  इस  उपहार  का  कुल
 मूल्य  जिसमें  भारत  को  जहाजों  से  भेजने  की
 लागत  भी  शामिल  है  लगभग  95  लाख  रुपये
 है  प्रौढ़  यह  उपहार  जापान  की  रैडक्रास  सोचा-
 यही  द्वारा  दिया  जाएगा  ।

 Loss  suffered  by  Air  India

 3923,  Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  ang  Tourism  be
 pleased  to  state:

 (a)  the  total  amount  of  loss  sus-
 tained  by  Air  India  as  a  result  of
 recent  partial  lay  off  and  strike;  and

 (b)  the  amount  of  foreign  exchange
 involved?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  total  loss  is  esti-
 mated  at  Rs.  05  lakhs  at  the  rate  of
 Rs.  5  lakhs  approximately  per  day.

 (9)  The  amount  of  foreign  ex-
 change  involved  is  estimated  at
 Rs.  76.65  lakhs  at  the  rate  of  Rs.  3°65
 lakhs  approximately  per  day.

 Development  of  Tourism

 3924.  Shri  D.  D.  Puri:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  Whether  it  is  a  fact  that  the
 rate  of  growth  of  tourism  to  India
 tras  fallen  sharply  during  the  last  five
 years:

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  propose

 to  establishing  a  high  powered  ‘ourist
 board  to  improve  the  potential  for
 tourism  in  India;  and

 (d)  if  so,  when  and  its  constitution
 and  functions?
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 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.  The  rate  of
 growth  of  tourism  to  India  which
 showed  an  average  increase  of  ॥7  per cent  per  year  upto  1960,  has  declined
 during  the  last  5  years.  The  percen-
 tage  rates  of  increase  /decrease  from
 96]  to  965  are  given  below:—

 962  3°6  per  cent
 1962,  39  per  cent
 963  4°8  per  cent
 964  l:3  per  cent
 965  56  per  cent

 (b)  The  main  reasons  for  the  dec-
 line  in  the  rate  of  growth  are:

 (i)  Increasing  competition  from
 some  of  the  Asian  countries
 which  have  been  able  to  im-
 prove  their  tourist  facilities
 more  rapidly  than  India.
 Examples  of  these  countries
 are  Japan,  Formosa,  Hong
 Kong,  Philippines  and  Thai-
 land  and  the  U.A.R.,  Lebanon
 and  Jordan  in  the  Middle
 East.
 The  Chinese  attack  in  962
 caused  a  decrease  in  tourist
 arrival,  which  picked  up  igain
 slowly  in  the  following  years.
 The  hostilities  with  Pakistan
 in  965  again  caused  a  decrease
 in  tourist  arrivals.  The  teurist
 traffic  has  been  diverted  else-
 where  as  a  result  of  these
 two  events,  and  drawing  it
 back  to  India  again  is  a  com-
 paratively  slower  process.

 ii)

 Gii)  The  prevalent  image  abroad
 of  scarcity  conditions  in
 India  has  also  been  acting  as
 a  detcrrent  to  tourism.

 (c)  and  (d)  Yes,  suggestions  have
 been  received  from  the  Travel  Agents
 Association  of  India  for  the  establish-
 ing  of  ७  high  powered  autonomous
 tourist  board  and  ‘mention  has  _  also
 been  made  of  this  in  the  Parlia-
 mentary  Debates.  No  such  proposal  is
 being  considered  at  present  by  the
 Government.
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 Silchar-Manipur  Road
 3925.  Shrimati  Jyotena  Chanda:  Will

 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to

 State:
 (a)  when  Government  propose  to

 complete  Silchar-Manipur  Road;  and
 (b)  the  reasons  for  the  delay  in

 Spite  of  the  fact  that  it  was  taken  up
 in  the  Thirg  Five  Year  Plan?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Presumably  the  Hon'ble
 Member  is  referring  to  the  Imphal-
 Silchar  Road  under  construction,  That
 Toad  is  likely  to  be  completed  in
 March  1969,

 (b)  The  progress  of  this  project  has
 been  affected  by  the  non-availability
 of  local  labour,  difficulty  of  procuring
 the  requisite  heavy  road  _  building
 machines  and  the  prevailing  condi-
 tions  of  insecurity.

 Foog  Zones
 3926.  Shri  D.  C.  Sharma:

 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  a  decision  has  been
 taken  about  the  futuer  of  food  zones;
 and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  and  (b):  No,
 Sir.  The  question  of  the  future  of
 wheat  zone  is  under  active  considera-
 tion,  A  decision  is  likely  to  be  taken
 shortly.
 Conference  of  Chief  Electoral  Officers

 3927.  Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  Con-
 ference  of  Chief  Electoral  Officers  of
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 various  States  and  Union  Territories
 was  held  at  Pachmarhi  (M.P.)  in  the
 second  week  of  April,  966  to  discuss
 the  electoral  arrangements  and  delimi-
 tation  problems  of  the  country;  and

 (b)  if  so,  the  results  thereof?
 The  Minister  of  State  in  the  Ministry

 of  Law  (Shri  0.  R.  Pattabhi  Raman):
 (a)  Yes,  Sir,  A  conference  of  the
 Chief  Electoral  Officers  of  all  States
 and  Union  Territories  was  held  at
 Pachmarhi  (Madhya  Pradesh)  from
 the  9th  to  l2th  April,  966  to  discuss
 the  preparatory  action  to  be  taken  for
 the  next  general  elections  to  be  held
 early  in  1967.  The  Conference  did  not
 discuss  any  matters  relating  to  delimi-
 tation  of  constituencies.

 (0)  The  important  decisions  taken  at
 the  Conference  are  as  follows:

 Electoral  Rolls.—The  need  for  final
 publication  of  the  rolls  well  in  time
 before  the  next  general  elections  was
 emphasised  and  ways  and  means  of
 ensuring  greater  accuracy  of  the  rolis
 were  discussed.

 Conduct  of  Elections—It  was  consi-
 dered  necessary  to  have  an  officer  at
 the  district  level  and  in  certain  cases
 even  at  the  sub-divisional  level  to  be
 called  the  District  Electon  Officer.  He
 should  be  in  overall  charge  of  all  the
 arrangements  relating  to  the  conduct
 of  elections,  and  should  be  given  sta-
 tutory  powers  for  the  purpose  so  that
 he  can  coordinate  better  all  work
 relating  to  the  setting  up  of  polling
 stations,  mobilising  manpower  for
 polling  stations,  printing  and  distri-
 bution  of  ballot  papers  and  for
 arrangements  for  the  transport  of
 polling  parties  and  collecting  of  ballot
 boxes  and  counting,  leaving  the  Re-
 turning  Officer  primarily  responsible
 tor  training  polling  personnel  and  re-
 ceipt  and  scrutiny  of  nomination
 papers  and  counting  of  ballot  papers.

 Returning  and  Assistant  Returning
 Officers—For  greater  efficiency  it  was
 considered  that  no  Returning  Officer
 for  parliamentary  constituencies  should
 have  more  than  two  parliamentary

 APRIL  19,  966  Written  Answers  11610

 constituencies  and  similarly  to  Return-
 ing  Officer  for  assembly  constituency
 should  have  more  than  three  assembly
 constituencies  under  his  charge.

 Voting  procedure—It  was  consider-
 ed  that  the  procedure  for  voting  fol-
 lowed  at  the  last  general  elections,
 namely,  the  simultaneous  issue  of  both
 the  parliamentary  and  assembly  ballot
 papars  to  the  voter,  and  providing
 only  one  ballot  box,  instead  of  two,  for
 dropping  both  ballot  papers,  shoula
 be  continued  at  the  next  general  clec-
 tions.

 Polling  Stations—For  the  coveni-
 ence  of  voters  it  was  considered  neces-
 sary  to  provide  for  at  least  15,000  more
 polling  stations  at  the  next  gencral
 elections.

 Polling  Programme.—tThe  possibility
 of  reducing  the  polling  period  was
 considered  and  it  was  generally  agrced
 that  it  should  be  possible  to  comple.e
 the  polling  throughout  the  country
 within  a  period  of  a  week,  with  one,
 two,  three  or  five  days  poll  as  may  be
 necessary  depending  on  the  manpower
 resources  and  police  personnel  in  cach
 State.  It  was  felt  that  the  most  con-
 venient  period  for  taking  the  poll
 should  be  the  third  week  of  February,
 1967,

 Balloting  System.—It  was  agreed
 that  the  balloting  system  at  the  next
 general  elections  would  be  confined
 only  to  two  snowbound  assembly
 constituencies  in  the  Punjab  and  thrce
 constituencies  in  Himachal  Pradesh,
 one  constituency  in  Gujarat,  certain
 hilly  areas  of  Manipur  and  the  Union
 Territories  of  Andaman  and  Nicobar
 Islands,  Laccadive  and  Minicoy  Isian  is
 and  Dadra  and  Nagar  Haveli.

 Counting  arrangements:—It  was
 decided  to  make  some  improvements
 in  the  counting  procedure  so  that  the
 candidates  and  their  agents  would  be
 able  to  supervise  the  counting  of  votes
 better.  For  this  purpose,  the  count-
 ing  of  assembly  and  parliamentary
 ballot  papers  would  be  done  by  two
 separate  groups  in  the  same  hall.
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 Gift  of  Cattle  to  Ceylon
 3928,  Shri  Kindar  Lal:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  ity  Develop  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  gifted  some  cattle  to  the  Govern-
 ment  of  Ceylon;

 (b)  if  so,  the  total  number  of  the
 cattle;  and

 (c)  the  total  price  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Shinde):  (a)  to  (c).  It  is  proposed  to
 make  a  gift  of  1,000  buffaloes  of
 Murrah,  Mehsana  and  Surti  breeds  to
 Ceylon  under  the  Colombo  Plan  over
 a  period  of  4  years.  The  first  instal-
 ment  of  250  buffaloes  will  be  purchas-
 ed  from  the  breeding  tracts  and  des-
 patched  to  Ceylon  as  soon  as  shipping
 facilities  are  available  for  the  same.
 Each  buffalo  is  expected  to  cost  bet-
 ween  Rs.  .000  to  Rs.  .500  depending
 on  the  age,  yield  etc.

 Rice  from  Taiwan

 3929.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  Taiwan  has  offered  00
 tons  of  rice  as  gift  for  seed  purposes
 +0  India  and  as  a  gesture  of  Taiwan's
 willingness  to  help  India  solve  its
 food  problem;

 (b)  whether  any  additional  help  has
 been  sought  from  that  country;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Mfnister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Devel  t  and  ९  ration  (Shri
 Shyam  Dhar  Misra):  (a)  A  gift  of  00
 tons  of  rice  seeds  has  been  offered  to
 the  National  Tonnage  Club  of  India.

 (b)  No.
 (c)  Does  not  arise,
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 Food  Processtng  Industry
 3930.  Shri  Firodia:  Will  the  Minister

 of  Food,  Agriculture,  Community
 Development  ang  Cooperation  be
 pleased  to  state:

 (a)  whether  a  delegation  of  Ameri-
 can  food  procéssing  industry  which
 visited  India  recently  have  submitted
 its  report;  and

 (b)  if  so  the  main  recommendations
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No  report  has
 been  received  by  the  Government  of
 India.

 (b)  Does  not  arise.

 2.00  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 ReporTeED  COMMUNICATION  FROM.

 Worn  BANK  RE.  FOREIGN  PARTICIPA-
 TION  IN  FERTILISER  DEAL

 Shri  Bhagwat  Jha  Asag  (Bhagal-
 pur):  Sir,  I  call  the  attention  of  the
 Minister  of  Petroleum  and  Chemicals
 to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  thereon:

 The  reported  communication
 from  the  President  of  the  World
 Bank  to  the  Government  of  India
 for  allowing  majority  participa-
 tion  of  foreign  capital  in  the  pro-
 posed  fertiliser  deal.
 The  Minister  of  Petroleum  and

 Chemicals  (Shri  Alagesan):  In  a  re-
 cent  communication  addressed  to  the
 Government  of  India,  the  World  Bank
 has  given  the  assurance  that  it  would
 do  its  best  to  make  a  significant  con-
 tribution  to  the  solution  of  India’s
 food  problems  and  stated  that  it  is
 necessary  for  the  Government  of  India
 and  its  well-wishers  throughout  the
 world  to  mobilise  all  possible  finan-
 cial  and  physical  resources  as  well  as
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 (Shri  Alagesan]
 technical  and  managerial
 order  to  achieve  the
 creases  in  food  output.  The  Bank  has
 also  welcomed  the  Government’s
 adoption  of  an  improved  farm  tech-
 nology,  designed  to  increase  yields,
 including  the  use  of  higher  yielding
 plant  varieties,  Jarger  quantities  of
 fertilizer,  more  effective  and  exten-
 sive  plant  protection  measures  and
 increased  and  more  effectively  applicd
 irrigation  water.  The  Bank  has  also
 expressed  the  hope  that,  given  ade-
 quate  supplies  of  the  necessary  physi-
 cal  inputs,  incentive  prices  and  ade-
 quate  farm  credit,  India’s  farmers
 would  respond  and  that  the  enormous
 increase  in  food  output  required  can
 be  achieved.  The  Bank  has  empha-
 sised  that  private  foreign  capital  can
 make  a  major  contribution  with  its
 resources  and  technology  to  the  deve-
 lopment  of  fertilizer  capacity  in  the
 country.  However,  foreign  investors
 would  in  most  cases  expect  to  parti-
 cipate  as  majority  partners  and  in
 view  of  the  difficulties  of  raising
 rupee  finance  it  would  be  desirable
 for  the  Government  of  India  or  a
 Government-owned  corporation  to
 agree  to  invest  in  these  projects  as  a
 minority  partner.

 talent  in
 necessary  in-

 The  Government  of  India  have
 varefully  considered  the  suggestion  of
 the  World  Bank  and  decided  that:

 (a)  no  worthwhile  and  =  sound
 proposal  for  setting  up  a
 fertilizer  plant  for  which  the
 foreign  exchange  is  assured
 from  private  sources,  will  be
 allowed  to  flounder  for  lack
 of  rupee  finance;

 (b)  where  the  rupee  finance  is
 being  provided  by  private
 sources,  financing  institutions
 such  as  the  Industrial  Deve-
 lopment  Bank  and  the  Indus-
 trial  Finance  Corporation,
 which  are  meant  to  help  the
 private  sector,  would  play
 their  normal]  part;  and

 (c)  neither  Government  nor  the
 Governmcat-owned  corpora:

 APRIL  19,  966  Participation  in  ferti-  ‘11614
 lizer  deal  (C.A.)

 tion,  such  as  the  Fertilizer
 Corporation  of  India,  will  go
 into  partnership  with  a  pri-
 vate  foreign  investor  on  a
 minority’  basis.  Firms  with
 foreign  majority  will  have  to
 be  in  the  private  sector.

 Shri  Bhagwat  Jha  Azad:  When
 extraordinary  concessions  to  fix  the
 price  and  also  to  distribute  the  ferti-
 liser  as  they  like  were  granted  to  the
 American  foreign  capital  there  was
 no  mention  of  majority  capital  nor
 was  there  any  condition  or  mention
 of  bringing  ammonia  liquid  from  the
 Persian  Gulf  when  naphtha  is  avail-
 able  in  this  country.  In  view  of  these
 extraordinary  conditions,  which  are
 almost  an  encroachment  upon  the
 economic  rights  of  this  country,  do
 Government  propose  to  release  foreign
 exchange  worth  Rs.  7420  crores  or
 Rs.  200  crores  to  acquire  this  ferti-
 liser  plant  out  of  the  massive  Rs.  4,000
 crores  that  they  are  now  asking  the
 World  Bank  to  give  or  to  allow  any
 condition  to  come  upon  the  economic
 tights  of  this  country?

 Shri  Alagesan:  The  question  of  the
 recent  policy  on  pricing  and  distri-
 bution  has  been  sufficiently  explained
 when  I  replied  to  the  debate  on  the
 Demands  relating  to  my  Ministry.

 Shri  S.  M.  Banerjee
 were  not  convinced.

 (Kanpur):  We

 An.  hon.  Member:
 be.

 You  will  never

 Shri  Alagesan:  Then,  the  question
 has  been  put  whether  we  are  going
 to  take  feed  stock,  such  as,  ammonia
 from  elsewhere.  The  reply  is  that
 we  will  be  having  enough  naphtha  for
 a  Jong  time  to  come  which  will  be  the
 feed  stock  for  our  fertiliser  projects.

 As  far  as  the  Government  partici-
 pation  with  any  foreign  collaborator
 is  concerned,  it  has  been  laid  down
 that  it  can  be  only  on  a_  majority
 basis  for  the  Government.  The  forcign
 investor  or  the  foreign  collaborator
 will  have  to  be  @  minority  partner.
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 But  as  far  as  the  private  sector  pro-
 jects  are  concerned,  the  foreign  col-
 laborator,  when  he  brings  all  the
 foreign  exchange  needed  for  this  in-
 dustry,  can  be  allowed  a  majority
 participation.

 With  reference  to  the  question  whe-
 ther  the  Government  wil]  be  able  to
 provide  all  the  foreign  exchange
 needed  for  the  massive  fertiliser
 manufacturing  programmes  which  we
 have  adopted,  that  this,  free  foreign
 exchange  resources,  I  shall  be  the
 happiest  man  if  that  can  be  done.
 Under  the  circumstances,  when  the
 demands  on  the  existing  free  foreign
 exchange  resources  are  many  and  too
 great,  it  would  be  wise  to  tap  other
 sources  as  well.  But  we  have  taken
 a  decision  with  reference  to  two  pro-
 jects,  namely,  Cochin  and  Durgapur,
 where  we  have  decided,  whether  we
 get  credit  or  not,  whether  we  get
 foreign  collaboration  or  not,  we  shall
 proceed  with  these  projects,  financing
 them  from  our  free  foreign  exchange
 resources.

 Shri  Khadilkar  (Khed):  I  would
 like  to  know  whether  it  is  a  condi-
 tion  now  that,  according  to  the  new
 proposal,  the  import  of  liquid  ammo-
 nia  will  be  allowed  from  the  Persian
 Gulf  area  and,  if  so,  may  |  know  whe-
 ther  the  Government  is  in  a  position
 to  state  that  the  availability  of  raw
 material,  that  is,  naphtha,  is  sufficient
 for  2}  million  tons,  for  a  project  like
 this,  at  the  present  juncture?

 Shri  Alagesan:  I  partly  answered
 this  question.  As  far  as  the  projec-
 tion  in  the  Fourth  Plan  goes,  we  have
 got  enough  naphtha  to  set  up  an  ad-
 ditional  capacity  of  2  million  tons.
 This  is  based  on  a  refining  capacity of  23  million  tons.  In  the  Fifth  Plan, our  refining  capacity  is  expected  to  go
 up  to  35  million  tons.  For  certain
 Projects  in  the  Fifth  Plan,  as  far  as
 qe  can  see,  we  shall  be  able  to  have
 domestic  naphtha.

 As  far  as  the  import  of  ammonia
 from  the  Persian  Gulf  area  is  con-
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 cerned,  it  has  to  be  viewed  with  re-
 ference  to  various  factors,  that  is,  the
 availability  of  naphtha  in  the  coun-
 try,  the  cost  of  ammonia  in  the  Per-

 ‘sian  Gulf  area,  the  cost  of  transport-
 ing  it  to  India  and  how  the  economics
 of  fertiliser  production’  based  on  in-
 digenous  naphtha  as  against  the  fer-
 tiliser  production  based  on  imported
 ammonia  wil]  work  out.  The  Worla
 Bank  proposes  to  undertake  a  study
 and  we  are  prepared  to  participate
 in  it.  But  I  may  dispel  the  fears  of
 the  hon.  Members  once  and  for  all
 that  we  have  enough  naphtha,  as  far
 as  we  are  able  to  see,  both  in  the
 Fourth  Plan  and  in  the  Fifth  Plan  to
 feed  our  fertiliser  projects.

 को  योगेश  झा  (मधुबनी)  :  तीसरी
 योजना  में  सभी  प्रयत्नों  के वाबजूद  हम  खाद
 के  उत्पादन  के  अपने  लक्ष्य  की  चालीस
 प्रतिशत  पूरा  नहीं  कर  सके  हैं  a  देश  में  वर्तमान
 अन्न  की  कमी  को  देखते  हुए  खाद  की  भावना-
 कताओं  को  बढ़ा-चढ़ा  नहीं  कहा  जा  सकता
 है  ।  विदेशी  मुद्रा  की  भी  कमी  है  ।  इन  सब
 बातों  को  ध्यान  में  रखते  हुए  मैं  सरकार  से
 यह  जानना  चाहता  हूं  कि  क्या  सरकार  ने
 पब्लिक  सैक्टर  में  खाद  के  कारखाने  स्थापित
 करने  के  लिए  साम्यवादी  मुल्कों  से  भी
 सहायता  लेने  का  प्रयत्न  किया  है,  विदेशी
 मुद्रा  प्राप्त  करने  का  प्रयत्न  किया  है  शौर
 यदि  किया  है  तो  उसकी  क्‍या  सम्भावना  है  ?

 Shri  Alagesan:  I  could  not  hear
 the  first  part  of  the  question;  and  7
 have  already  answered  the  second
 part.  I  have  only  said  that,  for  tne
 two  projects  in  the  public  sector,
 namely,  Cochin  and  Durgapur,  the
 Finance  Ministry  have  kindly  agreed
 to  finance  these  projects  from  f
 foreign  exchange  resource:

 »
 we  will

 go  on  independently  of  any”  assistance
 from  abroad.  This  is  with  reference
 to  these  two  projects.

 Shrimatj  Tarkeshwari  Sinha  (Barh):
 Proposals  were  given  earlier  by
 Bechtels;  they  had  demanded  20  per
 cent  profit,  but  it  went  against  the
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 {Shrimati  Tarkeshwari  Sinha]
 prescribed  limit  of  Tariff  Commis-
 sion,  namely,  2  per  cent  and,  there-
 fore,  Government  rejected  those  pro-
 posals.  May  I  know  whether  this
 proposal  of  majority  participation  by
 American  firms  is  better  than  the
 Bechtels’  proposal  which  was  reject-
 ed?

 Secondly,  as  Mr.  Bhagwat  Jha  Azad
 said,  the  provision  of  one  million
 tonnes  of  fertilisers  would  require
 Rs.  20  crores,  ie,  Rs.  30  crores  per
 year.  In  that  context,  may  I  know
 whether  the  Government  have  exa-
 mined  the  feasibility,  whether  Rs.  30
 crores  per  year  can  be  provided  with-
 out  surrendering  our  sovereignty  and
 self-respect  to  Americans?

 Shri  Alagesan:  I  have  already
 answered  the  latter  part  of  the  ques-
 tion.  I  would  once  again  like  to  say
 that  there  is  no  question  of  any  sur-
 tender  of  our  sovereignty  or  self-
 respect  where  we  undertake  projects
 which  have  to  be  aided  by  one  way
 or  the  other  from  foreign  resources.
 We  have  been  depending  on  both  the
 Blocs  for  helping  us  in  our  planned
 development.  When  we  talk  of  one
 sector  in  the  whole  industrial  eco-
 nomy  and  when  we  go  in  for  aid,  to
 raise  the  question  that  it  is  surrend-
 ering  our  sovereignty  and  self-respect,
 I  should  very  humbly  submit  to  the
 House  and  to  the  hon.  lady  Member,
 is  not  at  all  fair.

 An.  hon,  Member:  She  is  a  fair  lady.
 Shri  Alagesan:  As  fer  as  the

 Bechtels’  proposals  were  concerned.
 ihey  were  turned  down  not  only  on
 the  basis  of  profitability—in  fact,
 ii@®y  demanded  a  profit  of  20  per  cent
 net  which_meant  a  profit  of  40  per
 cent;  in  oWher  words,  in  two  or  three
 years,  they  would  have  repatriated
 the  entire  equity—but  there  were  also
 other  objectionable  features.

 As  far  as  this  is  concerned,  on  this
 basis  we  are  going  to  invite  proposals
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 for  collaboration}  anybody  can  come
 and  collaborate  with  us;  there  is  no
 particular  party  involved.

 Shri  H,  N.  Mukerjee  (Calcutta
 Central):  It  is  clear  that  this  ferti-
 liser  deal,  out  of  confirmity,  scandal-
 ously,  with  our  Industrial  Policy  Re-
 solution,  has  come;  if  this  has  come,
 oil  and  other  similar  deals  cannot  be
 far  behind.  -May  I  know  if  this  has
 any  link—there  seems  to  be  a  very
 definite  link  and  as  far  as  we  are
 aware  there  is  a  link—between  what
 has  been  done  by  the  Minister  who
 is  there  and  the  Prime  Minister's
 speech  before  the  Economic  Club  in
 New  York  where  she  had  talked
 about  an  open  door  to  American  capi-
 tal  thereby  announcing  a  virtual  sell-
 down  of  India’s  position  to  World
 Bank  and  other  organisations  of  its
 ilk.  May  I  know  if  we  are  a  lot  of
 chicken?  We  do  not  know  the  char-
 acter  of  the  World  Bank  which  is
 entirely  under  the  thumb  of  the
 United  States  big  business  and  is  the
 haunt  of  the  most  viciously  reactio-
 Nary  economic  experts  of  the  capital-
 ist  world  and  at  their  behest  we  are
 going  now  to  depart  essentially  from
 our  Industrial  Policy  Resolution  for
 the  sake  of  something  which,  by  way
 of  results,  may  prove  to  be  utterly
 dubious.  It  is  a  very  serious  matter
 and  not  the  kind  of  sophistry  which
 the  Minister  tries  to  practise.

 Shri  Alagesan:  I  am  sorry  there
 is  no  question  which  I  have  to  answer;
 except  the  statement  that  I  am  indulg-
 ing  in  sophistry,  which  [  am  not  doing,
 there  is  no  question,  no  pertinent
 question  for  me  to  answer.  Is  there
 anything  to  answer  in  the  hon.  Mem-
 ber’s  question?

 Shri  H.  N.  Mukerjee:  Here  is  the
 Prime  Minister  who  goes  about  mak-
 ing  speeches  offering  open  door  ०
 American  capital,  and  here  is  a  Min-
 ister  representing  the  Government
 led  by  the  Prime  Minister  offering
 open  door  to  U.S.  capitalists  who  want
 to  enter  the  fertiliser  industry,  in
 complete  disregard  of  our  Industrial
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 Policy  Resolution.  This  kind  of  thing
 takes  place  and  the  hen.  Minister
 takes  shelter  behind  whatever  tech-
 nicality  he  could  find  under  your
 aegis.  We  want  to  find  out  what  is
 what.

 Mr.  Speaker:  He  has  tried  to
 say  (Interruptions)

 Shri  Warior  (Trichur):  While
 giving  their  decisions,  Government
 have  stated  that:

 “neither  Government  ner  the
 Government-owned  corporation,
 such  as  the  Fertilizer  Corporation
 of  India,  will  go  into  partnership
 with  a  private  foreign  investor  on
 a  minority  basis.  Firms  with
 foreign  majority  will  have  to  be
 in  the  private  sector.”.

 l  want  to  know  whether  it  is  after  the
 communication  of  the  World  Bank
 having  been  received  by  Government
 that  even  after  accepting  majority
 shares  for  foreign  firms,  the  World
 Bank  and  the  USAID  authorities  are
 not  willing  to  participate  in  the  State
 sector  in  India,  that  Government  have
 taken  this  decision.

 Shri  Ranga  (Chittoor):  Is  that  so?

 Shri  Alagesan:  The  decision  that
 as  far  as  private  sector  projects  are
 concerndd,  in  special  cases,  foreign
 majority  participation  can  be  allowed,
 was  taken  long  ago  without  reference
 to  the  World  Bank  communication.
 Here,  I  have  got  a  list  with  me  which
 enumerates  a  number  of  industries  in
 the  private  sector,  of  course,  which
 were  allowed  majority  foreign  parti-
 cipation.  So,  it  is  nothing  special.

 Dr.  Ranen  Sen  (Calcutta  East):
 A  few  days  back,  in  course  of  his
 reply  to  the  debate  on  the  Demands
 of  the  Ministry  of  Petroleum  and
 Chemicals  the  hon.  Minister  had  said
 that  in  spite  of  this  collaboration  of
 foreign  capital  or  American  capital
 with  the  private  sector,  the  Govern-
 ment  of  India  through  their  own  fer-
 tiliser  plant  would  be  able  to  control
 two-thirds  of  the  marketable  produc-
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 tion  and  thereby  will  influence  the
 price  of  the  commodity.  In  view  of
 the  terms  laid  down  by  the  World
 Bank,  do  Government  still  think  that
 despite  these  stringent  conditions  in
 regard  to  prices,—because  they  will
 have  their  own  control  on  their  mar-
 kets  and  other  things,—production
 and  marketing  also,  they  wil)  have
 this  controlling  influence  over  this
 fertiliser  production  that  will  be  man-
 aged  by  the  private  sector  collabora-
 tion  between  the  U.S.A.  and  India?

 Shrimati  Renu  Chakravartty:  (Bar-
 rackpore):  Laissez-faire.

 Shri  Alagesan:  What  I  have  stated
 holds  true,  and  it  is  with  reference
 to  the  projects  which  are  before  us
 in  the  Fourth  Plan.  The  two-thirds
 majority  will  be  there  as  between  the
 projects  which  we  have  taken  up  in
 the  public  sector  and  the  projects
 which  we  have  allocated  to  the  pri-
 vate  sector.  So,  there  is  not  going  to
 be  any  change  in  that  position.

 Shrimati  Renu  Chakrayartty:  We
 @do  not  understand  this.  We  could  not

 follow  this  answer.  Please  ask  him  to
 explain  this.  How  does  he  control?
 The  question  was  how  Government
 would  control.  That  question  has  not
 been  answered.

 Shri  Alagesan:  I  had  explained
 this  at  length  in  my  speech.  Firstly,
 we  shall  have  two-thirds  of  the  fer-
 tiliser  production  in  the  public  sector.
 Secondly,  Government  have  the  option
 to  purchase  30  per  cent  of  the  pro-
 duction  in  the  private  sectcr  factories.
 Thirdly,  we  shal]  be  able  to  import
 fertilisers  also.  These  are  the  three
 methods  by  which  we  shall  be  able
 to  see  that  the  market  is  not  exploit-
 ed  by  the  private  party.

 To  राम  मनोहर  लोहिया  (फरूखाबाद):
 पूंजी  लगाने  वाले  विदेशी  जब  49  प्रतिशत
 शौर  5  प्रतिशत  का  फर्क  करते  हैं  तो  मुनाफे
 के  कारण  नहीं,  नीति  शौर  नियंत्रण  के  कारण  t
 खास  तोर  से  पेट्रोलियम  के  धन्धे  में  जाता
 गया  है,  भर  अरब  भी  चल  रहा  है,  कि  पेट्रोलियम
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 [sto  राम  मनोहर  लोहिया]
 कम्पनी  के  बहीखाते  का  हिसाब  यह  सरकार
 देख  नहीं  पाती  है,  पेट्रोलियम  कम्पनी  का  माल
 कहां  से  कौर  किस  दाम  पर  माता  है  वह  यह
 नहीं  देख  पाती  है,  उस  के  किसी  भी  मुनाफे
 का  पता  नहीं  लगा  पाती  ।  उनका  सारा
 काम  अपनी  एक  दुनिया  में  अलग  चलता  है
 ओर  उनके  यहां  दाम  को  बराबर  करेने  की
 सारी  दुनिया  में  व्यवस्था  चलती  रहती  है
 तो  क्‍या  उसी  तरह  से  इस  उर्वरक के  क्षेत्र  में
 भी  शब  भारत  को  पश्चिमी  दुनिया  के  अन्त-
 राष्ट्रीय  जगत  क  एक  भंग  बनाया  जा  रहा  है
 जिसमें  उनके  हिसाब  किताब  बही  खाते
 वगैरह  कुछ  नहीं  देखे  जा  सकेंगे  जिसमें  उनके
 दाम  वर्ग रह  पर  कोई  नियंत्रण  नहीं  किया
 जा  सकेगा  और  सारी  दुनिया  का  एक  रंग
 भारत  बना  दिया  जायगा  कौर  तब  यह  कैसे
 कह  सकते  हैं  कि  भारत  की  अपनी  आर्थिक
 स्वाधीनता  बची  रहेगी  ?

 Mr,  Speaker:  In  view
 opportunities  given  to  them,
 wants  to  know  whether  we  shall
 have  control  in  keeping  the  prices
 at  a  lower  limit.

 of  these

 Shri  Alagesan:  I  have  repeatedly
 stated  the  answer  earlier.

 Mr,  Speaker:  He  says  that  he  has
 given  the  answer  earlier.

 डा०  राम  मनोहर  लोहिया  :  कहां  ?
 कोई  जवाब  इसका  नहीं  है,  ग्रध्यक्ष  महोदय  |
 सवाल  सदन  में  पूछे  जाते  हैं  फ्लोर  सदन  को
 हमेशा  अन्धेर  में

 ध्रध्यक्ष  महोदय  :  उन्होंने  तीन  वजूहात
 दिये  हैं,  तीन  ग्राउंड  जिनकी  बिना  पर
 बहू  कंट्रोल  रख  सकेंगे  |  शब  वह  काफ  हैं
 या  नहीं  हैं  यह  बहस  यहां  नहीं  हो  सकती  ny

 डा०  राम  मनोहर  लोहिया  :  जैसे
 पेट्रोल  कम्पनियों  के  बहीखाते  यह  देख  नहीं
 सकते  उसी  तरह  से  उर्वरक  के  भी  नहीं  देख
 सकेंगे  t
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 अ्रध्यक्ष  महोदय  :  उन्होंने  कहा  है  कि
 इतना  ही  हम  देख  पायेंगे  ।  तीन  बातें  उन्होंने
 बतलायी  हैं  ।

 डा०  राम  मनोहर  लोहिया  :  भ्रम  कच्चे
 माल  और  पक्‍के  माल  का  कोई  नियंत्रण  नहीं
 हो  सकेगा  ।

 Shri  Ranga:  Government  has  be-
 come  a  profiteer.

 श्री  यधापाल  सिह  (कराना)  :  कई  कई
 दफा  यह  एक  सवाल  सदन  में  आया  है  कौर
 सरकार  हमेशा  इस  पार्लियामेंट  को  अन्धेरे
 में  रखती  है  ।  किस  तरह  से  कीमतों  के  ऊपर
 नियंत्रण  हो  सकता  है  जबकि  यह  सरकार
 250  रुपये  फी  टन  फ्रटिलाइजर  अ्रमेरिका

 से  लेती  है  जोर  साढ़े  चार  सौ  रुपया  टन
 किसान  को  देती  है,  जब  किसान  और  अमेरिका
 के  बीच  में  सरकार  इतना  मुनाफा  कमाती  है
 तो  किस  तरह  से  भाव  पर  नियंत्रण  रख
 सकती  है

 ग्रध्यक्ष  महोदय  :  यशपाल  सिंह  जी,
 जो  सवाल  इसमें  हो  सकता  है  वह  तो  आप
 करते  नहीं  t

 को  य्ापाल  सिंह
 रख  लेगी  ?

 भ्रध्यक्ष  महोदय  :  कब  नहीं  हो  सकता,
 यह  तो  आपकी  राय  है  यह  ।

 :  यह  कैसे  नियंत्रण

 श्री  किशन  पटनायक  (सम्बलपुर)
 यह  सिर्फ  उर्वरक  कारखाने  की  बात  नहीं  है
 सारी  विदेशी  मदद  का  सवाल  इससे  जुड़ा
 हुआ  है  1  तो  मैं  जानना  चाहता  हूं  कि  प्रधान
 मंत्री  जी  अपने  अमरीकी  अनुभव  के  बारे  में
 जो  कुछ  भी  कहें,  क्या  सरकार  का  ध्यान
 इस  तरफ  गया  है  कि  इस  वक्‍त  प्रेमिका
 में  भारत  की  राजनीति  और  ग्रथनीति  के
 ऊपर  दबाव  डालने  के  लिए  खासकर  के
 अखबारों  में  कई  प्रकार  के  ग्रभियान  चल
 रहे  हैं  श्र  खास  कर  पांच  बातों  १९,  एक
 यट  कि  हिन्दुस्तान  की  योजना  नाकामयाब
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 हो  रही  है,  दूसरे  कि  यहां  का  रेट  आफ  एको-
 नामक  ग्रोथ  बिलकुल  ही  भ्र सन्तोषजनक  है,
 तीसरे  कि  यहां  का  कंट्रोल  वगेरह  का  जो
 सिस्टम  है  बह  बहुत  ही  बाधक  है  भ्रामक
 प्रगति  के लिए  और  चौथे  यहां  उत्पादन

 अ्रध्यक्ष  महोदय  :  कब  हो  गया

 श्री  किशन  पटनायक  :  उत्पादन  पर
 कम  कौर  सट्टेबाजी  पर  ज्यादा  ध्यान  जाता  है
 यहां  की  अर्थ-नीति  का  दौर  इसके  अलावा
 काश्मीर  का  मामला  हिन्दुस्तान  के  सामने  है,
 तो  इन  बातों  को  देखते  हुए  क्या  हिन्दुस्तान
 को  सरकार  भ्र पनी  योजनाओं  के  ढांचे  को
 बदलने  के  लिए,  ताकि  अमरीकी  मदद  के
 बिना  भी  यह  चल  सकें,  कोई  नया  नक्शा
 बना  रही  है  ?

 Shri  Alagesan:  Am  I  called  upon
 to  answer  this  question?  I  am  not
 able  to  discover  any  question  in  the
 statement  of  the  hon.  Member  rela-
 ting  to  the  subject  on  hand.

 Mr.  Speaker:  Are  Government  con-
 templating  having  an  independent
 scheme  by  which  we  can  run  all  these
 industries  independently  of  the  aid
 We  are  getting,  because  they  are
 pressurising  us  in  our  scheme?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  The  hon.  Members  assum-
 ption  is  wrong.  He  has  mentioned
 what  the  newspapers  are  saying.  We
 are  not  concerned  with  what  the
 newspapers  of  the  U.S.A.  are  saying.
 We  are  not  being  pressurised  on  any
 count,  If  certain  suggestions  are
 Given  to  us  and  we  consider  those
 suggestions  good  suggestions,  then
 surely  we  shall  adopt  them,  regardiess
 of  who  hag  given  those  suggestions.

 Shri  Nath  Pai  (Rajapur):  Some-
 time  back,  there  was  a  mission  called
 the  Lucius  Clay  Mission  which  came
 in  connection  with  negotiating  for  the
 erection  of  fertiliser  plants  in  this
 country,  which  was  followed  by  the
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 Bechtel  Mission  which  also  _  fell
 through,  the  reason  being  that  the
 Government  of  India  then  found  the
 conditions,  which  were  offered,  un-
 acceptable.  May  I  know  in  what
 material  respect  the  conditions  of  the
 Wor!d  Bank,  or  such  of  them  which
 were  mentioned  here,  differ  from  the
 earlier  conditions  which  the  Bechtel
 Mission  had  adumbrated  for  us?

 Mr.  Speaker:  Probably  that  he  has
 answered,

 Shri  Nath  Pai:  No,  Sir.  Nobody
 even  mentioned  this  Bechtel  Mission.

 Mr,  Speaker:  It  was  mentioned,
 Shri  Nath  Pai:  How?  I  did  not

 follow  it.  I  was  very  attentive,  but
 sometimes  the  noise  is  so  much.  I
 wag  asking  in  what  respect’  they
 differ.

 Mr,  Speaker:  That  he  has  answer-
 ed.

 Shri  Daji  (Indore):  He  has  _  not
 answered  that.  He  said  this  deal  is
 not  worse  than  Bechtel.  Mr.  Nath
 Pai’s  question  is  how  it  is  not  worse
 than  Bechtel.

 Shri  Nath  Pai:  I  was  asking  in
 what  material  respect  it  differs.
 Does  it  portend  a  basic  change  in
 Government’s  policy  with  regard  to
 the  role  of  private  capital?  This  is
 a  question  which  the  Prime  Minis-
 ter  should  answer,  She  did  answer
 something  else.  What  we  want  to
 know  is  if  there  is  any  change  with
 regard  to  the  role  which  the  Gov-
 ernment  want  private  foreign  capital
 to  play.  Has  she  answereq  that?

 Shri  Alagesan:  There  has  been  no
 change.  We  are  sticking  to  our  old
 decision.  If  any  foreign  collaborator
 wants  to  participate  in  any  project  in
 our  country,  if  it  is  in  the  private
 sector,  he  can  have  majority  partici-
 pation;  if  it  is  in  the  public  sector,
 he  has  to  be  content  with  minority
 participation.  There  hes  been  no
 change  in  that  policy.
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 att  विश्वनाथ  पाण्डेय  (सीलमपुर)  :
 जैसा  कि  अभी  मंत्री  महोदय  ने  बताया  कि
 खाद्य-पदार्थों  के  उत्पादन  के  लिए  देश  के  भ्रन्दर
 उर्वरक  की  आवश्यकता  है  तो  मैं  जानना
 चाहता  हूं  कि  अमेरिका  के  अलावा  कौर
 कौन-कौन  से  देश  हैं  जिन्होंने  भारत  सरकार
 के  साथ  में  बातचीत  की  हैँ  कि भारत  सरकार
 के  साथ  में  वह  उर्वरक  कारखाना  देश  में
 स्थापित  करेंगे  और  किस  शर्ते  के  साथ
 करेंगे  ?

 Shri  Alagesan:  I  am  very  happy
 that  this  question  has  been  put,  It  is
 not  only  American  entrepreneurs
 who  are  willing  to  come  forward  to
 set  up  fertiliser  projects  in  India,
 but  others  also  are  willing.  In  fact,
 we  have  been  negotiating  supply  of
 credits  with  countries  like  Japan
 and  Italy.  There  are  offers  from
 West  Germany  as  well.

 Shrimati  Renu  Obakravartty:  On
 the  two  points  on  which  we  have  given
 up  our  economic  right  to  the  Ameri-
 can  company,  namely  on  the  question
 of  pricing  and  the  question  of  market-
 ing,  the  hon.  Prime  Minister  stated
 that  she  considers  them  to  be  very
 good.  Are  we  to  take  it  that  in  this
 context  in  the  discussiong  which  are
 going  to  take  place  in  America  now
 by  Shri  Asoka  Mehta  for  future  fore-
 ign  aid,  these  two  important  points
 will  also  be  conceded?  Are  we  to
 take  it  that  this  has  been  already  ac-
 cepted  by  the  Government?  Is  this  the
 general  line  of  thought?

 Shrimati  Indira  Gandhi:  I  did  not
 specify  this  particular  point,  but  we
 have  to  look  at  the  basic  need  of  the
 country,  Today  we  want  to  increase
 food  production.  Therefore,  we  want
 to  have  more  fertilisers,  and  if  we
 can  increase  that,  then  I  do  think  it
 is  good  for  the  country,

 Shri  Bhagwat  Jha  Azad:  At  what
 cost?

 Shrimati  Indira  Gandhi:  The  cost  is
 wot  much  greater,
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 To  राम  मनोहर  लोहिया  :  भ्रध्यक्ष

 महोदय,  यह  दो  बातों  के  ऊपर  साफ  सवाल  हैं
 प्राइसिंग  और  मार्केटिंग  के  ऊपर

 अध्यक्ष  महोदय  :  मैं  इस  तरह  से  इजाजत
 नहीं  दे  सकता  ।

 डा०  राम  मोहर  लोहिया  :  यह  कोई
 मजाक  हैं  ?  प्राइसिंग  और  मार्केटिंग  का
 सवाल  हैं

 भ्रध्यक्ष  महोदय  :  ऐसे  नहीं  हो  सकता  कि
 बाप  जब  चाहें  खड़े  हो  जायें

 k  Sto  रास  मनोहर  लोहिया  नहीं,  मैं
 जरूर  खड़ा  होऊंगा  और  जवाब  लूंगा  a  यह
 बेहद  जवाब  हूँ  ।

 श्री  बागड़ी  (हिसार)  :  अध्यक्ष  महोदय,
 अगर  कोई  गलत  जवाब  दे  उस  वक्‍त  सफाई
 के  लिए  मेम्बर  खड़ा  नहीं  हो  सकता  ?

 अध्यक्ष  महोदय  :  इस  तरह  नहीं  हो
 सकता  |

 Shri  H,  P.  Chatterjee  (Nabadwip):
 They  are  selling  the  country.

 Shrimati  Rena  Chakravartty:  You
 should  protect  us  to  get  the  ‘specific
 reply  which  we  have  asked  for.  We  are
 giving  the  right  of  pricing  and  mark-
 eting  to  the  foreign  collaborator.  Is
 this  going  to  be  the  line  or  pattern  on
 which  we  are  going  to  get  future  aid
 838  a  result  of  the  discussion  now  be-
 ing  held  in  America  by  Shri  Asoka
 Mehta?

 Shri  Alagesan:  This  refers  to  fertili-
 ser  production  only.

 eft  go  मो०  बनर्जी  :  जो  फटिलाइजर
 डील  ह्भ्ा  था  वह  सारे  देश  के  सामने  एक
 शर्मनाक  चीज़  है  फ्लोर  सिर्फ  विरोधी  दल
 वाले  ही  नहीं  बल्कि  सत्ताधारी  दल  के  लोग
 भी  उस  के  खिलाफ़  हैं  तो  मैं  पूछना  चाहता  हूं
 कि  प्रधान  मंत्री  जी  ने  जो  अभी  कहा  कि  कुछ
 सुझाव  भले  ही  वह  कहीं  से  भी  जायें  लेकिन
 वह  भ्रच्छे  हों  तो  उन  पर  कमल  किया  जाय
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 तो  यह  जो  फर्टिलाइजर  डील  हुआ  था  उस  के
 ऊपर  वर्ल्ड  बैंक  ने  जो  शरायतें  कीं  वह  ऐसी
 ज्त्तं  दी  गई  जिससे  वह  धीरे-धीरे  हमारे
 आशिक  ढांचे  को  ही  कैप्चर  कर  लेना
 चाहते  हैं  ।  क्या  वह  ऐसा  होना  सही  समझती
 हैं,  यदि  सही  नहीं  समझती  हैं  तो  फिर  यह
 इंडस्ट्रियल  पालिसी  जो  भारत  सरकार  ने
 रखी  थी  उस  को  दफ़ना  क्‍यों  दिया  गया  है  ?

 अ्रष्यक्ष  महोदय  :  वह  तो  उस  का  जवाब
 ध्या  गया  हैं
 Shri  S.  M,  Banerjee:  You  shouid

 not  defend  the  Prime  Minister  like
 this.

 Mr,  Speaker:  Order,  order.  What
 does  he  mean  by  this?  The  answer
 has  come;  I  am  not  bound  to  have  it
 repeated.

 Shri  S,  M.  Banerjee:  It  is  a  shame-
 less  thing.  सवाल  पूछने  से  क्‍या  फ़ायदा  हैं?

 श्री  बिगड़ो  :  सवाल  पूछने  का  क्‍या
 फ़ायदा  हैँ  जवाब  तो  दिया  जाता  नहीं  है  ।

 श्री  स०  मो०  बनर्जी  :  कल  से  मत  पूछो  |
 जो  भी  मिनिस्टर  जवाब  दे  दें  बस  उसी  को
 हां,  हां  कह  कर  मान  लो  ।

 Shri  Hem  Barua  (Gauhati):  Since
 the  thinking  in  the  world  bank  is  tra-
 ditionally  governed  and  conditioned
 by  political  opinion  for  and  against
 India  in  the  Uniteg  States,  may  I  know
 whether  government  are  in  a  position
 to  tel]  us  if  this  new  thinking  in  the
 World  Bank  only  reflects  stiffening  of
 attitude  in  the  United  States  and  in
 the  World  Bank  also  in  the  matter  of
 giving  economic  aid  to  this  country?

 Shri  Alagesan:  We  have  to  judge  it
 only  as  far  as  it  relates  to  the  fertili-
 ser  production  programme.  The
 World  bank  is  equally  concerned  that
 eur  dependence  on  food  imports
 should  end  and  we  should  grow  the
 food  necessary  for  us  within  the
 country.  This  needs  a  large  amount  of
 fertiliser  production  in  the  country.
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 For  this  they  have  made  only  a  sug-
 gestion  that  we  may  think,  even  in  the
 case  of  government  collaborating  with
 foreign  collaborators,  of  govermment
 being  in  a  minority  position;  we  were
 unable  to  accept  that  and  we  have
 Said  so.

 Shri  Hem  Barua:  May  I  submit  that
 no  reply  has  come  to  my  question.  As
 a  matter  of  fact  the  Prime  Minister
 ought  to  have  replied  to  my  question.

 Mr.  Spaker:  I  cannot  force  any  Min-
 nister  to  answer,

 2.32  hrs.

 RELEASE  OF  MEMBER

 (Surr  P.  KuNHAN):

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  receiveg  the  follow-
 ing  telegram,  dated  the  8th  April,
 1966,  from  the  Superintendent,  Cen-
 tral  Jail,  Cannanore:

 “Shri  P.  Kunhan,  Member,  Lok
 Sabha,  detained  under  the  Defence
 of  India  Rules,  was  released  from
 jail  on  the  470  night.”

 ‘12.32-1/4  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  GANGA  BraH-
 MAPUTRA  WATER  TRANSPORT  BOARD

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  ang  Tourlsm  (Shri
 Ganjiva  Reddy):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 of  the  Ganga  Brahmputra  Water
 Transport  Board  for  the  year  1965.
 [Placed  in  Library.  See  No.  LT-6068/
 66].
 Norirication  UNDER  Nationa,  Co-

 OPERATIVE  DEVELOPMENT  CORPORATION
 Act

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Co-ope-



 [Shri  C.  Subramaniam]
 ration  (Shri  C.  Subramaniam):  I]  beg
 to  lay  on  the  Table  a  copy  of  the  Na-
 tional  Cooperative  Development  Cor-
 poration  (Amendment)  Rules,  1966,
 published  in  Notification  No,  G.  5.  R.
 406  in  Gazette  of  India  dated  the  l9th
 March,  1966,  under  sub-section  (3)  of
 section  22  of  the  National  Co-operative
 Development  Corporation  Act,  1962.
 [Placed  in  Library.  See  No.  LT-6070/
 66].

 12.32-3/4  brs.
 ESTIMATES  COMMITTEE

 HunNpREDTH  REPORT

 Shri  A.  C.  Guha  (Barasat):  Sir,  I
 present  the  Hundredth  Report  of  the
 Estimates  Committee  on  the  Ministry
 of  Education—Banaras  Hindu  Univer-
 sity.

 2.33  hrs.

 RE:  MOTION  FOR  ADJOURNMENT
 (Query)

 Mr,  Speaker:  Shri  Kamath,
 Shri  U.  M.  Trivedi  (Mandsaur):  Sir,

 we  gave  notice  of  an  adjournment
 motion  about  the  Delhi  Bandh....

 Mr.  Speaker:  I  have  not  allowed  it;
 he  can  write  to  me.

 An  hon.  Member:  It  involves  a  long
 process  if  we  have  to  write  to  you.

 Mr,  Speaker:  I  will  ask  him  today.

 Shri  Ranga  (Chittoor):  How  is  it
 that  the  Home  Minister  has  not
 thought  it  fit  to  be  his  duty  to  make
 a  statement  here  as  to  what  he  thinks,
 what  arrangements  have  been  made
 in  order  that  peace  prevails  in  the
 city;  there  would  not  be  any  violence
 or  police  firing  or  other  untoward
 incidents?  Was  it  not  his  primary  duty
 to  assure  the  House  about  these
 things?

 12.34  hrs.
 ORDER  OF  DISCUSSION  OF

 MANDS  FOR  GRANTS
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  Yesterday,  I  invited  your  at-
 tention  to  this  revised  time  schedule
 published  in  Bulletin,  Part  II,  qated
 the  l6th  Apri)  which  we  got  on  Sun-
 day  morning.  I  was  rather  discon-
 certed  to  find  that  whereas  the  Home
 Ministry’s  demands  had  been  saved
 from  the  guillotine  in  the  bargain
 however  the  Prime  Minister’s  de-
 mands  are  to  be  guillotined.  I  did  not
 want  that  to  happen  when  I  suggest-
 ed  that  the  Home  Ministry's  demands
 should  be  saved  from  the  guillotine.
 I  expected  that  the  Prime  Minister’s
 demands  would  also  be  equally  well

 DE-

 saved.  Unfortunately,  all  the  six
 Demands—Mines  and  Metals,  Atomic
 Energy,  Industry,  Supply  and
 Technical  Development,  Communi-
 cations,  Planning  Commission  and
 Finance—have  been  packed  like
 sardines  in  one  small  tin,  Thurs-
 day,  the  28th,  I  have  no  doubt
 in  my  mind  and  I  am  sure  you
 too  will  have  no  doubt  and  the  House
 has  no  doubt  either,  that  except  for
 the  first  one,  Mines  and  Metals,—
 even  that,  I  am  doubtful—all  the
 others  will  come  under  the  axe.  So,
 may  I  request  you  earnestly  that  ins-
 tead  of  the  28th,  the  guillotine  may
 descend,  in  your  competent  hands,  on
 the  29th?

 I  have  made  my  own  computation
 and  here  it  is,  for  better  or  worse,  and
 J  will  tell  you  in  just  0  seconds,  The
 Rajya  Sabha  is  re-assembling  on  the
 3rd,  and  they  will  be  busy  with  the
 Appropriation  Bill  on  the  3rd,  5th  and
 6th;  they  will  not  take  the  Finance
 Bill  till  the  9th,  So,  the  House  will  be
 well  within  its  rights,  and  the  House
 will  be  glad  to  have  the  opportunity
 of  discussing  the  Finance  Bill  from
 the  30th  onwards—30th,  3rd  and  5th—
 and  we  send  the  Bill  to  the  Rajya
 Sabha  on  the  5th  evening  or  the  6th
 morning,  Therefore,  may  I  request
 you  to  see—and  the  House  will  sert-
 ously  ponder  over  this  matter,  I  am
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 sure—that  the  Demands  get  at
 another  three  hours  on  Friday?

 least

 The  other  request  that  ]  am  making
 ig  a  question  by  way  of  clarification,
 and  that  is,  in  making  the  revised
 order  of  business,  whether  he  consult-
 ed  either  you  or  the  Business  Advi-
 sory  Committee.  The  Business  Advi-
 sory  Committee  is  rightly  entrusted
 with  the  formulation  of  the  order  of
 business  and  for  the  list  of  business
 every  day  for  the  House.  Now,  the
 first  urrangement  was  with  the  sanc-
 tion  and  approval  of  the  Business  Ad-
 visory  Committee,  and  when  that
 order  is  changed,  I  am  sorry  to  say,
 व  7  constrained  to  say,  that  it  has
 been  done  without  the  approval,  with-
 out  even  consultation  with  the  Busi-
 ness  Advisory  Commitee.

 Now,  if  that  has  not  been  possible,
 he  should  have  at  least  consulted  in-
 formally  the  Opposition  Groups  which
 he  usually  consults.  I  do  not  know
 why  he  did  not  consult  them  on  this
 occasion.

 One  word  more  and  I  have  done.
 Last  year,  you  would  remember  that
 as  a  sort  of  atonement  for  the  guillo-
 tinc,  you  were  good  enough  to  pro-
 muse  or  assure  us  that  in  respect  of
 those  Ministries  whose  Demands  are
 passed  without  discussion,  the  work-
 ing  of  those  Ministries  would  be  taken
 up  in  the  following  session;  but,  since
 the  Kutch  conflict  came,  and  then  the
 Pakistan  war,  we  could  not  do  it  last
 year  in  the  last  session.  May  I  re-
 quest  you  to  give  an  assurance  on
 this  occasion,  when  unfortunately  so
 many  Ministries’  Demands  are  being
 passed  without  discussion,  the  work-
 ing  of  those  Ministries  would  be  taken
 up,  not  be  relegated  to  the  last  week
 of  the  next  session—but  put  down  in
 the  list  of  business  for  the  first  week
 of  the  next  session,  I  hope  you  will
 be  glad  to  give  that  assurance.

 Mr.  Speaker:  I  have  heard  him.  I
 cannot  give  any  promise,  though  last
 time  I  gave  it  and  I  could  not  keep
 it.  I  cannot  give  any  promise  because
 Jast  time  I  gave  that  promise  and  I
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 could  not  kecp  it  because,  as  Shri
 Kamath  himself  has  said,  there  were
 certain  things  that  intervened  and  it
 was  not  possible  to  have  those  discus-
 sions.

 a
 Shri  Hari  Vishnu  Kamath:  Only

 those  Ministries  whose  demands  could
 not  be  taken  up;  they  could  be  discus-
 sed,

 Mr,  Speaker:  Order,  order,  I.  will
 ask  the  Minister  to  reply.

 Shri  U.  M.  Trivedi  (Mandsaur):  I
 want  to  make  one  request  before  the
 Minister  speaks,  It  is  this.  The  posts
 and  telegraphs  debate—that  is,  the
 discussion  of  the  Communications  Mi-
 nistry—is  a  most  important  one,  and
 it  is  of  a  public  utility  nature.  To  guil-
 lotine  that  is  an  inconceivable  thing.
 I  think  some  arrangement  ought  to
 have  been  made  to  have  it  discussed.
 Only  last  year,  we  made  an  amend-
 ment  to  the  Rules  whereby  this  debate
 could  not  be  continued  for  a  longer
 time.  An  extension  has  been  made  in
 that  period  and  after  the  extended
 period,  I  do  not  know  why  it  has  not
 been  foung  possible  to  take  up  this
 discussion,

 Mr.  Speaker:  Hon.  Members  must
 realise  that  there  would  be  some  Mi-
 nistries  that  shall  have  to  be  guillo-
 tined,  One  Member  would  consider
 one  Ministry  that  is  very  important,

 Shri  U.  M.  Trivedi:  Nobody  has  got
 two  opinions  on  that.

 Mr,  Speaker:  I  do  not  think  the  Mi-
 nister  of  Parliamentary  Affairs,  the
 Leader  of  the  House,  will  have  any
 objection  for  sitting  down  and  seeing
 what  Ministries  could  be  taken  uP.
 The  time  is  limiteq  and  within  that
 time,  things  have  to  be  done,

 Shri  Hem  Barua  (Gauhati)  We  can
 have  a  night  session;  it  will  be  exhil-
 arating.

 Mr,  Speaker:  For  the  young;
 for  the  old.

 not
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 The  Minister  of  Parliamentary  At-

 fairs  and  Communications  (Shri  Satya
 Narayan  Sinha):  According  to  the  first
 schedule,  27th  was  the  last  day  fixed
 for  applying  the  guillotine.  In  consul-
 tation  with  you  I  extended  the  date  by
 one  day  more,  that  is  the  28th.  Be-
 yond  that  we  cannot  go.  I  am  sorry I  cannot  accept  the  arithmetic  of  Mr.
 Kamath.  We  have  consulted  you  and
 28th  is  the  last  day.

 So  far  88  the  order  of  the  ministries
 is  concerned,  Mr,  Kamath  is  confus-
 ed.  The  BAC  never  decides  the  order
 of  the  demands.  Never  before  has
 the  BAC.  decided  it  and  this  year  also
 the  RAC  has  not  decided  it.

 Shri  Hari  Vishnu  Kamath:  That  is
 news  to  me.  Do  you  agree  with  him,
 Sir?

 Mr.  Speaser:  The  order  is  not  de-
 cided  by  the  BAC.  Only  the  time  is
 allotted  by  it.

 Shri  satya  Narayan  Sinha:  I  ar
 stating  the  facts,  The  allotment  of
 time  is  done  by  the  BAC.  All  that
 you  had  askeq  me  this  time  was  that
 when  once  the  order  is  decided,  it  will
 not  be  changed.  I  said,  it  will  not  be
 changed  if  the  schedule  is  adhered  to.
 In  a  jocular  manner,  I  said  that  there
 will  be  no  change  unless  some  minis-
 ter  dies,

 Shri  Hari
 forbid.

 Vishnu  Kamath:  God

 Shri  Satya  Narayan  Sinha:  So,  it
 was  dependent  on  the  schedule  being
 adhered  to.  (Interruption).  There-
 fore,  it  is  absolutely  wrong;  the  BAC
 has  never  done  it,  We  will  never  al-
 low  the  BAC  to  do  it.  BAC  is  allowed
 to  allot  the  time.  We  consulted  the
 leaders  of  the  groups;  the  matter  was
 placed  before  the  BAC  and  the  time
 was  allotted.  Order  every  year  i38
 decided  in  consultation  with  the  mi-
 nisters  and  ministries  according  to
 convenience.  All  that  they  demanded
 was  that  once  the  order  is  announced,
 it  will  not  be  changed.
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 Shri  Hari  Vishnu  Kamath:  Without

 consulting  us.

 Shri  Satya  Narayan  Sinha:  True.
 Even  then  this  little  change  has  been
 made  and  I  have  come  before’  the
 House.  It  is  for  the  House  to  agree
 to  it  or  not.  The  order  has  been
 changed  because  unforeseen  discus-
 sions  have  taken  place  in  this  House
 and  We  are  7  days  behind.  So,  we
 have  decided  in  consultation  with  you
 that  at  6  O’clock  on  the  28th,  the
 demands  will  be  guillotined.

 Shri  Hari  Vishnu  Kamath:  I  am  still
 not  convinced.  Let  him  convince
 you—-he  need  not  convince  me—why
 it  is  not  possible  to  apply  the  guillo-
 tine  on  the  29th  instead  of  28th,  I
 have  worked  it  out  and  placed  it  be-
 the  House.  (Interruption).

 Shri  Daji  (Indore):  Conceding  the
 Minister’s  point  that  normally  the
 BAC  does  not  decide  the  inter  se  pri-
 ority  of  the  ministries,  in  view  of  the
 fact  that  this  year  a  number  of  im-
 portant  ministries  are  to  be  left  out.
 would  it  not  be  better  that  the  matter
 is  referred  to  the  BAC  and  those  par-
 ticular  ministries  are  taken  up  for
 discussion  which  the  House  likes  to
 discuss,  whether  it  is  P&T  or  Indus-
 try  or  whatever  it  may  be?

 Mr,  Speaker:  He  has  said  that  he  is
 prepared  to  put  it  before  the  House
 and  if  the  House  thinks  there  should
 be  some  change,  he  has  no  objection.
 That  I  will  discuss  with  him.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  He  said  he  was  not  agreeable
 to  the  extension  of  time  by  a  day.
 Actually  29th  is  a  Friday  and  it  will
 be  just  half  a  day—3  hours  or  so.  Mr.
 Kamath  suggested  that  the  House  get
 3  hours  more.  I  have  very  high  appre-
 ciation  of  the  minister’s  arithmetical!
 abilities,  but  I  do  not  quite  know
 what  particular  disaster  would  over-
 take  the  country  and  this  House  if
 some  ministry  ig  discussed  for  3  hours
 on  29h  and  then  the  guillotine
 is  applied.
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 Mr.  Speaker:  Then  too,  we  can  at
 the  most  discuss  one  Ministry  in  three
 hours  and  the  others  will  have  to  b
 guillotined.

 Shri  Hari  Vishnu  Kamath:  By  your
 leave,  Sir,  I  move:

 “That  ‘Atomic
 No.  10.

 Energy’,  item

 Mr,  Speaker:  I  am  not  allowing
 that  to  be  moved  just  now  in  this
 manner.  When  it  comes  up  before
 the  House  he  may  move  it.

 Shri  Hari  Vishnu  Kamath;  Before
 whom?

 Mr,  Speaker:  He  may  give  notice
 of  a  regular  motion  and  I  will  then
 put  it  to  the  House.

 Shri  Hari  Vishnu  Kamath:  When?

 Just  now
 Let

 Mr.  Speaker:  Any  day?
 he  can  give  notice  of  the  motion.
 us  proceed  now.

 sit  बिगड़ो  (हिसार)  :  अध्यक्ष  महोदय,
 नन्दा  साहब  ने  कल  विश्वास  दिलाया  था  कि
 वह  आ्रादिवासियों  पर  गोली  चलाए  जाने  के
 बारे  में  बयान  देंगे  ।  वह  बयान  कब  दिया
 जायेगा  ?

 32.46  hrs.

 RE,  STATEMENT  ABOUT  FIRING
 ON  ADIVASIS  IN.  PANCHMAHAL

 DISTRICT  OF  GUJARAT
 Shri  Ranga  (Chittoor):  Sir,  yester-

 day  the  Home  Minister  promised  to
 make  a  statement  on  the  firing  in
 Panchmahal  District.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  shall  do  that,  but  I  have
 not  been  able  to  obtain  all  the  infor-
 mation.

 ‘Mr.  Speaker:  The  information  has
 not  been  collected  so  far.  He  will
 make  that  statement.
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 औ  बिगड़ो  (हिसार)  :  यह  एक  बहुत
 अहम  वाकया  है,  लेकिन  गृह  शंत्री  तीन  दिन
 तक  उस के  बारे  में  इत्तिला  वसूल  नहीं  कर
 पाये  हैं।  इस  तरह  देश  कसे  चलेगा  ?  वह
 एक  पिछड़ा  हुमा  अनुसूचित  इलाका  हैँ  t
 इस  तरह  के  वाकयात  रोज़  हो  रहे  हैं  t

 ध ा

 42.47  hrs.
 *DEMANDS  FOR  GRANTS—contd.
 Ministry  of  Labour,  Employment

 and  Rehabilitation—contd.
 Mr.  Speaker:  The  House  will  now

 take  up  further  discussion  and  vot-
 ing  on  the  Demands  for  Grants  under
 the  control  of  the  Ministry  of  Labour,
 Employment  and  Rehabilitation.  The
 hon,  Minister  may  reply  to  the  debate.

 Shri  D.  0.  Sharma  (Gurdaspur):
 Sir,  I  wanted  five  minutes,

 Mr.  Speaker:  No,  please.
 Sbri  D.  0,  Sharma:  Sir,  I  could  not

 even  complete  one  sentence.
 Mr.  Speaker:  Here  it  is  put  down

 that  only  the  Minister  is  to  reply  to
 the  debate.

 Shri  Hem  Barua  (Geuhati):  Sir,
 how  much  time  will  he  take?

 Mr.  Speaker:  Only  30  minutes.

 The  Minister  of  Labour,  Employment
 and  Rehabilitation  (Shri  Jagjivan
 Ram);  At  the  very  outset,  Mr.  Spca-
 ker,  I  wish  to  express  my  thankful-
 ness  for  the  kind  words  and  envourag-
 ing  references  that  have  been  made
 to  me  by  various  sections  of  the
 House.  I  an  quite  alive  to  the  diffi-
 cult  charge  that  I  have  been  entrust-
 ed  with,  and  the  confidence  and  faith
 that  has  been  reposed  in  me  will
 prove  to  be  of  great  strength  in  dis-
 charging  those  responsibilities.

 Rehabilitation  and  Labour,  both  are
 difficult.  There  ig  much  similarity
 between  the  two  departments.  One  has

 *Moved  with  the
 200  (Ai)  LS—6,

 reco:  dation  of  the  President
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 (Shri  Jagjivan  Rem)
 80  deal  with  that  unfortunate  citizen
 of  society  who  has  been  the  casualty
 of  our  independence,  I  mean  the  dis-
 Placed  person.  Labour,  though  it
 produces  all  the  goods  and  services
 required  for  the  sustenance  of  the
 society,  is  the  most  deprived  section
 of  the  society.  In  that  way  there  is
 much  similarity  ‘between  the  two
 departments  under  my  charge.

 It  was  suggested  by  some  hon.
 Member  that  Labour  Ministry  being
 the  major  ministry,  perhaps  I  will
 not  pe  able  to  devote  as  much  time
 to  the  Rehabilitation  Department  as
 Was  required  by  it.  I  may  assure  the
 House  that  I  will  not  in  the  Jeast
 neglect  the  responsibility  of  the
 Rehabilitation  Ministry.  Therefore,
 I  propose  to  deal  first  with  the  Reha-
 bilitation  Department,  and  I  will
 come  to  the  Labour  Ministry  later
 on.

 Shri  Priya  Gupta  (Katihar):  What
 about  employment?

 Shri  Jagjivan  Ram:  Labour  em-
 braces  employment  (Interruption).
 We  have  several  categories  of  dis-
 Placed  persons.  In  the  wake  of  inde-
 pendence  of  the  country  following
 partition,  there  was  large-scale  exo-
 dus  of  persons  from  the  cast  and
 west  of  the  country.  The  number  of
 displaced  persons  from  the  westcrn
 zone  of  the  country,  Sind,  Punjab  and
 North  West  Frontier  Province  was
 nearly  47  lakhs.  The  number  of  dis-
 placed  persons  from  East  Bengal
 wag  of  the  order  of  4l  lakhs.  Then,
 again,  during  these  last  7  years  fol-
 lowing  partition,  due  to  the  commu-
 nal  tendency  in  Pakistan,  the  flow  of
 refugees  from  East  Pakistan  has  con-
 tinued  till  the  end  of  1963.  Again,
 due  to  the  communal  orgy  in  Kast
 Pakistan  there  was  a  great  influx  of
 refugees  in  964  to  the  tune  of  nearly
 8  lakhs.  Then  we  have  the  third  cate-
 gory  of  displaced  persons.  When
 Pakistan  attacked  India  unprovoked-
 ly  we  had  displaced  persons  of  nearly
 25  lakhs  in  Jammu  and  Kashmir,
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 neerly  52,000  in  Punjab  and  6,000  in
 Rajasthan.  I  ghall  deal  with  these
 three  categories  of  displaced  persons
 separately.

 So  far  as  the  displaced  persons  of
 the  partition  period  are  concern-
 ed,  those  coming  from  Western  Pakis-
 tan,  the  problem  is  more  or  Icss  solv-
 ed  by  the  assistancé  of  the  Govern-
 ment  and  by  the  enterprise  of  the  dis-
 placed  persong  themselves,  ‘hey  have
 been  able  to  rehabilitate  themselves.
 One  feels  proud  of  their  enterprise and  energy,  their  industry  and  the
 Perseverance  with  which  they  have
 been  able  to  eke  out  an  hunourable
 life  in  the  society.  In  certain  respects
 they  have  set  an  example  of  hard
 work  and  industry,  of  perseverance
 and  tenacity,  by  rehabilitating  them-
 selves  and  by  opening  new  avenues
 of  prosperity  and  employment.  Sa,
 what  now  remaing  of  the  refugees from  West  Pakistan  of  the  partition
 Period  is  the  residuary  problem  and
 we  hope  that  we  will  solve  that  in
 the  next  few  months  and  we  will  be
 in  a  position  to  say  that  the  problem
 of  displaced  persons  from  West  Pakie-
 tan  has  been  solved.

 One  advantage  that  we  had  in  the
 solution  of  the  problem  of  displaced
 persons  from  West  Pakistan  was  the
 compensation  pool  wherefrom  we
 have  been  able  to  satisfy  the  claims
 of  the  displaced  persons  from  the
 properties  left  behind  by  the  Muslims
 who  migrated  to  Pakistan.  We  have
 paid  compensation  to  the  tune  of
 more  than  Rs.  88  crores,  Sctt’ement
 of  claims  only  to  the  tune  of  Rs.  °6
 crores  or  ‘7  crores  remains  and  |  am
 sure  the  problem  will  be  tinaliscd
 during  the  course  of  the  next  few
 months.

 The  problem  of
 refugees  hag  been
 West  Bengal  itself  was  a  truncated
 province.  We  had_  to  resettle  and
 rehabilitate  nearly  4  lakhs  of  refu-
 gees  of  which  nearly  33  lakhs  have
 been  settled  in  West  Bengal  itself,  A

 the  East  Bengal
 a  dificult  one.
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 wast  majority  of  them  have  been
 reasonably  rehabilitated.  Nearly  9
 3akhs  of  them  have  been  eelticd  out-
 side  West  Bengal,  in  the  ncighbour-
 img  States  of  Bihar,  Orissa,  Uttar
 Pradesh  and  other  States.  About
 them  also  it  can  be  said  that  hey
 have  been  reasonably  rchabilitated.

 There  is  a  large  number  of  widows,
 infirm  and  unattached  persons,  who
 are  still  in  permanent  liability  camps.
 Shrimati  Renu  Chakravartty  painted
 a  gloomy  picture  of  those  camps.
 do  not  propose  to  contradict  her.  There

 is  much  that  requires  to  be  improv-
 ed.  My  difficulty  ig  that  the  charge
 of  permanent  liability  camps  has  becn
 taken  over  by  the  Department  of
 Social  Security.  But,  all  the  same,  I
 May  assure  her  and  the  House  that
 I  propose  to  look  into  the  matter  and
 expedite  whatever  can  be  done  to
 improve  them.

 Shri  85.  M.  Banerjee  (Kanpur):  Why
 do  you  not  take  Social  Security  under
 you?

 Shrimati  Tarkeshwari  Sinha  (Barh):
 That  would  be  better.

 Shri  M.  B.  Krishna
 How  can  he?

 (Peddapalli):

 Shri  Jagjivan  Ram:  Out  of  the  new
 persons  who  have  come  from  East
 Bengal  after  1963,  numbering  about  8
 lakhs,  most  of  them  are  agricu!turists
 and  they  require  to  be  settled  on
 land.  We  are  making  efforts  to  secure
 land  for  them  in  various  parts  of  the
 country.

 I  do  not  want  to  take  the  time  of
 the  House  in  giving  statistics  and
 figures  which  are  available  in  the
 printed  annual  roport  of  the  M'nistry.
 But  I  shall  broadly  state  what  the
 schemes  are  and  what  I  propose  to
 do  in  the  future.  For  the  resettle-
 ment  of  the  new.  displaced  persons
 we  have  the  Dandakaranya  froject.
 We  are  investigating  the  possibility
 ef  large-scale  re-settlemont  in  Anda-
 Man  and  Nicobar  islands,  where  we
 have  already  sent  about  350  families.
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 I  may  inform  the  House  that  they
 ere  very  happy  there.  We  have
 undertaken  the  development  of  large
 areas  in  Chanda  district  in  Maharash-
 tra  and  Betul  in  Madhya  Pradesh.
 Recently,  a  decision  has  been  taken
 to  develop  some  area  in  Phulbani  m
 Orissa.  Our  expectation  is  that  ime
 mediately  we  will  be  able  to  develop
 12,000  acres  and,  after  some  time,
 nearly  50,000  acres.  The  agreement
 with  the  Government  of  Orissa  is,
 that  Phulbani  being  an  entirely  Adi-
 basi  area,  50  per  cent  of  the  land
 developed  will  be  allotted  to  the  local
 Adibasis  and  50  per  cent  will  be
 available  for  the  East  Bengal  displac-
 ed  persons.  Our  expectation  ig  that
 we  will  be  able’  to  resettle  nearly
 6,000  displaced  families  there.

 In  Assam  also  we  have  altocated
 areas  for  development  where  the
 displaced  persons  who  have  come  over
 to  Assam  from  East  Bengal  will  be
 rehabilitated.  At  present  we  have
 nearly  40,000  families  in  camps  out
 of  the  new  displaced  persons.  The
 camp  life  is  not  a  desirable  or  happy
 life.  So,  it  shall  be  my  endeavour  to
 move  these  persons  from  the  camps  at
 the  earliest  possible  opportunity.
 Because,  in  camps  their  energy  is
 wasted  and  they  are  living  idle  and
 a  man  wasted  is  a  national  loss.  Sa,
 we  have  examined  the  possibitity  of
 starting  a  large  number  of  sma!l-scale
 industries  in  which  we  can  absorb
 20,000  families.

 3  hrs.

 Only  this  morning  I  was  discuss.
 ing  it  with  my  officers  of  the  Rehabi-
 litation  Department  and  have  asked
 them  to  ascertain  from  the  various
 State  Governments  about  certain
 areas  where  there  is  paucity  and
 shortage  of  agricultural  labcur  and
 whether  we  could  immedictely  dis-
 perse  some  of  the  persons  in  the
 camps  to  those  areas  so  that  gradually
 they  might  be  absorbed  in  the  seciety
 there.

 Shri  Priya  Gupta:  Which  land?
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 Shri  Jagjivan  Ram:  I  have'said  that
 *we  are  ascertaining  from  the  various

 State  Governments  where  there  will
 “be  paucity  of  agricultural  labour  so
 ‘that  we  could  send  some  of  these
 ‘people  to  those  areas. 4

 Shrj  Priya  Gupta;  On  what  terms?
 Shri  Jagjivan  Ram:  Terms  and

 conditions  will  have  to  be  worked
 “out.  But  I  am  saying  that  this  will
 ‘be  my  endeavour  to  disperse  them
 from  the  camps  so_  that  instead  ‘of

 ‘remaining  idle  in  the  camps  and  wast-
 “ing  themselves  they  will  be  gainfully
 “employed  either  in  industry  or  in
 “agriculture.

 We  have  also  taken  up  with  Gov-
 ernment  and  private  undertakings  to
 give  preference  to  the  employment  of

 ‘displaced  persons  from  East  Pakistan
 ‘in  those  industries.

 Shri  Priya  Gupta:  With  the  assur-
 ance  of  housing  for  them.

 Shri  Jagjivan  Ram:  If  the  hon.
 Member  will  have  a  little  patience,  I
 ‘think,  all  the  questions  that  are  exer-

 _cising  him  will  be  met.
 Shri  EK.  0.  Sharma  (Sardhana):

 ‘That  is  too  large  a  demand  on  him.
 Shri  Jagjivan  Ram:  Housing,  of

 :  course.  Wherever  we  carry  displaced
 persons  for  resettlement  and  rchabi-
 litation,  arrangements  for  shelter  are
 made  and  if  the  hon.  Member  will
 take  the  care  and  trouble  to  go
 through  the  reports  that  have  been
 circulated,  he  will  find  the  scales  of
 the  various  grants  for  the  various
 purposes  that  are  permissible  tc  the

 ,  displaced  persons,

 Then,  there  are  certain  difficulties
 that  have  been  pointed  out  as  exist-

 ang  in  the  camps  as  also  in  the  colo-
 nies.  I  am  talking  about  the  early
 displaced  persons,  The  residuary
 problem  in  West  Bengal  is  tc  the
 tune  of  Rs,  22  crores.  I  want  to  in-
 form  the  House  that  we  have  already
 sanctioned  schemes  worth  Rs.  ]4¢  cro-
 res.  We  have  delegated  financial
 authority  to  the  West  Bengal  Govern-
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 ment  to  sanction  schemes  to  the  ex-
 ‘tent  of  Rs.  5°5  crores,  and  schemes
 ‘worth  of  Rs.  l  crore  or  Rs,  2  crores  are
 ‘actively  under  examination.  i  hope

 to  finalise  all  the  schemes  of  the
 residuary  work  of  East  Bengal  dur-
 ing  the  next  one  or  two  months
 Therefore,  so  far  as  the  early  dis-
 placed  persons  of  the  partition  period
 and  the  years  following  that  are  con-
 cerned,  I  hope  to  finalise‘all  the  works
 relating  to  that  during  the  course  of
 the  next  two  or  three  months.

 So  far  as  the  execufion  and  jmple-
 mentation  of  those  schemes  are  con-
 cerned,  they  are,  as  the  House  is
 aware,  the  responsibility  of  the  West
 Bengal  Government.  The  other  day
 I  discussed  with  the  West  Bengal
 Chief  Minister  and  again  I  will  re-
 quest  him  to  expedite  the  :mpiemen-
 tation  of  the  residuary  works  so  that
 we  can  say  that  so  fat  89  the  early
 displaced  persons  are  concerned  we
 have  succeeded  in  reasonably  rehabi-
 litating  them.

 I  am  not  going  into  the  details.
 Wherever  we  start  colonies,  we  make
 Provision  for  schools,  technical  train-
 ing,  vocational  training,  high  echool
 and  even  colleges.  I  am  not  going
 into  those  details  because  they  are
 provided  in  the  report  itself.

 The  third  category  of  dispiuced  per-
 sons  is  of  those  who  were  displaced
 from  their  homes  and  hearths  as  a
 result  of  the  unprovoked  aggression
 by  Pakistan.  After  the  cease-fire
 nearly  l°9  lakhs  of  displaced  persons
 moved  to  their  houses  in  Jammu  and
 Kashmir  area.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Where  houses  were  intact.

 Shri  Jagjivan  Ram:  Yes;  where
 houses  were  intact,  where  thcre  sas
 not  much  damage  and  where  they
 were  evacuated  out  of  panic  or  in  the
 exigency  of  the  requirements  cf  our
 armed  forces,  After  the  cease-fire
 these  persons  were  moved  to  their
 villages.  They  have  employed  them-
 selves  in  their  normal  avocations.
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 After  the  Tashkent  Agreement,
 which  it  appears  now  has  a  very
 slender  chance  of  implernertation,
 afew  hopes  were  aroused  that  the
 eclations  between  Pakistan  and  India
 may  improve,  may  become  friendly
 and  the  chances  of  displaced  persons
 coming  in  future  may  not  arise.
 3.06  hrs.
 (Mr.  Depury-Sreaker  in  the  Chair]
 After  the  Tashkent  Agreement,  when
 the  withdrawal  of  armed  forces  took
 place  on  both  sides,  displaced  pcrsons
 have  been  moving  to  their  villages
 but  the  movemcnt  hag  becn  rather
 Slow  because  as  the  House  is  aware
 the  Pakistani  forces  when  they  with-
 drew  indulged  in  the  scorched  earth
 Policy.  Th2y  not  only  destroyed
 many  things,  but  they  also  spoiled
 the  sources  of  drinking  water.

 Some  hon.  Members:  Shame!

 Shri  Jagjivan  Ram:  At  many  places
 mines  and  unexploded  bombs  were
 tying.  Therefore  all  precautionary
 Measures  had  to  be  taken  before  we
 asked  the  civilian  population  to  .ove
 to  that  area.  Shri  Buta  Singh  and
 some  hon.  friends  said  that  there  has
 been  abnormal]  delay  in  permitting
 people  of  the  Khem  Karan  sectcr  to
 return  to  their  villages.  The  reason
 for  the  delay  ig  that  all  the  sources
 of  drinking  water  had  becn  spoiled
 and  we  could  not  take  any  risk.  Un-
 fess  the  Army  cleared  everything  and
 Gave  a  clearance  certificate,  the  civi-
 lian  population  was  not  to  enter  that
 area.  In  the  Khem  Karan  sector  spe-
 cially  we  have  sunk  a  numter  of
 tubewells  with  a  view  to  providing
 drinking  water  facility  in  the  town
 itself  and  also  in  the  rural  area  be-
 fore  we  can  permit  the  civilian
 Population  to  enter  that  area.  Now
 the  popuiltion  in  Punjab  is  also  mvv-
 ing.  The  movement  in  Jammu  and

 —
 has  been’  rather  encouug-

 Again,  ?  am  not  going  into  actails
 af  the  assistance  that  we  are  giving
 w  these  people  because  that  8:80  is:
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 available  in  the  report  circulated  to
 Members  by  the  Director  General
 attached  to  the  Cabinet  Secretariat.
 But  I  would  like  to  give  a  few
 figures.  a

 So  far  as  relief  is  concerned,  we
 spent  nearly  Rs.  50  lakhs  in  Punjab.
 nearly  Rs.  2  lakhs  in  Jammu  end
 Kashmir  and  Rs.  4  lakhs  in  Rajasthan.
 Now  we  have  taken  up  the  work  of
 rehabilitation.  Where  the  houses
 have  been  destroyed  or  dismant'ed.
 we  have  to  give  assistance  for  the
 repair  and  reconstruction  of  houses.
 We  have  again  to  give  assistance  for
 the  agriculturists  to  carry  on  their
 agricultural  pursuits.  We  have  to
 rehabilitate  the  industries  and  for
 that  industria]  loans  and  grants  hove
 to  be  given.  So,  for  rehabilitation
 purposes  it  is  our  estimate  that  Rs.  8
 crores  to  Rs.  0  crores  will  be  re-
 quired  in  Jammu  and  Kashinir,  nearly
 Rs.  3  crores  to  Rs.  4  crores  in  Punjab
 and  Rajasthan.

 In  Punjab  we  have  already  advanc-
 @d  to  the  Punjab  Government  to  the
 tune  of  Rs,  °:]]  crores  for  the  repair
 of  roads,  assistanc>  to  municipalitics,
 rehabilitation  of  the  small-scale  in-
 dustries,  rehabilitation  of  industries
 and  assistance  to  agriculturists.  We
 are  trying  to  expedite  the  rehabilita-
 tion  of  displaced  persons  arising  out
 of  the  recent  aggression  by  Pakistan.

 We  have  another  category  of  dis-
 placed  persons,  the  repatriates  from
 Burma.

 Shri  Sham  Lal  Saraf;  ‘here  is  one
 point  missing.  I  had  said  yesterday
 that  Kashmir  Valley  was  attacked  by
 the  raiders  and  the  members  of  the
 minority  community,  Hindus  and
 Sikhs,  had  to  run  _helter-skelter
 leaving  their  entire  property  there.
 Nothing  was  left  there;  no  relief  has
 been  given  to  them  so  far.

 Shri  Jagilvan  Ram:  I  shall:  acrure
 the  hon.  Member  that  I  shall  bring
 this  fact  to  the  notice  of  the  Jammu
 and  Kashmir  Government  §  and  I
 should  imagine  that  similar  assistance
 should  be  given  to  them  also.
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 (Shri  Jagjivan  Ram]
 Then,  we  have  another  category  of

 repatriates  from  Burma  arising  out
 of  the  Agreement  with  Burma  Gov-
 ernment  consequent  on  the  attitude
 of  the  Burmese  Government  so  far  as
 the  Indian  settlers  were  concerned
 there.  Many  repatriates  who  were  in
 an  affluent  condition  in  Burma  are
 returning  to  this  country  as  paupers.
 Nearly  1,25,000  of  them  have  already
 come.  Quite  a  large  number  have
 come  by  air  about  whom  we  do  not
 have  much  information.  Most  of  the
 repatriates  have  come  to  Madras,
 Andhra  Pradesh  and  some  to  Bihar
 and  U.P.  Many  of  them  are  agricul-
 turists.  So  far  as  those  who  were
 traders  or  businessmen  or  _  shop-
 keepers  are  concerned  it  has  not  been
 very  difficult  for  them  to  rehabititate
 themselves  by  their  own  enterprise
 and  by  the  assistance  which  they  re-
 ceived  from  the  Government  in  the
 shap2  of  grants  and  loans.  So  far  as
 the  scale  of  the  grants  and  logng  is
 concerned,  all  that  is  givcn  in  the
 Report  of  the  Ministry.

 Dr.  M.  8.  Aney  (Nagpur):  Are  they
 allowed  to  come  with  their  cash?

 Shri  Jagjivan  Ram:  No.  Therefore,
 T  said  that  those  who  were  in  an
 affluent  condition  in  Burma  are  com-
 ing  to  this  country  as  paupers.  But
 the  difficulty  is  about  the  agricul-
 turists.  It  has  not  been  noassibic  to
 induce  the  State  Governments  to  find
 sufficient  land  on  which  we  can  re-
 settle  the  Burma  repatriatcs.  I  have
 taken  up  the  matter  with  some  of  the
 Chief  Ministers  at  a  personal  level
 and  I  hope,  if  I  succeed,  it  witli  be
 possible  to  resettle  these  Burma
 repatriates  on  land  also.

 Then,  in  the  wake  of  these  re-
 Ppatriates  from  Burma,  as  the  House  is
 aware,  an  exodus  of  repatriates  from
 Ceylon  is  to  follow.  Consequent  upon
 the  Agreement  between  the  late  Prime
 Minister  of  India  and  the  Prime  Minis-
 ter  of  Ceylon,  more  than  half  a  million
 People  are  to  come  from  there.  The
 exodus  will  start  from  next  year.  We
 have  requested  the  State  Governments
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 so  that  we  can  secure  their  wifling and  enthusiastic  co-operation  in  solv-
 ing  the  problem  of  these  repatriates.
 from  Ceylon.

 So,  the  House  will  appreciate  that
 the  problem  of  displaced  persons  is
 going  to  be  a  continuing  problem  and
 the  Ministry  of  Rehabilitation  will  be
 faced  with  one  problem  of  the  other
 of  displaced  persons.  The  House
 would  also  keep  it  in  view  that  in
 Pakistan  we  have  still  nearly  80  lakhs
 of  minorities  which  constitute  nearly
 23  per  cent  of  their  population,  When
 the  spirit  of  the  Tashkent  Agreement
 is  hanging  in  a  precarious  condition,
 it  is  very  difficult  to  say  when  there
 will  be  an  outburst  of  communal
 frenzy  in  East  Bengal,  and  though  we
 have  sealed  our  borders,  it  is  very
 difficult  to  say  whether  a  large  num-
 ber  of  minorities  will  not  percolate
 even  through  the  sealed  borders.  The
 problem  of  displaced  persons,  there-
 fore,  appears  to  be  a  confinuing  prob-
 lem  which  the  country  will  have  to
 face.  It  will  require  all  the  resources,
 energy  and  skill  not  only  of  the  Cen-
 tral  Government  buf  also  of  the  State
 Governments  to  cope  with  the  problem.
 Their  willing,  enthusiastic  and  gener-
 ous  cooperation  is  expected  to  solve
 this  problem  and  in  this  the  assistance
 and  cooperation  of  the  Members  of
 this  House  also  will  be  necessary.  I
 propose  to  take  the  assistance  of  soci-
 al  organisations.  Only  the  other  day,  I
 got  the  list  of  all  the  social  organi-
 sations  which  can  assist  me  in  solving
 the  problem  of  West  Bengal,  specially
 the  social  organisations  from  Calcutta,
 many  of  which  are  known  to  us.  I
 want  to  enlist  the  cooperation  of  the
 State  Governments  and  the  non-offi-
 cjal  organisations  so  that  we  can  bring
 some  happiness  to  these  unfortunate
 persons  who  have  been  a  casualty,  as
 I  have  said,  of  out  Independence.  &
 think,  I  have  done  so  far  as  rehabili-
 tation  is  concerned,

 Shri  Narendra  Singh  Mahida
 (Anand):  What  about  the  conditioas
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 of  displaced  persons  from  Zanzibar,
 Portuguese  Africa  and  East  Africa?

 Shri  Jagjivan  Ram:  So  far  as  the
 the  Mozambique  people  are  concern-
 ed,  I  have  not  touched  upon  them
 because  I  know  with  the  assistance  of
 the  philanthropic  people  of  that
 area,  the  displaced  persons  from
 Mozambique  have  begen  reasonably
 rehabilitated  in  Bombay  and  Gujarat
 area.

 Shri  Narendra  Singh  Mahida:  Are
 you  satisfied?

 Shri  Jagjivan  Ram:  I  wanted  to  say
 that  the  philanthrophy  of  the  friends
 from  Gujarat  has  been  very  reasona-
 ble.  (Interruption)  The  Mozambique
 people  were  mostly  from  Gujarat.

 Now,  I  want  to  take  Labour.  It  was
 my  good  fortune  to  be  the  first  Labour
 Minister  of  Independent  India.  It  was
 again  my  good  fortune,  with  the  co-
 operation  of  the  then  Parliament,  the
 labour  organisations  and  also  the
 capitalist  friends  of  the  country,  to  lay
 down  the  future  labour  policy  of  the
 country.  Again,  it  was  my  good  for-
 tune,  with  the  cooperation  and  the
 assistance  of  the  Members  of  Parlia-
 ment  of  that  time,  to  lay  down  the
 policy  so  far  as  the  wages,  conditions
 of  work,  welfare  measures,  social  secu-
 rity,  conditions  of  service,  unemploy-
 ment  benefit,  sickness  benefit,  etc.,  are
 concerned.

 Long  before  we  envisaged  planning
 in  our  country,  during  the  interim
 Government  in  the  Centre,  I  formulat-
 ed  a  Five  Year  Plan  for  labour  and  it
 was  according  to  that  Plan  that  all
 this  legislation  was  undertaken,  My
 idea  at  that  time  was  to  have  the
 five-year  period  for  intensive  legis-
 lation.  I  am  grateful  to  Shri  Amar
 Nath  Vidyalankar  and  I  feel  very
 much  flattered  when  he  called  me  as
 the  father  of  the  labour  legislation
 in  India.

 Shri  Sham  Lal  Saraf:  Of  free  India.
 6hri  Jagjivan  Ram:  Yes,  of  free

 India.  My  scheme  at  that  time  was
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 to  have  intensive  legislation  during
 those  five  years  and  then  to  have  a
 period  of  ten  years  for  the  consolida-
 tion  of  the  gains  of  those  legislations
 so  that  the  country  could  be  prepared,
 the  machinery  could  be  set  up,  for  the
 efficient  implementation  of  all  the  pro-
 visions  of  those  labour  Acts.  When
 I  come  to  this  Ministry  after  a  spell
 of  nearly  5  years,  I  find  that  the  state
 of  implementation  has  not  progressed
 much.

 Shri  Priya  Gupta:
 turvy.

 Shri  Jagjivan  Ram:  If  my  friend
 can  see  only  that,  how  can  I  help  it?

 Shri  Priya  Gupta:  We  honestly
 believe  that  you  will  improve  it,

 It  ig  in  topsy-

 हाथ  हिलाने  से  काम  नहीं  चलेगा
 भागवत  झा  आजाद  जी,  जो  बात  थी  वह
 कही  है  t

 att  जगमोहन  राम  :  अच्छी  बात  है,
 कोई  कौर  बात  नहीं  ।

 When  I  was  listening  to  the  debate
 and  the  criticism  of  the  hon.  Members
 about  the  implementation  of  the  vari-
 ous  labour  legislations,  I  was  feeling
 tempted  to  go  into  the  proceedings  of
 the  debate  of  946—52  and  find  out
 some  of  the  sentences  from  my  own
 speech  and  tell  Members  whether  they
 have  not  quoted  them  from  my  speech
 itself.

 Shri  Priya  Gupta:
 alike.

 Shrimati  Tarkeshwari  Sinha:  This
 is  change  of  heart.

 Shri  Priya  Gupta:  But  not  philoso
 phy,

 Great  men  think

 Shri  Jagjivan  Ram:  I  am  glad  Mr.
 Priya  Gupta  is  following  my  foot-
 prints,

 I  was  thinking  whether  there  was
 something  wrong  in  the  labour  policy
 that  I  formulated  at  that  time;  whe-
 ther  the  weakness  has  been  in  the
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 (Shri  Jagjivan  Ram)
 provisions  of  the  Acts  themselves  or
 whether  it  is  because  of  the  backward
 trend  in  the  society  that  the  provi-
 sions  of  those  Acts  have  not  been  effi-
 ciently  implemented.  I  can  say  with-
 out  the  least  hesitation  that,  so  far  as
 the  labour  policy  is  concerned,  it  is  a
 very  sound  policy.  So  far  as  the  pro-
 visions  in  the  Acts  are  concerned,  it
 may  be  necessary  to  retouch  them  here
 and  there  in  the  light  of  the  experi-
 ence  gained  during  these  periods,  in
 the  light  of  the  economic  and  techno-
 logical  progress  that  has  been  made
 in  the  world  and  in  the  country,  but
 it  requires  a  social  consciousness  to
 see  that  whatever  is  provided  for  this
 section  of  the  society  is  honestly  and
 effectively  implemented.  But  that  has
 not  been  done,

 Then  again  while  talking  of  labour
 policy,  one  should  not  forget  that,
 apart  from  the  five-year  programme
 that  I  laid  down,  apart  from  the  policy
 that  I  enunciated,  we  have  developed
 a  tripartite  pattern  in  this  country
 where  employers,  workers  and  Gov-
 ernment  are  represented,  and  all
 major  policy  decisions  regarding
 labour  are  taken  in  that  tripartite
 body.

 Shri  S.  M.  Banerjee:
 never  accepted,

 But  they  are

 Shri  Jagjivan  Ram:  I  may  assure
 my  hon.  friend,  Mr.  Banerjee,  that
 I  would  see  that  all  the  major  deci-
 sions  are  accepted  by  Government.

 Shri  S.  M,  Banerjee:  Including
 minimum  wage?

 Shri  M.  R.  Krishna:
 a  major  recommendation.

 Shri  Jagjivan  Ram:  Again  we
 should  not  forget  that  the  labour
 policy  and  the  condition  of  labour  are
 8  necessary  concomitant  of  the  econo-
 mic  policy  of  any  Government,  of  any
 country,  and  the  prosperity  or  other-
 wise  of  the  working  class  depends
 upon  the  general  prosperity  of  the
 nation  subject,  of  course,  to  one  con-

 That  is  also
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 dition  that  the  fruits  of  labour  are
 equitably  distributed  among  the
 various  sections  of  the  society.  I  have
 taken  the  responsibility  of  this  Minis-
 try  at  a  very  difficult  time,  the  time
 when  it  appears  that  economic  diffi-
 culties  are  pursuing  all  round;  the  eco-
 nomic-  growth  has  been  rather  scanty;
 the  distribution  has  not  been  rational;
 the  monopolies  have  been  powerful;
 and  the  concentration  has  grown.  I
 would  like  to  give  some  figures.

 The  best  available  estimates  of  na-
 tional  income  show  that  the  total  addi-
 tional  income  earned  during  the  ten
 year  period  covered  by  the  first  two
 Plans  was  Rs,  90  billion,  of  which
 Rs.  25.5  billion  were  used  in  increasing
 Government  expenditure  and  Rs.  25.5
 billion  are  estimated  as  domestic
 savings  effected  for  investment.  The
 balance  available  for  distribution  for
 increasing  private  consumption  was
 Rs,  39.3  billion  for  the  entire  ten
 years.  Since  the  population  itself  was
 growing  at  roughly  2  per  cent  per
 yeat,  roughly  7  to  8  million  mouths
 were  being  added  every  year  and  as
 much  as  Rs.  85.6  billion  was  absorbed
 to  provide  the  new  entrants  into  the
 population  with  the  average  leve]  of
 living  of  950-5l,  with  the  result  that
 only  Rs.  53.7  billion,  out  of  the  total
 increase  of  Rs.  90  billion  during  the
 ten  years,  were  available  to  increase
 the  level  of  living  of  the  entire  popula-
 tion.  If  this  amount  is  distributed
 over  the  total  number  of  persons,  8
 simple  arithmetica]  calculation  will
 show  that  this  gives  Rs.  2.5  9९०  head
 per  year  as  the  amount  available  for
 increase  in  consumer  expenditure;
 over  the  average  consumer  expendi-
 ture  level  of  Rs,  29  per  head  in
 950-5l,  this  will  enable  only  an
 increase  of  Ad  per  cent  per  person  per
 year.  Please  mark  this,  This  will  mean
 only  an  increase  of  l.]  per  cent  per
 person  per  year.  Similar  figures  are
 not  yet  available  for  the  Third  Five-
 Year  Plan  period  which  has  ended
 just  now,  but  the  position  is  not
 substantially  different.  These  figures
 would  show  that,  to  effect  any  real



 27657

 improvement  in  the  standards  of  living
 of  the  masses  of  people,  it  is  most
 essential  to  have  effective  means  of
 restraining  consumption  by  the  higher
 income  groups  and  even  drastically
 reducing  the  flagrant  conspicuous
 consumption  by  large  numbers  of  per-
 sons  at  the  highest  expenditure  levels,
 whether  they  are  financed  by  their
 own  earnings  or  by  expenditure  ac-
 counts  of  commercial  undertakings.
 The  reports  of  the  Mahalanobis  Com-
 mittee  and  the  Monopolies  Commis-
 sion  have  already  underlined  the  im-
 portance  and  urgency  of  action  on
 these  lines  and  it  is  not  possible  to  lay
 down  any  effective  labour  policy  ex-
 cept  in  support  of  planned  action  on
 these  basic  matters.  Therefore,  I  have
 said  that  the  labour  policy  depends
 upon  the  economic  policy.  The  rise
 in  the  standarg  of  living  depends  upon
 the  percentage  of  economic  growth
 and  the  percentage  available  from  that
 economic  growth  for  the  consumption
 expenditure  which  will  thereby  raise
 the  standard  of  living.  I  wanted  to
 emphasize  this  aspect,  especially  to
 friends  who  say  that  there  is  no
 rational  labour  policy  of  the  Govern-
 ment  of  India.

 In  this  connection  I  should  also  like
 to  emphasize  another  aspect.  We
 should  not  forget  that  we  are  func-
 tioning  under  a  federal  set  up  in  the
 country.  Labour  is  a  concurrent  sub-
 ject.  So  far  many  legislations  have
 been  enacted.  The  implementation
 and  enforcement  of  those  legislations
 lie  in  the  sphere  of  the  appropriate
 Government,  i.e,  the  State  Govern-
 ments.  I  have  been  trying  to  co-
 ordinate  the  activities  of  the  State
 Governments.  I  cannot  reasonably
 say  to  the  House  that  I  have  been  able
 to  lay  down  any  effective  machinery
 for  that  co-ordination  or  that  I  have
 been  able  to  persuade  the  State  Gov-
 ‘ernments  for  effective  enforcement  of
 al]  the  legislations  that  are  under
 their  charge.

 As  the  House  ig  aware,  as  soon  as  I
 took  over,  I  had  to  face  the  problem,
 arising  out  of  the  difficult  economic

 0.6.  1966-67  CHAITRA  29,  888  (SAKA)  D.G.  1966-67,  7i652

 situation,  of  closures,  lay-offs  and
 retrenchments.  On  aq  previous  occa-
 sion,  in  reply  to  questions  or  cali-
 attention  notices,  I  have  said  some-
 thing  about  this  subject  and,  there-
 fore,  I  do  not  want  to  dilate  on  this.
 But  it  shall  be  the  endeavour  of  my
 Ministry  to  see  that,  where  there  are
 closures,  efforts  are  made  to  avoid
 such  closures,  and  where  the  closure
 becomes  inevitable,  the  Jabour  is  as-
 sured  of  liberal  benefits  for  lay-off
 and  retrenchment.

 Shri  S.  M.  Banerjee:  For  the  last
 ten  months,  in  Kanpur  the  Muir
 Mills  have  not  paid  the  lay-off  wages.

 Shri  Jagjivan  Ram:  There  are
 several  factors  for  closures.  Some
 came  in  the  wake  of  the  Pakistani
 aggression  while  some  have  arisen
 out  of  the  non-fulfilment  of  the  plan-
 ned  targets  due  to  various  reasons  into
 which  I  do  not  propose  to  go.  Nor
 is  it  my  legitimate  jurisdiction  to  go
 into.  But,  due  to  various  causes  where
 the  planned  targets  have  been  fa'sified,
 industries  in  certain  sectors  have  been
 adversely  affected.  Where  siocks  have
 accumulated;  financial  accommodations
 are  not  available,  closure  or  lay-off
 becomes  inevitable,  So,  you  can  think
 only  of  the  liberal  benefits  to  the.
 workers.  But,  as  I  have  said,  where
 it  is  not  within  the  competence  of  the
 Labour  Ministry  ag  such  to  remedy  all
 the  defects  that  lie  there.

 So  far  as  closures  consequent  to
 Pakistan  aggression  in  Punjab  were
 concerned,  we  have  given  assistance
 to  the  industries  and  by  and  large,
 these  industries  have  re-started  their
 working.

 Then,  when  the  prices  rise,  inflatio-
 mary  tendency  follows,  the  workers’
 real  wages  get  eroded.  There.  we
 shall,  of  course,  lay  down  conventions
 that  whenever  there  is  a  rise  in  the
 consumer  index,  the  loss  wil]  be  made
 good  by  the  employers.  There  were
 some  defects  noticed  in  the  consumer
 price  index  and  we  are  frying  to  rec-
 tify  that.  In  certain  centres,  they
 have  been  re-tified.
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 (Shri  Jagjivan  Ram]
 In  relation  to  the  application  of

 labour  legislation  is  concerned,  I  may assure  some  of  my  hon.  friends  who
 raised  this  question  that  there  is  no
 discrimination  in  so  far  as  public
 sector  and  private  sector  are  concern-
 ed.  But,  when  the  question  comes
 of  referring  a  certain  dispute  to  arbi-
 tration,  I  think  the  public  sectors  have
 beer  more  responsive  to  arbitration
 than  the  private  sectors,  You  will
 find  in  the  report  circulated  that  quite
 a  number  of  disputes  in  the  public
 sector  undertakings  have  been  resolv-
 ed  by  recourse  to  arbitration.  The
 private  se.tor  has  not  been  very  wil-
 ling  to  refer  disputes  to  arbitration;
 they  prefer  adjudication.  Wherever
 the  question  of  adjudication  comes
 in  the  public  sector—Mr.  A.  P,  Sharma
 raised  that  question—we  take  time  to
 discuss  the  matter  with  the  concerned
 ministry  and  try  to  resolve  the  differ-
 ences  without  recourse  to  tribunal.  It
 has  been  my  experience  of  some  of  the
 major  employing  ministries  that  when-
 ever  there  are  such  disputes,  discus-
 sions  do  take  place  between  the
 Labour  Ministry  and  the  employing
 ministry  and  in  all  the  cases,  we  have
 been  able  to  resolve  those  disputes
 to  the  satisfaction  of  the  parties  con-
 cerned.

 Shri  P.  K.  Deo  (Kalahandi):  Here
 the  accused  and  the  judge  are  the
 same  persons,  that  is,  the  Government.

 Shri  Jagjivan  Ram:  Certainly,  Gov-
 ernment  have,  of  course  that  advan-
 tage.  Government,  as  a  representative
 of  the  society,  can  legitimately  claim
 to  safeguard  the  interests  of  all  sec-
 tions  of  the  society.  There  is  nothing
 wrong  indeed  and  that  is  the  distinc-
 tion  one  has  to  make  between  the
 public  and  the  private  sectors.  For
 the  public  sector,  Government  as  a
 representative  of  the  Society  as  a
 whole  will  have  to  see  that  they  pro-
 tect  the  reasonable  and  justifiable
 interest  of  all  sections  of  the  society
 in  the  context  of  the  social  objective
 that  the  Government  has  placed  before
 {tself,  But  so  far  ag  labour  legisla-
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 tion  is  concerned,  there  is  no  discri- mination  between  the  public  sector  and the  private  sector.  But,  I  would  like to  be  very  frank  with  the  House  that, in  certain  matters,  public  sectors  cer-
 tainly  will  have  to  be  shown  a  spe- cial  consideration  in  preference  to  the
 Private  sectors  because,  we  have to  expand  the  public  sectors  as  far  as
 Possible.  Though,  to-day,  the  invest-
 ment  in  the  public  sector  is  said  to  be
 nearly  58  per  cent  and  42  per  cent  in
 the  private  sector  yet,  I  think  that
 investment  in  the  private  sector  is
 really  more  than  (Ae  per  cent  because
 there  are  large  sectors  about  the
 investment  in  which  no  statistics  or
 information  is  available.  Therefore, that  also  is  a  matter  for  consideration
 for  the  workers  of  this  country,  The
 expansion  of  the  public  sector  will
 create  a  condition  in  the  society  where,
 to-day  or  tomorrow,  the  workers  can
 legitimately  think  of  taking  effective
 participation  in  industries,

 So  far  as  private  sector  is  concern-
 ed,  there  also,  we  have  begen  the  pro-
 cess  of  participation  of  the  workers  in
 management  though  the  progress  has
 not  been  very  satisfactory.  Only
 recently  we  had  a  conference  of  the
 managers  and  managing  directors  of
 all  the  undertakings  under  the  Minis-
 try  of  Mines  and  Metals—I  attended
 that  conference—with  a  view  to  em-
 phasizing  the  necessity  of  enlightened
 labour  relations  in  the  government
 undertakings.  I  propose  to  have  simi-
 lar  conferences  of  managers  and  mana-
 ging  directors  of  other  public  sector
 undertakings.  I  wish  to  emphasize
 the  special  importance  of  su:h  mect-
 ings.  I  may  inform  the  House  that  it
 was  a  pleasant  surprise  for  me  wher
 I  found  some  of  the  General  Mana-
 gers  in  charge  of  public  sector  under-
 takings  expressing  very  progressive
 and  enlightened  views  about  labour
 relations.  They  themselves  were  pro-
 posing  some  welfare  measures  for  the
 workers  and  were  complaining  that
 whenever  the  question  of  economy
 comes,  the  first  cut  is  applied  to  the
 welfare  activities!  I  say  that  it  was
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 8  pleasant  surprise  to  me  that  how,
 in  the  context  of  our  social  objectives,
 the  General  Managers  and  Managing
 Directors  of  government  undertakings
 are  becoming  more  and  more  aware  of
 the  importance  of  a  happy  and  ami-
 cable  relations  with  their  boys,  i.e.,  the
 workers.

 Shri  Inder  J,  Malhotra  (Jammu  and
 Kashmir):  They  might  not  be  ICS.
 Offi-ers.

 Shri  Jagjivan  Ram:  For  the  infor-
 mation  of  Shri  Malhotra,  I  can  say
 that  some  of  them  were  I.C.S.  officers.

 sit  qo  मो०  बीजों  :  वेज  बोर्ड  के  लिए
 बतलाइये

 Shri  Jagjivan  Ram:  Regarding  the
 question  of  wage  boards,  of  course,  it
 is  an  important  thing  for  the  workers,
 we  have  developed  the  pattern  of
 wage  boards  where  the  representative
 of  workers,  employers  and  indepen-
 dent  persons  discuss  and  make  recom-
 mendations.  We  have  set  up  wage
 boards  for  quite  8  large  number  of
 industries.  I  was  examining  the  time
 consumed  by  them.  Some  of  the
 wage  boards  have  taken  quite  a  long
 time.  I  shall  look  into  the  matter
 as  to  how  to  expedite  that.

 A  question  was  raised  by  my  hon.
 friend  Shri  Mohammed  Elias  about
 the  non-implementation  of  the  interim
 award  of  the  wage  board  for  the
 engineering  industry.  I  may  inform
 the  House  that  the  opinions  of  the  two
 sides  were  forwarded  to  Government
 without  any  opinion  of  the  chairman
 himself.  What  we  have  done  is  that
 we  have  referred  it  to  the  chairman,
 and  as  soon  as  we  receive  his  opinion,
 we  shall  take  proper  action  on  the
 recommendations.

 Dr.  Ranen  Sen  (Calcutta  East):
 The  formula  given  by  the  chairman
 was  accepted  by  the  non-official  there
 and  the  labour  representatives.

 Shri  Jagjivan  Ram:  If  we  have  to
 decide  on  the  views  of  the  workers
 and  the  employers  then  where  is  the
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 necessity  for  the  wage  board?  The
 hon.  Member  should  realize  that  also,
 If  that  burden  is  going  to  be  thrown
 on  the  Government  itself,  there  is  no
 use  of  a  wage  board.  Therefore,  I
 have  said  that  Jet  the  chairman  of  the
 board  express  his  opinion,  and  after
 that,  when  we  get  the  recommenda-~
 tions,  certainly  we  shall  take  our  deci-
 sions  on  them.  $

 Shri  S.  M.  Banerjee:  What  about
 wage  boards  for  three  sectors?  In
 regard  to  the  wage  board  for  the  sani-
 tary  workers,  an  announcement  had
 been  made  by  the  hon.  Minister  and
 that  was  hailed  in  Kanpur.  The  second
 was  about  the  radio  artistes,  and  the
 third  was  about  the  rayon  factory
 workers,

 Shri  Jagjivan  Ram:  I  have  not.
 finished  yet.
 My  hon.  friend  Shri  D.  ९.  Sharma,
 who,  I  find  has  disappeared....

 Shrimati  Tarkeshwarij  Siaha:  Not
 altogether.

 Shri  Jagjivan  Ram:  ....raised  the
 question  about  the  wage  board  for  the.
 journalis!s.  One  wage  board  had  been
 set  up  six  years  ago,  and  the  recom-
 mendations  came  and  they  were  imple-
 mented.  Another  wage  board  has  been.
 set  up  and  it  is  under  labours.  When
 we  receive.their  recommendations,  we
 shall  take  the  necessary  action  on
 them.

 Then,  there  are  several  sec-
 tors  of  our  economic  activity  which
 @re  not  organised.  Some  hon.  friends
 have  raised  the  question  of  agricultu-
 ral  labour.  That  ig  one  unfortunate
 section.  Whether  it  is  the  landless
 labour  or  the  small  peasant,  the  lot
 of  both  is  very  difficult.  With  all  the
 progress  jn  Our  rural  areas  and  al]  the
 facilities  provided  by  Government
 through  loans,  assistance,  community
 development  projects  etc.  the  bene-
 fits  have  been  intercepted  by  the  re-
 sourceful  influential  big  cultivators
 and  it  has  not  been  permitted  to  per-
 colate  to  the  smaller  peasants,  artisans
 and  landless  labourers.



 4I657  DG,  1988.67.

 {Shri  Jagjivan  Ram]
 We  have  the  Minimum  Wages  Act.

 Some  hon.  Members  had  raised  this
 ‘Question.  I  may  inform  them  that
 ‘when  I  got  the  Bill  passed  in  948  it
 was  mainly  for  agricultural  labour; ‘the  Minimum  Wageg  Act  was  passed
 mainly  for  that  purpose.  But  this
 Act  has  had  a  very  chequered  career.
 In  most  of  the  States,  minimum  wages
 for  agricultural  labour  had  not  been
 fixed  for  many  years  and  the  Labour
 Ministry  has  had  to  come  to  Parlia-
 ment  for  extension  of  time  year  after
 year.  The  same  has  been  the  fate  in
 Most  of  the  unorganised  industries
 ‘where  min.  mum  wages  had  been  fixed
 once  but  a  revision-hag  not  been  made
 for  ‘years.  I  have  no  cut-and-dry
 remedy  to  suggest  to  improve  the  lot

 -of  the  agricultural  labour.  Their  fate
 is  jn‘ertwined  with  the  general  pros-
 perity  in  the  rural  areas  and  our
 progress  towards  the  _  socialistic

 “society.
 Shri  P.  K.  Deo:  Till  then,  the

 refugees  72९0  not  be  sent  to  this  un-
 fortunate  uector.

 Shri  Jagjivan  Ram:  The  refugecs
 -were  displaced  persons;  that  is  unfor-
 tuna‘e.  [  would  not  like  to  make
 comparisons.  But  this  section  of
 Bo:iety  suffers  from  lack  of  social

 wtatus.  Thure  are  certain  professions
 in  our  soviety  which  are  looked  down
 upon,  forgetting  that  the  people  en-

 “gaged  in  them  are  engaged  in  produc-
 tive  labour,  the  produce  of  which
 sustains  the  society.  Ag  I  have  said,

 I  have  n»  cut-and-dry  remedy  for
 improving  the  lot  of  the  agricultural
 labour.  But  one  way  will  be  that  if
 the  leaders:  of  the  workers’  movement
 take  a  liitie  interest  !n  agricultural
 labour  also,  if  some  organisations  of
 theirs  are  formed,  they  will  be  able
 to  exercise  some  pressure  for  the
 improvement  of  their  conditions.  As
 in  industry,  in  agriculture  it  does  not
 depend  upon  the  capacity  of  the  culti-
 vator  to  pay;  it  is  not  that  the  capa-
 ‘city  determines  the  wages  in  the  rural
 areas,  Ip  the  rural  areas,  the  wages
 tare  conyentiona})  and  traditional
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 Whether  the  man  possesses  50  acres or  5  acres,  the  wages  paid  to  him  are more  or  less  the  same.  There  are several  difficulties.  But  |  am  thinking over  the  matter,  and  my  Ministry  is
 also  considering  what  special  action is  possible  to  do  something  tangible for  the  agricultural  labour.

 Along  with  them,  we  have  a  special kind  of  labour  in  this  country,  name-
 ly  the  scavenging  labour,  sweepers and  scavengers.  Shri  Bula  Singh  and
 Shri  Balmiki  had  pleaded  their  cause. I  have  been  intimately  connected  with
 the  scavengers  of  this  country.  For
 the  last  30  or  35  years  I  have  been
 devoting  some  of  my  attention  to  how
 we  can  improve  their  lot.  There  have
 been  several  enquiries  into  the  various
 aspects  of  scavenging  labour.  Whe-
 ther  a  wage  board  will  be  a  reply  to
 the  various  problems  is  something  on
 which  I  have  not  been  able  to  make
 up  my  mind.  But  I  am  certainly
 thinking  whether  a  study  group  or
 even  gq  commission  will  be  necessary
 to  go  into  this  problem.

 Shri  K.  N.  Pande  (Hata):  Let  there
 be  a  wage  board.

 Shri  S.  M.  Banerjee:  A  wage  board
 is  of  no  use;  a  commission  may  be
 appointed,

 Shri  Jagjivan  Ram:  I  shall  take  a
 decision  during  the  course  of  the  next
 few  days  whether  to  have  a  study
 group  or  a  commission  itself.  I  think
 it  was  Dr.  Melkote  who  had  raised  the
 question  of  a  President’s  Commission.

 An  hon.  Member:  Like  the  Royal
 Commission.

 Shri  Jagjivan  Ram:  It  was  a  Royal
 Commission  on  Labour  which  some  35
 years  ago  had  gone  into  the  question
 of  labour  in  this  country.  I  have
 been  thinking  ever  since  I  took  the
 responsibility  of  this  Ministry,  whe-
 ther  it  has  not  been  too  long  since
 we  investigated  in  an  overall  and
 comprehensive  manner  the  condition
 of  Jabour  in  this  country.  I  have  not
 made  up  my  mind  but  ]  am  working
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 on  this  line  whether  some  compre-
 hensive  survey  of  the  labour  condi-
 tions  in  this  country  is  not  called  for.

 Dr.  M.  S.  Amey:  Before  that,  he
 should  visit  all  the  main  centres  of
 dabour.

 Shri  Jagjivan  Ram:  Then  I  come
 to  the  question  of  bonus  about  which
 some  hon.  friends  have  been  exercis-
 ed  very  much,

 Shri  Subhadra  Joshi  (Balrampur):
 Scrap  it.

 Shri  Jagjivan  Ram:  Of  course,  if
 Shri  S.  M.  Banerjee  is  not  exercised,
 Shrimati  Subhadra  Joshi  is  exercised.

 Dr.  Ramen  Sen:  We  are  also  exer-
 cised.

 Shri  5,  M.  Banerjee  All  are  exercis-
 ed,  whether  it  is  Mr.  or  Mrs.;  it  affects
 doth.

 Shri  Jagjivan  Ram:  So,  they  are  ail
 exercised.  The  matter  is  very  simple.
 In  certain  industries  or  in  certain
 undertakings,  bonus  wag  being  paid
 even  before,  and  there  was  no  statu-
 ‘tory  provision  for  that.  What  was
 done  under  the  Bonus  Act  was  that
 whether  the  undertaking  made  a
 profit  or  a  loss,  a  minimum  of  4  per
 cent  bonus  was  to  be  paid  to  the  em-
 ‘ployees  in  those  undertakings,  and
 then  again,  a  higher  percentage  of
 “bonus  dependent  upon  the  prosperity
 ‘of  that  undertaking,  up  to  a  maximum
 limit  of  20  per  cent  was  payable.
 What  has  been  done  is  this.  In  many
 undertakings  prior  to  the  enforcemert
 of  the  Bonus  Act  they  were  paying  a
 higher  percentage  and  this  year  a  lower
 ‘percentage  was  offered;  that  created
 ‘difficulties.  I  think  that  in  some
 industries  we  have  been  able  to  settle
 that  amicably  and  wherever  it  has
 not  been  possible  to  find  an  amicable
 solution  the  matter  has  been  referred
 to  a  Tribunal.

 Another  thing  I  might  mention  in
 this  connection  is  that  there  was  reluc-
 tance  on  the  part  of  the  employers—

 ‘among  a  large  number  of  employers—
 to  implement  this,  because  some
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 the  provisions  of  the  Bonus  Act  have
 been  challenged  in  several  High
 Courts  ang  also  in  the  Supreme  Court.
 At  present  the  Supreme  Court  is  seiz-
 ed  of  the  problem  and  the  hearing  is
 proceeding.  That  was  perhaps  an-
 other  cause  why  many  of  the  emplo-
 yers  were  relunctant  to  make  the  pay-
 ment  of  the  bonus;  I  may  assure  the
 House  that  I  have  been  trying,in  my
 Own  way,  apart  from  the  Act,  wher-
 ever  possible  to  persuade  the  emplo-
 yers  to  see  reason  and  offer  a  reason-
 able  quantum  of  bonus  to  the
 workers,  and  at  several  places  I
 should  say  that  my  endeavour  has
 met  with  success.  At  this  stage,  when:
 the  whole  matter  is  pending  before
 the  Supreme  Court,  the  House  will
 agree  that  it  will  not  be  discreet  on
 my  part  to  say  much  about  it.

 Then,  as  regards  the  question  of  em-
 ployment,  I  will  not  give  any  figures
 because  you  all  know  everything
 about  it  has  been  supplied  in  our
 annual  report.  With  the  rate  of
 growth  of  population,  as  I  have  just
 now  indicated  to  you,  I  do  not  see  any
 possibility  in  the  very  near  future  of
 our  touching  even  the  fringe  of  the
 unemployment  problem.  I  am  very
 frank  about  it.

 Dr,  Ranen  Sen:  This  is  a  candid
 admission;  this  problem  is  increasing
 every  day.

 Shri  Jagjivan  Ram:  I  do  not  see  any
 possibility  and  it  will  require  a  very
 bold  and  a  brave  person  to  say  that
 he  will  be  able  to  solve  the  unem-
 ployment  problem...

 Shri  8S.  M.  Banerjee:..
 Nanda.

 Shri  Jagjivan  Ram:  It  will  require
 a  higher  rate  of  investment;  it  will
 require  a  higher  economic  growth  and
 it  will  require  a  self-reliant  economy
 before  one  can  dare  say  that  he  will
 solve  the  unemployment  problem.

 What  about  control

 like  Mr.

 Dr.  Ranen  Sen:
 over  big  business?

 Shri  Jagjivan  Ram:  If  my  friend
 of  will  follow,  it  flows  from  that.  There-
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 [Shri  Jagjivan  Ram}
 fore,  we  have  undertaken  a  large  scale
 technical  and  vocational  training  pro-
 gramme  and  during  the  Fourth  Plan
 we  have  provided  one  lakh  of  seats
 exfra  for  this  purpose.  My  endea-
 vour  will  be  to  provide  such  type  of
 training  which  will  have  ready  market,

 ‘There  has  been  something  wrong  some-
 where.  On  the  one  side  we  complain
 that  there  is  a  shortage  of  technical
 personnel,  and  on  the  other  side
 I  have  found  mechanical  engineers,

 “electrical  engineers  and  chemica]  engi-
 neers  seeking  jobs  for  months  toge-
 ther.  We  cannot  think  of  immediately
 absorbing  00  percent  of  al]  the  tech-
 nically  trained  staff.  But  there  is
 something  seriously  wrong  somewhere
 when  we  find  that  such  technically  and
 highly  trained  personnel  like  engi-
 neering  graduates  are  searching  for
 jobs  for  over  two  or  three  years.  So
 far  as  ou  ITIs  are  concerned,  I  shall
 go  into  detail  in  such  matters  and  see
 that  we  encourage  only  those  trades
 tor  which  there  is  great  demand  and
 our  training  is  so  oriented  that  the
 industries  wil]  have  the  satisfaction  of
 ‘absorbing  the  trainees  from  the  ITIs.

 Shrimati  Subhadra  Joshi:  What
 about  the  cmopulsory  recognition  of
 Unions?  An  amendment’  was  also
 done  to  the  Trade  Unions  Act  for  this
 ‘purpose,

 Shri  Jagjivan  Ram:  A  point  was
 raised  gbout  the  compulsory  recogni-
 tion  of  Unions.  I  was  responsible  for
 that  piece  of  amendment  to  the  Trade
 Unions  Act,  when  I  was  the  Labour
 Minister  some  4  5  years  ago.  This
 “question  was  raised  yesterday.  To  be
 very  frank  with  the  Members  of  this
 House,  I  have  not  applied  my  mind
 to  this  problem  and  therefore  I  am  not
 in  a  position  to  give  a  categorical
 answer,  as  to  whether  I  am  going  to
 undertake  any  amendment  of  the
 Trade  Unions  Act  for  compulsory
 recognition  of  Unions.  But  I  am  told
 that  the  code  of  discipline  in  industry
 which  was  formulated  by  Nandaji  when
 he  was  the  J.abour  Minister  lays  down
 ‘also  certain  criteria  for  the  compul-
 sory  recogaltion  of  trade  unions.
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 Shri  8.  M.  Banerjee:  It  has  not  been
 implemented  in  the  public  sector.

 Shri  Jagjtvan  Ram:  We  have  to  see
 whether  we  can  enforce  this  code  of
 discipline  equally  to  the  workers  and
 the  employers.  In  a  planned  economy
 discipline  is  required  from  all]  sides.
 Discipline  is  required  from  the  work-
 ers;  discipline  is  equally  required  from
 the  employers.  Unless  the  various
 sectors  of  the  society  subject  them
 selves  to  the  overall  discipline  for  the
 achievement  of  the  new.  objective,
 discipline  in  only  one  sector  of  the
 society  will  not  prove  effective  to
 achieve  that  objective.  Discipline  ts
 required  from  the  workers  and  dis-
 cipline  is  also  required  from  the  em-
 ployers.  I  think  I  have  covered  all
 the  points  raised.

 Shri  K.  N.  Pande:  You  have  not
 covered  all  the  issues  raised.  I  raised
 the  issue  of  wage  board  for  electricity
 and  motor  transport  workers.

 Shri  Jagjivan  Ram:  Please  have  a
 little  patience.  Now,  I  would  like  to
 place  before  the  House  a  few  steps
 that  I  am  going  to  take  in  the  near
 future.  I  have  set  up  one  or  two
 wage  boards,  There  has  been  a  demand
 for  a  wage  board  from  the  road
 transport  workers.  The  transport
 industry  is  a  growing  industry  and  it
 ig  also  a  very  important  industry.  It
 presents  certain  very  difficult  situa-
 tions  for  the  workers  engaged  in  ft
 We  have  recently  had  a  tripartite  con-
 ference  after  which  I  have  decided  te
 set  up  immediately  a  wage  board  for
 the  road  transport  industry.  A  simi-
 lar  situation  is  noticeable  so  far  है.
 the  workers  in  electricity  are  concern-
 ed.

 Dr.  Ranen  Sen:  Film  Industry  ?

 Shri  Jagjivan  Ram:  I  have  decided
 to  set  up  immediately  a  wage  board
 for  electricity  workers.

 Shri  S.  M.  Banerjjee:
 rayon  industry?

 What  about
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 Shri  उन्डीर्ब्ल  Ram:  There  are
 several  other  sectors  where  legislations
 may  be  necessary.  In  our  country
 legislation  is  required  not  only  to
 regulate  the  relation  between  the  em-
 ployer  and  the  employee  but  for  other
 purpose  also.  I  do  not  want  to  muke
 it  a  secret  that  legislation  is  very
 mevessary  to  protect  the  labour  from
 exploitation,  especially  in  various  un-
 organised  sectors  of  industry.  I  may
 assure  the  House  that  in  course  of
 time  the  Labour  Ministry  wil]  be
 ooming  forward  with  legislations,
 especially  with  a  view  to  provide  pro-
 tection  to  the  workers  in  the  unorga-
 nised  sectors  of  industry.

 Shri  Priya  Gupta:  Protection  from
 the  Unions  or  from  the  employers?

 Shri  Jagjivan  Ram:  If  Shri  Gupta
 thinks  that  it  is  necessary,  we  will  not
 hesitate  to  do  that.

 श्री  बाल् मोको  (बुर्जी)  :  मैं  माननीय
 मंत्री  जी  का  ध्यान  झाक षित  करना  चाहता
 हूं  ।  बिजली  भर  ट्रांसपोर्ट  के  लिये  उन्होंने
 वेज-बोर्ड  की  बात  कही  थी,  लकिन  साथ  साथ
 हमारे  सफाई  पेशा  भाइयों  के  लिये  भी  बज  बोर्ड
 स्थापित  किया  जाय  1

 भी  भागवत  झा  आजाद  (भागलपुर)  :
 आप  देर  से  जाये  हैं,  उन्होंने  कह  दिया  हे।

 श्री  जगजीवन  राम  :  छापने  सुना  नहीं,
 इसी  लिये  एसा  कह  रहे  हैं  ।

 श्री  बाल्मीकि  :  कमीशन  को  बात  तो
 शक  प्रकार  से  ठीक  है  ny  वेज-बोर्ड  की  बात  चल
 रही  थी,  इसी  लिये  मैंने  ध्यान  प्रा कर्षित
 किया  |

 Shri  Jagjivaa  Ram:  It  was  my  good
 fortune  to  intruduce  the  Provident
 Fund  for  the  workers,  both  the  Em-
 Pployees’  Provident  Fund  and  the  Coal-
 mines  Provident  Fund.  Since  then  the
 account  of  workers  on  register  has
 increased  very  much.  We  have  a
 proposal  to  have  qa  pension  scheme
 from  the  provident  fund  for  those
 retiring.  Details  are  being  worked

 D.G.  1966-67  CHAITRA  29,  888  (SAKA)  DG.  1968-67  =  664
 out.  I  hope  to  introduce  it  at  the
 earliest  possible  opportunity,
 i4  brs.

 One  thing  is  exercising  me  very
 much.  There  have  been  some  unscru-
 pulous  employers  who  take  the
 workers’  contribution  and  their  own
 contribution,  and  they  have  not  been
 able  to  pay  it  to  the  provident  fund

 Shri  8,  M.  Banerjee:  Kanpur  is
 number  one  in  that.

 Shri  Jagjivan  Ram:  The  arrears  ere
 more  than  Rs.  4  crores.  The  workers
 suffer  as  a  result.  When  we  find  that
 the  contribution  in  respect  of  a  parti-
 cular  worker  has  not  been  received
 and  when  the  worker  is  retiring,  what
 we  have  done  is  that  out  of  the  reserve
 fund,  an  amount  equivalent  to  the
 worker’s  contribution  is  paid  to  him,
 even  though  neither  the  worker's  con-
 tribution  nor  the  employer's  contribu-
 tion  has  been  received  by  the  Provi-
 dent  Fund  Commissioner.

 Employees’  State
 Insurance  Scheme,  nearly  30  lakh
 persons  have  been  covered.  I  am
 now  trying  to  see  that  the  benefits
 provided  to  them,  both  medical  and
 cash,  are  up  to  the  standard  and  the
 workers  have  no  ground  for  complaint

 As  regards  the

 I  think  I  have  reasonably  covered
 all  the  points  raised.

 Shri  A.  ्,  Raghavan  (Badagara):
 What  about  the  proposed  strike  of
 plantation  workers  in  Kerala?

 Shri  Mohammad  Tahir  (Kishan-
 ganj):  Those  persons  who  have  been
 uprooted  by  the  East  Pakistan  refugees
 in  Benga]  ere  not  allowed  to  remain
 in  their  houses.  They  are  rotting.
 What  has  been  done  about  that?

 Shri  Jagjivan  Ram:  That  I  have
 covered.

 So  far  as  the  proposed  strike  in
 Kerala  {is  concerned,  we  have  taken
 up  the  matter  with  the  Kerala  Gov-
 ernment;  if  necessary,  I  will  talk  to
 the  Governor.
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 Dr.  Ranen  Sen:  In  regard  to  the
 rehabilitation  question,  there  are  a
 number  of  refugee  colonies  which
 have  not  been  regularised  by  the  West
 Bengal  Government.  or  by  the  Central
 Government.  They  are  demanding—
 and  in  this  also  yesterday  the  ques-
 tion  was  referred  to—to  know  what
 is  the  policy,  particularly  of  the  Gov-
 ernment  of  India  in  regard  to  giving
 them  recognition  and  _  regularising
 those  refugee  colonies  which  are  still
 in  an  unsettled  condition.  They  are
 liable  to  thrown  out  by  the  landlords
 who  own  those  lands,

 Shri  Jagjivan  Ram:  I  have  already
 said  that  so  far  as  the  residuary  pro-
 blems  are  concerned,  Rs.  22  crores  are
 required.  We  have  sanctioned  Rs,  4
 crores.  Rs,  5  crores  have  been  passed
 on  to  the  State  Governments.  Now
 it  is  for  the  State  Governments  to
 regularise  them  and  do  whatever  is
 ne.essary.

 Dr.  Ranen  Sen:  Unless  the  hon.
 Minister  takes  a  little  interest  it,  I
 do  not  think  it  will  be  settled.

 Shri  Jagjivan  Ram:  Not  little  inter-
 est;  I  will  take  very  much  interest  in
 it.

 Dr.  Ranen  Sen:  Unless  he  gives
 directives,  it  may  not  be  done.

 Shri  Jagjivan  Ram:  J  will  again
 express  my  thankfulness  to  the  Mem-
 bers  for  all  the  kind  and  encouraging
 words  they  have  said  about  me  and
 for  all  the  faith  and  confidence  they
 have  reposed  in  me.  Even  if  any
 points  have  been  left  out,  I  may
 assure  the  House  that  I  will  ask  my
 Ministry  to  examine  them  and  do
 whatever  is  possible  to  do  on  them.

 Shri  A.  V.  Raghavan:  What  about
 the  retrenchment  in  oil  companies?

 Mr.  Deputy-Speaker:  We  have  had
 sufficient  discussion.  Shall  I  put  all
 the  cut  motions  together  or  have  I

 I  shall  put  ail  of  them  together,  that
 $s,  cut  motions  |  to  Il.

 The  cut  motions  were  put  and
 negatived.
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 Mr.  Deputy-Speaker:  The  question.
 is;

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment

 ‘during  the  year  ending  the  3lst
 day  of  March  1967,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against

 ‘Demands  Nos.  70  to  74  and  34
 relating  to  the  Ministry  of  Labour,
 Employment  and  Rehabilitation”.

 The  motion  was  adopted.

 (The  motions  for  Demands  for
 Grants,  which  were  adopted  by  the
 Lok  Sabha,  are  reproduced  below—
 (Ed)

 DEMAND  NO.  70—MINISTRY  OF
 LABOUR,  EMPLOYMENT  AND  RE-

 HABILITATION

 “That  a  sum  not  exceeding  Rs.
 58,93,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1967,  in  respect  of  ‘Ministry  of  La-
 bour,  Employment  and  Rehabilita- Ory tion’.

 DEMAND  NO.  7I—CHIEF  INSPEC-
 TOR  OF  MINES

 “That  a  sum  not  exceeding  Ras.
 34,52,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Chief  Inspector  of
 Mines’.
 DEMAND  NO.  72—LABOUR  AND

 EMPLOYMENT
 “That  a  sum  not  exceeding  Rs.

 -10,60,16,000  be  granted  to  the  Pre-
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 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 vending  the  3lst  day  of  March,  1967,  in
 respect  of  ‘Labour  and  Employment’.”
 DEMAND  NO  73—EXPENDITURE

 ON  DISPLACED  PERSONS
 “That  a  sum  not  exceeding  Rs.

 10,14,73,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessry
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 vending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Expenditure  on  Displac-
 ed  persons’.
 DEMAND  NO.  74—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 OF  LABOUR,  EMPLOYMENT  AND

 REHABILITATION
 “That  a  rum  not  exceeding  Rs.

 €3,27,000  be  granted  to  the  Pre-
 sident  t  ocompltee  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3lst  day  of  March,  1967,  in
 respect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Labour,  Emp-
 loyment  and  Rehabilitation’.”
 DEMAND  NO.  34—CAPITAL  OUT-
 LAY  OF  THE  MINISTRY  OF
 LABOUR,  EMPLOYMENT  AND

 REHABILITATION
 “That  a  sum  not  exceeding  Rs.

 9,24,92,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 defray  the  charges  which  will  come  in
 course  ‘of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation’.”

 MINISTRY  OF  FOOD,  AGRICUL-
 TURE  COMMUNITY  DEVELOP-

 MENT  AND  CO-OPERATION
 Mr,  Deputy-Speaker:  The  House

 will  now  take  up  discussion  and  vot-
 ing  on  Demand  Nos.  34  to  40  and  24
 to  126,  relating  to  the  Ministry  of  Food,
 Agriculture,  Community  Development and  Cooperation,  for  which  8  hours
 have  been  allotted.

 290  (Ai)  LS—8.
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 Hon.  Member;  desirous  of  moving
 their  cut  motions  may  send  slips  to
 the  Table  within  5  minutes  indicat-
 ing  which  of  the  cut  motions  they
 would  like  to  move.  \
 DEMAND  NO.  34—MINISTRY  OF
 FOOD,  AGRICULTURE,  COMMU-
 NITY  DEVELOPMENT  AND  CO-

 OPERATION  ®
 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  eceeding  Rs.

 +1,05,72,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development  and on” Co-operation’.”.
 DEMAND  NO.  35—AGRICULTURE

 Mr.  Deputy-Speaker:
 ed:

 “That  asum  not  exceeding  Rs.
 -4,01,63,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Agriciture’.”.
 DEMAND  NO.  36—AGRICULTURE

 RESEARCH

 Motion  mov-

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  rum  not  exceeding  Rs.

 9,21,52,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1967,  in
 respect  of  ‘Agricultural  Research’.”
 DEMAND  NO.  37—ANIMAL  HUS-

 BANDRY
 Mr.  Deputy-Speaker:  Motion  mov-

 ed:
 “That  a  sum  not  exceeding  Rs.

 +1,55,92,000  96  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Animal  Husbandry’.”.
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 DEMAND  NO.  38—COMMUNITY
 DEVELOPMENT  PROJECTS  AND
 NATIONAL  EXTENSION  SERVICE

 Mr.  Deputy-Speaker:
 ed:

 Motion  mov-

 “That  a  sum  not  exceeding  Rs.
 39,63,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1967,  in
 respect  of  ‘Community  Development
 Projects  and  National  Extension  Ser-
 vice’.”,

 DEMAND  NO.  39—FOREST
 Mr.  Deputy-Speaker:

 ed:
 Motion  mov-

 “That  a  sum  not  exceeding  Rs.
 -1,79,11,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,  in
 Tespect  of  Forest’.”
 DEMAND  NO.  40—OTHER  REVE-
 NUE  EXPENDITURE  OF  THE  MI-
 NISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND

 CO-OPERATION
 Mr.  Deputy-Speaker:

 ed:
 Motion  mov-

 “That  a  sum  not  exceeding  Rs.
 36,70,93,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Food,  Agri-
 culture,  Community  Development  and
 Cooperation’.
 DEMAND  NO.  24—CAPITAL  OUT-

 LAY  ON  FOREST

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  asum  not  exceeding  Rs.

 1,18,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessry
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
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 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Capital  Outlay  on  For-
 est’.”

 DEMAND  NO.  25—PURCHASE  OF
 FOODGRAINS

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding  Rs.
 3,69,74,28,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1967,
 in  respect  of  ‘Purchase  of  Food-
 grains’.”

 DEMAND  NO.  26—OTHER  CAPI-
 TAL  OUTLAY  OF  THE  MINISTRY
 OF  FOOD,  AGRICULTURE,  COMMU-
 NITY  DEVELOPMENT  AND  CO-OP-

 ERATION

 Mr.  Deputy-Speaker:
 ed:

 Motion  mov-

 “That  a  sum  not  exceeding  Rs.
 92,30,61,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  necessry
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1967,
 in  respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration’.

 Agriculture,
 y  De  t  and  Coope-

 ration  (Shri  0.  Subramaniam):  Sir,
 Government  has  considered  the  wheat
 Policy  for  1966-67  and  decided  that
 the  existing  zonal  restrictions  should
 be  modified  by  constituting  the  pre-
 sent  Punjab  wheat  zone,  U.P.  and  the
 adjoining  rural  areas  of  Delhi  into
 one  zone  within  which  there  should
 be  no  restrictions  on  the  movement  of
 wheat  and  gram.  In  arriving  at  this
 decision,  Government  has  taken  into
 account  the  views  expressed  by  the
 Chief  Ministers  concerned  at  the  re-
 cent  discussions  held  in  Delhi  on  the

 The  Minister  of  Food,
 ८  unit  |
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 alternative  courses  of  action  passible
 in  respect  of  wheat  policy,  namely—

 (i)  the  continuance  of  the  status
 quo,

 (ii)  the  complete  removal  of  all  zo-
 na]  restrictions;  and

 (iii)  the  formation  of  larger  wheat
 zones,

 The  merits  and  demerits  of  each  of
 these  alternatives  were  carefully  ex-
 amined,  There  was  a  consensus  of  opi-
 nion  that  if  zonal  restrictions  on
 movement  of  wheat  were  completely
 removed,  it  would  be  difficult  to  pre-
 dict  the  behaviour  of  prices  and  sup-
 Plies.  In  view  of  the  drought  condi-
 tions,  Government  had  not  an  ade-
 quate  buffer  stock  to  exercise  suffi-
 cient  command  over  a  situation  of
 shortage  and  consequent  high  prices
 which  May  arise.  Procurement  of  even
 Minimal  quantities  of  wheat  would  be
 rendered  difficult  to  meet  the  needs
 of  public  distribution  which  must
 continue  to  be  an  integra]  feature  of
 food  policy  for  the  next  few  years.

 2.  The  continuance  of  the  status  quo
 was  favoured  by  some  States  by  Gov-
 ernment  came  to  the  conclusion  that
 under  the  single  State  zone  there
 were  practical  difficulties  in  the  way
 of  the  surplus  States  procuring  a
 substantial  portion  of  the  marketable
 surplus  at  prices  which  would  be  re-
 munerative  to  the  producer.  In  its
 view,  the  paramount  consideration  in
 deciding  upon  a  wheat  policy  for  the
 future  would  be  to  ensure  that  the
 Producer,  as  distinct  from  the  trader,
 actually  received  an  adequate  price.
 unless  special  measures  were  taken  to
 step  up  wheat  production,  we  would
 not  be  able  to  narrow  the  gap  between
 the  demand  and  supply  of  wheat  even
 at  the  end  of  the  Fourth  Five  Year
 Plan  and  our  dependence  on  imports would  not  be  reduced.  It  is  necessary,
 therefore,  to  ensure  that  in  the  prin-
 cipal  wheat  producing  States,  the  pric-
 ing  of  wheat  should  be  such  as  to
 activise  quicker  development  of
 wheat  production  and  the  propagation of  the  high  yielding  varieties  whicn
 require  considerable  inputs.
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 3.  A  larger  wheat  zone  composed  of
 four  or  five  States  would  undoubted-
 ly  have  assured  the  producer  of  more
 than  an  adequate  price,  but  it  was
 feared  that  prices  would  have  stabi-
 lised  at  a  level  which  would  have
 caused  much  hardship  to  the  consu-
 mer.  It  is  necessary,  therefore,  to
 balance  the  demands  of  the  producer
 and  the  needs  of  the  consumer  to  ob-
 tain  supplies  at  a  reasoakle  price
 and  it  is  in  this  context  that  Govern-
 ment  has  come  ‘to  the  conclusion  that
 a  suitable  arrangement  to  achieve  the
 objectives  in  view  would  be  to  watch
 the  working  of  a  limited  zone  com-
 posed  of  Punjab  and  U.P.  in  which
 the  risks  involved  in  the  removal  bf
 all  zonal  restrictiong  or  the  constitu-
 flon  of  such  a  larger  zone  would  be
 minimised,  At  the  same  time,  a  bet-
 ter  price  for  the  producer  could  be
 assured  in  the  interests  of  achiev-
 ing  the  higher  targets  of  wheat  pro-
 duction.  The  present  decision,  there-
 fore,  ha;  a  limited  purpose  and  should
 not  be  regarded  ag  a  recantation  of
 Government’s  food  policy  objectives
 which  wil}  be  reviewed  in  due  course
 in  the  light  of  the  recommendations
 to  be  made  by  the  Foodgrains  Policy
 Committee  which  has  been  recently
 appointed.

 4.  In  the  zone  now  proposed  to  be
 established  the  Food  Corporation,
 with  the  assistance  promised  by  the
 State  Governments  concerned,  would
 make  purehases  of  wheat  and  gram  to
 meet  some  of  the  needs  of  the  deficit
 areas.  During  the  last  year  the  pri-
 ces  of  wheat  in  the  Punjab
 tended  to  stabilise  at  lavels  which  did
 not  contain  a  sufficient  incentive  ele-
 ment  for  the  producer.  In  the  light  of
 the  recommendationg  made  by  the
 Agricultural  Prices  Commission,  Gov-
 ernment  has  now.  decided  that  at
 would  be  prepared  to  make  purchases
 of  wheat  on  Central  account  either
 through  the  Food  Corporation  or
 State  Agencies  upto  a  price  of  Rs.  54,
 Rs,  58  and  Rs.  62  for  the  Red.  Com-
 mon  White  and  Superior  varieties  in
 the  zone  now  proposed  to  be  estab-
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 lished.  This  is  round  about  Rs.  7  more
 than  last  year’s  price.

 5.  Government  has  also  decidea
 that  in  view  of  the  present  low  prices of  maize  in  the  Punjab,  the  existing
 restrictions  on  the  movement  of  maize
 from  that  State  should  be  removed.

 Shri  P.  K.  Deo  (Kalahandi):  I  am
 maving  the  various  cut  motions  stand.
 ing  in  my  name.

 The  unprecedented  toog  crisis  the
 country  is  facing  today  is  the  culmi-
 nation  of  the  disastrous  economic
 policies  persistently  followed  since
 our  independence.  A  false  order  of
 Priorities  in  planning,  neglect  of  agri-
 culture  and  irrigation,  excessive  taxa-
 tion,  the  suffocating  control  with  at-
 tendant  corruption  and  waste—all
 these  have  brought  the  nationa]  eco-
 nomy  to  a  perilous  state  by  this  in-
 volving  over-dependence  on  foreign aid  including  food,  of  course.  At  the
 beginning  of  every  Plan,  the  promise
 was  given  parrot-like  that  self-suffi-
 ciency  would  be  achieved  at  the  end
 of  the  Plan,  but  it  has  remaineg  a
 complete  moonshine,  and  reliance  on
 imports  has  been  steadily  increasing from  Plan  to  Plan.  From  an  annual
 average  of  2.4  million  tons  in  the
 First  Plan  period,  it  has  gone  up  to:
 2  million  tons  this  year.  This  over-
 dependence  is  bad,  but  it  becomes  in-
 evitable  in  the  present  context,  and
 we  are  grateful  to  the  United  States
 of  America  for  the  timely  help  in
 the  shape  of  P.L.  480,  and  the  other
 countries  which  have  responded  to
 the  appeal  of  the  Secretary-General
 of  the  United  Nations  anq  of  the
 Director,  F.A.O.,  in  giving  substantial
 food  aid  to  this  country.

 But  at  times  we  are  also  shocked.
 It  appeared  the  other  day  in  the
 Times  of  India  that  the  Israeli  food
 offer  was  refused  by  the  External
 Affairs  Ministry  on  the  pretext  that
 this  would  embitter  our  relationship
 with  Arab  countries.  These  diploma-
 tic  dogmas  should  not  stand  in  the
 way  of  realities.  On  the  l5th  Febru-
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 ary  the  Food  Minister  was  making a  personal  appeal  to  the  Ambassadors
 here  for  aid,  for  fertilisers  and  pesti-
 cides,  but  on  that  very  same  day  the
 Externa]  Affairs  Ministry  rejected  the
 Israelj  offer  of  pesticides  and  ferti-
 lisers.  These  are  two  incompatible
 things,  and  I  cannot  reconcile  to  them.

 We  fulfil  our  monetary  targets  and
 squeeze  the  taxpayer  more  and  more,
 but  all  these  things  go  to  the  gutters
 because  the  physical  targets  remain
 unfulfilled.  In  each  successive  Plan,
 like  a  gambler  we  spend  more  and
 More  in  the  hope  that  this  time  we
 are  going  to  make  up  for  the  entire
 loss,  but  instead  of  retrieving  our
 economic  health,  it  is  going  to  ruins.
 Inflationary  tendencies  have  brought
 in  the  consequent  depreciation  of  the
 rupee,  and  the  rupee  today  stands  at
 4  paise  of  the  pre-war  rupce.  The
 price  of  foodstuffs  hag  been  skyrocket-
 ing  beyond  the  purchasing  power  of
 the  people,  Taking  1952-53  as  100,
 the  index  figure  for  cereals  in  March,
 966  stands  at  153,  and  edible  oil  at
 247.  The  ECAFE  Economic  Survey
 has  made  some  startling  revelations.
 At  the  present  rate  of  growth,  we
 shall  reach  the  Japanese  level  of
 today  in  37  years  and  that  of  New
 Zealand  in  205  years.  This  is  our
 achievement,

 A  veteran  Congressman,  Mr.
 Santhanam,  on  the  29th  March,  has
 said  at  Madras  that  our  achievement
 is  just  like  the  game  of  climbing  a
 greasy  pole;  for  every  foot  of  height
 gained,  we  lose  three  feet.  Last  year’s
 total  production  including  pulses  was
 88.4  million  tons,  ang  this  year  it  is
 75.9  million  tons,  showing  a  shortfall
 of  2.5  million  tons,  of  which  rice
 contributes  nearly  7  million  tons,

 In  a  predominantly  agricultural
 country  like  India,  agriculture  has
 been  mostly  neglected.  Nitrogenous
 fertiliser  production  reached  only  6
 million  tons  against  a  target  of  0.2
 million  tons.  So  far  as  additional
 areas  to  be  covered  by  major  and
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 medium  irrigation  projects  are  con-
 cerned,  in  the  Third  Plan  period
 we  have  reached  only  6  million  acres
 against  a  target  of  2.2  million  acres.
 Still,  2  mi'lion  acres  of  irrigation
 potential  have  remaineq  unutilised.
 If  you  go  into  the  crux  of  the  prob-
 Jem,  you  will  be  convinced  that  this
 non-utilisation  of  the  irrigation  poten-
 tial  is  mainly  due  to  the  excessive
 water  rates  and  arbitrary  assessment
 which  is  being  done  without  assessing
 the  accruing  benefits  and  the  paying
 capacity  of  the  kisan.

 Every  year  our  population  increases
 by  2  million,  which  is  equal  to  the
 entire  population  of  Australia,  and
 for  them  we  require  an  extra  one
 million  tong  of  foodgrains,  for  which
 2  million  acres  of  land  more  should
 be  brought  under  irrigation.  Dr.
 K.  L.  Rao  has  very  rightly  stated  that
 for  every  child  born  we  should  ear-
 mark  Rs.  100,  But  in  these  grandiose
 plans,  the  crop  yield  in  this  country
 has  been  the  lowest  in  the  world.
 In  the  case  of  wheat,  we  produce  only
 898  kilos  per  hectare,  while  in  U.K.
 it  is  3,930  and  in  the  Netherlands
 4,230.  So  far  as_  rice  igs  concerned,
 we  produce  1,074,  kilos  per  hectare,
 while  UAR  produces  5,470  and  Spain
 6,270.

 In  this  regard  I  beg  to  state  that
 our  diplomatic  dogmas  should  not
 stand  in  the  way  of  procuring  the
 special  hybrid  paddy  seeds  from
 Taiwan,  where  the  production  is  the
 highest  in  the  world.  Cheap  slogans
 like  Jai  Kisan  only  stimulate  ridicule
 because  when  electricity  is  available
 to  the  industrialist  for  his  aluminium
 plant  at  3  paise  per  unit,  the  poor
 kisan  has  to  pay  9  paise  for  electri-
 city  for  pumping  much  needed  water
 to  his  thirsty  land,

 Shri  Man  Sinh  P.  Patel  (Mehsana):
 Now  2  paise,

 Shri  P.  हू,  Deo:  In  the  various  re-
 ports  the  Ministry  has  tried  to  place
 the  blame  on  Providence,  on  weather,
 on  various  matters  over  which  they
 have  no  control;  at  the  same  time,
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 however  they  have  admitted  adminis-
 trative  lapses.  But  I  am  very  sorry
 to  state  that  they  have  not  traced  the
 real  cause  of  the  malady,  i.  the
 so-called  socialist  planning,  the  so-
 called  land  reforms,

 In  USSR,  the  biggest  land  mass  in
 the  world,  where  42  per  cent  of  the
 people  are  employed  in  agriculture,
 they  have  been  importing  millions
 and  millions  of  tons  of  foodgrains
 from  the  western  countries.  The
 failure  of  land  reforms  in  USSR  tells
 only  half  the  story.  The  other  half
 is  the  success  of  farming  in  private
 p'ots  which  comprise  only  3  per  cent
 of  the  cultivated  land  in  that  country,
 but  contribute  more  than  34  per  cent
 of  the  total  agricultura)  output.

 In  this  regard,  I  would  draw  the
 attention  of  the  hon.  Minister  to  a
 publication  Komsomovskaya  Pravada
 which  says  that  collective  farming  has
 to  be  broken  up  and  private  owner-
 ship  has  to  be  revived.  In  that  state-
 ment  they  have  more  or  less  accept-
 eq  the  success  and  the  efficiency  of
 private  management  which  js  so  link-
 eq  with  the  natural  law  of  incentive.
 So,  it  is  high  time  that  the  Ministry
 gave  thought  to  this  and  scrapped  the
 Seventeenth  Amendment  of  the  Cons-
 titution  which  is  expropriatory  in
 nature  and  which  robs  the  kisan  of
 freehold  and  tendency  rights  and
 takes  away  al]  the  initiative.

 We  fix  the  ceiling  and  the  ceiling
 fixed  at  the  sweet  will  of  the  govern-
 ment  is  not  final;  it  is  changeable.
 every  time  the  government  changes,
 ceiling  also  changes.  What  more  dis-
 incentive  could  be  there?  I  cannot
 reconcile  when  the  government  says
 in  one  breath  that  there  should  be
 fragmentation  due  to  ceiling  which
 will  ultimately  lead  to  non-mechani-
 sable  and  uneconomic  holding  and  in
 the  other  breath  they  speak  of  conso-
 lidation  of  holdings  I  would  like  to
 quote  a  line  from  Rajaji’s  article  in
 the  latest  Swarajya  wherein  he  says:

 “Any  amount  of  fertilisers  may
 be  bought  or  distributed  even
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 free  but  without  the  great  “psy-
 chological  fertiliser  of  ownership
 incentive  and  harmonious  co-ope-
 ration,  the  chemical  fertilisers  by
 themselves  will  bear  no  fruit.”

 Because  of  the  political  tie  of  the
 party  in  power  with  the  sugar  inter-
 est  in  the  country,  the  ceiling  does
 not  apply  to  sugarcane  plantations.
 That  is  why  all  the  people  have  taken
 to  sugar  and  all  the  paddy  fields  have
 been  converted  to  cane  fields;  that
 is  why  there  is  no  progress.

 Coming  to  distribution,  just  now
 the  minister  spoke  of  zonal  restric-
 tions;  he  intended  to  widen  the  wheat
 zones.  I  submit  that  zonal  and  belt
 area  restrictions  are  not  necessary  at
 all.  They  not  only  check  the  normal
 flow  of  trade;  they  open  the  flood-
 gates  of  corruption,  I  come  from  an
 area  which  is  a  border  area,  border
 ot  M.  P.  ang  Orissa  State.  Even
 though  the  price  of  paddy  is  fixed  at
 Rs.  35  per  bag  at  Kalahandi,  in  Madhya
 Pradesh  it  is  Rs.  45.  However  rigo-
 rous  measures  you  may  take,  you
 cannot  stop  the  illicit  smuggling  that
 goes  on  Chana  ka  dal  is  available
 at  Raipur  market  for  Rs.  75  per
 quinta]  but  it  is  sold  at  Khariar  Road
 at  Rs.  95.  Truckloads  are  allowed  to
 pass  by  the  checking  staff  because
 they  get  their  share  of  bakshis  of
 Rs.  500  or  a  thousand  but  to  justify
 their  existence  the  enforcement  staff
 catch  hold  of  the  headloaders  who
 carry  a  few  measures  which  they  get
 by  way  of  wages  or  their  own  grain
 which  they  take  to  the  other  side  for
 milling  purposes,  and  they  could  no*
 bring  it  back,  The  minister  has
 stated  that  he  is  going  to  refer  the
 mattcr  to  an  expert  committce.  In
 the  AICC  he  has  given  a  solemn  pro-
 mise;  in  this  House  he  has  given  a
 solemn  promise.  But  in  the  Chief
 Ministers’  conference  he  comes  out
 and  says  that  the  status  quo  has  to
 remain.  This  ig  a  complete  breach  of
 faith  and  I  charge  him  with  breach
 of  faith.  Most  respectfully  I  submit
 that  it  is  time  that  the  restriction
 goes,  Unless  and  until  supply  keeps
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 up  with  the  demand,  the  vulnerable
 and  poorer  sections  of  society  would
 have  to  be  fed  with  subsidised  food-
 grains,

 There  is  need  to  prescribe  remune-
 rative  prices  to  the  agriculturists  and
 helping  such  prices  to  be  maintained
 by  the  Foodgrains  Corporation  offer-
 ing  such  a  price  for  its  purchase  in
 competition  with  the  private  trade.
 We  are  against  all  sorts  of  monopo-
 lies;  we  are  also  against  the  mono-
 poly  procurement  by  the  FCI.  If
 they  are  to  collect  or  procure  grains,
 let  them  go  in  the  open  field  and
 compete  with  the  private  trade  also
 so  that  the  agriculturist  is  assured  of
 the  maximum  price.  Government  has
 to  abandon  compulsory  procurement
 also  to  avoid  punishing  peasants  who
 are  accused  of  being  hoarders.  We
 prolest  against  the  government  policy which  says  that  the  peasants  are  also
 hoarders  of  foodgrains,  The  levy
 system  has  to  go,  We  have  seen  our
 selves  what  catastrophe  the  levy  sys-
 tem  led  to  in  Bastar.  Bastar  is  a
 tribal  area  and  grain  was  procured
 forcibly  ang  in  Jagdalpur  which  was
 a  town  area,  one  kilo  ;2r  head  per
 month  was  given.  We  al}  know  the
 sorry  state  of  affairs  the  e,  firing  and
 all  that.  I  do  not  want  to  go  into
 the  merits  of  the  case.  We  all
 feel  so  ashamed  of  the  Bastar  episode
 and  we  also  protest  against  govern-
 ment’s  policy  of  giving  priority  to  the
 Food  Corporation.  I  aiso  suggest
 that  we  supply  fertilisers  and  insecti-
 cides  at  fifty  per  cent  of  their  prices,
 at  subsidised  prices,  to  the  agricul-
 turist.  In  a‘l  famine  and  _  scarcity
 areas,  free  distribution  or  cheap  sup-
 Ply  should  be  made  through  non.  gav-
 ernmenta]  social  orvzanisationg  such
 as  the  Ramakrishn?  Missicn;  political
 institutions  ought  not  to  be  allowed  tc
 interfere.  T  am  sorry  st:t>  that  in
 My  own  ara  the  relief  work  that  is
 done  is  dono  through  the  Bharat
 Sevak  Samaj.  We  know  what  the
 Bharat  Sewak  Samaj  is;  it  is  a  poli-
 tical  organisation;  it  is  the  other  side
 of  the  same  coin  of  the  Congress
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 Party.  It  is  being  useq  for  politicai
 purposes.  I  am  sorry  to  say  that  the
 Party  in  power  wants  to  take  politi-
 cal  advantage  of  the  adversity  and
 suffering  of  the  people.  There  should
 be  an  end  to  it.  As  early  as  Decem-
 ber,  1965,  I  had  appraised  this
 House  about  the  failure  of
 crops  in  the  western  district  of
 Orissa,  Kalahandi,  from  which  I
 happen  to  come.  I  cautioned  the  Gov-
 ernment  that  unless  they  took  early
 action,  the  Bengal  famine  was  likely  to
 be  repeated.  Events  that  unfolded
 proveg  the  correctness  of  my  state-
 ment.  Had  the  Government  taken
 timely  action  and  had  they  provided
 atequate  relief  work,  had  they  provid-
 ed  a  large  nirmber  of  fair  price  shops,
 these  things  would  not  have  happened.
 The  Minister  in  his  statement  stated:

 “A  study  team  led  by  an  adviser
 to  planning  commission  which
 visiteg  the  state  has  reported  that
 the  main  problem  in  the  state  is

 a
 of  finding  employment  for  ‘he

 ॥(  income  groups  than  of  finding
 food.”

 Our  people  are  ready  to  work  but  no
 work  is  provided  to  them.  Whatever
 relief  work  was  done  was  done  by  the
 rural  engineering  organisation,  through
 bureaucracy  and  it  is  the  complacency
 and  indifference  of  the  Government
 which  has  led  to  the  miserable  state  of
 affairs.  The  panchayats  were  not  en-
 trusted  with  this  relief  work.  What-
 ever  relief  money  was  given,  it  went
 into  the  pockets  of  the  favourite  con-
 tractors  of  the  ruling  party.  Tt  ‘s  5
 shameful  state  of  affairs.  The  ‘ood
 Minister  should  personally  pay  a  visit
 to  that  place.  Kalahandi  used  to  b>  a
 surplus  district  and  it  uscd  to  export
 50,000  tons  of  rice  every  year.  There
 the  people  are  dying  like  flies.  No
 action  is  taken  to  give  any  sort  ot
 relicf.  There  might  be  some  di-
 fference  of  opinion  on  the  termi-
 nology,  whether  it  is  8  starvation
 death  or  death  due  to  malnutrition
 But  whatever  it  may  be,  I  charge  this
 Government  and  this  Ministry  of  cul-
 Pable  homicide  amounting  to  murder
 so  far  as  the  deaths  in  my  constituency
 are  concerned.
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 Nine  people  have  died  of  starvation
 in  Deodarha  in  Kalahandi  district  and
 nine  have  died  in  Damkipali  in  Bolan-
 gir  district.  If  you  go  there,  you  will
 see  only  the  bones  and  skin.  The
 famine  and  scarcity  condition  there  is
 the  worst  in  living  memory.  It  is  a
 man-made  famine  due  to  the  callous-
 nesg  and  incompetence  of  the  Govern-
 ment.  I  request  you  to  appoint  a
 Parliametary  Committee  which  should
 go  into  the  question  and  report  the
 actual  state  of  affairs  and  suggest
 what  should  be  done.

 Dr.  M.  8,  Aney:  May  I  ask  one  ques-
 tion?  Is  the  mortality  there  above  the
 ordinary  mortality  rate?

 Shri  PK.  Deo:  Yes.  More  people
 are  dyingecause  there  is  no  foodgrain
 at  all.  (M@rruption).  The  Chief  Minis-
 ter  of  my  State  came  out  with  a  state-
 ment  that  if  the  Centre  is  not  going
 to  give  adequate  financial  help  and
 other  help  in  the  shape  of  food  sup-
 plies,  he  is  going  to  resign.  I  should
 think  that  it  is  the  worst  joke  to  the
 dying  man.  The  Minister  here  stated
 that  the  Chief  Minister  returned
 satised.  What  was  given  to  them?
 Some  vitamin  tablets,  some  biscuits

 and  some  milk  powder.  It  is  adding
 insult  to  injury.  I  beg  to  submit  that
 the  whole  thing  has  to  be  re-examin-
 ed.  The  Minister  boldly  stated  that
 for  every  ton  of  rice  procured,  two
 tons  of  wheat  will  be  supplied,  but  so
 as  far  as  my  district  is  concerned,  I
 know  that  every  year  50,000  tons  of
 rice  were  to  be  procured,  and  this  year
 also,  there  has  been  some  procurement.
 I  would  like  to  know  how  much  wheat
 has  been  sent  to  that  area.  I  got  a
 telegram  from  Bhawanipatna  that  no
 wheat  is  available  there  since  the  last
 5  days.  Rice  has  completely  vanished
 from  the  market.  So,  he  should  nim-
 self  imagine  the  state  of  affairs  there.
 Even  the  Adivasis  are  completely  de-
 nied  the  privilege  that  they  used  to
 enjoy;  they  used  to  collect  the  mahua
 flowers  and  boil  them  and  then  eat
 them.  But  now  thcy  cannot  even  collect
 the  mahua  flower,  because  the  country
 liquor  contractors,  with  the  help  of  the
 excise  staff,  prevent  them  even  from
 collecting  the  mahua  flower.
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 Taccavi  loan  is  said  to  be  given  most

 generously.  How  much  is_  given?
 Rs.  20  per  cultivator.  For  that  Rs.  20,
 the  cultivator  has  to  spend  Rs.  0  for
 coming  and  going  and  also  by  way  of
 baksheesh,  etc.  Rs.  20  per  agriculturist
 is  the  taccavi  loan  that  is  being  distri-
 buted  in  my  district.  I  request  the
 Food  Minister  to  go  there  and  see  for
 himself  if  his  statements  are  correct.

 I  beg  to  submit  that  the  Central  Co-
 operative  Bank  there  cannot  give  any
 loans  because  they  were  not  able  to
 realise  the  repayments  because  all  the
 short  term  loans  are  to  be  con-
 verted  into  medium  term  or  long
 term  loans.  There  is  no  hope  that
 the  people  will  be  able  to  repay  these
 short  term  loans.  At  the-  ee  e  time,
 to  help  the  agricultural  operations,
 same  fresh  financing  has  to  be  done.
 In  this  regard,  the  report  of  the  Minis-
 try  says  that  sufficient  measures  at  the
 co-operative  institutions  have  not  yet
 been  adequately  built  up.  Then,  with
 regard  to  the  agricultural  credit  sta-
 bilisation  fund,  even  though  the  Rural
 Credit  Survey  Committee  has  recom-
 mended  that  an  agricultural  credit
 stabilisation  fund  should  be  established
 in  the  Reserve  Bank  and  at  the  State
 level,  nothing  has  been  done.  Now,
 the  problem  has  come  to  a  head  and
 the  monsoon  will  break  on  the  l5th
 June.  Unless  the  seeds  are  supplicd
 and  unless  loans  are  freely  given,
 there  is  no  prospect  of  effective  axri-
 cultural  operations  being  started.

 Dr.  M.  S.  Aney:  Immediately.
 Shri  P.  K,  Deo:  Yes.  I  cannot  under-

 stood  those  who  swear  by  socialism,
 those  who  swear  planning,  if  they  al-
 low  such  things  to  happen  in  different
 parts  of  the  country.  What  happened  in
 Panchmahal,  in  Gujarat?  For  the  re-
 lief  work  the  Adivasis  were  paid  20
 paise  per  day  as  wages.  They  wanted
 to  fish  in  the  tank  because  they  cannot
 get  any  food,  but  they  were  shot  at
 like  dogs.  This  is  hopeless.

 Shri  N.C.  Chatterjee  (Burdwan):
 Only  for  fishing?

 Shri  P.  K.  Deo:  Yes.  What  is  happen-
 ing  in  the  surplus  States?  My  colleague
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 Shri  Gulshan  has  been  there  on  hunger
 strike  for  seven  days  because  of  the
 police  atrocities.  Huge  wheat  stocks
 have  been  destroyed  by  the  police  by
 pouring  kcrosene  oil  over  them.  Huge
 ghee  stocks  have  destroyed  by  mixing
 them  with  cowdung.  This  igs  what  is
 happening  in  the  surplus  States.

 We  hear  of  the  varios  bundhs;
 we  heared  pf  the  Kerala  bundh;
 we  heard  of  the  West  Bengal
 —Caleutta—bundh.  Today,  we  are
 passing  through  the  Delhi  bundh.
 There  is  some  bundh  somewhere.  So,
 in  this  regard,  I  beg  to  submit  that  they
 should  have  a  self-analysis  of  them-
 selves  and  see  what  is  wrong  in  them.
 There  is  a  very  thin  line  of  difference
 between  hunger  and  anger,  Constitu-
 tional  and  formal  channels  for  expres-
 sing  public  discontant  seem  to  be  futile
 in  the  face  of  an  unresponsive  and
 arrogant  government  who  tend  to  ig-
 nore  the  Opposition.  ]t  is  a  sad  day
 for  democracy  that  the  cffective  cegtres
 of  decision  seem  to  be  gravitating  Irom
 within  the  Parliament  to  the  streets
 and  to  the  market  square.  People  have
 been  losing  faith  in  the  institutions  of
 democracy  or  parliamentary  form  of
 Government.  The  people  have  been
 losing  faith  in  the  free  and  fair  elec-
 tions.  It  is  because  of  the  attitude
 of  the  Government.  If  the  Govern-
 ment  cannot  give  two  square  meals
 a  day,  they  have  no  right  to  rule.  As
 the  country  is  tending  rowards  a  one
 party  State,  there  is  mass  frustration
 which  does  not  find  any  outlet.  The
 safety  valve  provided  in  the  free  and
 fair  elections  is  blocked  by  all  unfair
 means  adopted  by  the  Government,
 by  the  party  in  power.  These  occa-
 siona]  eruptions  of  violence,  though
 regrettable,  become  spontaneous,  and
 we  never  know  when  they  will  turn
 out  to  be  a  volcano  by  which  it  will
 topple  down  all  the  democratic  insti-
 tutions  from  the  pedestal,  and  which
 is  so  dear  to  us.

 J  am  here  reminded  of  the  saying
 which  Prof.  Mukerjee  used  to  quote,
 and  I  repeat  it:

 agi  ज्वलन्त  श्रेयं,  न  च  धमा-यितंचोर  ।
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 Sir,  if  such  things  happen,  if  demo-
 ९78८५  is  buried  in  this  country,  then,
 Shri  Kamraj  has  to  blame  nobody  but
 his  partymen.  Unless  the  Government
 realises  the  realities  and  mends  its
 ways,  the  days  of  democracy  are  num-
 bered  in  this  country.  The  writings
 are  very  clear  on  the  wall.

 Mr.  Deputy-Speaker:  Hon.  Members
 may  move  the  cut  motions  to,  Demands
 for  Grants  relating  to  the  Ministry  of
 Food,  Agriculture,  Community  Deve-
 lopment  and  Cooperation,  subject  to
 their  being  otherwise  admissible.

 Shri  Yashpa]  Singh  (Kairana):  I  beg
 to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’
 be  reduced  by  Rs.  100”.

 [Need  to  lift  the  ban  on  move-
 ment  of  foodgrains  from  one  State
 to  another  ()).
 “That  the  demand  under  the  head

 Ministry  of  Food,  Agriculture,  Com-
 munity  Development  Cooperation’  be
 reduced  by  Rs.  100”.

 [Need  to  provide  at  cheap  rates
 the  irrigation  facilities  such  ag  power
 seeds  and  fertilisers  to  Kisans  (2)).
 “That  the  demand  under  the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’
 be  reduced  by  Rs.  100."

 [Need  to  improve  working  of  the
 Food  corporation  of  India  (3)].
 “That  the  demand  under  the  head

 “Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’
 reduced  by  Rs.  100.”

 [Need  to  increase  the  minimum
 price  of  sugarcane  (4)].
 “That  the  demand  under  the  head

 Ministry  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation’
 be  reduccd  by  Rs.  100”.

 [Desirability  of  setting  up  of  a
 corporation  for  advancement  of
 loans  at  a  nominal  rates  to  farmers
 (5)).
 “That  the  demand  under  the  head

 Ministry  of  Food,  Agriculture,  Com-
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 munity  Development  and  Cooperation,
 be  reduced  by  Rs.  100”,

 (Need  to  find  out  a  suitable  colour
 for  Vanaspati  Ghee  (6)]J.
 Shri  Sivamurthi  Swami  (Koppal):
 I  beg  to  move:
 “That  the  demand  under  .the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’

 be  reduced  by  Rs.  100".
 [Need  for  removal  of  zonal  res-

 triction  on  foodgrain  movements
 MI).
 “That  the  demand  under  the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation’
 be  reduced  by  Rs.  100”.

 [Need  to  supply  foodgrain  to  all
 States  to  stop  starvation  of  the  poor
 people  in  the  country  (8)). i
 Shri  प्र,  P.  Chatterjee  (Nabadwip):.
 I  beg  to  move:
 “That  the  demand  under  the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation,

 be  reduced  by  Rs.  100”.
 [Need  to  take  suitable  measures

 for  soil  conservation  (10))..
 “That  the  demand  under  the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation,

 be  reduced  by  Rs,  100”.
 [Need  to  take  suitable  measures

 for  afforestation  according  to  the
 national  forest  policy  apy).
 “That  the  demand  under  the  head

 ‘Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation”
 be  reduced  by  Rs.  100”.

 [Need  to  take  steps  to  improve
 the  breed  of  cattle,  poultry  and  ani-
 mals  of  other  kind  22)4.
 Shri  Sivamurthi  Swamy:

 move:
 “That  the  demand  under  the

 heah  ‘Agriculture’  be  reduced  by
 Rs.  100."

 I  beg  to
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 [Need  to  provide  more  warehouses  in
 the  Malabar  region  of  Kerala  (28) ).

 [Need  to  allocate  more  than  50  per
 cent  of  the  funds  for  agriculture.  sec-
 tor  to  make  country  self-sufficient
 in  food  (13)).  “That  the  demand  under  the

 head  ‘Ministry  of  Food,  Agricul-
 ture,,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”"

 “That  the  demand  under  the
 head  ‘Agriculture  be  reduced  by
 Rs.  100.”

 [Need  to  check  malpractices  in  the  [Operation  of  the  levy  in  Kerala  (27).
 distribution  of  fertilizers  (14). L  “That  the  demand  under  th a  e  demand  under  the

 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”"

 “That  the  demand  under  the
 head  ‘Agricuitural  reseach’  be
 reduced  by  Rs,  i00.”

 [Lack  of  coordination  between  re-
 search  farms  and  farmers  of  the
 country  (15)].,

 “That  the  demand  under  the
 head  ‘Co’  nity  Development
 Projects  and  National  Extension
 Service’  be  reduced  by  Rs.  100.”

 [Need  to  speed  up  commissioning  of
 egg  powder  manufacturing  plant  in
 Kerala  (28)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development

 [Need  to  reorganise  the  Development  294  Cooperation’  be  reduced  by
 Blocks  to  engage  the  officials  for  Rs.  100.
 production  purpose  only  (16) 1.  (Need  to  set  up  fodder  banks  in

 Kerala  (29)]. “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Issue  of  licenses  to  certain  coopera-
 tive  sugar  factories  to  crush  sugar-
 cane  crop  standing  on  more  than
 25,000  acres  under  Tungabhadra
 Project  in  Mysore  State  (171.

 “That  the  demand  under  the
 head  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  to  reduce  the  import  of  food-
 grains  from  America  and  other
 countries  (18).
 Shri.A.  V.  Raghavan:  I  beg  to  move:

 “That  the  demand  undcr  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  to  establish  agro-industries  cor-
 poration  in  Kerala  (30)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Need  to  allot  more  funds  to  develop
 fisheries  in  Kerala  (3D).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Neeg  to  speed  up  the  construction  of
 fishing  harbours  in  Kerala  (32)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
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 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Need  to  provide  more  cold  storage
 facilities  in  mportant  fishing  centres
 in  Kerala  (33)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  to  enhance  rice  ration  to  2  oz.
 per  adult  in  Kerala  (34)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Need  to  allot  more  sugar  quota  to
 Kerala  (85)].  e

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  to  develop  tapioca  based  indus-
 tries  in  Kerala  (36)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Need  to  effectively  tackle  scarcity
 conditions  in  the  country  (37)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Need  to  provide  security  of  service
 to  employees  in  the  Food  Corpora- tion  (38) 1).
 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul- ture.  Community  Development
 and  Cooperation’  be  reduced  by Rs.  100."
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 [Failure  to  supply  adequate  quantity
 of  fertilisers  and  insecticides  at  sub-
 sidiseg  prices  to  farmers  (39)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  adequate  irriga- tion  facilities  to  farmers.  (40)].
 “That  the  demand  under  the

 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Failure  to  provide  foodgrains  at  sub-
 sidised  prices  to  the  most  vulnerable
 section  of  the  society.  (4l)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  adequate  relief
 measures  in  the  famine-stricken
 areas  of  the  country  (42)  he

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 (Failure  to  accept  foog  supplies  from
 Israel,  Italy  and  Taiwan  to  meet  the
 food  shortage  (43)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  adequate  credit
 facilities  to  farmers  (44)  ih

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Fatlure  to  make  arrangements  for
 the  distribution  of  food  to  the  peo-
 ple  iff  famine-stricken  areas  through
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 non-political  social  organisations
 (45)  i.

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by Rs.  100.”

 {Failure  to  make  arrangements
 cattle  and  crop  insurance  (46)).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  abandon  policy  of  compul-
 sory  procurement  (47).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 for

 [Failure  to  abandon  the  listi
 trade  of  the  Foog  Conpiration.  (48)  J.

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Failure  to  provide  adequate  facilities
 to  the  existing  rice  mills  for  moder-
 nisation  resulting  in  better  output.
 (49)  }.

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,”  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 Failure  to  declare  Koraput,  Kalahan-
 di,  Bolangir,  Sambalpur,  Sundergarh
 and  Dhenkanal  Districts  in  Orissa
 as  famine  areas  ang  providing  ade-
 quate  relief  measures  there  (80) 1.

 “That  the  demand  under  the
 head  ‘Minist:y  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 ic
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 [Failure  to  remove  zonal  restrictions as  between  State  to  State  and  dis- trict  to  district  for  the  free  move- ment  of  foudgrains.  (5l)  de
 “That  the  demand  under  the head  ‘Ministry  of  Food,  Agricul-

 ture.  Community  Development and  Cooperation’  be  reduced  by Rs.  100.”
 {Failure  to  prescribe  remunerative

 prices  of  the  foodgrains  (52)  lL
 Shri  A.  V.  Raghavan:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by Rs.  100.”

 [Need
 £

 provide  adequate  balawadis
 and  series  in  the  rural  areas
 (53)  ].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  to  provide  more  refrigerated
 road  transport  to  facilitate  quick
 transport  of  fish  to  rural  areas.
 (54),  1

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 (Slow  progress  of  mechanisation  of
 fishing  boats.  (55) J.

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Slow  progress  made  fn  carrying  out
 land  reforms  (56)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”
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 (Need  to  expedite  legislation  for  fixa-

 tion  of  fair  rents  and  security  of
 tenure  for  tenants  in  the  Union
 Territories  (87),  lh

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Need  to  finalise  the  scheme  to  con-
 stitute  the  All  India  Agricultural
 Service  (88),  1

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 (Need  to  fix  minimum  qualifications
 for  the  post  of  B.D.Os.  (59) ).,

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”"

 [Need  to  educate  the  villagers  on  the
 cooperative  movement  (60).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture.  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Need  to  provide  adequate  funds  for
 rural  industrialisation  (61) ).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 {Need  to  encourage  Panchayat  indus-
 tries  (62).
 Shri  Sivamurthi  Swami:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Food,  Agricul-
 ture,  Co  ity  Develop  it

 and  Cooperation’  be  reduceg  to
 Re.  ww

 [Policy  regarding  impurt  of  foodgrains
 from  foreign  countries.  (68)  dh
 Shri  Sarjoo  Pandey  (Rasra):  ]  beg to  move:

 “That  the  demand  under,  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduceg  to
 Re.  wv

 [Failure  to  make  the  food  policy  of
 the  country  a  success,  (69)  dL

 Shri  Sivamurthi  Swamy:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100."

 [Need  for  liberal  policy  of  granting
 licenses  to  sugar  factories  in  River
 Valley  Project  area.  (70)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by

 ‘Rs.  100.”

 [Discrimination  in  granting  licenses  to
 ‘Kamalpur  and  Gangawati  Sugar
 Cooperative  factories  in  Tungabha-
 dra  area.  (71)1.

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”"

 [Need  to  supply  tractors  to  cultivators
 on  no-profit  no-loss  basis  or  on  co-
 operative  basis,  (72)).

 “That  the  demand  under  the
 head  “Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”
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 [Need  for  establishment  of  Agricultu-
 ral  Colleges  at  Raichur,  Mysore  and
 Oum  Nagar,  district  Kurnool,  An-
 dhrqa  Pradesh.  (73)).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Need  for  small  irrigation  ang  lift  irrl-
 gation  schemes  from  flowing  nalahs
 and  water  resources.  (74)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 (Need  for  cooperative  farming  socie-
 ties  in  the  country.  (75)].
 Shri  Sarjoo  Pandey:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”,

 {Inadequate  provision  of  loan  to  farm-
 ers  for  purchasing  milch  cattle  and
 fodder,  (76)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Failure  to  provide  loans  for  re-dig-
 ging  old  and  silted  irrigation  sourc-
 es.  (77)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  bring  uniformity  in  the
 country  in  regard  to  cooperative
 movement  (78)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
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 and  Cooperation’  be
 Rs.  100.”

 reduced  by

 [Indifference  to  extend  cooperative
 farming  in  the  whole  country  (79)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Non-availability  of  cheap  manure  to
 farmers  (80) ]. ih

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Absence  of  progress  in  Fishing  in-
 dustry  (81)).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Co  ity  Dev  nt
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  sufficient  irriga-
 tion  facilities  to  farmers  (82)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul.
 ture,  Community  Dev
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  fo0dgrains  at
 subsidised  rates  to  the  weakest  sec-
 tion  of  society  (88)  ).

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  sufficient  relief  to
 famine-stricken  areas  of  the  coun-
 try  (84)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by

 Rs.  100.”
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 [Failure  to  provide  sufficient  credit
 facilities  to  farmers  (85)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.""

 [Failure  to  implement  land  reforms
 fully  (86) ].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs,  100.”

 [Failure  to  implement  scheme  regard-
 ing  allotment  of  land  to  landless
 agricultural  labour  expendiously.
 (87)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  nationalise  all  the  rice
 and  flour  mills  in  the  country  (88)].

 “That  the  demand  under  the
 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 {Failure  to  nationalise  trading  in
 foodgrains  (89)].

 “That  the  demand  under  the
 head  “Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Cooperation’  be  reduced  by
 Rs.  100.”

 [Failure  to  prevent  participation  of
 capitalists  in  cooperative  movement
 (90),  1

 Shri  P.  K.  Deo:  I  beg  to  move:
 ‘That  the  demand  under  the

 head  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development and  Cooperation’  be  reduced  by Rs.  100.”
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 [Failure  to  scrap  the  so-called  a
 serious  dis-incentive  to  increased
 food  production  in  the  country  (91)
 Shri  Sivamurthi  Swamy:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Agriculture’  be  reduced  to
 Re.  we

 [Policy  regarding  Fertiliser  Agree-
 ment  with  foreign  firms  (92)].
 Mr.  Deputy-Speaker:  The  cut

 motions  are  also  now  before  the
 House.

 Shrimati  Vimala  Deshmukh  (Amra-
 vati):  Mr.  Deputy-Speaker,  Sir,  un-
 less  we  achieve  self-sufficiency  in
 food,  our  Independence  is  going  to  be
 meaningless.  This  sentiment  was
 expressed  by  our  Prime  Minister  at
 the  meeting  of  the  Chief  Ministers
 held  recently  in  Delhi.  I  am  really
 happy  that  the  recent  food  crisis  is
 injecting  some  wisdom  into  us.

 We  would  like  the  first  year  of
 the  Fourth  Five  Year  Plan  to  be  a
 crucial  year,  or  the  turning  point  in
 our  agriculture,  as  the  Prime  Mini-
 ster  remarked.  To  my  mind,  that  will
 be  possible  only  if  water  is  made  avail-
 able  to  the  cultivator,  as  water  is  what
 lang  needs  first  and  foremost.

 It  is  gratifying  to  learn  that  irriga-
 tion  ‘facilities  are  steadily  improving
 in  our  country.  I  sincerely  hope  that
 the  Upper  Wardha  Irrigation  scheme
 will  also  soon  come  to  fruition  for  that
 is  the  only  irrigation  project  that  will
 fall  to  the  lot  of  the  part  of  the  country
 I  come  from,  namely  Vidharba,  which
 is  predominantly  agricultural.

 The  mineral  resources  of  our  country
 are  abundant.  Therefore,  it  is  natural
 that  we  should  aspive  to  be  an  indus-
 trialised  nation.  But,  considering  that
 nature  has  also  blesseq  us  with  an
 abundant  and  fertile  soil,  given  us
 large  and  ever-flowing  rivers  and  an-
 extremely  suitable  climate,  to  neglect



 ‘11597  D.G.  1966-67

 {Shrimati  Vimala  Deshmukh]
 to  utilise  its  full  oovential  by  relying
 exclusively  on  the  rains,  is  in  my  view,
 a  criminal  waste.  When  irrigation
 resuscitates  this  dormant  potential,  I
 am  sure,  we  will  not  cnly  ke  able  to
 feed  ourselves,  but  will  have  power  to
 fecd  some  other  parts  of  the  wor'd  too.

 Until,  now,  we  have  begged  enough
 at  the  doors  of  fo-eign  countries  ‘or
 food.  Now  that  circumstan.*s  have
 snaken  us  out  of  our  slumbe’,  we
 should  put  our  country  on  4  sound
 footing  as  far  as  food  is  concerned,  so
 that  this  chapter  of  shame  in  our  re-
 cent  history  is  closed  for  good.

 Deputy-Speaker,  Sir,  there  is  a  war-
 ning  I  would  like  to  utter,  however.
 We  are  a  nation  of  impulsive  beings.
 We  cannot  sustain  an  effort.  When  an
 emergency  crops  up  we  are  all  enthu-
 siasm  and  strain  every  nerve  to  meet
 it.  But  the  moment  tension  slackens,
 carelessness  ami  inertia  are  back  with
 us  like  longlost  brothers.

 Let  such  a  fate  not  overtake  our
 irrigation  schemes.  Under  no  circum-
 stances  should  the  programme  be  !ook-
 ed  upon  as  a  measure  designed  only  to
 meet  an  emergency.  It  must  become
 a  permanent  feature  of  our  larger  pro-
 gramme  of  national  reconstruction  and
 must  be  carried  out  until]  the  last  acre
 of  our  land  has  been  given  its  due
 share  of  water.

 Now,  about  manure,  which  is  the
 second  u:  gent  need  of  agriculture,  we
 have  pla:ned  to  import  considerable
 quantities  of  fertilisers.  True,  fertili-
 ser  is  an  important  input  for  improv-
 ing  yields.  But,  in  our  country,  unless
 a  certain  amount  of  understanding  is
 created  inputs  of  Yertilisers  alone  will
 not  give  us  the  necessary  results.

 It  is  a  disgrace  that  so  few  soil  test-
 ing  laboratories  are  available  in  our
 country  even  after  8  years  of  indepen-
 dence.  I  well  recall
 husband  Dr.  Punjabrao  Deshmukh
 used  to  worry  about  the  situation.  On
 several  occasions,  he  drew  the  atten-
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 tion  of  this  House  to  the  vital  need  for
 maintaining  soil  testing  laboratories.
 But  alas,  his  warnings  were  not  heed-
 ed.

 Soil  testing  process  is  still  in  its
 infancy  in  this  country.  Only  that
 agency  can  tell  the  farmer  the  propor-
 tion  of  fertilisers  to  be  useq  for  each
 particular  piece  of  land.  In  the
 absence  of  such  advice,  the  farmer  may
 use  fertilisers  indiscriminately  and  that
 will  do  harm  rather  than  help.  I
 therefore  earnestly  appeal  to  the  gov-
 ernment  to  turn  their  attention  to  the
 utilisation  of  indigenous  resources  for
 fertilisation,  and  fortunately  for  us,
 they  exist  in  plenty  in  our  country.

 Deputy-Speaker,  Sir,  on  thing  I
 would  like  to  draw  everybody’s  atten-
 tion  to.  Fertilisers  help  only  the
 plants.  They  do  not  nourish  the  soil.
 Organic  manure,  on  the  other  hand,
 helps  the  plants  as  well  as  enriches  the
 soil.  The  utmost  effort,  therefore,
 should  be  made  to  conserve  cowdung.

 The  vast  amount  of  this  rich  manure
 is  allowed  to  be  wasted  by  being  used
 as  ‘uel.  Considering  that  India  has  a
 cattle  population  of  50  millions,  and
 88  each  animal  produces  at  least  half
 a  kilo  of  dry  manure  every  day,  our
 annual  output  amounts  to  more  than  50
 million  tons  of  dry  cowdung  manure.
 That  makes  one  ton  of  it  for  every
 7  acres  of  our  cultivateq  land.  That
 is  more  than  enough  ‘or  our  needs.
 You  can  therefore  realise  the  impera-
 tive  neeq  of  conserving  this  precious
 source  of  manure.  I  go  further.  I  say
 that  law  should  be  enacted  which
 makes  the  misuse  of  cowdung  a  crimi-
 nal  offence.

 It  is  possible  that  a  law  of  this  type
 may  annoy  some  people.  The  prag-
 matic  may  argue  that  it  would  be  the
 height  of  indiscretion  even  to  contem-
 plate  such  a  law  in  view  Of  the  next
 general  elections.  Maybe,  we  would
 become  unpopular  as  a  result  of  put-
 ting  it  on  our  statute  book.  Maybe  we
 would  lose  votes.  But,  is  it  not  better
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 to  court  unpopularity  and  lose  votes
 if  the  measure  is  going  to  benefit  the
 country?

 But,  let  us  look  at  the  problem  also
 from  the  people’s  point  of  view.  To-
 day,  cowdung  does  constitute  an  im-
 portant  source  of  fuel  for  the  people,
 especially  those  who  reside  in  the
 countryside.  One  cannot  deprive  them
 of  it  suddenly.  One  must  assure  an
 alternative  source  of  fuel  for  them.
 That  alternative  source  does  exist  in
 our  country,  in  the  sape  of  coal.

 As  a  matter  of  fact,  for  the  last  two
 years,  collieries  in  our  country  have
 been  having  a  lean  time.  One  can
 obtain  ample  supplies  of  coal  from
 them.  The  attractive  method  would
 be  to  exchange  the  coal  for  cowdung
 cakes  with  all  advantages  weighing  in
 favour  of  the  latter.  I  am  sure  people
 would  gladly  agree  to  such  an  ex-
 change.

 Trua,  the  charges  of  transporting
 coal  to  every  village  is  going  to  be
 heavy.  In  that  case,  let  the  govern-
 ment  subsidise  the  railways  and  road
 transport.  After  all,  we  propose  to
 spend  crores  on  importing  fertilisers.
 The  ‘reight  charges  alone  on  importing
 foodgrains  are  going  to  cost  us  Rs.  290
 crores.  Why  not  divert  those  crores  of
 rupees  to  procuring  cowdung  cakes  and
 thereby  save  some  precious  foreign
 exchange?

 One  fact  I  would  like  to  emphasize
 with  all  the  strength  at  my  command.
 I¢  we  wish  to  maintain  a  steady  supply
 of  foodgrains  ‘for  all  times,  the  farmer
 must  receive  economic  price  for  his
 produce.  Recently,  I  visited  some
 rural  areas  in  Maharashtra  and
 Madhya  Pradesh.  I  was  thrilled  to
 notice  that  the  farmers  have  taken  up
 the  cause  of  fooi  production  to  heart
 and  are  cultivating  assiduously  every
 inch  of  land.  I  do  not  wish  to  sound
 gratuitously  optimistic,  but  there  is  a
 feeling  at  the  back  of  my  mind  that
 given  the  normal  quota  of  water,  there
 is  going  to  be  an  abumiant  harvest  in
 the  next  seasoh.  For  example,  my
 290  (Ai)  LS—7.
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 district,  Amravati,  has  produceg  one
 lakh  quintals  of  wheat  in  20,000  acres
 grown  with  the  help  of  lift  irrigation
 ami  in  three  thousang  acres  maize  has
 been  sown.  I  sincerely  hope  that  this
 effort  made  by  the  farmer  is  going  to
 be  a  matter  of  rejoicing  for  him,  and
 not  regret,  for  if  the  abundant  produc-
 tion  contrives  to  bring  down  prices  of
 agricultural  produce,  the  farmer  will
 become  an  embittereq  man  and  will
 lose  all  faith  in  food  cultivation.  The
 country  will  never  be  able  to  secure
 his  cooperation  again.

 I  suggest,  therefore,  that  the  prices
 of  agricultural  commodities  be  fixed
 now,  immediately,  not  in  terms  of
 money  alone  but  in  their  relation  to
 prices  of  other  commodities.  That
 means  that  the  government  should
 take  the  responsibility  to  see  that  there
 is  no  general  increase  in  prices  of  com-
 modities.  And,  if  such  a  rise  is  un-
 avoidable,  then,  there  should  be  a  cor-
 responding  rise  in  agricultural  prices
 too.

 Relative  price  fixation  is  the  only
 way  in  which  justice  can  be  done  to
 the  farmer.  That  and  that  alone  will
 make  agriculture  an  economic  occupa-
 tion.

 Before  I  conclude,  I  would  lke  to
 take  this  opportunity  to  thank  the
 Chief  Minister  of  Maharashtra  and  the
 officers  of  that  State  for  having  given
 all  the  facilities  and  help  to  the  far-
 Mers  to  carry  out  the  rabi  campaign
 very  successfully.  I  cannot  but  cong-
 ratulate  the  farmers  of  that  State  who
 did  their  best  to  make  the  campaign  a
 success.

 Lastly,  I  wish  to  thank  the  Deputy-
 Speaker  for  giving  me  time  to  express
 my  views  on  this  subject  and  to  the
 House  ‘or  listening  to  me  patiently.

 Shri  Maniyangadan  (Kottayam):
 Sir,  I  thank  you  for  giving  me  this
 opportunity  to  take  part  in  this  debate.
 It  is  now  agreed  by  all  concerned  that
 self-sufficiency  in  food  is  the  most  im-
 portant  thing  so  far  as  we  are  concern-
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 (Shri  Maniyangadan}
 ed.  That  awareness  has  been  felt  by
 the  government  as  well  as  the  people
 of  India.  In  the  annual  plan  for  the
 tirst  year  of  the  fourth  plan,  govern-
 ment  has  given  this  sector  the  impor-
 tance  jit  deserves.  Targets  have  been
 fixed  and  plans  have  been  formulated.
 The  question  is  whether  they  would  be
 implemented.  I  hope  and  believe  that
 with  the  cooperation  of  all  concerned,
 the  government  will  be  able  to  imple-
 ment  the  schemes  that  have  been  for-
 mulated.  In  the  past  the  failure  has
 been  not  in  the  matter  of  formulating
 plans  ang  schemes,  but  in  the  matter
 of  implementation.  I  do  not  want  to
 go  into  details  of  the  plans.  The
 spokesman  of  the  Swatantra  Party
 said  that  a  government  which  cannot
 feed  the  people  has  no  right  to  exist.
 In  one  sense  I  agree  with  him.  But  I
 ask,  since  independence  was  there  no
 increase  in  focd  production  in  this
 country?  If  we  have  been  able  to
 increase  food  production  by  more  than
 60  per  cent,  is  it  not  an  achievement  of
 which  the  government  can  be  justly
 proud?  In  the  last  two  or  three  years,
 there  was  unprecedented  drought.  Spe-
 cially  last  year’s  drought  was  one
 which  we  never  had  for  about  a  cen-
 tury.  Over  such  things  and  the  vaga-
 ries  of  the  monsoon,  the  government
 or  anybody  else  can  have  no  control.
 Such  a  situation  arose  and  as  a  conse-
 quence  there  was  some  difficulty.  Is
 it  proper  in  such  a  situation  to  create
 further  difficulties  by  bundhs,  etc.?
 That  is  the  question  the  House  and  the
 country  will  have  to  consider  honestly.

 The  minister  has  today  announced
 the  policy  regarding  wheat  zones.  I
 do  not  want  to  criticise  it  or  go  into  its
 merits.  I  am  _  not  personally  very
 much  concerned  about  the  existence  or
 non-existence  of  wheat  zones.  But  I
 am  one  who  believes  that  the  controls
 should  be  the  least,  There  should
 not  be  controls  which  are  not
 absolutely  —_  essential.  From  that
 point  of  view  we  have  to  consider
 the  question  of  zones.  Let  us  look  in-
 to  the  position  in  the  previous  two
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 years.  In  964  when  there  was  some
 difficulty  in  food  supply,  there  were
 criticisms  that  the  government  had  no
 machinery  for  distribution  of  |  what
 was  available  in  the  country.  Natu-
 rally  at  that  time  everybody  demand-
 ed  that  controls  should  be  introduced
 on  the  trade.  The  minister  came  for-
 warg  with  a  proposal  that  government
 should  have  a  commamding  position  in
 the  foog  trade.  Lack  of  that  policy
 was  subject-matter  of  criticism  in  this
 House  and  government  came  ‘orward
 with  that  policy.  The  Food  Corpora-
 tion  was  created.  If  the  Food  Corpo-
 ration  is  to  function,  there  must  be  the
 possibility  of  procurement  or  purchase
 by  the  corporation.  If  that  is  so,  free
 movement  throughout  the  country,  of
 whatever  is  produced  may  not  be
 Yeasible.  That  is  my  view.  But  as  re-
 gards  zones,  the  minister  himself  has
 admitted  that  the  State  Governments
 were  not  cooperating  in  the  matter  of
 procurement.  That  is  why  there
 was  failure  on  the  part  of  the  Food
 Corporation.  So,  the  government
 must  reconsider  this  policy.  I  do  not
 want  that  all  controls  should  be  taken
 away.  Such  controls  as  are  necessary
 must  be  retained.

 Regarding  rice,  the  southern  zone
 should  be  re-established.  Some  years
 ago,  the  southern  zone  consisting  of
 Madras,  Andhra,  Mysore  and  Kerala
 was  established  and  things  were  go-
 ing  on  smoothly.  Now  the  government
 claims  that  there  is  informal  ration-
 ing  which  has  been  brought  on  a
 statutory  basis  in  Kerala.  Govern-
 ment  has  assured  the  supply  of  a
 certain  quantum  of  rice  to  the  people
 in  Kerala.  But  sufficient  quantity  is
 not  available.  Kerala  being  a  defi-
 cit  State,  the  deficit  States  and  surplus
 States  should  be  tagged  together  and
 the  old  system  of  the  southern  zone
 should  be  re-established.  That  will
 give  some  relief  to  the  people.  Other-
 wise,  the  government  must  be  prepar-
 ed  to  supply  sufficient  quantity  of
 foodgrains  to  the  people  in  al]  the
 areas.  If  that  is  not  possible,  if  the
 Policy  is  such  that  some  quantity  of
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 rice  is  available  in  the  open  market,
 then  that  must  be  made  available  and
 there  should  not  be  any  restriction  on
 that.  The  bigger  southern  zone  of  the
 four  States  should  be  re-established
 for  rice.  That  alone  will  give  relief
 to  the  people.
 4.59  hrs.

 (SHrt  SHAM  Lav  SaraéF  in  the  Chair]
 Regarding  food  production,  so  many

 Policies  have  been  adumbrated  and
 I  believe  they  will  succeed.  The  pre-
 vious  speaker  also  said  about  prices.
 This  morning  the  minister  was  saying
 that  the  price  in  various  parts  of  the
 country  depends  on  the  circumstances
 that  prevail  in  those  parts,  and  it  és
 not  possible  for  the  Union  Govern-
 ment  to  declare  a  uniform  price  thro-
 ughout  India.  I  appreciate  it  and  I
 fully  agree  with  that  policy.  But
 prices  in  various  parts  of  the  country
 should  be  such  that  they  are  remunera-
 tive.  I  would  like  to  refer  here  to  a
 recent  order  by  the  Kerala  Govern-
 ment  prohibiting  areas  where  paddy
 is  being  grown  from  being  converted
 into  areas;  where  other  agricultural
 operations  are  carried  on,  Here  we
 have  got  in  this  country  under  the
 very  same  Ministry  Agricultural  De-
 velopment  Councils  for  coconut,  for
 arecanut  and  for  so  many  other  agri-
 cultural  commodities.  The  idea  is
 to  develop  all  these  agricultural  com-
 Modities.  They  want  to  increase  the
 production  of  coconut;  they  want  to
 increase  the  production  of  arecanut;
 they  want  to  increane  the  production
 of  rubber  or  tea.  But  there  is  neces-
 sity  for  preventing  certain  areas  being
 converted  into  areas  where  the  food-
 grains  are  not  cultivated.  That  is  a
 matter  which  has  to  be  gone  into.
 If  the  agriculturist  has  the  freedom
 to  cultivate  anything  that  he  likes,  he
 will  be  certainly  looking  to  the  best
 profitable  method  of  cultivation.
 Here,  in  Kerala  by  this  order  it  ir  an
 admission  of  failure  on  the  part  of
 the  Government  to  give  the  paddy-
 grower  sufficient  price  for  what  he
 grows  in  his  land.  My  submission  is
 that  it  is  not  by  legislation  the  pro-
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 duction  of  foodgrains  can  be  increa- ‘ed.  You  cannot  increase  the  pro- duction  of  any  agricultural  commo-
 dity  by  jegislation.  That  mainly  de-
 pends  on  the  price  to  be  paid  for  such
 commodities.  The  price  of  paddy  that is  paid  to  the  agriculturist  must
 compare  well  with  the  price  of
 other  agricultural  commodities.  If that  cannot  be  given,  there  is  no
 meaning  in  saying  that  the  agricul- turists  must  be  given  remunerative
 prices.  There  is  no  use  of  saying such  slogans,

 5  hrs.
 Ag  thig  order  hag  been  recently

 paged  by  the  Karala  Government,
 I  am  making  a  specific  reference  to
 that.  This  order  should  be  revised
 immediately.  The  agriculturist  must
 be  assured  of  a  better  price  for  what
 he  grows,  I  have  referred  on  several
 oceasiong  to  the  peculiar  agricultural
 operations  in  Kuttanad  area.  The
 agricultural  operations  are  so  peculiar there  that  the  cost  is  much  more  than
 anywhere  in  other  parts  of  India.  The
 Price  offered  to  them  ig  not  adequate and  so  the  people  are  thinking  of
 cultivating  those  areas  with  coconuts,
 arecanuts  and  such  other  things.  The
 Government  must  see  that  the  people there  are  not  forced  to  resort  to  such
 things  by  giving  them  better  price
 for  their  commodities.

 I  may  alsoreferto  the  question  of
 tapioca  in  Kerala.  There  ig  an  order
 which  prohibits  tapioca  being  taken
 out  of  the  State  of  Kerala  to  any  other
 part;  in  India.  In  certain  districts
 licence  is  being  issued  to  the  exporters
 who  export  tapioca  to  other  parts  of
 the  country  and  in  certain  other  dis-
 tricts  it  is  not  being  done.  Now  there
 is  a  slump  in  the  tapioca  price.  Every
 year  this  thing  happens.  When  there
 is  a  better  price  for  tapioca,  the  people
 will  take  to  the  cultivation  of  tapioca.
 Then,  suddenly  the  price  goes  down
 and  there  is  slump  in  the  market.
 Tapicoa  is  a  food  material  and  it  could
 be  used  for  industrial  purposes  also.
 The  Government  should  have  8  sound
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 policy  whereby  the  tapioca  cultivator
 i;  aSsured  of  a  good  price  and  then
 only  the  tapioca  cultivation  can  be
 improved.

 As  regards  other  commodities  also—
 agricultural  commodities—Kerala  is  a
 State  where  we  have  got  other  cash
 crops  like  coconut,  arecanut,  cash-
 ewnut,  cardamom  and  so  many  other
 things.  The  Government  should  go
 into  all  these  things  and  see  that  the
 cultivators  of  these  commodities  are
 given  remunerative  prices.  Several
 other  aspects  also  have  to  be  gone  into
 by  the  Government.

 One  word  about  the  fisheries  and  I
 shall  finish.  In  Kerala  recently  the
 Fisheries,  Corporation  has  been  regis-
 tered.  There  is  opposition  not  only
 from  the  existing  exporters  but  also
 from  the  fishermen.  My  feeling  is
 that  the  Government  hag  not  studied
 this  question  thoroughly.  I  under-
 stand  that  fishermen’s  co-operative
 societies  which  were  in  existence  for
 so  long  are  being  throttled  now.
 Certain  concessions  given  to  the  poor
 fishermen  who  are  going  into  the  sea
 and  catching  fish  are  being  slowly
 withdrawn  for  the  sake  of  this  big
 Corporation  under  the  State  monopoly.
 Fishing  is  an  industry  in  Kerala  for
 the  last  so  many  years.  There  are
 thousands  and  thousands  of  fishermen
 living  on  this.  If  the  creation  of  this
 Corporation  is  going  to  affect  the  fate
 of  these  poor  fishermen,  my  submission
 is  that  we  better  scrap  this  Corpo-
 ration.

 Shri  Man  Sinh  P.  Patel:  Perhaps  it
 has  been  created  to  sist  these  people.

 Shri  Maniyangadan:  If  it  is  to  assist
 them,  I  have’  no  objection.  But
 representations  are  being  received
 that  it  is  not  to  assist  these  fishermen.
 If  that  is  true,  the  export  itself  will
 suffer,  There  is  an  _  allegation—I
 do  not  know  whether  it  is  correct
 or  not—that  the  present  Director
 of  Fisheries  is  going  to  retire
 shortly  and  he  is  going  to  be  the  Char-
 man  of  this  Corporation  and_  this
 Corporation  ls.  being  created  at  his
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 instance.  Of  course,  I  do
 this  allegation.  But  such  an  allega-
 tion  is  there.  I  request  that  the
 Government  must  go  into  this  question
 thoroughly,  study  the  different  aspects
 of  the  question  and  then  only  they
 must  take  a  policy  decision  in  this
 matter.  With  this  I  conclude.

 not  make

 श्री  सरज्‌  पाण्डेय  :  सभापति  महोदय,
 राज  जब  इस  सदन  में  खाद्य  शरीर  बची  मंत्रा-
 लय  के  अनुदानों  पर  बहस  हो  रही  है  -  इस
 समय  हमारे  देश  की  अवस्था  बहुत  ही  संकट-
 पूर्ण  ह  1  कभी  एक  माननीय  सदस्य  जोकि
 कांग्रेस  के  हैं,  न ेफरमाया  है  कि  विरोधी  दलों  के
 लोग  इस  स्थिति  का  लाभ  उठाना  चाहते  हैं।  मैं
 यह  सवाल  उन्हीं  से  पूछना  चाहता  हूं  कि  प्यार
 देश  की  जनता  भूखों  मरेगी,  उसको  खाने  को
 जश्न  नहीं  मिलेगा  तो  वह  शान्ति  का  पाठ  कब
 तक  पढ़ती  रह  सकती  है,  कब  तक  उसको  शान्ति
 का  पाठ  श्राप  पढ़ाते  रहेंगें?  में  चाहता  हूं  कि
 मंत्री  महोदय  जब  उत्तर  दें  तो  इस  पर  भी  वह
 रोशनी  डालें  ।

 श्री  इकजोत  लाल  मल्होत्रा  :  प्रश्न
 पैदा  करो  ।

 श्री  सर  पाण्डेय  :  सब  से  बड़ी  कठिनाई
 की  बात  यह  है  कि  हिमालय  से  लेकर  कन्या-
 कुमारी  तक  आज  लोग  प्रश्न  के  बिना  तरस  रहे
 हैं।  जगह  जगह  से  लोगों  के  भूख  से  मरने  के
 समाचार  आ  रह  हैं  ।  उड़ीसा  क  भ्र भी  एक
 माननीय  सदस्य  बोल  रह  थे  ।  उन्होने  बताया
 कि  उड़ीसा  की  हालत  क्‍या  है।  पिछली  दफा
 इसी  सदन  में  इस  बात  पर  बहस  हुई  थी  कि
 उड़ीसा  में  एक  आदमी  प्रश्न  न  मिलने  की  वजह
 सेमर  गया  था  ।  मंत्री  महोदय  ने  इससे  इन्कार
 किया  था  क्‍योंकि  उनकी  समझ  में  भूख  से
 मरने  की  व्याख्या  नहीं  की  गई  है  1

 प्रलाहाबाद  से  भ्रांतियों  के  खों  मरने
 की  खबर  मिली  थी  कौर  उत्तर  प्रदेश  की
 अ्रस॑म्बली  में  वहां  के  मंत्री  महोदय  ने  इस  बात
 को  छिपाया  था  V
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 आज  देश  की  भी  नंगी  जनता  के  साथ
 यह  सरकार  खिलवाड़  करने  पर  तुली  हुई  है  ।
 जब  जनता  अनाज  की  मांग  करती  है  तो  उसका
 जवाब  गोलियों  से  दिया  जाता  है  ध्रौर  आरोप
 विरीधी  दलों  पर  लगाये  जाते  हैं  ।  मैं  कहना
 चाहता  हूं  कि  तलवार  के  बल  पर  सब  कुछ
 हो  सकता  है  लेकिन  शान्ति  से  शासन  नहीं
 किया  जा  सकता  हैं।  इस  बात  को  सरकार  को
 अच्छी  तरह  से  जान  लेना  चाहिये

 इस  भुखमरी  की  हालत  में  मंत्री  लोग
 विदेश  में  भ्रमण  के लिए  दान  मांगते  फिरते  हैं,  हाथ
 पसारते  फिरते  हैं

 श्यो  राम  सहाय  पाण्डेय  (गुना)  :  बाप
 बताशो  क्या  किया  जाय?

 ओ  सूरज  पाण्डेय  :  मैं  बताउंगा  जरा  श्राप
 धीरज  रखें।  बाहर  के  मुल्कों  से  हम  प्रनाज
 मांगते  फिरते  हैं  ।  कांग्रेस  शासकों  का  यह
 सबसे  बड़ा  भ्रपराध  हैँ  कौर  मेरा  यह  उन  पर
 अरोप  है  कि  पिछले  भ्रठारह  वर्ष  की  भ्र जादी  के
 बाद  भी  वह  अन्न  की  समस्या  को  हल  नहीं  कर
 सके  कांग्रेस  सरकार  को  आज  कोई  नैतिक
 अधिकार  नहीं  है  कि  वह  ऐसी  हालत  में  शासन
 करती  रहे  ।  मैं  कहना  चाहता  हूं  कि  भ्रमर  हया
 होती  तो  लाजमी  तौर  पर  जो  लोग  सरकार
 चला  रहे  हैं  उनको  चाहिये  था  कि  हट  जाते  दूसरे
 लोगों  को,  प्रचार  देते  कि  वे  मुल्क  को  चलायें,
 लेकिन  राज  तो  वेहया  नम्बर  एक  हैं  v  प्राय
 समझ  लें  कि  देश  की  जनता  आप से  परेशान  है  ।

 यही  नहीं  कि  देश  की  जनता  परेशान  है
 बल्कि  हिन्दुस्तान  की  सार्वभौम  सत्ता  भी  राज
 खतरे  में  है  ।  सारा  देश  इस  बात  को  जानता  है
 कि  जब  पाकिस्तान  ने  काश्मीर  पर  आक्रमण
 किया  था  तबग्रमरीका  ने  सीधे  तौर  पर  कहा  था
 कि  काश्मीर  पाकिस्तान  को  दो  कौर  भ्र नाज
 हमसे  लो  ।  राज  बड़ा  गुणगान  हमारी  शासक
 पार्टी  के  लोग  उसका  करते  हैं।  उसने  सीधा
 साधा  सवाल  यह  किया  था।  .उसने  सीधे
 साधे  शब्दों  में  यह  कहा  था,  श्राज  भी
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 हिन्दुस्तान  की  आजादी  को  हड़पने  को
 पूरी  तरह  तैयारी  वह  कर  रहा  है।  लेकिन
 हमारे  देश  में  कांग्रेस  में  एल?  लोग  भी  हैं  डो  राज
 भी  अ्रमरीका  की  तारीफ  करते  हैं  और  कहते
 हैं  कि  जिसका  भ्र्न्न  खाते  हो  उसके
 साथ  सीधी  भाषा  में  बात  करो  ।  ज़िस  देश  से
 अन्न  लेते  हो  उस  से  पकड़  कर  मत  बोलों  ny
 यह  उन्हें  मालूम  होना  चाहिये  कि  अ्रमरीका
 ने  चांग  काई  शेक  की  सरकार  की  मदद  की,
 दौर  मुझे  याद  हैँ  कि  भूतपूर्व  प्रधान  मंत्री
 पंडित  जवाहरलाल  नेहरू  ने  कहा  था  कि
 जब  वह  चीन  के  सफर  पर  गये  कौर  चांग  काई
 शेक  का  नाम  प्र पने  भाषणों  में  लेते  थे  तो
 चीन  की  जनता  खड़ी  हो  जाती  थी  उन्होंने
 द्विभाषिया  से  पूछा  कि  यह  क्‍या  बात  हैं  कि
 जब  मैं  चांग  काई  शेक  का  नाम  लेता  हूं  तो
 लोग  खड़े  हो  जाते  हैं  ।  द्विभाषिया  न ेबतलाया
 कि  देश  में  चांग  काई  शेक  का  प्रभाव  इतना
 हू  कि  जब  बाप  उस  का  नाम  लेते  हैं  तो उस  की
 इज्जत  के  लिये  लोग  खड़े  हो  जाते  हैं  ।  लेकिन
 अमरीका  के  झरनों  श्लोक  खरबों  डालर
 चीन  को  नहीं  बचा  सके  कौर  चांग  कार्ड  शेक
 फारमोसा  में  निर्वासित  हो  गये  t  श्राप  भी
 याद  रखिये  श्राप  बाहरी  देशों  की  सहायता  से
 देश  की  स्वतंत्रता  की  रक्षा  नहीं  कर  सकते  ।
 श्राप  को  यह  बात  खुले  तौर  से  समझ  लेनी
 चाहिये  ।  यह  बात  श्नकेले  मैं  ही  नहीं  कहता,
 यह  सिर्फ  हमारी  तरफ  से  नहीं  कही  जाती,
 पिछली  दफे  विनोबा  भावे  जी  ने  भी  कहा  था
 कि  अगर  देश  के  बच्चे  अमरीका  का  झन
 खायेंगे  तो  वह  देश  के  भ्रच्छे  नागरिक  नहीं  बन
 सकते,  वह  भारत  माता  की  जगह  शारीरिक
 माता  की  जय  बोलेंगे,  ज़ोर  इस  के  लिये  पूरी
 तौर  से  श्राप  ही  जिम्मेदार.हैं  ।  मैं  पूछता  हूं
 कि  भ्राखिर  आज  इस  का  उत्तरदायित्व
 किस  पर  है।  वह  कहते  हैं  कि  उपाय  क्‍या  है  |
 नगर  हम  सुझाव  देंगे  तो  क्या  आप  वैसा
 करेंगे  ।  राज  सारे  देश  को  इस  अवस्था  में
 ले  जाने  की  जिम्मेदारी  आपके  ऊपर  है  ।

 राज  आप  के  पास  प्रोग्राम  क्‍या  हैं।
 देश  की  अनाज  की  कमी  को  पूरा  करने
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 के  लिये,  श्राप  के  पास  पहला  प्रोग्राम  है  कि
 बाहर  से  नाज  मंगाओ,  दूसरा  प्रोग्राम  हें
 देश  में  जितना  अनाज  पैदा  होता  है  उसे
 चोरबाजारी  में  भेजो,  तीसरा  प्रोग्राम  है
 देश  का  उत्पादन  बढ़ाने  के  नाम  पर  भारी
 संख्या  में  अफसरों  को  नियुक्त  करो,  चौथा
 प्रोग्राम  है  कि  खाद  का  कागजी  प्रचार  करो
 कौर  खाद  किसी  को  मिलने  मत  दो  ।

 एक  साननोय  सदस्य  :  आप  के  पास  क्‍या
 प्रोग्राम  है  ।

 को  सर  पाण्डेय  :  मैं  बतलाऊंगा  ।
 पांचवां  प्रोग्राम  श्राप  के  पास  यह  है  कि  भ्रमर
 इस  से  काम  न  चल  तो  एक  हफ्ते  में  दो  दिन
 भूख  रहो,  छठवां  प्रोग्राम  है  कि  गमले  में
 श्र  उपजाओ  शर  नगर  इस  से  भी  काम
 न  चले  तो  किचेन  गार्डेन  बनाओ  |  राज  देश  की
 जनता  के  साथ  यह  मजाक  चल  रहा  ह  ।

 मैं  कहना  चाहता  हूं  कि  सन्‌  956  से
 ले  कर  शब  देश  में  पी०  एल०  480  के
 अंतगर्त  जितना  अनाज  आया  है  मगर  उस  का
 आराधी  रुपया  भी  देश  के  कृषि  उत्पादन  पर
 खर्च  किया  गया  होता  तो  राज  देश  की
 हालत  यह  नहीं  हो  सकती  थी  ।  मैं  प्राय  को
 इस  के  बारे  में  कुछ  आंकड़े  रखना  चाहता  हूं
 कि  पी०  एल०  480  के  अन्तर्गत  कितना
 अनाज  हमारे  यहां  मंगाया  गया  :

 सन्‌  I955-56—  423  हजार  टन
 956-57—277  हजार  टन
 957—58-—]929  हजार  टन
 958-59——377  हजार  टन
 959-60——4297  हजार  टन
 960—6I—222  हजार  टन
 96I-62——  2699  हजार  टन
 962—63-——  3898  हजार  टन
 963-64-—5253 हजार  टन  द
 964—65—  3300  हजार  टन
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 wat  बतलाइये  कि  इतना  प्याज  श्राप  ने
 बाहर  का  मंगाया  कौर  अरबों  धन  राशि
 विदेशों  को  भेजा  नगर  यह  कृषि  पर  खर्च
 किया  गया  होता  तो  देश  की  कृषि  की
 पैदावार  बढ़ाई  जा  सकती  थी  ।  मगर
 आप  देश  में  उत्पादन  बढ़ाना  नहीं  चाहते  |
 आप  यह  बात  भी  याद  रखिये  कि  जब  तक
 आप  बाहर  से  अनाज  मंगाते  रहेंगे  तब  तक
 कभी  देश  आत्मनिर्भर  नहीं  हो  सकता  ।
 आज  कांग्रेस  के  लोग  भले  ही  आप  की  तारीफ
 करें,  उन  का  तो  पेशा  है  कि  बाहर  जाते  हैं
 तो  कुछ  और  कहते  हैं  कौर  सदन  में  कुछ
 और  कहते  हैं,  विरोध  आप  का  करते  हैं
 लेकिन  वोट  ड्राप  को  ही  देते  हैं  यह  किस  तरह
 की  पार्टी  है  यह  मेरी  समझ  में  नहीं  जाता  है,
 यह  पार्टी  है  या  तमाशा  है,  जिस  बात  को
 आप  नैतिक  तौर  से  गलत  कहते  हैं,  उसके
 पीछे  ईमानदारी  से  आप  को  हाथ  नहीं  उठाना
 चाहिये,  लेकिन  श्राप  उस  के  लिये  भी  हाथ
 उठाते  हैं  :  यह  एक  जादूगरी  है  दौर  कांग्रेसी
 शासक  सारे  देश  को  अपने  जादू  मक कर  में
 फंसाये  हुए  हैं,  सारे  देश  में  झपना  वा गू जात
 फैलाये  हुए  हैं,  लेकिन  मैं  श्राप  से  पूछता  हूं  कि
 अगर  श्राप  ने  अनाज  उगाया  होता  देश  में
 तो  कया  राज  आप  इस  सम्बन्ध  में  आत्मनिर्भर
 न  होते  ।  लेकिन  आत्मनिर्भर  देश  को  बनाना
 आप  की  नीति  नहीं  है,  श्राप  चाहते  नहीं  हैं
 कि  देश  आत्म  निर्भर  हो,  श्राप  सिर्फ  झूठे
 नारे  में  मुल्क  को  फंसाये  रहते  हैं  राज
 चोरबाजारी  चलती  है  ।

 सभापति  महोदय  :
 कुछ  कहिये  ।

 पाजिटिवली  भी

 शनी  सरजू  पाण्डेय  :  पहले  यह  कह  लेने
 दीजिये  ।  राज  चोरबाजारी  से  हमारे  देश  में
 अन्न  की  कमी  है  ।  मुझे  याद  है  कि  श्रीमती
 सुचेता  कृपालानी  ने  एक  बार  उत्तर  प्रदेश
 में  कहा  था  कि  आज  भी  हमारे  यहां  से  चोर-
 बाजारी  से  चावल  बाहर  जाता  है  जब  कि
 हमारे  यहां  लोग  भूखों  मरते  हैं।  मुझे  मालूम
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 है  कि  बिहार  में  हमारे  यहां  के  मजदूर  काम
 करने  जाते  हैं,  उन  को  तो  पकड़  कर  बिहार
 सरकार  उत्तर  प्रदेश  बार  पर  बन्द  कर
 देती  है।  लेकिन  पैसा  लेकर  पुलिस  भ्रमणकारी
 भी  चोरी  करने  वालों  को  छोड़  देते  हैं  ।
 आज  भी  देश  से  चोरी  से  चावल  तिब्बत
 जाता  है,  चीन  जाता  है  और  देश  के  इन
 देशभक्तों  पर  श्राप  भरोसा  करते  हैं  1  मगर
 हमारे  मुख्य  मंत्री

 एक  सानिया  सदस्य :  चीन  कौन
 अजीत  है  ।

 श्री  सरजू  पाण्डेय  :  श्राप  के  व्यापारी
 भेजते  हैं,  वह  देशभक्त  लोग  जिन  पर  श्राप
 भरोसा  करते  हैं  ।  खुद  उत्तर  प्रदेश  की  मुख्य
 मंत्री  ने  कहा  था  कि  उन  को  मालूम  है  कि
 चावल  चोरी  से  नेपाल  के  रास्ते  चीन  को
 जाता  है  ।  मुझे  यह  भी  मालूम  है  कि  जब
 कहा  जाता  है  कि  चोरबाजारियों  के  घर  से
 गल्‍ला  निकालो  तो  व्यापारी  सरकार  को
 घमकाते  हैं  ।  हमारे  देश  के  व्यापारियों  ने
 इस  बात  की  धमकी  दी  थी  कि  अगर  बन्दा  जी
 अपना  कदम  पीछे  नहीं  हटाते  हैं,  प्यार  उन
 पर  हाथ  लगाते  हैं,  तो  वह  याद  रखें  कि
 उन  की  सरकार  नहीं  चलेगी  ।  मिनिस्टरों
 के  सर  सड़कों  पर  लोटते  हुए  नजर  भागेंगे  ।
 हमारे  देश  के  व्यापारियों  ने  धमकी  दी  थी
 आर  उन  की  धमकी  के  सामने  सरकार
 झुकी  और  राज  भी  जमाखोरी  करने  वालों  से,
 चोरी  करने  वालों  से  चन्दा  लेती  है  और
 उन  से  राज्य  चलाती  है  ।  फिर  श्राप  कहते  हैं
 कि  हम  करें  क्‍या  ।  मुझे  याद  जाता  है  शौर
 सब  इस  बात  को  जानते  हैं  कि  भूतपूर्व  प्रधान
 मंत्री  श्री  जवाहरलाल  नेहरू  ने  कहा  था  कि
 हिन्दुस्तान  में  चोरबाजारियों  ौर  मुनाफा-
 खोरों  को  क्‍या  क्‍या  सजा  देंगे,  सड़कों  पर
 फांसी  देंगे,  लेकिन  राज  चोरबाजारिये  आप
 की  गोद  में  बैठे  हुए  हैं  -  श्राप  उन  की  बात
 नहीं  करते  हैं,  उन  को  पकड़ने  का  नाम  कर  के
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 गरीब  हलवाइयों  कौर  बनियों  को  और
 छोटे  छोटे  व्यापारियों  को  जेलखाने  में  बन्द
 करते  हैं  ।

 ग्रुप  प्रफेसरों  के  ऊपर  बहुत  भरोसा
 करते  हैं  ।  भ्र फसरों  का  आप  ने  एक  जाल
 बिछा  रखा  है  वैज्ञानिक  खेती  के  नाम  पर
 दौर  ग्रामसेवक,  ग्राम सेविका यें,  श्रोबरसिश्नर,
 बीसों  किस्म  के  अ्रधिकारी  नियुक्त  किये
 गये  हैं  ।  मैं  प्रां कड़े  दे  कर  कह  सकता  हूं  कि
 ग्रामसेदकों  की  तादाद  दिन  पर  दिन  बढ़ती
 चली  जा  रही  है,  ग्रामसेविकाओ्ों  की  तादाद
 बढ़ती  चली  जा  रही  है,  मगर  यह  काम
 कुछ  भी  नहीं  करते  ।  सिर्फ  एलेक्शन  में
 वह  कांग्रेस  का  प्रचार  करते  हैं  ।  इसी  लिये
 ग्रामसेवक,  ग्राम सेविका यें,  समाज  सेवक
 इरादी  बीसों  तरह  के  अधिकारियों  का  जाल
 बिछाया  गया  है  ।  मैं  बाप  को  सरकारी
 रिपोर्ट  के  आधार  पर  बतला  सकता  हूं  कि
 सन्‌  1964  में  ग्रामसेवकों  की  तादाद
 49,628  थी  शौर  सितम्बर,  l965  में  वह
 तादाद  बढ़  कर  52,213  हो  गई  ।  पूछो
 यह  काम  क्‍या  करते  हैं  जनता  का  |  कुछ
 नहीं  t  मैं  जानना  चाहता  हूं  कि  राज  उन  के
 ऊपर  इतना  धन  क्‍यों  खर्च  किया  जाता  है  ।
 राज  बी०  डी०  को  को  जीप  दी  गई  हैं  ।

 एक  साननौय  सदस्य  :  वह  तो  खत्म
 किये  गये  हैं  ny

 sit  सर  पाण्डेय  :  कहां  खत्म  किये
 गये।  देश  में  संकट  का  बड़ा  नाम  होता
 है  t  जितने  भी  बी०  डी०  को  ब्लाक
 प्रमुख  विभिन्न  जिलों  में  हैं,  व  सिर्फ़
 एलेक्शन  बाजी  के  लिये  हैं।  यह  ब्लाक
 प्रमुख  कौर  बी०  डी०  को  जनता  को
 परेशान  करते  हैं।  मैं  जानना  चाहता  हूं
 कि  राज  इन  बी०  डी०  खोज  को  जीप  देने
 की  क्‍या  जरूरत  है।  वह  जीपों में  चढ़
 कर  कहां  जाते  हैं।  वह  जीपों  में  सिनेमा
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 [श्री  सरजू  पाण्डेय]
 जाते  हैं,  नाच  तमाशे  देखने  जाते  हैं
 शौर  जनता  पर  खुल्लम  खुल्ला  अत्याचार
 करते  हैं।  यहां  पर  सवाल  पूछा  गया  कि
 किस  की  मर्जी  से  यह  बी०  डी०  को
 रक्खे  गये  हैं  यह  सरकार  क्यों  नहीं  बतलाती
 है,  क्या  उन  का  काम  है,  तो  उसका  कोई
 जवाब  नहीं  1  राज  भ्र फसरों  की  तादाद
 बढ़ाना  सरकार  का  पेशा  बन  गया  है।
 राज  भ्रमर  लोग  गांवों  में  भ्रष्टाचार
 के  केन्द्र  बने  हुए  हैं।

 मैं  एक  मिसाल  गाजी  पुर  जिले  की
 आपको  दूं  1  सैदपुर  एक  मुकाम  है।  वहां
 पर  हरिजन  लोगों  से  कहा  गया  कि  तुम
 लोग  घर  बनाने  के  लिये  रुपया  ले  लो।
 बहू  तैयार  भी  हुए  कि  वह  घर  बनायेंगे।
 लेकिन  उनको  रुपया  नहीं  दिया  गया।  कहा
 गया  कि  पहले  घर  बनाओ  शरीर  रुपया  देंगे।
 वह  बेचारे  गरीब  लोग  कहां  से  घर  बना
 सकते  थे  ।  रुपया  जो  था  वह  डाकखाने  में
 जमा  कर  दिया  गया  ।  एक  साल  तक  वहां
 जमा  रहा  ।  उसके  बाद  वापस  कर  दिया  गया  ।
 उन  लोगों  से  कहा  गया  कि  चूंकि  रुपया
 जमा  रहा  है  इसलिये  उसका  सूद  दो।
 भ्रजीब  कमाल  है  |  इसीका  नाम  राज  विकास
 है।

 मैं  एक  गांव  में  गया  तो  देखा  कि
 हरिजनों  के  घरों  में  घुंग्रांकश  बनाये  जा
 रहे  हैं।  मैंने  उनसे  पूछा  कि  यह  क्या
 बनाया  जा  रहा  है  तो  बोले  धुंभांकश  बनाये
 जा  रहे  हैं।  मैंने  उन  गरीबों  से  पूछा  कि
 तुम्हारे  यहां  खाना  कितने  दिन  पकता  है
 तो  उन्होंने  जवाब  दिया  कि  हपते  में  दो  दिन
 हमारे  यहां  चूल्हा  जलता  है।  उनके  लिये
 सरकार  घुंप्रांकश  बना  रही  है।  अ्रजीब
 पागलपन  है।  श्रे  पहले  रोटी  दो,  काम
 दो  फिर  धुझ्लांकक  बनाओ  1  यह  तो  समझ
 में  जाता  है।  लेकिन  खाने  का  नाम  नहीं  है
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 amie  बनाया  जा  रहा  है।  यह  हमारी
 योजना  का  तमाशा  है।

 इसी  तरह  से  बाप  देखें  कि  यह
 सरकारी  अधिकारी  किस  तरह  से  जनता
 के  ऊपर  रासायनिक  खाद  थोपते  हैं॥
 मैंने  पहले  भी  इसी  सदन  में  झपने  जिले
 की  मिसाल  रखी  थी  कि  खाद  के  बदले
 में  सफेद  कंकर  बेचा  गया,  उस  खाद  में
 नमक  मिला  कर  बेचा.  जाता  है।  यह
 सारे  के  सारे  झ्र धि कारी  जो  बैठे  हुए  हैं  वह
 योजना  को  चलने  नहीं  देंगे  ।  यह  कसने
 खा  कर  बैठे  हैं  इसके  लिये।  यह  जो
 कोआपरेटिव  और  वी०  डी०  को  वगैरह
 हैं  यह  लोग  खाद  में  नमक  मिल  कर  बेचते
 हैं,  खाद  शौर  को  देते  हैं  कौर  वसूली  दूसरे
 से  करते  हैं।  मैंने  पिछले  साल  कहा  था  कि
 जबरदस्ती  किसानों  को  खाद  दी  जाती  है।
 मुझे  मंत्री  महोदय  ने  उत्तर  में  लिखा  कि
 यह  आरोप  झूठा  है।  उनके  पत्र  में  लिखा
 हुआ  हैकि:

 “T  get  the  matter  enquired  into
 by  the  State  Government  who
 have  now  informed  us  that  no
 case  of  any  farmer  being  com-
 pelled  to  purchase  fertiliser  had
 come  to  their  notice.”

 मैं  जानना  चाहता  हूं  कि  यह  किस  से
 एस वय री  कराई  गई  थी।  मैं  इसे  सिद्ध
 कर  सकता  हूं।  राज  भी  जो  आदमी  कर्जा
 लेने  जाता  ह ैउसको  00  to  के  कर्ज
 पर  25  to  की  खाद  जबर्दस्ती  दी  जाती
 है,  चाहे  खेती  हो  यान  हो  +
 झगर  आपको  हिम्मत  हो  और  साहस  हो
 तो  चलिए,  मैं  आदमियों  की  गवाही
 दिला  सकता  हूं  कि  यह  चीजें  वहां  हो  रही
 हैं  या  नहीं।  रासायनिक  खाद  का  तो  यह
 प्राइम  है  कि  जिनको  जरूरत  है  उनको
 देंगे  नहीं  और  जिनको  जरूरत  नहीं
 उनके  गले  लगाते  हैं  ।  यह  सरकार
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 कोआपरेटिव  का  बढ़ा  नाम  लेती  हैं
 कौर  मेरा  तो  कहना  हैकि  यह  सरकार
 स्वयं  कोआपरेशन  की  दुश्मन  हैं।  मेरा
 कहना  है  कि  यह  सरकार  कतई  नहीं  चाहती
 है  कि  कोआपरेटिव  इस  देश  में  चले,
 इनका  पक्‍का  इरादा  है  और  इनके  भ्राफिससं
 बिलकुल  नहीं  चाहते  कि  कोआपरेटिव  चले
 कोऑपरेटिव  सोसाइटीज  बिलकुल
 डिरेक्ट  पड़ी  हैं।  एक  आदमी  भी  भ्रमर
 कर्ज  नहीं  देता  तो  सारी  सोसाइटी  को  कर्ज
 नहीं  मिलता  ।  लेकिन  पेपर  में  देखिए  तो
 कोआपरेटिव  सोसाइटोज  का  बड़ा  शाइनी
 कौर  खुलता  हुमा  रोल  दिखाते  हैं।

 कोआपरेटिव  फालिंग  की  बात  की  गई  ।
 मैं  नहीं  जानता  कि  कहां  स्टेट  में  कोऑपरेटिव
 फार्मिग  है।  मेरे  पास  एक  किताब  है  ।  इसके
 पेज  6  पर  कोआपरेटिव  फाभिग  की  बात  कही
 गई  है  जिसमें  कहा  गया  है  कि  749  सोसाइ-
 टीम  चल  रही  हैं।  967%  87  लाख  रुपया
 इसके  लिए  दिया  गया  है।  मगर  कहां  यह  काम
 कर  रही  हैं  ?  यह  कहीं  नहीं  कहा  गया  है  ।  मुझे
 मालूम  है  कि  एक  कोआपरेटिव  सोसाइटी
 देवरिया  जिले  में  है  डेहरी  में  ह ैजिसको  भ्रप्नपूर्णा
 कृषि  सहकारी  समिति  कहते  हैं  |  वहां  के  गरीबों
 ने  मिल  कर  के  कोआपरेटिव  सोसाइटी
 बनाई  थी  और  उसकी  तारीफ  इतने  सारे
 पेपर्स  ने  की,  "राज”  ज़ोर  पूर्वी  टाइम्स  ने
 लिखा  है  कि  बहू  कितनी  अ्रच्छी  कोआपरेटिव
 सोसाइटी  है  ।  मगर  राज  वह  कोआपरेटिव
 सोसाइटी  बन्द  है  |  इसलिए  कि  देवरिया  के
 एक  ए०.  शार ०  ने  कोआपरेटिव  फार्म
 वालों  से  गाय  मांगी  कोन्नापरे-
 टिव  सरपंच  विश्वनाथरसिह  का  पत्र  मेरे  पास
 मौजूद  है,  मैं  चाहता  हूं  कि इसकी  जांच  कराई
 जाय  ।  कोआपरेटिव  सोसाइटी  वालों  ने  गाय
 देने  से  इंकार  किया  t  नतीजा  यह  हुआ  कि
 जो  सबसे  अच्छी  कोआपरेटिव  सोसाइटी  चल
 रही  थी  वह  खत्म  हो  रही  है  भ्र ौर  वह  बेचारे
 सारे  लोग  जो  कोआपरेटिव  में  खेत  दिए,
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 पैसा  दिये,  वह  गली  गली  में  रोते  फिर  रहे  हैं  ।
 यह  है  कोआपरेटिव  फालिंग  t

 सामुदायिक  विकास  योजना  जिसका
 मैंने  जिक्र  पहले  किया  उस  सामुदायिक  विकास
 योजना  के  ऊपर  जो  भी  सरकार  रुपया  देती
 है  वह  सब  बेकार  जाता  है  इस  बजट  में
 437.44  लाख  रुपये  का  प्राविजन  इसके
 लिए  किया  गया  है  |  इस  सामुदायिक  विकास
 की  कोई  जरूरत  नहीं  है  |  मैं  सरकार  से  कहता
 हूँ  कि  क्या  जरूरत  है  सामुदायिक  विकास
 योजना  की  ?  इसका  क्‍या  काम  है  ?  इसका
 क्या  फंक्शन  है  ?  यह  विभाग  क्‍या  करता  है  ?
 क्यों  नहीं  सरकार  इसको  बन्द  करती  है  ?
 टैक्सपेयर  का  सारा  पैसा  लेकर  रंगरेलियां
 मनायी  जाती  हैं,  मेले  किये  जाते  हैं।  यह  डांस
 कब  तक  मुल्क  में  होता  रहेगा  ?  किस  प्राप्ति
 ने  किस  मेम्बर  ने  राय  दी  है  ?  एक  कांग्रेसी
 मेम्बर  भी  बताये  कि  सामुदायिक  विकास
 योजना  के  सपोर्ट  में  कभी  बोला  है  ?  मगर
 सरकार  मजीद  है  कि  हम  तो  योजना  चला-
 लेंगे  -  मैं  कहता  हूं  कि  सामुदायिक  विकास
 योजना  आपकी  बिल्कुल  बोगस  है  1  इसको
 श्रीमान्‌  जी,  खत्म  कीजिए  इसकी  कोई  जरू-
 रत  नहीं  है  |  वह  जितने  ग्राम  सेवक  वगैरह  हैं
 इनको  कोई  और  काम  दीजिए  ।  कारखाने  में
 लगाइए,  मिल  में  लगाइए  यह  तो  बात  समझ  में
 आती  है  t

 भ्र भी  पूर्वी  उत्तर  प्रदेश  में  पटेल  आयोग
 बनाया  गया  |  उसका  बड़ा  रोना  धोना  हुआ  ।
 पटेल  आयोग  बनने  के  बाद  कोई  काम  नहीं
 हुआ  ।  उलटे  कुछ  हमारे  अफसर  शौर  बढ़
 गए  ny  एक  इंजीनियर  की  जगह  तीन  इंजीनियर,
 एक  प्लानिंग  झआाफिसर  के  बजाय  2  प्लानिंग
 ग्रीस,  एक  ग्राम  सेवक  की  जगह  7  ग्राम
 सेवक  कौर  काम  कोई  बना  नहीं  ।

 मैंने  पछती  दफा  भी*  कहा  था  कि
 एक  कोआपरेटिव  मिल  रिसड़ा  में  खुलने  वाली
 थी  बलिया  जिले  में  ।  चार  साल  हो  गए  लगा-
 तार  |  राज  तक  उसका  लाइसेंस  नहीं  मिला  t
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 मैं  लिखते  लिखते  हार  गया,  सवाल  करते  करते
 हार  गया  ।  मेरे  पास  पैसे  मौजूद  हैं  खाद्य
 मन्त्री  के  कि  जिसमें  उन्होंने  आश्वासन  दिया
 था  कि  रखड़ा  कोआपरेटिव  मिल  को  लाइसेंस
 मिलेगा  लेकिन  राज  तक  चार  वर्ष  हो  गए
 वह  लाइसेंस  उसको  नहीं  मिला  जबकि  वह
 उत्तर  प्रदेश  का  सबसे  पिछड़ा  हिस्सा  है  भ्रम
 कोई  उसका  शेयर  लेने  के  लिए  तैयार  नहीं
 इसी  वजह  से  कि  लाइसेंस  ही  नहीं  मिलता  तो
 शेयर  कौन  ले  ?  तो  मेरा  कहना  है  कि  यह
 वाक्जाल  छोडिए  श्रीमानूजी  ।  इससे  कुछ  नहीं
 बनने  वाला  है  ।  कोआपरेटिव  की  दौर
 बातें  देखें  -  रिक्शा  यूनियन  और  फलां  की

 यूनियन  बीसों  झूठे  जाल  फैला  रखे  हैं।  हमारा
 एक  प्रतिरोध  है  केवल  कि  खेती  करने  वाली
 जनता  को  जमीन  दीजिए  और  जो  आपने
 स्कीम  चला  रखी  है  स्वागत  कंजर्वेशन  की  यह
 सोलहों  कराना  फ्राड  है  ।  मैं  आपको  जांच  करके
 दिखा  सकता  हूं  ।  जहां  तक  भूमि  संरक्षण  का
 मामला  है  उन्हीं  किसानों  से  रुपया  वसूल
 किया  जाता  है.  जिनकी  जमीन  पर  मिट्टी
 डाली  जाती  है  कौर  एक  मिट्‌टी  की  जगह  3

 पेमेंट्स  होते  हैं  ।  ठेकेदार  गांवों  को  उजाड़

 रहे  हैं  -  मैं  मिसाल  दिखा  सकता  हूं  ।  चलिए
 चल  कर  देखिए  कि  भूमि  संरक्षण  का  क्या
 तमाशा  है,  यह  बिल्कुल  गरीबों  को  तबाह
 करने  का  रास्ता  है  a  देश  में  सिचाई  की
 व्यवस्था  कीजिये  ।  सस्ती  खाद  का  इन्तजाम
 कीजिए  कौर  ज्यादा  से  ज्यादा  लोगों  को

 उत्साहित  कीजिए  खेती  में  वैज्ञानिक  साधनों
 का  प्रयोग  करने  के  लिए  ।  रुस  के  ट्रैक्टर  सस्ते
 आते  हैं  ।  लेकिन  वह  नहीं  कराने  पाते  ny  पांच

 हजार  दरख्वास्तें  ट्रैक्टर  के  लिए  पड़ी  हुई  हैं  ।

 कहा  जाता  है  कि  कोई  कम्पनी  है  जिसके  साथ
 सरकार  ने  कांट्रैक्ट  किया  है  कि  उनके  महंगे

 टरैक्टर्स  को  बहू  बिकवायेगी  |  इसीलिए
 सस्ते  ट्रैक्टर  नहीं  मिल  पाते  |  वैज्ञानिक  साधन

 देंगे  तभी  खेती  की  तरक्की  होगी  भर

 नहीं  तो  न  तो  देश  की  स्वतन्त्रता  बचेगी
 और  न  देश  को  खाना  ड्राप  दे  सकेंगे  ।  बाप  कहते
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 हैं  कि  67  में,  68  में,  90  में  सफिश्येंटट  हो
 जायेंगे,  हम  कहते  हैं  कि एक  हजार  वर्ष  तक
 भी  शाप  राज  करेंगे  तो  भी  नहीं  हो  सकते  ।
 इसलिए  कि  आपकी  नीति  नहीं  है  ।  श्राप  कोई
 नीति  नहीं  रखते  ।  आपके  सारे  भ्रफसर  हृदय-
 हीन  तानाशाह  देश  को  मिटाने  पर  तुले  हुए
 हैं  कौर  श्रापों  तो  भगवान्‌  ने  बुद्धि  दी  ही
 नहीं  है  1  भ्रापको  तो  बडी  नाराजगी  होती  है  ।
 इसलिए  मेरा  सुझाव  है,  पहली  बात  कि  पानी
 दीजिए,  सस्ती  खाद  दीजिए,  वैज्ञानिक  साधन
 दीजिए  कौर  यह  डांस  और  तमाशे  बिल्कुल
 खत्म  कीजिए  वरना  लाठियों  और  गोलियों  से
 आन्दोलन  नही  दबेंगे  |  राज  एक  बन्द  हुआ
 है,  कल  को  सैकड़ों  बन्द  होंगे,  आपके  जो  जी
 में  जाये  करना,  आपकी  मर्जी  ।

 Shri  Humayun  Kabir  (Basirhat):
 Mr.  Chairman,  I  am  grateful  to  you
 for  giving  me  this  opportunity  to
 participate  in  the  food  debate,  specia-
 lly  since  food  today  is  the  one  problem
 which  is  attracting  the  attention  of
 almost  the  entire  country.  It  has
 created  a  situation  in’  the  country
 where,  unless  we  take  measures  in
 time,  the  whole  edifice  which  we
 have  built  up  may  crumble.

 I  would  like  to  start  by  congratula-
 ting  my  hon.  friend,  Shri  Subra-
 maniam,  for  some  energetic  mesures
 he  has  taken.  I  would  also,  at  the
 very  outset,  like  to  say  that  a  great
 deal  hag  been  done  in  the  last  6  or
 7  years,  It  is  not  that  nothing  has
 been  done.  In  the  production  of  food
 between  950  and  today,  the  increase
 is  over  50  per  cent.  954  was  regarded
 as  a  bumper  year.  But  even  in  954
 the  production  all  kinds  of  foodgrains
 was  barely  about  54  million  or  55  mil-
 lion  tons.  Today  if  the  production  8
 less  than  80  million  tons,  we  regard
 it  ag  almost  a  disaster.  A  50  per  cent
 increase  jn  about  fifteen  years  is  nvt
 inconsiderable.  It  is  true  that  in  the
 mean  time,  there  ha;  been  an  enour-
 mous  increase  in  population.  But  the
 increase  in  population  is  about  20  per
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 cent  whereas  the  increase  in  food
 production  is  approximately  50  pe:
 cent.  and  it  could  be  more,

 All  these  are  on  the  credit  side,  But
 at  the  same  time,  one  has  to  admit
 that  in  spite  of  these  achievements,
 food  is  even  today  perhaps  the  most
 serious  problem  which  faces  this
 country.  And  here  I  would  submit
 that  we  are  all  responsible  for  it  part-
 ly,  evezy  Member  of  this  Houre;
 whether  belonging  to  the  side  of  the

 ‘Government,  or  to  the  side  of  the  op-
 position,  the  entire  people  are  respon-
 sible  for  it.  We  have  not  given  to
 the  problem  of  food  and.  agriculture
 that  importance,  that  urgency,  all  the
 time  that  was  needed.  We  should
 have  realised  from  the  beginning  that
 in  this  country  agriculture  is  not  only
 the  means  of  sustenance  of  a  majority
 of  the  people  but  it  is  also  the  sector
 of  economy  which  engages  the  largest
 number  of  people  of  the  country.
 There  are  approximately  70  million
 farmer  families  in  this  country,  giving
 an  agricultura]  population  of  350  mil-
 lion  or  so.  70  per  cent  of  the  popula-
 tion  are  directly  or  indirectly  engaged
 in  agriculture,  And  yet  it  is  8  matter
 of  regret  that  we  are  not  _  self-
 rufficient  in  food,  we  have  not  been
 self-sufficient  in  food;  and  the  deficit
 seems  to  have  been  increasing.

 If  we  look  at  the  figures,  at  one
 time  the  approximate  annua]  import

 of  food  was  about  2  million
 tons.  From  2  million  it  went  up  to
 4  million  tons.  This  year  the  import
 will  be  of  the  order  of  0  million
 tons;  may  be,  a  little  more  or  a  little
 less,  but  the  order  of  imports  is  con-
 tinually  increasing.  All  this  shows
 that  while  great  progress  has  been
 made,  yet  that  attention  which  was
 necessary  has  not  alway;  been  given
 to  food  and  we  have  to  correct  some
 of  the  mistakes  of  the  past.  There  is
 an  attempt  today  to  rectify  these  mis-
 takes  and  to  adopt  measures  which
 will  enable  नबी  to  solve  the  food  prob-
 lem  of  this  country  on  a  permanent
 basis.
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 Here  I  would  also  like  to  sound  a
 word  of  warning  to  my  _  hon,  friend
 Shri  Subramaniam.  Again  and  again in  the  past  certain  targets  have  been
 laid  down.  In  943  I  remember  there
 was  great  food  shortage—there  was
 famine  in  Bengal  particularly;,  but
 there  was  generally  food  shortage  in
 the  country—and  it  was  raid  that
 within  a  few  years  we  shall  be  self-
 sufficient  in  food.  In  1950-51,  and
 again  in  952  when  there  was  food
 shortage  the  same  kind  of  promise  was
 made  to  us  and  by  us.  And  the  pro- mise  wa;  not  kept.  Again  and  again we  have  set  a  target  but  that  target has  not  been  fulfilled.  Therefore,  to-
 day  when  any  targets  are  set,  we
 have  to  take  extra  care  to  ensure  that
 the  target  will  actually  be  fulfilled
 and  that  there  will  be  no  slackening  of
 effort  On  the  part  of  Government  and
 the  people  so  that  there  May  be  no
 lessening  in  the  production  of  food.
 What  has  happened  in  the  past  is  that
 once  the  immediate  crisis  was  over
 we  have  slackened.  We  _  cannot
 afford  to  do  so  in  the  future.  There-
 fore  certain  measures  will  have  to  be
 taken.

 Here  I  would  like  to  refer  to  some
 of  the  measures  taken  by  the  present Food  Minister  and  also  offer  him  cer-
 tain  suggestions.  I  think,  by  and
 large,  the  approach  that  he  ha:  adop-
 ted  is  correct.  Without  what  he  has
 described  as  _  scientific  agriculture,
 without  applying  some  of  the  techni-
 ques  of  modern  science  and  techno-
 logy  to  agriculture,  we  cannot  make
 any  appreciable  increase  in  food
 production.  Unless  we  increase  food
 production  per  acre  in  the  country
 there  is  really  no  answer  to  the  pro-
 blem.  If  we  are  to  increase  food  pro-
 duction  per  acre  in  the  country  cer-
 tain  measures  are  inescapable.

 It  is  obvious  that  there  must  be
 better  seeds  and,  therefore.  seeds
 farms  in  different  parts  of  the  country
 in  sufficient  number  of  distributed
 over  large  areas,  are  essential.  One
 of  the  complaints  today  in  the  rural
 areas  is  that  even  when  seeds  are
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 received  from  Government  farms,
 very  often  they  do  not  reach  the  iar-
 mer  in  time.  The  question  of  time-lag
 is  one  of  the  most  important  factors
 in  agriculture.

 Then,  there  is  The  question  of  irri-
 gation,  of  water  supply.  Unless  we
 supply  water,  neither  seed  farms  nor
 fertilisers  on  which  my  hon.  friend  has
 placed  a  great  deal  of  emphasis,  will
 give  us  the  necessary  results.  In  fact,
 without  adequate  supply  of  water,
 chemical  fertilisers  may  sometimes
 prove  a  handicap  rather  than  an  ad-
 vantage.

 Here  I  would  like  to  draw  his  atten-
 tion  to  one  point.  There  is  an  impres-
 sion—maybe,  right;  ‘maybe,  wrong—in
 the  country  that  the  present  Food
 Minister  is  more  concerned  with  che-
 mical  fertilisers  than  with  the  other
 aspects.  Perhaps,  one  reason  may  he
 the  generalisation  of  his  own  experi-
 ence.  In  the  southern  region,  parti-
 cularly  in  the  State  af  Madras,  irriga-
 tion  facilities  have  been  utilised  to  an
 extent  which  does  not  obtain  in  other
 parts  of  the  country.  In  Madras  T  was
 once  told  with  some  justifiable  pride
 by  one  of  the  Ministers  of  Madras
 that  they  have  used  almost  every
 ounce  of  Cauvery  waters;  not  once
 ounce  goes  waste  and  they  utilise  it
 almost  to  the  full.  Thefefore,  the  «-m-
 phasis  on  fertilisers  in  that  region
 may  be  justified.  But  when  we
 remember  that  out  of  the  total  arable
 area  in  the  country  not  even  one-
 fourths  is  irrigated  today  and  depends
 on  factors  like  the  monsoon,  we  have
 to  be  careful  that  too  much  emphasis
 is  not  placed  on  chemical  fertilisers
 alone.

 I  do  not  for  a  moment  want  to  mini-
 mise  the  importance  of  chemical  ferti-
 lisers.  They  are  an  immediate  answer
 in  many  ways  and  without  adequate
 use  of  chemical  fertilisers  we  can
 never  increase  the  per  acre  produc-
 tion  of  food  in  this  country.  It  is  well
 known  that  our  production  per  acre  is
 miserably  low  and  if  we  can  increase
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 it  even  by  20  or  25  per  cent  all  our
 food  problems  will  be  resolved.

 This  brings  me  to  another  aspect
 and  here  also  I  have  to  offer  one  or
 two  words  of  criticism  to  my  hon.
 friend,  the  Food  Minister.  Essentially,
 the  problem  of  food  today  is  a  crisis.
 in  confidence.  Even  the  most  pessi-
 mistic  accounts  do  not  place  the  deficit
 in  food  supplies  at  more  than  perhaps
 30  million  tonnes.  That  is  perhaps  the
 most  pessimistic  account.  There  are
 other  accounts  and  even  the  Planning
 Commission  at  one  time  suggested
 that  perhaps  the  actual  deficit  is  only
 5  million  tonnes.  When  there  is  9
 total  consumption  of  about  90  million
 tonnes  and  when  we  are  rmporting  on
 a  fairly  large  scale  from  outside,  a
 shortage  of  5  million  tonnes  should
 not  have  created  the  present  sense  of
 panic  in  the  country.  Perhaps  with
 the  best  of  intentions,  in  order  to
 create  a  greater  sense  of  urgency,
 perhaps  in  order  to  see  that  some  of
 the  imports  of  fertilisers  and  other
 things  may  be  eased,  at  one  stage
 some  months  ago  my  hon.  friend,  ‘he
 Food  Minister,  did  speak  a  little  too
 often  about  the  deficit  of  food  in  the
 country.  And,  once  confidence  is
 shaken,  a  vicious  process  starts,  a  vici-
 ous  spiral  starts  so  that  everyone
 starts  hoarding  food  on  a  small  scale.
 Hoarding  is  perhaps  a  wrong  word,
 but  those  who  kept  5  kilogrammes  of
 food  in  their  houses  at  one  time  tend
 to  keep  70  kilogrammes;  those  who
 kept  perhaps  two  maunds  supply  try
 to  keep  four  maunds  supply.  In  itself
 each  single  transaction  is  a  very  smal!
 item,  but  when  we  have  crores  of
 families  in  India  who  just  double  their
 normal  holding  of  stock,  immediately
 a  serious  situation  is  created.  There-
 fore,  one  of  the  first  tihngs  to  do  is  to
 somehow  bring  back  a  sense  of  con-
 fidence.  To  restore  that  confidence  in
 the  market,  import  of  foodgrains  this
 year  is  of  course,  inescapable.  To
 that  extent,  I  think,  those  who  criti-
 cize  the  import  of  foodgrains  this
 year  are  not  serving  the  interest  of
 the  country.  In  fact,  they  will  not
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 help  but  they  will  retard  the  develop-
 ment  of  Indian  agriculture.  Some  im-
 ports  are  inescapable  this  year,  but  we
 ‘must  learn  from  the  past  and  see  that
 these  imports  are  substantially  reduc-
 ed.

 In  this  context  I  would  also  like
 to  suggest  to  him  one  or  two  long-
 term  measures.  I  am  very  glad  that
 he  has  recently  talked  about  a  food
 budget  for  India.  But  I  feel  that
 talking  of  a  food  budget  by  itself  is
 not  enough.  We  have  to  think  of  an
 agricultural  budget  for  the  country  as

 .a  whole.  What  is  happening  today  is
 that  there  is  such  disparity  between
 the  prices  of  foodgrains  and  certain
 other  cash  crops  that  the  temptation
 for  the  farmer  to  go  over  to  the  cash
 crops  is  almost  irresistible.  I  can
 speak  of  the  State  of  West  Bengal.
 If  jute  sells  at  about  Rs.  60,  Rs.  65  07
 Rs.  70  a  maund  and,  at  the  same
 time,  paddy  sells  at  only  Rs.  5  or
 Rs.  8  a  maund,  how  can  you  expcct
 that  the  farmer  wil]  not  divert  his
 land  towards  jute  or  similar  other
 cash  crops  in  other  parts  of  the  coun-
 try?  This  is  what  is  happening.  At
 the  same  time  there  is  no  denying’
 that  we  want  these  cash  crops  also.
 That  is  why  I  am  suggesting  ‘hat
 there  should  be  some  kind  of  an  agri-
 cultural  budget  for  the  country.  I
 would  say  that  unless  this  budget  is
 made,  we  cannot  use  our  resources  in
 the  most  effective  manner.

 It  is  not  that  import  of  food  in  itself
 is  bad.  There  are  certain  countries  in
 the  world  which  have  as  a  national
 policy  depended  upon  import  of  food
 for  hundreds  of  years.  Take,  for
 example,  the  United  Kingdom.  She
 has  been  importing  food  on  a  large
 scale  because  she  knows  that  by  her
 exports  she  can  pay  for  that  food  and
 also,  the  best  utilisation  of  her  eco-
 nomic  resources  is  not  in  producing
 food  in  the  United  Kingdom  but  in
 getting  a  substantial  part  from  outside
 and  utilising  her  resuorces  in  other
 ways.  But  that  requires  a  definite
 agricultural  budget  and  some  kind  of
 a  relation  between  prices  of  foodgrains
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 and  other  types  of  crops  which  ere
 produced  in  the  country.  This  is
 necessary  because  we  have  to  remem-
 ber  that  agriculture  is  also  the  basis
 of  industry  in  India.  We  talk  of  our
 foreign  exchange  earnings.  These
 foreign  exchange  earnings  are  mainly
 from  primary  commodities  even  today,
 Whether  it  is  tea  or  jute  or  whether
 it  is  coffee,  these  are  primary  pro-
 ducts  and  for  this  agriculture  is  again
 immediately  necessary.  We  also  earn
 foreign  exchange  from  textiles,  for
 that  also  we  have  to  go  back  to  cotton
 which  again  is  an  agricultural  product.

 Therefore  an  agricultural  budget
 with  a  proper  balance  of  prices  het-
 ween  cash  crops  and  food  crops  is
 absolutely  essential  and  I  hope  that
 the  Government  will  pay  greater
 attention  to  this  aspect  of  the  matter.

 Along  with  that,  I  would  say  ‘hat
 one  of  he  major  reasons  why  Indian
 agriculture  has  not  made  the  progress
 which  it  ought  to  make,  which  it
 should  have  ‘made  and  which  it  is
 necessary  in  the  national  interest  that
 it  must  make,  is  the  uncertainty  of
 food  prices,  indeed  of  all  agricultural
 prices.  A  step  in  the  right  direction
 has  been  taken.  Some  prices  have  been
 fixed,  but  I  would  suggest  that  even
 though  the  prices  have  been  fixed,
 they  are  not  always  economic.  That
 they  are  not  economic  is  seen  even
 from  the  behaviour  of  the  Govern-
 ment  itself.  In  many  parts  of  the
 country  the  Government  acquires  from
 the  farmer  foodgrains  or  other  agri-
 cultural  commodities  at  a  price  X  and
 immediately  sells  it  at  a  price  X  plus
 Y,  where  Y  is  a  very,  very  substan-
 tial  difference  over  X.  I  can  tell  you
 of  West  Bengal.  In  many  cases,  paddy
 has  been  procured  at  Rs.  6  or  Rs.  7
 from  the  farmer  and  immediately  the
 Government  has  started  selling  at
 Rs.  26  or  Rs,  27.

 An.  hon.  Member:  Even  Rs.  14,
 Shri  Humayun  Kabir:  Such  a  sharp

 difference  shows  that  here  the  Gov-
 ernment  itself  has,  to  some  extent,
 become  a  profiteer  and  if  the  Govern-
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 [Shri  Humayun  Kabir]
 ment  starts  profiteering,  then  it  is  m-
 possible  for  the  Government  to  hold
 the  price  line.

 Mr.  Chairman:  He  might  try  to  con-
 clude.

 Shri  Humayun  Kabir:  May  I  have  a
 little  more  time?

 Mr.  Chairman:  He  may  have  five
 minutes  more.  Will  that  do?

 Shri  Humayun  Kabir:  I  was  told
 that,  because  this  is  the  first  time  I
 am  speaking  this  session,  I  will  get about  half  an  hour.

 Mr.  Chairman:
 minutes  more.

 You  can  have  ten

 Shri  Humayun  Kabir:  I  would  try  to
 be  as  brief  as  possible.  There  are  a
 certain  number  of  things  that  I  would
 like  to  place  before  the  House.

 I  would  go  further  and  say  that  the
 Government  should  have  a  definite
 Price  policy  in  this  matter.  It  may  be
 that  the  Government  may  buy  at  a
 higher  price  and  sell  at  a  lower  price
 to  the  consumer.  We  are  using  as
 much  as  Rs.  00  crores  for  the  im-
 port  of  foodgrains,

 An  hon.  Member:  More  than  that.
 It  is  Rs.  300  crores.

 Shri  Humayun  Kabir:  Rs.  300  crores
 in  certain  exceptional  years.  On  a
 more  ‘modest  estimate,  when  we  are
 importing  2  million  tons  or  less,  it  is
 Rs.  00  crores  and  it  is  in  foreign
 exchange.  I  would  prefer  that  this
 money  is  utilised  for  building  up  a
 sufficiently  attractive  price  for  the  far-
 mer,  There  is  nothing  new  in  this
 suggestion.  This  is  happening  in  many
 countries  of  the  world.  Ever  since
 about  2840  or  so,  in  England,  they
 have  followed  a  definite  foog  policy  by
 which  whatever  the  price  at  which
 wheat  was  imported  into  the  country,
 the  ordinary  man,  the  ordinary  citizen,
 was  assured  of  a  loaf  of  bread  at  6
 pence  per  lb.  That  price  has  held
 even  to  this  day.  There  is  a  very
 smal]  variation  in  price  of  food  to
 the  consumer  and  the  difference  is  met
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 by  the  subsidy  from  the  Government.
 I  would  suggest  to  my  friend,  the  Food
 Minister,  to  devise  5०४९  method  by
 which  an  attractive  price  is  given  to
 the  farmer,  to  the  agriculturist,  so
 that  he  produces  more.

 There  is  another  thing  to  which  I
 would  like  to  draw  his  attention.
 This  has  happened  in  the  past  and  it
 may  happen  again.  The  prices  go  up
 and  the  next  year  there  is  a  greater
 effort  and  larger  crops  are  produced.
 The  moment  crops  increase,  the  size
 of  the  harvest  increases,  the  prices
 slump  down  again.  It  is  true  that
 some  sort  of  a  floor  price  has  been
 fixed  today.  But  that  floor  price  is
 very  low  indeed.  I  remember,  round-
 about  94i-42,  when  I  was  deeply
 involved  with  the  peasants’  movement,
 our  ciaims  in  those  days  used  to  be
 that  we  wanted  Rs.  0  as  the  price  tor
 paddy.  I  do  not  know  what  Rs.  0  in
 942  is  today.  Rs.  0  in  942  should
 be  at  least  Rs.  25,  if  not  Rs.  30.  in
 terms  of  modern  times.

 An.  hon.  Member:  More  than  that.
 Shri  Humayun  Kabir:  Whatever  it

 may  be,  but  it  will  certainly  be  more
 than  Rs.  5  or  Rs.  6  or  Rs.  7  which
 the  price  that  is  being  offered  for
 paddy  under  the  floor  price  that  nas.
 been  accepted.

 There  is  one  other  thing  that  I
 would  like  to  suggest  as  a  long-term
 policy.  My  friend  the  Food  Minister
 and  many  others  have  talked  of
 change  in  food  habits.  Change  in  food
 habits  does  not  take  place  overninght.
 That  has  to  be  planned  over  a  long
 time.  I  would  like  him  to  keep  in
 mind  one  consideration.  Recently,
 there  has  been  an  emphasis  of  going
 over  to  wheat  entirely.  In  our  coun-
 try,  we  are  almost  self-sufficient  in
 rice  and  the  possibility  of  increasing
 the  production  in  the  rice-growing
 areas  is  perhaps  greater  than  the
 possibility  of  increasing  the  production
 in  the  wheat-growing  areas.  Today,
 we  are  producing  roughly  0  to  ll
 million  tons  of  wheat  and  we  have
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 to  import.  about  5  to  6  million  tons
 even  in  a  normal  year.  Shall  we  ask
 the  peopleto  goover  to  wheat  on  a

 Jarge  scale  and  thus  increase  our  depen-
 dence  on  imports?  I  know  that  mea-
 sures  are  being  taken  for  introducing
 certain  kinds  of  hybrid  grains  by
 which  the  producton  will  go  up.  But
 then  another  factor  has  tobe  kept  in
 mind.  Rice  is  a  commodity  which
 you  can  keep  for  two  or  three  years
 and  it  will  not  spoil  easily.  Normally,
 the  cycle  of  monsoons  tells  us  that
 every  five  years,  there  are  two  good
 years,  one  exceptionally  good  year
 and  one  very  bad  year  and  one  year
 which  is  not  so  bad.  Therefore,  if
 there  is  a  proper  agricultural  budget,
 if  there  is  proper  food  budget,  perhaps
 we  can  manage  with  our  foodgrains
 in  a  better  way  than  we  have  done
 till  now,

 I  am_  not  against  irrigation.  In
 fact,  I  have  said  earlier  that  the
 irrigation  facilities  must  be  subs-
 tantatialy  increased.  As  against  only
 one-fourth  of  the  arble  area  which  is
 under  irrigation  today,  we  must  see
 that  within  the  next  five  years,  a  sub-
 stantial  proportion  is  added  and  what
 that  figure  will  be  will  depend  on
 the  resources  that  are  available  and
 on  Many  other  factors.

 One  other  point  is  about  agricul-
 tural  credit.  This  is  also  a  point  which
 I  think,  is  responsible  for  the  rather
 unsatisfactory  performance  of  Indian
 agriculture.  I  believe  that  distribution
 of  agricultural  credit  per  family  will
 not  be  even  Rs.  50  a  year  if  you  take
 7  corores  of  agricultural  families  of
 India.  But  then  the  averages  are
 always  deceptive.  Certain  areas  have
 advantages  of  having  developed  more
 and,  therefore,  in  other  areas  the
 agricultural  credit  facilities  are  even
 less.  Now,  the  Community  Develop- ment  administration  has  also  come
 within  the  Ministry  of  Food  and
 Agriculture.  Community  Blocks  have
 been  introduced  almost  for  the  whole
 of  India.  I  hope  certain  measures
 will  be  taken  80  that  in  every  block
 some  kind  of  agricultural  credit  faci-
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 lity  is  available  to  the  farmer  because
 that  and  that  alone  will  help  to  solve
 the  food  problem  of  this  country  on
 a  permanent  basis.

 Mr,  Chairman:  He  may  conclude  in
 tive  minutes.

 Shri  Humayun  Kabir:
 now  refer  to  some
 measures.

 The  first  thing  is  to  ensure  that  ev-
 ery  kind  of  grain  produced  in  the  Co-
 untry  is  fully  utilised.  There  has  been,
 in  recent  years,  a  tendency  for  people
 to  move  away  from  certain  types  of
 grains  and  ask  for  what  they  regard.
 as  a  superior  grain.  Till  even  0  years
 ago  certain  types  of  millets,  bajra,
 jowar,  ragi,  etc.  were  used  on  a
 fairly  large  scale.  Today,  people  want
 to  move  over  to  wheat.  In  the  case
 of  rice,  people  want  a  superior  variety.
 This  is  certainly  a  desirable  tendency.
 But,  at  the  same  time,  we  should  try
 to  see  that  every  type  of  foodgrain
 is  fully  utilised  because  there  are
 certain  types  of  soi]  where  perhaps
 bajra  and  jowar  will  grow  but  where
 wheat  will  not  grow.  Every  soil  has
 its  own  characteristic.  Now,  one  way
 of  ensuring  is  to  develop  the  process-
 ing  industry.  An  immediate  measure
 to  take  is  to  see  that  the  flour  that  is
 made  is  a  type  of  a  mixed  flour.  We
 have  already  introduced  the  idea  of
 toned  milk  in  the  supply  of  milk
 Various  kinds  of  milk  are  used.
 Immediate  steps  should  be  taken  to
 ensure  that  in  any  flour  that  is  sold,
 there  is  an  admixture  of  several  cere-
 als.  We  may  have  two  or  three  stan-
 dard  qualities  of  flour  with  different
 admixtures  cf  wheat,  ragi,  bajra  jawar
 etc.  in  proportions  that  may  be
 examined  and  which  may  be  found
 most  feasible.  We  will  immediately
 be  able  to  utilise  a  large  volume  of
 food  that  is  not  being  fully  utilised
 today.

 Again,  other  cereals  can  be  ‘used  for
 various  kinds  of  subidiary  foods.  There
 is  no  reason  why  some  luxury  items
 should  not  come.  out  of  the  cereals
 which'are  often  regarded  as  lower
 types  of  cereals.  In  other  countries,

 Yes.  I,shall
 short-terns
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 barley  corn  has  been  utilised  in
 preference  to  wheat  for  various  types
 of  processed  articles,  whether  it  is
 Corn  flakes  or  it  is  biscuits  and  things
 like  that.
 of  bread  made  with  different  cereals.
 This  is  a  sample  measure  but  it  will
 certainly  help.

 I  think,  the  most  important  single
 measure  is  the  abolition  of  zones.
 I  know  the  arguments  for  and  against
 the  abolition  of  zones.

 Mr.  Chairman:  Has  the  _  hon.
 Member  heard  the  statement  of  the
 hon.  Minister  this  morning?

 Shri  Humayun  Kabir:
 heard  that  statement.

 I  have  not

 Shri  C,  Subramaniam:  I  have  taken
 one  step.

 Shri  Humayun  Kabir:  I  know  the
 arguments  for  and  against  the  abo-
 lition  of  the  zones.  Many  of  the
 surplus  States  are  very  reluctant  to
 the  abolition  of  the  zones.  But  for
 that,  I  think,  we  are  also  responsible
 as  a  country  as  a  whole.  What  have
 we  done  for  the  development  of  the
 so-called  surplus  States?  K  so  hap-
 pens  that  the  two  States  which  are
 surplus  States,  Andhra  Pradesh  and
 Madhya  Pradesh,  are  comparatively
 backward  industrially.  We  have  not
 helped  them  to  the  extent  in  their
 industrial  development  as  we  should
 have  done.  Take,  for  instance,  the
 Nagarjunsagar  project  in  Andhra
 Pradesh.  Why  should  it  not  be  taken
 over  by  the  Centre?  This  is  a  major
 project  and  it  should  have  been  taken
 over  by  the  Centre.

 An  hon.
 ject  also.

 Member:  Narmada  Pro-

 Shri  Humayun  Kabir:  There  are  a
 number  of  projects.  Whenever
 necessary,  these  projects  should  be
 taken  over  by  the  Centre.  These
 food  surplus  areas  should  feel  that,
 while  they  are  giving  food  to  the
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 country,  in  the  matter  of
 they  will  not  be  left  behind.

 industry

 One  other  point  in  this  connection
 is  that  these  are  the  areas  where
 food  production  can  be  _  increased
 most  rapidly  with  irrigation,  but
 these  are  also  the  areas  which  are  the
 least  interested  in  providing  irriga-
 tion  from  their  own  resources;  they
 are  already  surplus  in  food  and,
 therefore,  unless  the  Centre  takes  a
 special  interest  in  the  development  of
 irrigation  facilities  in  these  areas,
 perhaps  we  will  be  complaining
 about  them  and  they  wil  be  complain-
 ing  about  us.  A  sense  of  community
 for  the  country  as  a  whole  must
 develop  and  unless  we  do  that,  we
 will  not  be  able  to  solve  this  food
 problem.

 From  every  point  of  view,  the
 food  zones  should  go  and  I  am  glad
 to  learn  that  my  friend,  the  Food
 Minister,  has  taken  a_  step  in  the
 right  direction;  I  do  not  know  how
 far  he  has  gone;  I  only  wish  that  it
 is  not  a  half-hearted  measure  because
 in  these  matters,  half-hearted  mea-
 sures  do  not  pay.

 Shri  Man  Sinh  P.  Patel;  Why  did
 the  hon.  Member  allow  him  to  create
 the  zones  when  he  was  in  the  Cabi-
 net?

 Shri  Humayun  Kabir:  Perhaps  my
 hon.  friend  does  not  know  that  what-
 ever  happens  in  the  Cabinet  is  not
 supposed  to  be  divulged  here.

 Mr.  Chairman:  The  hon.  Member
 may  try  to  conclude  now.

 Shrimati  Tarkeshwarj  Sinha:  He  is
 giving  some  useful  suggestions.

 Shri  Humayun  Kabir:  Yes;  I  am
 making  suggestions  for  the  future;
 there  is  no  use  looking  to  the  past  all
 the  time.

 There  were  a  number  of  other
 things  which  I  wanted  to  say,  but
 since  I  have  no  more  time  left,  J
 will  conclude  by  saying  that  it  is
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 ultimately  a  question  of  priorities.
 In  spite  of  ail  that  we  have  said
 about  agricuiture  and  food,  we  hive
 not  given  to  it  the  priority  which  it
 Geserves.  Inside  the  Ministry  of
 Food  &  Agriculture  itself,  I  have
 often  felt  that  there  has  been  a
 gteater  priority  on  food  than  on
 agriculture.  Taking  the  Ministry  of
 Food  and  Agricu  ture  as  a  whole,  the
 prio:ity  on  industry  h:s  been  greater
 than  the  priority  on  agricu!ture.
 Otherwise,  why  should  we  not  give
 the  same  importance  or  urg2ncy  to
 the  establishment  of  fertiliser  plan's
 and  to  the  es:ablishment  of  factor  es
 for  producing  agricultural  imrle-
 ments  of  various  mode!s,  which  we
 give  to,  let  us  say,  iron  and  st:el?
 After  all,  nobody  can  eat  iron  and
 steel;  nobody  will  feed  on  iron  and
 steel.  I,  for  one,  would  say  that  it
 fs  perhaps  better  in  some  cises  to
 slow  down  from  five  to  sev°n  years
 the  setting  up  of  a  particular  plant
 rather  thin  neg'ect  agriculture.  If  we
 do  that,  if  we  can  solve  the  prob-
 lem  of  agricu  tural  cred  t,  and  lastly
 4f  we  can  infuse  in  the  firmer  the
 ferling  that  the  Stite  is  looking  after
 his  interests,  then  only  things  will
 improve.  Our  firmers  are  no  fools
 and  it  is  a  mistike  to  think  that  they
 do  not  know  where  their  riterest
 Yies.  35  years  ago,  a  farmer  told  me
 someth  ng  which  I  never  forg-t:
 “your  Government  and  your  scientific
 experts  come  and  give  us  all  kinds
 of  rdvices,  but  wher-ver  they  prove
 that  the  advice  is  ty  our  advantage,
 we  hive  immediately  taken  it  un;
 but  they  themselves  cannot  do  the
 things  that  they  sa,  thet  we  shou'd
 do;  let  them  ficst  be  productive;  Iet
 the  Government  farms  mike  a  profit
 wut  of  their  working  and  we  shall
 fol'ow  their  methods”  If  we  can
 wele-se  the  creative  energi-s  of  the
 peop'!e—and  f:r  doing  that,  we  will
 have  to  decentrs]se  ona  much
 Targer  scale  thin  his  been  th2  cas?
 till  now,  we  will  have  to  give  a  far
 Quarter  sense  of  participation  and
 ereative  response  to  th2  f-rmer.—it
 will  enable  us  not  only  to  meet  the
 Good  and  agriculture  crisis  which
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 is  todey  facing  the  country,  but  alse
 to  convert  the  challenge  into  a  vie
 tory  from  where  we  can  march  towards
 prosperity  and  fu:filment  for  the
 nation.

 को  तूती  राम  (घाटमपुर)  :  सभापति
 जी,  प्रापने  मुझे  बोलने  का  समय  दिया,  उसके
 लिये  मैं  बड़ा  प्रभारी  हूं  ।  फूड,  एग्रीकल्चर
 तथा  कम्युनिटी  डेवेलपमेंट  की  मांग  का  मैं
 समर्थन  करने  के  लिये  खड़ा  हुजरा  हूं  ;  वास्तव
 में  मैं  मन्त्रालय  के  प्रबन्ध  के  लिये  मन्त्रालय  को
 बधाई  देना  चाहता  हूं  ।  जिन  विषम  परि-
 स्थितियों  में  हमारे  देश  की  राष्ट्रीय  सरकार
 बनी  थी,  सब  लोग  ज नये  हैं|  देश  के  प्रकार
 गल्ले  की  कमी  थी,  बंगाल  में  35  लाख  भ्रामक
 भूखों  मर  चुके  थे,  परन्तु  इन  पिछले  i6
 सालों  के  भ्रन्दर  हमारी  सरकार  ने  गल्ले  की,
 देती  की  पैदावार  बढ़ाने  के  लिये  काफ़ी
 प्रयास  किया  और  राज  देश  की  पैदावार
 करीब  50-60  फ़ीसदी  बढ़  चुकी  है,  य  नी
 यह  सरकार  इस  देश  में  इस  तरह  का  इन्तज़ाम
 झोर  व्यवस्था  न  कर  पाती  तो  हो  सकता  था
 कि  थोड़ी  सी  भ्र सावधानी  से  बंगाल  के  इतिहास
 की  पुनरावृति  हमारी  राष्ट्रीय  सरदार  के  वक्‍त
 में  हो सकती  थी  ।  सरकार  ने  ५ती  की  पैदावार
 बढ़ाने  के  लिये  प्रयास  किया  ।  इपके  साथ  ही
 साथ  यह  भी  कोशिश  की  कि  जो  गलने  को
 हमारे  देश  में  कमी  है,  उसको  विदेशों  से  मंगा
 कर  उसकी  पूति  की  जाय  ।  हमारे  मित्र  देशों
 ने  हमारी  सहायता  की,  हम  उसके  लिये  उनके
 भ्रामरी  हैं  कौर  देश  को  उनके  लिये  प्रभारी
 शौर  कृतज्ञ  होना  चाहिये,  क्योंकि  जो  हमारा
 मदद  करते  हैं,  उनके  लिये  नगर  हम  कृति
 नहीं  होते  हैं  तो  वास्तव  भे  कोई  किसी  की  क्यों
 मदद  करेगा  |

 लेकिन  यह  सब  कुछ  होते  हुए  भी  जिस
 मात्रा  में  गल्‍ले  की  पैदावार  बढ़नी  चाहिये  थी,
 उस  मात्रा  मांगे  की  पैदावार  नही  बढ़ी  tv
 उसके  क्‍या  कारण  हैं  ?  उसके  कई  कारण  हैं,
 एक  तो  यह  कि  हमारे  यहां  ती,  को  पैदावार
 के  लिये  जो  चीज़ें  भ्रावश्यक  हैं,  वास्तव  में
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 [श्री  तूला  राम]
 विमर्श  हुकूमत  होने  की  वजह  से  देश  के  इन्दर
 दे  चीज़े  इतनी  भवानी  से  और  जल्दी  नहीं
 जुटाई  जा  सकी  ।  तो  जब  तक  उन  चोरों  का,
 लेते  सिंचाई  का  इन्तज़ाम,  अच्छे  बीज  का
 इन्तज़ाम,  भ्रच्छी  खाद  का  इन्तज़ाम,
 पुताई  के  लिये  भ्रच्छे-प्रच्छे  प्रौज्ार  शौर
 कोटाणुश्ों  से  फसल  की  रक्षा,  ये  सब  जब  तक
 डाक  तरह  से  नहीं  हो  जाता  है,  तब  तक
 हमारे  देश  के  इन्दर  पैदावार  उतनी  ज्यादा
 नहीं  हो  सकती  जितनी  देश  के  लिये  ज़रूरत  2
 पैदावार  बढ़ाने  के  लिये  जो  प्रयास  किये  गये
 झन  प्रयासों  के  बावजूद  कभी  देश  के  भगन्दर
 अनावृष्टि  होती  है,  कभी  प्रति वृष्टि  हो  जाती
 है  |  भी  पिछले  साल  जिस  तरह  का  सूखा
 बड़ा,  शायद  कई  दशकों  में  इस  तरह  का
 रखा  देश  में  नहीं  पड़ा  शौर  कौर  उसका
 देश  की  पैदावार  पर  बड़ा  खराब  असर  पड़ा  |
 नतीजा  यह  हुआ  कि  हम  को  बाहर  से  गल्‍ला
 मंगाना  पड़ा  ।  दूसरे  देशों  से  सहायता  लेनी
 बड़ी  ।  लेकिन  फिर  भी  मैं  आपसे  यह  कहूंगा
 कि  जो  लोग  यह  कहते  हैं  कि  देश  के  इन्दर
 भुखमरी  हुई,  कुछ  भ्रामक  मर  गये,  जैसा  प्रभी
 देवी  ने  बताया  कि  9  आदमी  भूख  से  मर
 गये,  मैं  इस  चीज़  को  नहीं  मानता  ।  हमारे  देश
 की  संभव  ति,  देश  की  स*यता  इस  तरह  की  है
 कि  जान  बूझ  कर  झपने  पड़ोसी  को  भूख  से
 भर  मरने  देंगे  t  भादमी  एक  दिन  में  भूख  से  नहीं
 भरता,  जब  लगातार  कई  रोज़  तक,  या  मैं  यह
 हूं  कि  महीनों  तक  भला  रहता  है,  उस  वक्‍त
 आदमी  भूख  से  मरेगा ।

 हमारे  यहां  हम  देखते  हैं,  मैं  देहात  का
 रहने  वाला  हूं,  मुझे  यह  अनुभव  है  कि  यदि
 देहात  में  कोई  भादमी  बीमार  हो  जाता  है
 धौर  उसके  पास  उपचार  के  साधन  नहीं  होते
 हैं,  तो  देहात  के  लोग  चन्दा  करके  उसकी
 सहायता  करते  हैं।  इसी  तरह  से  बीसी  गरीब
 आदमी  की  लड़की  की  शादी  होने  को  होती  है,
 हो  उसमें  भी  पड़ौस  कौर  मुहल्ले  के  लोग  कौर
 रिश्तेदार  चन्दा  करके  उसकी  मदद  करते  हैं
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 तो  भला  यह  बात  कैसे  हो  सकती  है  कि  हमारे
 पड़ोस  में  हमारा  साथी  भूख  से  मर  रहा  है,
 तड़पता  रहा  है,  हम  पेट  भर  कर  खा  लें  और
 कौर  उसकी  सहायता  न  करें  ।  यह  साइक्लोन-
 जिकल  बात  नहीं  है।  यह  हमारे  देश  की  संस्कृति
 है  शौर  कसौटी  पर  कसी  जा  सकती  है  ।  देश
 के  अन्दर  गल्ले  की  कमी  है--यह  बात  ठीक
 है,  लेकिन  गल्ले  की  बनी  होते  हुए  भी  सरकार
 के  प्रयास  से  इस  तरह  की  परिस्थिति  नहीं  भरा
 सकती  है  t

 द्वेती  की  पैदावार  बढ़ाना  हमारे  लिए
 बहुत  जरूरी  है  1  इसके  लिए  आपको  चन्द
 एक  बातें  करनी  होंगी  ।  पहली  बात  तो  यह  है
 कि  राज्य  सरकारों  ने  भूमि  सुधार  कानून
 बनाये  हैं,  जमींदारी  का  उन्मूलन  किया  है  8
 इसके  साथ  ही  साथ  उन्होंने  यह  कानून  भी
 बनाया  है  कि  जमीन  जोतने  वाले  के  पास
 पहुंचनी  चाहिये  ।  लेकिन  मैं  निवेदन  करना
 चाहता  हूं  कि  ये  जो  भूमि  सुधार  सम्बन्धी
 कानून  हैं  वे  केवल  मात्र  किताबों  में  ही  लिखे
 रह  गए  हैं,  इन  पर  भ्रमण  नहीं  हो  पाया  है,#
 झपने  उत्तर  प्रदेश  के  पूर्वी  जिलों  की  बात  &
 आपको  बतलाना  चाहता  हूं  ।  गोरखपुर  कौर
 दूसरे  जो  पूर्वी  जिले  हैं  वहां  कहीं  कहीं  तो
 ग्यारह  सो  आदमी  एक  वर्गमील  में  रहते  हैं  ४
 यहां  मुझे  मालूम  है  कि  चन्द  एक  लोगों  के  हाथों
 में  ही  ज़मीन  है  i  हजारों  बीघा  ज़मीन  एक
 एक  आदमी  के  पास  है  t  ऐसे  लोगों  के  पास  वह
 है  जिन  की  सामाजिक  व्यवस्था  यह  है  कि
 उनको  पता  नहीं  होता  है  कि  हल  का  फल  क्या
 है,  जिन  को  हल  की  मूठ  भी  पकड़नी  नहीं
 जाती  है  |  सामाजिक  बन्धन  के  कारण ,  के
 ऐसा  कर  भी  नहीं  सकते  हैं  ? जब  इस  तरह  HT
 वैषम्य  हो  कि  जोतने  वाले  को  इस  तरह  से
 समाज  बहिष्कृत  कर  देता  हो  कौर  खुद  बह
 आदमी  द्वैती  की  तरक्की  न  कर  सकता  हो
 तो  स्वाभाविक  है  कि  दिक्कतें  पेश  जायेंगी  #
 तब  लाजिमी  तौर  पर  उत्पादन  नहीं  बढ़  सकता
 है  v  वहां  ज्यादातर  लोग  मजदूर  हैं,  गरीब  हैं
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 उनको  मेहनत  मजदूरी  भी  पर्याप्त  नहीं  मिलती
 है।  हम  देखते  हैं  कि  वे  प्रायः  दूसरी  जगह  जा
 कर  मजदूरी  करते  हैं  i  कानपुर  इत्यादि  में
 लाकर  मजदूरी  करते  हैं  इस  वास्ते  मैं  सम-
 पता  हूं  कि  सबसे  जरूरी  बात  यह  है  कि  भूमि
 व्यवस्था  हो  ।  भूमि-व्यवस्था  में  भूमिहीनों  को
 शर्मन  मिले  शौर  जिन  के  पास  प्रनइकोनोमिक्र
 होर्डिग्ज  हैं,  उनके  होर्डिग्ज  इकोनोमिक
 बनाने  का  प्रयत्न  किया  जाए  कई  लोगों  के  |
 पास  बड़ी  बड़ी  जोतें  हैं  ।  मैं  समझता  हूं  कि
 भूमिहीनों,  प्रनइकोनोमिक  होल्डिंग  वालों  द्रोह
 शोर  बड़ी  बड़ी  जोत  वालों  का  एक  ही  इलाज  है  ]
 कौर  वह  इलाज  है  जिस  का  जिक्र  पंडित  जी  ने  |
 किया  था  शौर  महीनों  उसके  लिए  प्रयास  भी  |
 किया  था  श्लोक  वह  है  कोआपरेटिव  फालिंग  t  |
 इस  कोग्रोप्रेटिव  फाग  के  अलावा  हमारे  देश  |
 के  इन्दर  शौर  कोई  दूसरा  हल  नहीं  हो  सकता  |
 है  जमीन,  जो  जमीन  को  जोतता  है,
 इसके  पास  जानी  व्हिप  1  लेकिन  इसके  |
 दस्ते  में  मुश्किल  की  बात  यह  है  कि  |
 परिस्थितियां  कुछ  ऐसी  हैं  कि  यह  होना  |
 घखुश्किल  नज़र  शता है1  इस  वास्ते  |
 बीच  का  यहाँ  एक  रास्ता  रह  जाता  है  कि  |
 कोप्रोप्रेटिव  फालिंग  हो।  इस  रास्ते  इन |
 भूमि  सुधारों  का  होना  बहुत  जरूरी  है।!

 #  इसके  ध्रलावा  जहां  कहीं  भी  परता
 मीन  पड़ी  हुई  है,  बंजर  जमीन  पड़ी  हुई  |
 है,  ऊपर  भूमि  पड़ी  हुई  है,  उसको  हमें
 चाहिये  कि  हम  खेती  के  लायक  बनायें  ॥
 कमर  भूमि  को  ठीक  ठाक  करदे  उससे
 देती  की  व्यवस्था  होनी  चाहिये  ।  चम्बल
 कै  रेपाइंज  हैं,  दूसरी  नदियों  के  रेवाइंज
 हैं पौर  उनको  यकता  करके  उनको  हल  के
 नीचे  लाया  जाना  चाहिये  t  पैदावार  बढ़ाने
 का  यह  दूसरा  सुझाव  है।

 खेती  की  पैदावार  बढ़ाने  के  लिए  |
 हमारे  खाद्य  मंत्री  हमेशा  फर्टिलाइजर  की
 बात  करते  हैं।  पानी  की  बात  शायद ही
 रूसी  उनके  मुंह  से  निकली  हो  भौर  मगर ]
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 निकली  भो होगी  तो  धोखे  सेही  निकली
 होगी  ।  हमेशा  वह  फर्टिलाइजर,  करदी-
 लाइजर  ही  कहते  हुए  सुने  गए  हैं॥
 न्हीं  पर  इसका  अधिकतर  विश्वास  है  ॥
 हमारे  यहां  इस  फर्टिलाइजर  की  वजह  छे
 धौर  पानी  न  मिलने  की  वजह  से  प्
 साल  लाखों  मन  मटर  के  सूख  जाने  डे
 नुकसान  हो  गया  है,  कौर  पैदावार  नहीं
 हुई।  सबसे  बड़ी  खोज  इस  वास्ते  यह
 है  कि  पानी  की  व्यवस्था  की  जाए  भ्र ौर  ऐसी
 की  जाए  ताकि  किसान  के  हाथ  में  पानी  हो
 जिससे  वह  जय  चाहे  तब  अपने  खेत  को
 गानी  दे  सके  ध्रौर  जितना  चाहे  दे  सफे।  मै
 चाहता  हूं  कि  देश  के  इन्दर  पानी  के  छोटे
 छोटे  साधन  जुटाये  जायें,  नलकूपों,  रपटों
 तथा  दूसरे  तरीकों  से  प.तो  की  व्यवस्था  की
 जाए।  पानी  कितान  के  हाथ  में  होता  चाहिये  ॥
 साथ  ही  साथ  नलकूपों  के  लिए  आप  देहातों
 में  बिजली  दें  1

 इटावा  जिला  कनाल  इरिगेटिड  एरिया
 है।  वहां  पर  प्रगर  नलकूप  कोई  नहर
 या  रज बह  से  दो  फरलांग  के  प्रकार  लगाना
 चा  तो  उसको  नो  प्रोजेक्शन  सर्टिफिकेट
 लेना  पड़ता  है।  मैं  चाहता  हूं  कि  यह  “जो
 नो  प्रोजेक्शन  सर्टिफिकेट  लेने  वाली  कंडी-
 शन है,  इसको  हटा  दिया  जाए

 बीज  की  व्यवस्था  भी  होती  चाहिये  ।
 में  अच्छे

 अच्छे  खोज  निकल  रहे  हैं,  हाई  ब्रिड  खोज
 कौर  दूसरी  किस्मों  के  बीज  निकल  रहे  हैं  ॥
 में चाहता  हूं  कि  इनको  जल्दी  से  जल्दी
 किसानों  तक  पहुंचाने  का  प्रबन्ध  हो  t

 हमारे  उत्तर  प्रदेश  में  एक  जौर  दिक्कत
 हैं।  किसान  कोप्रोप्रेटिव  बीज  स्टोर  से  जो
 बीज  लेए है.  उसको  छः:  महीने  के  भ्रमर
 सवाई  देनी  होती  है।  इससे  साल का  जो
 ब्याज  है  वह  पचास  परसेंट  जाकर  पढ़ता
 है।  दुनिया  में  कहीं  इतनी  भ्र धिक  व्याज
 की  दर  नहीं  है।  इस  मामले  में  महाजन
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 [श्री  तूती  राम]
 की भी  मात  देदी  गई  है।  इस  तरह  का
 बयाज  उससे  नहीं  लेता  चाहिये  सरकार
 हस  शोर  शीघ्र  कार्रवाई  करे।

 बाप  गोबर  कीजो  खाद  है,  उपे
 इस्तेमाल  को  बढ़ावा  दें  बजाय  फर्टिलाइजर
 के।  गवर्नमेंट  के  पास  हजारों  झ्ादमों  हैं।
 बड़ी  मारो  उसका  पात्र  मोरों  है  ।
 हजारों  को  संख्या  में  प्रापके  पा प्त  ग्राम
 सेवक  हैं।  उनसे  प्राय  काम  लें 1  श्राप

 लाजिम  कर  दें  कि  गोत्र  को  जलाया  न
 श्ञाए  और  उसके  जलाने  के  विरुद्ध  प्रचार
 कार्य  किया  जाए  ।  भ्रमर  जरूरी  हो  तो
 बाप  इसके  सम्बन्ध  में  कानून  बनायें  भोर
 इसको  काग निजि बल  श्रीकांत  करार  दे  दें
 कि  कोई  भी  गोबर  जला  नहीं  सक  है।
 ऐसा  करने  से  उनको  श्राप  मता  कर  दें।

 एग्रिकलचरल  इस्प्लेमेंट्स  श्राप  उसको
 दें

 सरकार  का  जो  प्लांट  प्रो टफ शा।  का
 महकमा  है  वह  कुठ  काम  नहों  कर  रहा  है  V
 ag  बिके  वेपर  पर  है।  हल्का,  आप
 एक्टिवा इज  कीजिये  t

 ये  चन्द  बातें  मैं  भ्राएफ़े  सामो  बो
 हैं।  मगर  इत  पर  मजा तय  ध्यान  देगा
 नहों  विश्वातपूर्वक्त  कह  सकता  हूं  हि
 किसान  जितना  गल्‍ला  आप  चाहें  शावकों
 बदा  करके  दे  सकता  है।  हमको  पातों
 मिलता  चाहिये  ।  पातों  का  साधन  हमारे
 हाथ  हूं तता.  चाहिये  -  बिलों  हन  मिलना
 चाहिये  |  झगर  दन  सब्र  चीजों  को  व्य  तथा
 हो  जाए  तो  हालातों  पैदावार  |  करके
 झापको  दे  सकते  हैं  जीतते  गलते  को  कमीं.
 दूर  हो  सकता  है।

 शी  विश्राम  प्रलाद :  ( वालं)  :
 सता  डा दय  i9  साल  की  रब तंव ता
 मे  यह  सरकार  भ्  वादे  करतो  प्रा  रही  है  ।
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 इस  वास्ते  मैं  इस  सरकार  को  भूड  बादो
 बाली  सरकार  कहता  हूं  950  में  बडे
 जवाहरलाल  नेहरू  ने  रेडियो  पर  भ  ऋण
 ब्रवाध्ति  करते  हुए  घर  की  थी  कि  हम
 फोन  चार  साल  के  प्रन्दर-प्रन्दर  अन्न  के
 मामले  में  स्वावलम्बी  हो  जायेगे  t  लेविन
 हम  राज  तक  भी  स्वावलम्बी  नहीं  हो  पाये
 हैं।  हारे  सुत्र  प्राप्त  साहब  ने  भ्रम  कहा  है  कि
 I97]  तह  हमाल  देग  खाय  समस्या  को
 हत  कर  ले  T  इति-च  में  मो  कए  प्रहारक
 झूठ  वादे  किये  जाते  “है  हैं  7  लेकिन  3तको
 पूर्ति  नहीं  हुए  है  कित  दिल  तक  ग्र  ये
 शायद  र्त्त  हगे  यह  “खने  दाल.  बात  है  a

 सरकार  ने  बक्सों  पर  कस  लाये  हैं  t
 बाहर  के  देशों  से  कर्ज  पर  क्  पिये हैं1

 बच्चा  पाल  दो  से  रुपये  तक  कर्ज  २  जमा
 हुए  है  ।  इ।  प्लानिंग,  के  नाम  पर  न  तो
 खेल  क  पाबार बड़ी  है  पर  नामदेव  को
 खत  स+रया  हत  दा  है|  इस् हां ते  हमारे

 बना रिया  हैँ।  हम  भ  ख  +  गत  कि  रहे हैं।
 बाह्  से चन्दे  वसूल  ड  कर  हिन्दुस्तान  के
 दिए  ते  के  जि  थे  है  हैं  -  +  कप  को
 बत  ता  चाहता  ड्‌  कि  अनार  यहां  पर  पाती
 की  समस्या  हत  दां  जाए  ते  हिन्दुस्तान  के
 धन्धा  कई  भो  सात  शव  के  वन  फाइलें
 दे  सकता  है  हम  आप  पैदावार  बड़े
 की प्रा  rad  दे  रहे  हैं  1  प्री  देश  को
 भू  75  है  हैं।  |  वार  वो  बड़ा  नहीं
 फिस्स  याहू  बड़  है  भव  र,  बढ़ा
 बेकार  ,  बढ़ी  है  यू-एयर,  *ह  है  यां,
 बह,  ड.  श्र...  ढ़  है  भ्रष्टाचार
 यह  10 3  साल  के  भाप  के
 राम  करो  को  पाती  हैं  ।

 श्री  जीत  लात  लडता :  पापुलेशन
 भो  बड़.  है  ।
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 शनी  विभास  प्रसाद  :  भ्रष्टाचार  हर
 दफ्तर  में  चलता  है  प्लानिंग  डिपार्टमेंट  पर
 बाप  ने  दस  साल  में  स  दें  सतरह  लाब  रया
 खर्च  किया  है  |  मैं  समझता  हूं  कि  अगर
 इस  रुपये  से  :यू  बैल  लग  गए  होते  पम्पिंग
 सेट  लग  गए  होते  तो  शायद  खेत  को  पैदावार
 बढ़  गई  हंसती  t  भाप  ने  या  'रिस्क  कह
 बनाया  है  कि  एक  एकड़  में  अगर  सिचाई  की
 व्यवस्था  हो  जाए  तो  छः  मन  पैदावार  बढ़ती
 है  ।  लेकिन  सिंचाई  की  व्यवस्था  नहीं  की
 जाती  है  1,  हमारे  मिनिस्टरों  को  यह  मालूम
 नह  है  कि  पार्क;  जरूर.  है  या  खाद  ।  सब्र  द्वारा  Fa
 साहब  व  हते  हैं  कि  खाद  जरू  ऐप  है फर्टिलाइजर
 फैक्ट्रिज  खुलनी  चाहिये  ज-कि  राव  साहब
 बहते  है  कि  पानी  जरूर  है।  दोतों में  झगड़ा
 होता  है  और  इस्तीफा  तक  देने  की  नौबत
 श्मा  जात॑  है  ।  जिस  #मिनिस्टर  को  यह  तक
 न  मालूम  नी  कि  गेहूं  का  अधः  होता  है  या  पेड़
 उस  देश  का  यह  प्र भाग्य  ही  समझा  जाएगा  ।
 कोई  झाश्चय  नहीं  कि  ऐसी  भ्र दस् था  में
 सरा  रुपया  हल  नही  हो  पा  ही  है

 हिदुस्तान  के  इन्दर  तीन  महीने  पानी
 बररुता  हैदर  न  महीने  सूखा  रहटा  है  ।
 इस  वास्ते  हमारे  देश  के  निए.  इलेवन
 सब  २?  जरूर  चाहे  भ्रमर  हिन्दुस्तान
 की  बय  समस्या  कप  को  हल  करते.  तो
 अप  टाइम्स  श्र  ोाघ्र  दाटर  रूलाई
 होगी  च,हिये  ।  सस्ते  २:  सस्ते  दरों  पर  श्र
 समय  पर  पानो  निकलना  चाहिये  ।  होता  यह
 है  कि  जिस  बत  खेत  को  पानों  की  जरूरत
 हैंतो  है  तो  नहरों  में  पानो  नहीं  होता  है  t
 जब  पानी  की  जरूरत  होतो  है  तो  दूत
 बन्द  हो  जाते  हैं  ।  इण्डियन  के  जिए  जो
 टप-वेल  लगे  हुए  हैं  ब्रोकर  जो  बिजली  से
 चलते  हैं  प्त  बिजली  की  दर  भो  बहुत
 अधिक  है।  पुत्रों  उत्तर  प्रदेश  में  उनीस  केके
 पर  यूनिट  के  हिसाब  से  किसानों  को  बिजलो
 मिलती  है  जबकि  बिड़ला  साहब  को  तोन  पैसे
 पति  यूनिट  के  हिसाब  से  बिजली  मिलती  है  1

 DG.  1966-67  CHAITRA  29,  888  (SAKA)  0.6.  1968-67  3740

 ऐसी  भ्रदस्था  में  पैदावार  किसान  केरा!  बढ़ा
 सकते  हैं  t

 जहां  तक  कम्पोस्ट  खाद  का  हरी  खाद
 का  सम्बद्घ  है

 ea,  कृषि,  सामरा  क  विकास  हगा
 सहकार  मुरली  में  ज़पमत्री  पश्न  मंज़र
 मिश्र)  :  श्राप  crit  बात  नह  रहे  हैं।
 कब  बिजली  बारह  4:  में  भेज  रही  है  ।

 शौ  विभाग  प्रसाद  :  लेकिन  डीडली
 साहब  को  फोन  ह  में  हो  मिलतो  है  1  इसी
 दर  पर  श्राप  किसान  को  वों  नहीं  देते  हैं  t
 आप  सहित;  दर  पर  उसको  पानो  ग्रोवर  बिजली
 दिये  फि  देखिये  कि  किस  तरह  से
 खेती  की  पैदावार  ag  जाती  है।  कितान
 जानता  है  फि  भ्रच्छी  खाद  ६:  लच्छो  पैदावार
 हूं  है,  भ्रमणी  जूता  से  ध्रच्ठछो  पैदावार
 हत्ता  है,  श्ण्छे  बीज  से  अच्छी  दरबार
 इंत है  ।  लेकिन  वह  पाती  के  लिपे  मन  मसोस
 बर  रह  जाता  है।  हरी  खाद  वह  कहां  मे
 लेगा  जब  उस  के  लिये  तनी  नहींहै।
 अम  नियम  स्फट  धाप,  प्लान  को  दंत  हे
 450  रु०  टन  ५र  |  बह  बा६र  हम  देशों
 200  रु०  टन  'रद  पट  हत्ता  है,  सिप्पी
 फट्लिइजर  रक  खद  370  ०  वन  हेयर
 अंत।  हैं  लेकिन  का,  किसान  को  450  रु०
 टन  देते  हैं  ।  इस  तरह  से  पति  की  पवार
 बसे  बढ़ेगी  ।

 कब  जमीन  के  बटवारे  की  बात  को
 लीजिये  ।  राज  पूर्वी  उत्तर  प्रदेश  कौर  बिहार
 में  उन  लोगों  क  पास  जमीन  है  जो  धपने  हाथ
 से  खेती  नहीं  करते  हैं,  उन  के  नौकर  करते  हैं  ॥
 लकिन  जमीन  उन्होंने  हथिया  लो  है  जो
 किसान  खेती  करता  है  उस  के  पास  जमीन
 नहीं  है।  सरकार  ने  कहा  कि  भूमिहीन  किसानों
 को  जितनी  ऊसर,  परती  शौर  बंजर  जमीन  है
 बह  दे  दी  जायेगी,  लेकिन  यू०  पी०  के  इन्दर
 एक  इंच  जमीन  गरीब  लोगों  को  नहीं  मिली  ।
 मध्य  प्रदेश  में  लाखों  एकड़  जमीन  पड़ी  है
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 [श्री  विश्वास  अरसाद]
 लेकिन  वह  भूमिहीन  किसानों  को  नहीं  दी
 बाई ।

 खेत  की  जुताई  के  बारे  में  मैं  कहना
 चाहता  हूं  कि  यहां  पर  ट्रैक्टर  बड़े  बड़े  बनाये
 जाते  हैं  ।  जो  ट्रैक्टर  एक  जोड़ी  बैलों  के
 किसान  के  काम  शा  सकता  है  वह  नहीं  बनाया
 लाता.  है  V  बलों  का  इतना  खर्च  प्राता  है
 देश  के  इन्दर  कि  किसान  तबाह  होता  जा
 रहा  है,  लेकिन  उन  को  राहत  दिलाने  के  लिये
 छोटे  टूँबटर  देश  में  नहीं  बनाये  जाते  t  मैं  यह
 कहना  चाहता  हूं  कि  पैदावार  बढ़ाने  के  लिये
 छोटे  ट्रैक्टर  बनाये  जाने  चाहियें  जिस  भें
 शक  जोड़ी  बैलों  से  खेती  करने  वाला  किसान
 इस  को  रख  सके  ny

 बीज,  खाद,  कीटाणु  नाशक  सब  बातें
 किसान  जानता  है।  इस  के  बारे  में  कोई  डर
 बहीं  है,  लेकिन  मेरी  प्रार्थना  यह  है  कि  राज
 देश  भर  में  जो  भिन्न  बाजार  में  बिकता  है
 बस  में  खरीद  झोर  बेचने  के  दामों  में  एक  जाने
 गैर  से  ज्यादा  का  फर्क  नहीं  होना  चाहिये  v
 झगर  इस  से  ज्यादा  फके  होता  है  तो  बनिया
 किसान  का  खून  चूसता  है  कौर  अपनी  कोठियां
 ड़ी  करता  है  जबकि  किसान  को  कोई
 फायदा  नहीं  मिलता  t

 दूसरी  चीन  मुझे  यह  कहनी  है  कि
 $600  रु०  पर  सरकार  इनकम  टैक्स  नहीं

 देती  है  ।  इसलिये  जो  किसान  3600  रु>
 रुक  की  प्रा मदनी  करता  है  उस  से  कोई
 लगान  नहीं  ली  जानी  चाहिये  |  इस  सम्बन्ध
 में  मेरा  कहना  यह  है  कि  पांच  एकड़  तक
 के  किसान  को  लगान  माफ  होनी  चाहिये  t
 राज  ू०  पी०  की  सरकार  ने  इमरजेंसी  का
 बहाना  कर  के  किसानों  की  हालत  में  कोई
 सुधार  नहीं  किया  है  यही  नहीं,  बल्कि  उस  की
 लगान  25  प्रतिशत  बढ़ा  दी  है।  इस  तरह  से
 हनता  को  खून  पसीने  कौ  कमाई  सरकार
 चीन  लेती  हैँ  -  जब  किसान  तकावी  लेने
 जाता  है  तब  तकावी.  का  बाधा  पैसा  सरकारी

 APRIL  19,  966  D.G.  ‘1966-67,  33742

 कर्मचारी  ले  लेते  हैं  भौर  तकावी  तब  मिलता  है
 जब  कि  काम  खत्म  हो  चुरा  होता  है।  इसलिये
 तकावी  देने  के  भामले  में  ढील  होनी  चाहिये-

 जोनल  सिस्टम  भी  तोड़  दिया  जाना
 चाहिये  क्‍योंकि  उस  से  छोटे  गरीब  लोगों  को
 बड़ा  कष्ट  है।  यह  भ्र क्सर  देखा  गया  है  कि
 बड़े  बड़े  ट्रक  तो  गाजियाबाद  से  पास  हो
 जाते  हैं,  लेकिन  छोटे  किसान  पकड़  लिये
 जाते  हैं  ।  इसलिये  इस  जोनल  सिस्टम  को
 तोड़  देना  चाहिए,  इस  से  भ्रष्टाचार  बढ़ता  है

 में  मिनिस्टर  साहब  से  प्रार्थना  करना
 चाहूंगा  कि  जो  भाप  की  दुर्भिक्ष  संहिता  है,
 उस  की  एक  कापी  वह  सदन  की  टेबल  पर
 रखने  की  कृपा  करें  t  उन्होंने  नवम्बर,
 965  को  कहा  था  कि  :

 ‘Normally  fam‘ne  relief  works
 are  done  under  the  famine  code,
 and  modified  under  the  same  by
 the  normal  revenue  staff’

 फिर  22-2-66  को  उन्होंने  कहा  कि  :

 ‘This  famine  code  has  been
 scrapped,  that  is  out  of  date.  We
 have  given  it  up,  and  we  have
 framed  various  rules,  for  the  pur-
 pose  of  tackling  this......’.

 उसके  बाद  तीसरी  बार  उन्होंने  2  अप्रैल,
 966  को  कहा  कि  :

 ‘The  past  famine  code  laid
 very  rigorous  conditions  for
 relief  works  and  also  in  regard
 to  payment  of  wages  it  was
 almost  a_  starvation  wage.  We
 have  removed  all  these  restr:c-
 tions’.

 _में  जानना  चाहता  हूं  कि  भाखिर  यह  फोन
 कोड  है  क्या  ।  भाप  उस  को  यहां  टेबल  पर
 रखिये  ताकि  मालूम  हो  सके  सदन  को  कि
 बाप  ने  कौन  सा  कोड  बनाया  हुमा  है  ।
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 हमारे  मिनिस्टर  साहब  कहते  हैं  कि
 भुखमरी  अर्थात्  स्टार वे शन  और  माल-न्यूट्रिशन
 में  फर्क  है  उड़ीसा  के  अन्दर  9  आदमी  मर
 गये  धौर  वह  कहते  हैं  कि  माल  न्यूट्रिशन  है

 मैं  इस  माल-न्यूट्रिशन  को  नहीं  समझ  पाता  |
 अगर  झ्रादमी  को  भ्राता  खाना  मिले  तो  वह
 दस  दिन  में  मरेगा,  थोड़ा  खाना  मिले  तो
 बीस  या  पच्चीस  दिन  में  मरेगा  ny  लेकिन  वह
 भी  तो  स्टार वे शन  डेथ  ही  कहलायेगा  क्‍योंकि
 ह  मौत  भी  तो  भुखमरी  के  कारण  हुई  है  t
 इस  देश  में  बस्तर,  वेस्ट  बंगाल,  उड़ीसा  में
 ही  नहीं,  पूर्वी  उत्तर  प्रदेश  शौर  बिहार  में
 भी  ऐसे  गरीब  लोग  हैं  जिन  को  दिन-दिन
 भोजन  नहीं  मिलता  हैं  1  मैं  इसी  सदन  में
 कह  चुका  हूं  कि  वहां  पर  न  जाने  कितने  लोग
 हैं  जो  बर  का  गोदा,  भाम  की  गुठली  शौर
 गोबर  से  निकला  हुआ  भ्रमण  खा  कर  अपना
 जीवन  व्यतीत  करते  हैं  ।  मैं  मिनिस्टर
 महोदय से  प्रार्थना  करूंगा  कि  वह  माल-न्यूट्रिशन
 पोर  स्टार वे शन  के  इन्दर  कोई  फर्क  नहीं  है
 इस  को  समझें  ।  दोनों  ही  स्टार वे शन  डेथ्स
 हैं  ।  राज  अपने  is  सालों  के  राज्य  में
 झाप  खाने  की  समस्या  हल  नहीं  कर  सके  |
 झगर  श्राप  यह  नहीं  कर  सके  तो  फिर  और
 कोन  इसी  समस्या  को  हल  कर  सकते  हैं  ।
 मेरी  समझ  में  नहीं  भ्राता  कि  इसे  राम  राज्य
 कहूं  या  काम  राज्य  कहूं  या  सुब्रह्मण्यम  राज्य
 हं  जिस  में  लोग  भूखों  मर  रहे  हैं  ।

 थी  Eo  Wo  फार्मा  :  सब  का  राज्य  है
 भाप  का  भी  राज्य  है  t

 st  किशन  पर नायक  (सम्बलपुर)  :
 यह  मौत  का  राज्य  है  v

 को  विश्वास  प्रसाद  :  मैं  ड्राप  को  बतलाऊँ।
 राजस्थान  में  एक  जगह  नोहर  है  जहां  पर
 राज्य  में  सड़ी  ज्वार  दी  जाती  थी  पहले,
 उसके  बाद  सड़ा  घाटा  दिया  जाता  था  कंट्रोल
 का  ।  ध्रौर  बह  भी  48  रु०  क्विंटल  उस  के
 बाद.  निकलो  गेहूं  मिलता  है  t  एक  चिट्ठी
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 मेरे  पास  है  शौर  यह  थैली  है  उस  ज्वार  को  जो
 सरकार  देती  है।  श्री  तारा चन्द  सुनार  लिखते
 हैं कि  :

 “ऐसी  ज्वार  जित  को  कबूतर  भो  नहीं
 खाते,  48  रु०  क्विंटल  सरकार  राशन.  के
 डिपो  पर  देती  है  पहले  ज्वार  लेना
 भिजवाये,  बाद  में  नकली  गेहूं  देते  हैं  ॥
 झाबा  प्राधा  भ्रमण  मिलता  है  a"

 मैं  उसको  सदन  के  टेबल  पर  रखना
 चाहता  हूं  कौर  मिनिस्टर  साहब  से  प्रार्थना
 करना  चाहता  हूं  कि  इस  की  जांच  करवा  लें
 ताकि  मालूम  हो  सके  उस  में  कौन  से  ऐसे  तत्व
 हैं  जिन  को  खा  कर  लोग  जिन्दा  रह  सकें  ny

 एक  भान  विथ  सदस्य  :  इस  को  दिखला
 दीजिये  जिस  को  कबूतर  भी  नहीं  खा  सकते  हैं  ॥

 क्रि  जीवाश्म  प्रसाद  :  ड्राप  यह  देखिये  कि
 राजस्थान  में  सरकार  की  बेईमानी  किस
 प्रकार  की  है।  वहां  के  व्यापारियों  स ेसरकार
 556०»  में

 सभापति  महोदय  :  माननीय  सदस्य  कै
 जो  थैली.  रखो  है  उस  को  मिनिस्टर  सा हुइ
 के  पास  भेजना  चाहिये  ताकि  वह  खुद  इस  को
 एग्जामिन  कर  सकें

 तो  फिशन  पटनायक  :  भाप  भिजवा
 दीजिये

 सभापति  महोदय  :  वह  टेबल  पर  नहीँ
 रखी  जा  सकती

 श्री  जिस्म  प्रसाद  :  भ्रमर  सरकार
 इस  की  जांच  करवा  ले  तो  कोई  हर्ज  हो  जावेगा
 क्‍या  1

 सभापति  महोदय  :  इस  को  धाप  मिनिस्टर
 साहब  के  पास  भेड़िये,  वह  जांच  कर  सकेंगे  1

 आओ  विश्राम  प्रसाद :  दूसरी  चीज  मैं  यह
 कहना  चाहता  हूं  कि  सरकार  स्वयम्‌  व्या-
 पारियों  से  55  शौर  60  to  क्विंटल  में  चना
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 [३  बिक्रम  प्रशाद]
 क्वरीदवाती  है।  उस  में  से  झाबा  40-42  Fo
 बिवटल  में  सरकार  खुद  ले  लेती  है।  उस  के
 बाद  सरकार  यह  भ्रांत  उन  को  देती  है  कि
 यह  उस  को  बाहर  90  या  00  रु०  विवाद
 पर  बेच  लें  ।  यह  मैंने  ड्राप  को  सरकारी
 ईमानी  का  एक  नमना  बतलाया  कि  खरीद वाया
 कम  दाम  पर  दौर  बिकवाया  ज्यादा  दाम  पर,
 कौर  राज  भी  इस  तरह  से  2  लाख  टन  चना  |
 राज  राजस्थान  में  सड़  रहा  है  ।

 मैं  बाप  से  प्रियंका  करना  चाहता  हूं  कि
 झगर  देश  की  खाद्य  समस्या  को  हल  करना
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 है  तो  किसानों  के  लिये  सिर्फ  इस  सदन  में  ही.
 कह  देने  से  काम  चलने  वाला  नहीं  है  ।  श्राप
 देखिये  कि  इस  समय  किसान  को  कितनी
 तकलीफ  होती  है  |  समय  पर  उसे  पानी  नहीं
 मिलता  है,  उसे  समय  पर  तकावी  नहीं  मिलती,
 खाद  में  नमक  मिला  कर  उसे  दिया  जाता  है
 धौर  समय  पर  नहीं  दिया  जाता  है  ।  मेरी
 प्रार्थना  है  कि  आप  किसान  की  समस्या  को
 समझने  की  कोशिश  करें  ।  उसे  सस्ता  पानी,
 सस्ती  खाद,  समय  पर  अच्छा  बीज,  बरच्छा
 हन  देते  को  कोशिश  करें  |  शायद  श्राप  को  पता
 होगा  कि  दिल्ली  के  प्रकार  कदा  राजन  मिलता
 है।  वह  सड़ा  हुमा  होता  है,  बदबूदार  होता  है
 शौर  उस  में  कीड़े  निकलते  हैं  ।  चावल  न
 मालूम  कहां  से  भीगा  हुआ  ला  कर  देते  हैं  ।
 मुझे  मालूम  हुमा  है  कि  जितना  सड़ा.  हुआ  गेहूं
 था  उस  को  पीस  पीस  कर  के  टाटा  बना
 कर  दिया  गया  है  |  राज  देश  की  हालत
 यो  यह  है  बहू  सिर्फ  केरल  या  बंगाल  में  ही
 महीं  सभी  जगह  है  t  राज  देश  .के  ग्रन्दर
 ऐसे  लोग  हैं  जो  घास  की  रोटी  दिन  में  खा  कर
 जिन्दा  रह  रहे  हैं  1  भ्रमर  किसी  भी  तरह  से
 सत  को  देश  की  पैदावार  को  बढ़ाना  है  तो
 बिस्तरों  को  बिजली.  और  पानी  सस्ता  देना
 कषगम,  खाद  सस्ती  देनी  होगी  शौर  उन  के  लिये
 अधिक  से  भ्र धिक  सुविचारों  की  व्यवस्था
 करनी  होगी  ny

 बस  इस  से  ज्यादा  समय  मैं  नहीं  लंगा  ।
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 श्री  विहान  परमार क  :  बया  फै मीन  कोड
 टेबल  पर  रखवाने  के  लिये  भाप  मिनिस्टर
 साहब  से  कहेंगे  ।  ५

 रूपपति  महोदय  :  मिनिस्टर  साहब  भी
 सुन  चुके  हैं  कौर  बाप  भी  कह  चुके  हैं

 Mr.  Chairman:  Mr.  Shinde.
 Shri  Inder  J.  M2hotta:  It  fs  too

 eerly  to  call  the  Minister  to  intervene
 in  the  debate.  Let  the  Members  be
 given  more  opportunities.  Then  he
 can  intervene.

 Shri  C.  Subramaniam:  He  can
 intervene  a  little  later.

 Shri  Inder  J,  Malhotra:  At  the
 very  beginn:ng  I  would  like  to  cong-
 ratulate  the  hon.  Minist2er  on  the
 very  bold  and  practical  announce-
 ment  he  has  mad2  (०287  about  the
 removal  of  zonal  restrictions  on
 wheit  as  far  ag  Punjab  and  U.P.  are
 concerned.  It  is  a  very  good  b2gin-
 ning,  and  I  am  sure  that  with  the
 kind  of  rzalistic  and  practical  ap
 proach  which  the  hon.  Minister  has
 developed,  he  will  certainly  take
 care  of  the  other  zonal  _  restr:ctions
 which  still  exist  on  rice  and  other
 things.

 On  another  point  also  I  would  like
 to  p2y  my  comp  iments  to  the  hon
 Minister.  The  last  agricultural  year
 has  been  a  very  difficult  year.  We
 have  been  faced  with  the  problem
 of  drought.  We  went  through  a  war
 with  Pakistan.  There  were  agitations
 practicelly  in  al]  parts  of  the  country,
 and  there  have  been  str-kes  which
 disturbed  communications  and  move-
 ment  of  foodgrains  all  over  the
 country.  Taking  into  considera‘ion
 and  keeping  in  view  all  the  difficul-
 ties  which  existed  during  last  year,  I
 would  sty  that  the  hon.  Minister  has
 been  tiking  very  bold,  very  pract  cal and  very  determined  steps  to  tackle
 the  situation.

 ot  राज  पाण्डेय  :  ताली  बजाने  से  क्‍या
 खाना  मिल  जायेगा  ?
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 Shri  K.  0,  Sharma:  He  saved  your
 tives.

 Shri  Infer  J.  Malhotra:
 wait  for  two  minutes.
 to  ygu  also.

 Kindly
 T  am  coming

 I  sm  also  very  heppy  to  note  that
 during  the  last  Chief  Ministers’
 Conference,  it  again  fell  to  the  res-
 ponsibil  ty  of  the  Minister  to  make  it
 absolutely  clear  and  ६9  devise  some
 kind  of  procedure  to  fix  the  responsi-
 bil.ty  for  success  and  failure  between
 the  Central  and  State  Governmen:s.
 I  would  only  requ:st  him  not  to  lose
 any  time  and  to  see  that  some  prac-
 tical  procedure  is  adepted  t>  dete--
 mine  whore  lies  the  responsibility  for
 implement  ng  the  schemes  which  are
 initiated  either  at  the  Centrai  or  at
 the  State  level.  It  is  high  time  the
 Central  Government  was  prepared
 to  take  very  szvere  action  against
 human  fiilure  wherever  it  may  exist.

 It  has  really  been  the  endeavour  of
 Mr.  Subramaniam  to  mn2ke  _  this
 country  realise  that  unless  and  un  il
 egricuture  is  put  on  a_  scientific
 footing,  we  cannot  increase  agricul-
 tural  production  to  the  extent  we
 desire.  In  my  view,  in  our  country
 Fesources  exist,  the  human  resources
 are  there,  land  is  available,  irrigation
 facilities  are  there,  fertiliser  is  also
 €vailable  to  some  extent,  and  in  my
 view,  the  main  difficulty  or  hurdle
 lies  in  the  utilisition  of  these  7-50-
 urces  at  the  proper  time  and  in
 the  proper  manner.  And  the  main
 failure  has  been,  I  would  say  very
 frankly,  on  the  part  of  th2  Stat
 Governments  and  other  departmental
 organis‘tons  which  are  mainly
 governed  and  administered  by  the
 Stite  Governments.  If  we  want  to
 br*ig  about  a  revolution  in  Indian
 -egriculture,  if  we  want  to  deve'op  it
 on  scientific  lines,  we  have  to  take
 8  very  simple  and  a  very  practical step  at  the  beginning,  and  that  i3  to
 weorganise  our  whole  agr‘cu'tural extension  service  and  put  it  on  a
 scientific  footing.  Since  the  Minist-y of  Community  Development  and  Co-
 operation  has  now  been  merged  with
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 the  Ministry  of  Food  and  Agricul-
 ture,  I  do  not  see  any  hurdle  befo-e
 the  Minister  in  reorganisin:  ths
 whole  set-up  of  community  deve'op-
 ment,  block  organis:tions  and  other
 such  orginisations  which  are  func-
 tioning  especially  at  the  district
 level.

 I  would  like  to  quote  the  example
 of  USA.  Every  year  they  increase
 their  per  acre  yield  practically  in
 all  the  crops,  and  that  is  miinly  dua
 to  the  fact  thct  whrtever  happen;  in
 th?  l.boratories  and  res2atch  ins  i-
 tutes  takes  hird'y  a  yea:  or  s0,  after
 the  results  are  confirmed,  to  reach  the
 farmer’s  field,  while  in  our  couniry
 it  is  a  very  unfortunate  stat2  of
 affairs.  4  know  that  good  res:a-ch
 results  are  there  in  th?  Indian  Agri-
 cultural  Research  Institute.  By
 applying  those  methods  the  per  acre
 y  eld  of  wheat  can  be  rais:d  to  30  or
 35  maiunds  per  ‘cere,  if  not  ‘more,  but
 during  the  last  9  or  20  years  we
 have  bezn  able  to  do  that.  We
 heve  been  able  to  increase  our
 national  average  of  wheat  yi  Id,  and
 it  is  high  time  w2  removed  the  hurd-
 les  existing  between  the  firmer  and
 the  res2:rch  worker,  जल  should
 t2ke  very  practical  steps  to  see  that
 whatever  research  results  are  avail-
 able  with  us  reach  the  farmer’s  fi  ld
 in  a  very  short  time,  in  as  lit.le  time
 as  poss-ble.

 Now  I  wou'd  like  to  come  to  my
 hon.  friend  1  S:rjoo  Pandey.  Before
 he  strrted  specking,  I  was  exp2ct-
 ing  thet  he  would  make  some  precti-
 cal  suggestions,  but  to  my  utt2r
 disippointment,  his  ec  ?ntribution  to
 this  debate  has  been  most  u7ptactt-
 cal  and  wrrealistic.  Anybody  can
 talk  that  there  is  corruption  in  the
 country,  anybody  can  siy  that  foot
 is  not  being  mid2_  avai'able  to  the
 people,  anybody  can  sry  that  thre
 have  been  food  agitations  in  this
 country.  but  I  want  to  know  who  ts
 responsible  for  this.  If  you  make
 the  Government  responsible  for  thts,
 I  mike  myself  and  yours2lf  also
 responsible  for  this.
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 Sb:i  K.  C.  Sharma:  He  is  more  and  ३82९  that  whatever  policy  fos

 responsible.  agricu.turai  development  is  initiated
 Shri  Inder  J.  Malho:ra:  Th:  far-

 mer  his  been.  dischirging  his  res-
 ponsibility.  The  fa:mer  ४०७2७  wants
 th.t  he  should  he  h-lped,  whatever
 poiitical  views  an  individual  holds
 or  woatever  political  o:ganisation
 tries  to  do  that.  All  these  barriers
 are  crcssed  when  the  farmer  asks  for
 improved  seed,  when  h2  siys  thet  you
 should  make  fertilisers  available  to
 him.  .f  Mr.  एव  dey  had  pointed  out
 th2  lacunae  which  exist  in  making
 the  resources  available  to  the  farm:r,
 I  would  have  rea.ly  appreciated  his
 stand.

 Shri  Vishram  Prasad  also  talked
 about  land  reforms.  There  is  only
 one  point  on  which  I  can  agree  with
 him.  It  is  true  that  we  say  that  the
 farmer  should  be  given’  the  price
 incentive,  but  it  is  also  very  true  that

 ‘if  you  make  the  tiler  of  the  soil
 the  owner  thereof,  that  will  be  the
 greatest  incentive.  The  Congress
 Gove  ‘nment  ho!ds  a  gs  !emn  promise
 to  the  farmers  and_  tenants  of  this
 country  to  ste  that  the  land  reforms
 gre  properly  implemented  in  this
 country,  but  unfortunately  again  the
 State  Governments  have  been  mainly
 responsible  for  the  present  state  of

 affairs,  and  there  is  hardly  any  State
 in  which  the  land  reform  in  the  true
 letter  and  spirt  has  been  imple-
 mented  in  this  country.

 Shri  D.  N.  Tiwary  (Gopalganj):
 Why  bleme  the  Central  Government?

 Shri  Inder  J.  Malhotra:  I  am  com-
 ing  to  that,  because  ultimately  it  is
 the  Central  Government  which  has
 to  give  guidance.  During  the  last  20
 years  we  have  seen  that  if  we  only
 give  the  policy  guidance  to  the  State
 Go-ernm2nts  and  wait  and  5९९  the
 results  they  produce  in  five  or  ten
 years,  they  never  come  up  to  the
 mark  and  up  to  the  standard.  That
 is  why  now  the  Central  Government
 thas  got  to  make  a  more  practic»!
 administrative  interference  in  the
 working  of  the  State  Governments

 and  developed  at  the  Centre  is  imple-
 mented  at  the  State  level.

 I  would  like  to  say  a  few  worde about  the  co-operat.ve  movement
 For  the  development  of  agriculture in  this  country,  in  future  also  the
 co-operative  movement,  whether
 agricultural  co-operative  or  market
 ing  co-operative,  hag  got  to  play  ७
 very  important  role.

 By  and  large.  the  co-ope  ative  mov™
 ment  in  this  count  9,  if  not  unsuccess=
 ful,  has  been  making  its  smal!  cun-
 tribution  towards  the  development  of
 agriculture.  But  I  would  like  to  say that  it  is  a  very  unfortunate  state  of
 affairs  that  as  far  as  our  prog.amme of  co-operative  fa  ming  is  concerned,
 it  is  absolutely  only  on  paper
 When  this  programme  was  put  before
 the  country,  there  was  a  good  deu)  of
 enthusiasm  in  the  government  8704
 outside  also  but  I  am_  disappointed
 when  I  look  to  the  practical  r-sulte
 I  have  been  associated  fo-  two  oF
 three  years  with  the  national  coope-
 rative  farming  board  and  we  were
 told  that  the  main  hurdle  is  that
 impiementation  had  to  be  done  by the  state  governments  which  are  not
 doing  it.  When  the  centre  asked  a
 pariicular  state  gove-nment  what  has
 been  your  progress  as  far  as  impli
 mentation  of  co-operative  farming  ie
 concerned,  the  reply  is  that  3  or  5
 co-operative  fa  ming  societies  had
 been  organised.  I  wou!'d  like  to  say
 a  word  about  my  state  also.  Duri+g
 one  of  these  meetings  we  were  told
 that  five  or  six  societies  had  been
 organiseqd  in  Jammu  and  Kashmir
 State;  it  was  to  my  utter  disappoin:-
 ment  because  I  know  that  not  a  siugle
 cooperative  farming  society  had  been
 organised  thee.  I  am  pointing  out
 all  these  things  so  that  we  shou'd
 come  to  a  practical  decision.  If  the
 climate  and  atmosphere  in  the  coun-
 try  is  not  proper  for  its  implemenia-
 tion  on  a  large  scale  so  that  it  can
 contribute  towards  increase@  agricul-
 tural  production,  why  insist  on  this
 that  this  programme  ghould  be  o2
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 paper.  When  the  climate  has  been
 ‘created  in  favour  of  co-operative
 fawning  in  this  country,  only  then
 you  will  be  able  to  implement  this
 programme  practically  for  the  bere-
 fit  of  those  who  are  engaged  in  agri-
 culture  and  ultimately  for  the  bene-
 fit  cf  the  country  also.  I  come  from
 hiil  area  and  I  would  like  to  say
 ©ne  or  two  words  about  that.  I  hope
 the  hon.  minister  aso  would  have
 visited  that  project,  the  Indo-West
 Ge-man  project  of  Mandi  district.  It
 és  a  .emarkable  feat  of  agricultural
 development,  a  revolution  which  has
 happ2acd  during  the  last  three  four
 years.  The  total  production  of  that
 rea  has  increased  by  more  than  60-
 70  per  cent.  This  shows,  the  po'en-
 tial  is  there  in  the  hill  areas  of  Hima-
 cha]  P-adesh,  Punjab  and  Jasnmu  and
 Kashmir.  My  appeal  to  the  hun
 Ministcr  is  that  we  should  try  to  sce
 that  such  projects  are  extended  to
 Punjab  hills  and  Jammu  ang  Kashmir
 @rea  alss.  With  these  words,  J  thank
 you  for  giving  me  this  opportunity.

 Shri  D.  D.  Puri  (Kaithal):  Sir,  I
 fise  to  make  my  submission  in  respect
 of  a  commedity  which  is  swect  in
 gaste.  It  is  the  embodiment  of  sweet-
 ness  and  imparts  its  swestness  to
 wha‘ever  it  comes  into  contact  with

 16:34  prs.

 (Mr.  Deputry-Speaxer  in  the  Chair]

 {  do  sincere!y  hope  that  in  this  debate
 in  so  far  as  e.erences  are  made  to
 sugar,  they  will  be  singularly  free  of
 bitterness.  The  sugar  industry  in  the
 fast  year  has  suffered  from  two  major
 calamities:  firstly,  d-ought  on  an  un-
 precedented  scale  and,  secordly,  a
 calamity  equally  disastrous,  the  Sen
 @omission  report.  In  regard  to
 @rought,  for  the  last  thirty  years  or
 so  that  I  hav»  had  experience  with
 the  growth  of  cane  in  the  north,  I
 fave  nove:  seen  a  drought  of  this
 meture.  Even  when  we  did  have  some
 rain,  it  was  ag  if  one  fleld  received  a
 few  drons  and  the  next  field  did  not.
 @t  has  affected  current  recoveries,  at
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 any  rate  in  so  far  as  areas  which  are
 exposed  to  frost  are  concerned,  it  has
 affected  sowings  on  a  very  large  s-ale.
 But  what  is  the  most  important  is
 that  it  has  affected  germination  ever
 more  than  it  has  affected  sowing  The
 point  I  wish  to  make  is  that  for  the
 first  time  or  after  a  long  time  the  area
 unde:  cane  is  no  indication  whatever
 of  the  crop  that  we  are  likely  to  get
 next  year.

 The  second  point  I  wish  to  mention
 is  about  the  Sen  commission  report,
 I  believe  we  will  get  another  opportu.
 nity;  I  cn  told  we  are  getting  another
 opportunity  to  discuss  that  document
 in  some  detail.  But  I  would  make  a
 very  brief  reference  to  it.  A  lot  of
 experts  of  great  eminence  gathered
 together  and  applied  their  minds,  they
 brought  such  a  lot  of  expertise  to  bear
 upon  this  problem  that  they  rose  to
 ethereal  heights  and  lost  the  wood  for
 the  tree.  The  first  and  foremost  re-
 commendation  made  by  the  Sen  Com~
 mission  is  that  the  price  of  cane  should
 be  reduced  from  Rs.  2  to  Rs.  °85  per
 maund.  After  a  lot  of  research  and
 patient  investigation  they  came  to
 this  conclusion.  Even  before  the  report
 was  published  in  full,  I  raised  my
 voice  in  a  humble  manner  and  stated
 that  this  part  of  the  report  at  any  rate
 was  a  disaster  for  the  industry.  When
 I  talk  about  industry,  the  expression
 emb  aces  cane  cultivation  also  because
 sugar  is  after  all  produced  in  the
 field  and  the  factory  only  extracts  it.
 That  was  the  first  reccmendation  of
 that  commission.  I  am  glad  that  gov-
 ernment  did  not  take  too  long  to
 reject  that  recommendation,  In  regard
 to  the  pice  of  cane,  I  shal)  make  a
 very  brief  submission  and  that  ts
 that  as  far  back  as  (1947-48,  the  price
 of  cane  was  fixed  at  Rs.  2  per  maund;
 then  we  brought  it  down  and  we
 played  ducks  and  drakes  with  it  and
 plunged  sugar  production  into  a  vie
 cious  circle  of  control,  decontrol,  re-
 control,  and  partial  decoutro!  etc.
 A  commodity  which  was.  selling
 in  1947-48,  at  Rs.  2  per  maund
 is  selling  at  the  same  price  today.
 This  great  body  of  eminent  experts
 sought  to  bring  its  price  down.  I  make
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 bold  to  state  that  there  ig  no  other
 ecenmodity,  ag  icultura:  or  non-agri-
 q@ultural  which  ig  selling  in  India  t-
 day  at  the  same  price  at  which  it  was
 so'd  in  1947-48,  Without  going  into
 Getails  of  the  matter,  I  would  urge
 that  if  there  is  a  case  for  revision,
 there  is  a  very  strong  case  for  revi-
 vision  of  the  cane  p:ice  upwards.

 The  other  recommendation  is  that
 the  commissiun  wants  to  replace  the
 present  set  up  in  so  far  as  sugar  is
 concerned  by  five  different  agencies.
 I  will  not  go  into  details  and  it  may
 well  be  that  the  five  different  agen-
 cies  wi]  move  in  five  different  direc-
 tions;  the  right  hand  will  not  know
 wnat  th?  left  hand  is  up  to  and  this
 organisation  for  the  overall  control
 &@nd  regulation  of  sugar  which  had
 been  buit  up  in  a  painstaking  manner
 will  be  given  the  go-by  without  any-
 thing  to  replace  it.  I  am  not  suggest-
 ing  anything  more  in  regard  to  the
 report  except  to  repeat  that  the  report
 has  been  a  bigge:  calamity  than  the
 Grought  so  far  as  sugar  industry  is
 concerned.

 I  wish  to  make  a  very  brief  men-
 tion  of  a  matter  which  we  harp  up-
 on  in  season  and  out  of  season,  with
 an  unc2zasing  ardour;  Crores  are  rea-
 lised,  at  any  rate  in  the  northern
 states,  as  cess  by  the  state  govern-
 ments  and  by  far  the  greatest  part  of
 it  is  diverted  to  general  revenues  and
 very  little,  if  anything  at  all,  is  spent
 On  the  genuine  purpose  for  which
 money  Was  original  y  meant,  namely,
 cane  development.  This  cess  comes  to
 crores  of  rupees.  Yet,  even  in  times
 when  the  Central  Government  have
 the  fullest  powers,  and  most  of  the
 powe's  exercised  by  the  State  Gov-
 ernments  and  even  the  Cane  Commis-
 sioner  are  exercised  for  and  on  behalf
 of  the  Central  Government,  even  at
 a  tine  like  this,  the  Central  Govern-
 ment  stands  helplessly  by,  and  I  do
 make  an  earnest  appeal,  plea,  that
 the  Central  Gove-nment  should  ex-
 ert  its  influence  and  if  necessary  a
 certain  amount  of  pressure  and  all
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 these  crores  cf  rupees  which  are  col-
 lect-d  as  cess  by  the  S.ate  Gove.n-
 ments  should  be  rightful’y  spent  on
 the  development  of  suga.cane  and  op
 nothing  else.

 I  feel  that  there  is  a  lot  of  contro-
 versy  as  to  whether  the  northern
 Tegion,  as  they  call  it—Uttar  Pradesh,
 Bihar,  Punjab  and  Madhya  Pradesh
 —is  at  all  any  more  guitable  for  gugar-
 cane  cultivation  as  compared  to  the
 south.  I  wi.!  make  only  this  observa-
 tion,  namely,  if  a  fair  part  of  the
 cess  is  spent  on  can2  development,  I
 believe  that  we  will  be  able  to  pro-
 duce  sugarcane  and  sugar  as  cheaply
 in  these  areas  whicn  are  the  tradi-
 tional  areas  of  suga-cane  cultivation,
 as  is  done  anywhere  else  in  India.
 But  even  as  it  is  placed  at  present,
 there  is  a  lot  of  misconception  and  I
 wish  to  remove  it  and  state  that  the
 average  cost  of  production,  as  reflec-
 ted  in  the  controlled  prices  of  the
 northern  region  that  is  to  say,  Uttar
 Praiesh,  Bihar,  Punjab  and  Madhya
 Pradesh,  is  lower  than  the
 average  price  of  sugar  in  Mysore,
 Andhra  Pradesh,  Madras,  Kerala
 and  Pondicherry.  If  weighted
 average  are  taken,  even  to

 -day  the  cost  of  production  in  the  north
 is  a  little  bit  lower,  and  I  do  b2lieve
 that  North  Bihar  and  east  Uttar  Pra-
 desh  are  even  today  producing  sugar  at
 a  cost  which  is  as  low  as  that  anywhere
 else  in  the  country.  But  I  83  main-
 tain  that  if  the  cess  amounts  are
 appropriately  utilised,  the  cost  of  pro-
 duction  could  be  brought  down  further.

 Referring  to  the  current,  immediate
 situation  which  faces  the  industry,
 on  account  of  a  very  sharp  decline  in
 the  prices  of  gur  and  khandsari,  large
 surpluses  of  even  unboundei  cane
 are  being  offered  to  sugar  factories.
 I  believe  it  is  the  responsibility  of  the
 industry  as  well  as  of  the  Government
 to  see  that  every  stick  of  cane  that
 is  standing  in  the  fielq  today—bound-
 ed  or  unbounded  the  legalistic  position
 notwithstanding—is  sold  to  the  fac-
 tories  and  is  converted  into  sugar.
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 There  are  two  immediate  problems
 arising  out  of  the  cur  ent  situation.
 The  first  is  the  credit  squeeze  policy
 of  the  Government:  is  preventing  the
 banks,  and  particularly  the  State
 Bank  of  India,  from  increasing  the
 limits  of  advances  against  siocks  of
 sugar.  I  do  not  want  to  go  into  the
 details  of  this  matter.  C:edit  squeeze
 may  be  an  exczllent  policy,  but  when
 credit  squeeze  staris  hurting  indus-
 trial  production,  then,  at  that  point,
 it  stats  becoming  s2lf-defeating.  If
 all  finances  a:e  cut  off  from  the  pro-
 duction  of  sugar,  the  only  result  will
 be  that  the  facto  ies  will  either  be
 forc-d  to  refuse  the  cane  that  is  being
 offered  or  to  take  it  and  not  pay  for
 it;  both  those  consequences  are  highly
 undesirable  and  I  think  that  the  Go-
 wer..nant  should  p2  suad>  the  powers
 that  be,  and  credit  syueez2  should
 not  be  applied  to  the  sugar  indust  y
 at  any  rate  for  the  current  season.

 The  second  problem  is  that  we  are
 mow  running  into  a  pe  iod  of  vey
 low  recovery.  "t  may  well  be  thar  in
 sc'n>  of  the  a  eas  in  th?  north,  fac-
 torics  may  have  to  run  up  to  th2  end

 -of  May  or  even  up  to  the  beginning
 of  June,  I  understand  that  only  as  many
 as  39  factories  have  closed  crushing
 upto  date.  50  far  that  is  to  sav,  a  very
 Ja-g2  numbor  cf  factorixs  are  stil
 running.  Th:refor2.  Government  will
 have  to  give  8777०  Xing  of  con-ession
 80  as  to  cradle  tre  factories  to  operate
 and  to  buy  the  cane  even  in  the  ow
 recovery  period  and  that  sould  be
 dovistd  in  a  manner  so  that  th?
 grower  is  not  put  to  difficu'ty  in  the
 offtake  of  his  came  ‘o-  no  fault  of  the
 grower.  The  efore,  in  any  concession,
 any  schome  of  conces3ion  that  the
 Government  have  unde-  cortempla- tion,  should  take  the  form  cf  rebate
 in  tho  excis:  gut’.  As  I  370  before,
 the  vroso--ts  n*  the  nevt  season  are
 pre‘ty  grim.  After  all.  if  we  do  want to  get  out  of  tris  vicious  ci  cle  of surmn  us*s  and  of  shortigss  w*  have
 to  build  un  a  hufar-ctock.  W>  have
 to  build  ४०  large-  piffer-sto-ks  than
 we  have  ever  done  be’ore.  That  is  the
 -on'y  answer  to  get  over  the  s:asonal
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 fluctuations  or  the  cyclic  fluctuations
 in  the  production  oi  suga.  If  large
 buffe.-stozks  have  to  be  built.  after
 aul,  the  snoney  for  them  wi!l  have  to
 be  found.  For  the  first  time,  we  are
 getting  over  the  difficulty,  and  we
 have  a  comfortable  stock  position  in
 the  current  season,  I  believe,  but  in
 any  case,  unti]  we  are  able  to  build
 up  a  buffs.-stock  ६०  the  extent  of,
 say,  over  a  million  ton,  we  could  not
 b-  said  to  have  realy  got  out  of  the
 vicious  circle.  Thercfore,  if  we  are
 going  to  build  up  thog2  stocks,  Gove
 e-nment  will  have  to  give  thought  to
 p-oviding  finances  for  the  building
 up  of  thos2  stocks  and  thercfore,  I
 think  that  immediate  steps  should  be
 taken  in  that  direction.

 Then,  a  word  about  exe's?  duty.  In
 practically  every  budget,  sugar  comes
 in  for  a  lot  of  attention  in  the  matter
 of  excise  duty.  In  som:  of  ४2  a  eas,
 excise  du'y  is  as  much  es  45  p2r  c2nt
 of  the  total  p:ice.  The  exc:s2  revenue
 f:om  suger  wh.ch  is  of  the  order  of
 Rs.  595  akhs  in  ‘1943-47  rose  up  ४०
 Rs.  70°77  crores  in  1984-65,  an  ine
 crease  of  ,l0  per  cent;  There  are
 various  aspects  of  th:  ethics  of  the
 distribut  on  of  taxes  es  to  who  should
 pay  more  67  vho  sioud  pay  icss,
 but  I  do  b2lieve  tht  the  sugar  indus-
 try  has  been  treated  as  th?  milch-
 cow,  starting  from  the  municipal
 committees  who  indiscriminately  levy
 Ozur  ot  On  care,  and  tie  S‘ate  Governe
 ments  thit  levy  crores  of  rupecs  by
 way  of  cess,  a  very  sm7ll  part  of  it
 going  to  cane  develorment,  right  up
 to  the  Government  of  India.  As  a
 matter  of  fact,  th:y  ai!  draw  ins  ira-
 tion  trom  here,  the  Gov-rnment  of
 India;  anyway,  the  excise  revenue
 from  sugar  has  gone  by  2,I0  per  e2nt
 over  a  p2riod  between  1946-47,  and
 1984-65.  This  is  an  asp2c:  to  which
 I  do  wish  to  draw  th:  attention  of
 the  Food  Minister.

 Now,  whenever  we  run  into  a
 short  pe.  -t  the  very  crucial  state  of
 the  shortage,  the  problem  of  diver-
 sion  of  the  sug*rcane  from  the  sugar
 factories  into  othe:  uses  immed  -trly
 starts  locmirg  large  on  the  horizon,
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 and  it  aggravates  the  shortage.  It  is
 a  very  serious  problem  to  the  extent
 that  there  is  a  differential  between
 the  duty  on  facto  y  sugar  and  the  ex-
 cise  duty  on  khandsari.  This  is  how
 the  diversion  will  be  aggravated.  As
 I  said,  it  may  well  be  that  at  the
 beginning  of  the  season,  we  are  faced
 with  the  prospect  of  shortage.  As  a
 result  of  the  current  budget,  this
 differential  hag  risen  from  Rs,  .5
 to  Rs.  15.50,  and  this  is  an  aspect  of
 the  matter  to  which  I  wish  to  draw
 the  pointed  attention  of  the  Food
 Minister.  It  may  not  be  long  when
 the  problem  of  diversion  may  arise
 again.

 Therefore,  I  will  briefly  summarise
 the  submissions  that  I  have  made.
 There  is  immediate  need—even  though
 the  current  production  and  the  cu  rent
 Season's  stock  position  is  satisfactory
 —to  give  attention  to  the  late-crushing
 excise  duty  rebate,  because,  other-
 wise,  there  is  a  serious  danger  to  a
 pa  t  of  the  cane  crop  remaining  un-
 sold.  Then,  there  is  immediate  need
 also  in  respect  of  the  current  crop  to
 free  sugar  production  from  the  credit
 @queeze.  There  is  also  an  equally
 immediate  need  to  consign  the  Sen
 Commission  report  to  where  it  right-
 fully  belongs,  and  that  is,  the  waste
 Paper  basket.  There  is  need  also  to
 examine,  to  have  a  second  look.  at
 the  sugar  excise  and  also  to  formulate
 e@  long-term  national  sugar  policy,
 particularly  in  regard  to  the  bui  ding
 up  of  buffer-stock,  and  the  finance
 that  is  required  to  maintain  those

 st  मजहबो  महतो  (पुरुलिया)  :
 उपाध्यक्ष  महोदय,  मैं  बंगाली  हूं,  भाषा  मेरी
 बंगला  है,  लेकिन  कोशिश  करता  हूं  कि  कुछ
 हिन्दी  में बोलूं  ?  शौर  i0  अप्रैल  को
 केन्द्रीय  सरकार  के  उद्योग  से  दिल्ली  में
 हर  राज्यों  के  मुख्य  मंत्रियों  का  एक  सम्मेलन
 हुमा  |  उन  में  प्रधान  मंत्री  शौर  खाद्य  मंत्रो
 के  जोरदार  भाषण  दिये  ।  सम्मेलन  में  कृषि
 छोर  खाद्य  के  बारे  में  जो  महान  सिद्धान्त
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 तय  किये  गये,  उन  के  बारे  में  मुझे  कुछ  नहों
 कहता  है  क्योंकि  उसके  बारे  में  सब  कोई
 जानता  है  वारतव  में  क्या  होगा  ।  लेकिन
 उस  सम्मेलन  में  मैं  केवल  एक  कालोचित
 सवाल  की  श्योर  सदन  तथा  देशवासियों  का
 ध्यान  पभ्राकषित  करना  चाहता  हूँ  t

 सवाल  यह  था  कि  खाद्य  ौर  कृपि  के
 बारे  में  राज्यों  ज़ोर  केन्द्रीय  सरकार  के
 दायित्व  की  सीमा  सुस्पष्ट  रूप  से  निर्धारित
 होनी  चाहिये  ।  उस  सीमा  का  निर्धारण
 लिखित  रूप  में  होना  रहिये  ।  ग्राम  देश  के
 सामने  भी  यही  सवाल  है  देश  में  खाद्य  संकट
 के  लिये  उत्तरदायी  कौन  है--राज्य  सरकार
 या  केन्द्र  सरकार?  राज  इस  सवाल  के
 साथ  साथ  एक  गणतान्त्रिक  सवाल  भी  पैदा
 हुमा  है,  जिसका  जवाब  हम  चाहते  हैं  ९

 भूखा  इन्सान  जब  भूख  से  पागल  होकर
 दुःशासन  के  घर  को  हिलाने  के  लिये  ध्वंस
 कांड  में  मत्त  हो  जाता  है,  तब  राष्ट्र  जति,
 प्रधान  मंत्री  शौर  मय  #बनी  से  लेकर  सरकार
 का  सिपाही  तक  कहने  लगता  है  कि  क्या  कर
 रहे  हो  ?  तुम्हारी  जो  मांग  है,  उत्तरा  गण-
 यान्त्रिक  तरीके  से  क्‍यों  नहीं  लाते  हो  ।  मगर
 यह  गणतान्त्रिक  तरीका  भूखे  इन्सान  को  बतला
 नहीं  सकता  है  कि  बहू  किस  के  पास  जाय--
 कांग्रेस  था  केन्द्र  सरकार  या  राज्य  सरकार  ?
 देश  में  जो  खाद्य  संकट  ने  इतसान  को  ख  से
 पागल  बना  दिया  है,  उसके  लिये  उत्तरदायी
 कौन  है  ?  निर्वाचन  के  समय  कांग्रेस  भ्र पने
 निर्वाचन  इश्तिहार  में  खुले  झाम  भ्राश्वासन
 देती  है--हम  को  वोट  दो,  क्योंकि  सुशासन
 भोर  सुव्यवस्था  के  लिये  देश  के  सामने  कांग्रेस
 उत्तरदायी  है  ny  लेकिन  वोट  प्राप्त  हदो  जाने
 के  बाद,  प्रशासन  वी  दुनि ि  भ्ौौर  कान्त  नीति
 के  फलरवष्प  लोगों  के  पास  खाद्य  बताएं
 दुष्प्राप्य  हो  जांय,  भ्र प्राप्य  हो  जांच  तथा  उचके
 प्रतिकार  के  लिये  भूखा  इन्सान  कांग्रेत  के
 पास  जाय,  तो  कांग्रेस  कहता  है  कि  यह  तो
 झसागटनिक  संस्था  है,  प्रशासन  के  पास  जाओ:  ॥
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 उसके  बाद.  केन्द्र  सरकार  के  पास  जाया  जाये
 तो  केन्द्र  सरकार  कहता  है  कि  खाद्य  तथा  रखी
 हो  राज्य  सरकार  का  विषय  है,  इसलिये
 राज्य  सरकार  के  पास  जाया  ।  राज्य  सरकार
 है  पास  जाय  तो  राज्य  सरकार  कहती  है  कि
 हम  क्‍या  करें,  वर्षा  नही  हुई,  केन्द्र  से  काफी
 चावल,  गेह  नहीं  मिला  कौर  इस  को  सुधारने
 के  बहाने  से  राज्य  सरकार  का  प्र वास्तविक
 कानन,  बधित  उक्‍्ममलातन्व  का  प्रबोध  विच्छा-
 लार,  चोर-वातारि,  प्रौढ़  नफ़ा-खोरी  की
 छलो  लूट,  भूखे  इन्सान  के  लिये,  वंचित
 किसान  के  लिये  और  अधिक  प्र सहनीय  संकट
 बी  समुद्री  करता  है।  ऐसे  भू  इन्सानों  का,
 करीब  किसान  का  जब  गणतान्त्रिक  श्रावेदन
 ब्य  हो  जाता  है,  तब  वह  मरिया  हो  कर,
 तंग  प्रकार  भाग  लगाता  है,  हिंसा  का  मार्ग
 पकड  कर  कानून  अपने  हाथ  में  लेता  है  कौर
 देखता  है  कि  गणतान्त्रिक  आवेदन  से  जो
 काम  नहों  टपरा,  इन  तरीकों  से  वह  काम  हो
 काता  है  7  ऐसी  स्थिति  में  शासनतन्त्र  शकित
 हो  कर  फैसला  करने  के  लिये  हाथ  बढ़ाता  है  t
 ऐसी  हालत  में  लोग  यही  महसूस  करते  हैं  कि
 शामक  वर्ग  जो  गण तन्त  की  बात  करते  हैं,
 बह  बिलकुल  घोखा  है,  थे  जो  भाषा  समझते
 हैं,  बह  ताण्डव  की  भाषा  t

 उपाध्यक्ष  महोदय,  इस  की  सब  से  बड़ी
 मिसाल  है--पश्चिमी  बंगाल  की  परिस्थिति  ।
 मैं  दत्ता  से  कहता  हूं  कि  पश्चिमी  बंगाल  में
 ो  लेवी  श्र  खाद्य  नियन्त्रण  के  लिये  कानून
 चलाया  गया,  वह  वास्तव  में  एक  श्रीवास्तव
 चिन्ताहीन  तानाशाही  का  काला  कानून  है  ।
 गणतान्त्रिक  युक्ति  की  बुनियाद  पर  यदि
 इसको  जांच  की  जाय  तो  देखा  जायगा  कि
 गणतन्त्र  को  बरबाद  करने  के  लिये  यह  एक
 'मजबूत  हथियार  है  t  बंगाल  के  कोने  बने  से
 बुद्धिजीवी,  कवि-जीवी,  द  इन्सान  ध्रौर
 भयभीत  किसान  कौर  हम  लोगों  ने  युक्ति
 वास्तविकता  समझाकर  हाथ  नीति  में  संशोधन
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 गणतान्त्रिक  सवाल  का  जवाब  होकर  मार
 कर  फेंक  दिया  ।  जनता  उसके  बाद  चूर
 होकर  जब  तांडव  की  भाषा  बोलने  लगी,
 तब  राज्य  सरकार  ने  समझा  शौर  फैसला
 करने  के  लिये  हाथ  बढ़ाया  a  far  के
 तरीके  का  बिलकुल  समर्थन  नहों  करता  ह
 गणतान्त्रिक  तरीके  में  ही  मेरी  प्रस्थान  है,
 मगर  शभ्रफ्सोस  है  कि  शासक  श्रेणी  हर  हालत
 में  गणतन्त्र  की  दहाई  दे  कर  गणतान्त्रिक
 तरीकों  को  प्र स्वीकार  कर  के  om  अजीब
 परिस्थिति  को  ४ष्टि  करती  है  द्रोह  कर  रहो
 है  t  बर्ताव  खाद्य  संकट  में  यह  प्रवीण
 परिस्थिति  बौर  भो  प्रकट  है  t

 घटनाक्रमों  की  प्रमिला  ले  कर  मैं  केंद्रों
 वि मंडल  से  रह  प्रश्न  करता  टू  कि  राज्यों  के

 करेगी  भूल  के  शासन  के  हिस्से  आप
 लोग  भी  हैं  या  नहीं  प्रौढ़  उनके  प्रतिकार
 के  लिये  कप  लोग  भी  ज़िम्मेदार  हैं  या  नहं।  ?
 इस  का  3घर  साफ  तौर  से  दीजिये  या  साफ़साफ़
 स्वीकार  कीजिये  कि  शा  लोग  भी  बेबी  हैं  ॥
 प्रधान  मंत्री  या  स्वराष्ट्र  मंत्री  सी  राज्य
 की  खराब  परिस्थिति  को  सुधारने  के  लिये
 जाते  हैं  तो  उनको  भी  पग्रतत्रिकारी  समझा
 जाता  है,  क्या  यह  बीत  गण तात लक
 तरीका  है  ?

 देश  की  खाद्य  परिस्थिति  संकटमय
 होती  जा  रही  है।  लोग  क्या  करेंगे  ।  शासक
 दल  गणतान्त्रिक  तरीके  की  बातें  करते  हैं,
 क्या  इसके  पीछे  सचमुच  प्रान्तरिकता  है,
 अगर है  तो  उन  लोगो  को  गणतान्त्रिक  मुक्ति
 मानती  पड़ेगी,  गणसान्त्रिक  सत्य  पर  चलना
 होगा  द्रोह  गणतान्त्रिक  सत्य  को  देखना  होगा,
 नहीं  तो  सूबे  इन्सानहपी  वंचित  गणनारायण
 के  ताप्ल्व  नम्य  से  गणतन्त्र  के  साथ  शासक  दल
 की  भी  समाधि  रचना  होगी  t

 मैं  यही  बोल  कर  श्राप  को  धन्यवाद
 देता  हु  t

 करने  के  लिये  आवेदन  किया.  गणतान्त्रिक  Shri  Man  Sinh  ्.  Patel:  Sir,  ¥
 wos  से,  परन्तु  राज्य  सरकार  ने  उस  take  this  apportunity  to  congratulate
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 {Shri  Man  Sinh  P.  Patel}
 the  whole  ministry  on  doing  a  ‘very  urban  towns  like  Bombay  in  Maha-
 satisfactory  work,  as  my  prede  essor,
 Mr.  Malhotra  said.  It  was  a  misfor-

 tune,  that  we  had  th-  worst  drought
 in  many  States,  in  about  50  per  cont
 the  States  in  the  country  as  8  whole.
 We  had  conflicts  with  two  countries,
 China  and  Pakistan.  Even  then,  we
 have  bsen  practically  completely  out
 of  the  whole  drought  situation  and
 ‘we  can  proudly  say  that  we  are  ina
 very  comfortable  pcsition  at  this
 moment.

 If  I  may  recollect,  initially  when  the
 question  of  PL  480  agreement  came
 before  us,  everybody  was  trying  to
 hobnob  th?  gove-nment  regarcing  th2
 renewal  of  that  agreement  and  the
 zonal  restrictions.  It  was  criticised  to
 such  a  length  that  if  the  Governmsnt
 had  not  stood  by  it,  the  Government
 would  have  been  completely  out  of
 power  due  to  shortage  of  fcod.  When
 the  situation  worsens,  certain  dec’si:ns
 are  to  be  taken  much  carefully  and  a
 realistic  approach  has  to  be  made,  I
 89  r  mmmbzer,  the  hon.  Minister  was
 having  a  clear  view  that  the  zonal  res-
 tr'ctions  stould  be  abclished  outricht.
 But  I  think  something  happened  in

 between.  H's  v:ew  wis  no.,  |  unir-
 stand,  ful'v  apvreciated  and  supported
 even  by  his  own  colleagues  in  the
 Centre  and  also  by  many  of  the  Chief
 Minisiess.  5770  hea  a  change  has
 also  been  found  in  th?  thirking  of
 the  hon.  Minister,  I  do  understand
 his  difficultv.  The  situaticn  ४७  e  th-n
 has  worsenel.  At  the  same  time,  my
 f-cl'ing  is  that  on-e  a  friend  's  pu!  into
 difficulties  by  his  own  friends.  the
 shadow  of  fear  of  further  difficultics
 risy  in  hig  own  mind  due  10  which
 always  hampcring  steps  are  taken,
 7  hrs.

 IT  was  verv  happv  to  Irarn  that  at
 least  one  latatr  zone  has  heen  an-
 nounced  of  the  Nerthern  States.  J  was
 exocc'  int.  ‘o7>the-  with  that  zone,  the
 ris’'v  ston  of  having  another  larger
 zone  would  be  ta’en—call  it,  Maha-
 rash'ra-Madhya  -  Parde-h  -Guin-at,  I
 do  understand  ‘he  difficulties  with  the

 rashtra  and  the  urban  towns  in  Guj-
 rat,  with  rationing  in  certain  parts  of
 Maharashtra)  ani  no  rationing  im

 Gujarat.  I  know  that  woud  have
 created  difficulties,  I  think  the  Chief
 Ministers  are  not  accommodating  him
 and  he,  according  ६०  me,  unnecessari-
 ly  takes  a  larger  share  of  blame  on
 behalf  of  the  Chief  Ministers,  As  I
 have  undcrstood  his  policy,  I  would
 like  to  give  a  slight  warning  to  my
 hon,  friend.  Please  beware  of  the
 senior  Chief  Ministers.  Never  take
 any  steps  that  will  hampe-  tho  FO  6७
 that  is  being  followed.  Whenever  the
 opportunity  0  curs,  as  is  done  now  that

 when  the  s  ason  of  rabi  crop  is  ready
 a  larger  zone  is  announced.  he  should
 do  away  with  all  zonal  _  restrictione
 which  alone  will  solve  the  major  pro
 blem.

 I  want  to  make  a  mention  here  ee
 pecially  about  the  emergency  steps

 taken  in  the  current  rabi  52850)  by
 mniny  States.  I  think  the  Ce-tril  Mine
 istry  exp2cted  that  there  will  be  spe-
 cial  measures  implemented  in  3.3  mil-
 ‘ion  acres  of  lan!,  But  tho  States  ०  ते
 tte  people  at  large  have  put  in  special
 effcr‘s  and  the  emerg:ncy  measures
 are  anticipated  to  cover  3.9  m/'Il'on
 acres  of  land.  It  has  indirectly  creat-
 eg  a  healthy  atmosphere,  Ti  his  €  ०१६७
 ed  at  Iepst  a  spirit  of  on®dence  wh  re
 we  feel  that  we  will  definitely  do  away
 with  scarcity  in  food  in  the  contem-
 plated  ner‘od  of  the  next  Fourth  Five
 Year  Plan.

 Now,  Sir,  I  wish  to  express  a  slight
 fear  about  the  amalzamation  of  the
 departments  of  Community  Develop-
 ment  and  Co-operation  together  with
 the  Ministry  of  Food  and  Agriculture,
 This  was  a  long-standing  demand  of
 many  ‘people.  The  aspects  of  com-
 munity  development  and  co-operat’on
 are  such  that  th-v  should  ne  essarily
 be  amalgamated.  But,  as  I  see  from  th?
 revort,  it  is  a  very  heavy  charge,  I!
 find  that  the  sam?  amalgamation  i
 not  done  at  the  State  level.  Take,  for

 instance,  Gujarat,  Ev:n  food  and  agri-



 763  D.G.  1966-67

 culture  are  under  two  different  minis-
 tries.  What  is  the  real  intention  of
 amalgamating  these  departments  un-
 der  one  Ministry?  Ultimately,  solving
 the  problem  of  food  is  not  only  a
 question  of  production.  There  ig  the
 question  of  procurement,  its  storage,
 its  distribution,  then  there  is  the
 cooperative  part,  the  processing  part
 through  co-operatives  of  the  agricul-
 tural  products  and  sa  on.  It  is  a  com-
 plex  problem,  Then’  there  is  the
 question  of  the  leadership  to  be  creat-
 ed  at.  the  village  level,  the  taluk  level
 and  the  district  level.  Therefore,  it  is
 necessary  that  food,  agriculture,  com-
 munity  development  and  co-operation
 are  all  ctmbined  together  and  put

 under  ory  i  dinistry.  If  this  spirit  is  to.
 survive  a  the  long  range,  then  all
 these  departments  at  the  State  level
 should  also  necessarily  be  put  under
 one  Ministry.  Then  only  the  respon-
 sibility  can  be  assessed.  I  find  that
 in  some  States  co-operation  is  put  with
 agriculture,  but  food  has  been  retained
 separate  as  Civil  Supplies  Department,
 Then  there  is  community  development
 in  the  form  of  local  _  self-government
 und  panchayatji  raj  has  been  retained
 in  another  form.  Unless  the  same
 spirit  that  is  shown  at  the  Centre,  in
 amalgamating  these  departments,  is
 taken  up  by  the  States  also,  I  am
 sure  it  will  indirectly  harm  the  work
 done  by  the  Centre.

 When  these  are  amalgamated,  my
 fear,  as  I  mentioned  earlier,  is  that
 because  there  are  overall  shortages
 our  further  programme  will  all  be
 concentrated  on  agricultural  pro-
 duction  and  the  spirit  of  community
 development,  the  spirit  to  imbibe  a
 new  leadership,  the  spirit  to  create
 self-reliance  at  the  village  level,  may
 die  out.  My  fear  is  that  the  Block
 Development  Officer  may  confine  his
 activities,  in  this  difficult  and  pre-
 carious  position,  only  to  agricultural
 Production  and  he  may  forget  the

 other  part  of  his  duties  of  creating  co-
 partnership  with  the  viliage  youn-
 gsters,  of  creating  the  spirit  of  non-
 officials  working
 creating  a  policy  of  decentralisation
 or  participation  of  village  Itvel  youn-
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 gsters  together  with  panchayati  raj at  the  central  level.  I  do  desire  to
 draw  the  attention  of  the  hon.  Minis-
 ter  to  this  aspect  of  the  question.
 The  Department  of  Community  Deve-
 lopment  must  gain  that  importance,
 the  spirit  of  community  development
 should  be  given  importance,  which
 it  is  found  that  during  the  last  twu
 or  three  years  has  receded  to  the
 background.  Also,  regarding  pro-
 duction,  food  is  not  the  only  item.
 There  are  so  many  subsidiary  items,
 call  jt  dairy  schemes,  oil  processing
 schemes  or  other  schemes.

 si  किसान  पटनायक  :  नन्दा  साहब
 पांच  बजे  स्टेटमेंट  करने  वाले  थे  बह  कहां
 गये  ?

 Mr.  Deputy-Speaker:  There  are  two
 versions  here.

 Shri  S.  M.  Banerjee:  There  is  a
 notice  on  the  Notice  Board.

 को  किशन  पटनायक  :  यह  बहुत  बडा
 धोखा  है  ।
 Mr.Deputy-Speaker:  I  think  he  will

 make  the  statement  at  5.30.

 Shri  5.  M.  Banerjee:  Sir,  are  we
 fools  to  ask  for  the  statement  at  5.00
 if  it  is  to  made  at  5.307  The  notice
 says  that  he  will  make  the  statement
 at  5.00.  You  will  have  to  pull  up  the
 Minister  concerned.

 aft  किसान  पटनायक  :  इसके  लिए
 सरकार  को  माफी  मांगनी  चाहिये  ।  या  तो
 यह  प्राफ्फकी  गलती  है  या  उनकी  गलतो  है  1
 जरगर  उनकी  गलती  है  तो  उनको  सदन  से
 माफी  मांगनी  चाहिये  t

 Mr,  Deputy-Speaker:  He  wit!  make
 the  statement  at  5.30.

 Shri  Man  Sinh  P.  Pate!:  The  whole
 tempo  of  agricultural  production  has
 come  to  be  mainly  on  the  item  of
 food.  As  far  as  dairy  schemes  are
 concerned,  only  since  last  year  inten-
 sive  cattle  devel  progr!
 are  being  initiated  in  22  blocks  in  the
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 [Shri  Man  Sinh  P.  Patel]
 country  as  a  whole.  These  b‘ocks  are
 located  among  the  milk-sheds  for  the
 urban  milk  supply  schemes  or  dairy
 schemes.  I  have  the  experience  of
 the  working  of  one  such  block  run
 by  the  Government.  That  is  in
 Gujarat.  The  misfortune  is_  this.
 They  have  thought  of  three  agencies,
 the  Ahmedabad  District  Co-operative
 Milk  Producers  Union,  Gujarat  State
 Co-operative  Gopalak  sangh  and  the
 Mehsana  District  Co-operative  Milk
 Producers’  Union,  Scheme  with  the
 resu't  this  Block  is  bifurcated  into
 three  Unions  and  functioned  by  the
 Government.  I  personally  fee!  that
 wherever  a  dairy  scheme  is  function-
 ing,  either  in  the  public  sector  or  in
 the  co-operative  sector  or  in  the
 private  sector,  the  work  of  intensified
 cattle  development  should  necessarily
 be  co-re‘ated  and  made  directly  a
 part  of  the  scheme.  It  should  not  be
 left  to  be  done  at  the  State  level.
 Unless  this  is  done,  we  will  not  be
 able  to  carry  out  intensive  cattle
 deve'opment.

 Intensive  cattle  development  scheme
 consists  of  three  parts:  veterinary
 service,  fodder  development  and  rural
 credit.  I  would  like  to  say  that  very
 recently,  in  the  99th  Report  of  the
 Estimates  Committee,  they  have
 clearly  said  that  the  question  of
 production  of  fodder  has  remained
 unattended  for  the  Jast  ten  years.
 They  have  said:  “The  Committee  are
 unhappy  to  note  that  fodder  cultiva-
 tion  has  remained  more  or  less
 stationery  during  the  years  1959-60
 to  1961-62."  As  there  should  be  extra
 production  of  subsidiary  foodgrains
 at  the  same  time,  this  will  indirectly
 help  the  food  problem  also.  At  the
 same  time,  there  is  the  question  of
 family  planning  in  cattle  also.  It
 is  most  important.  I  would  like  to
 give  some  figures.  I  am  told  that
 there  are  80  million  cattle  in  the
 country  and  the  overall  production  is
 hardly  60  million  litres  of  milk.
 The  average  yield  is  hardly  3/4  litre
 per  cattle.  If  this  is  the  position  it
 means  a  great  drain  on  the  economy
 of  the  Indian  nation  as  a  whole.
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 Then,  there  is  the  philosophy  of
 religious  temperament  about  the
 retention  of  uneconomic  cattle.  It  may
 be  either  in  the  form  of  “against  cow
 slaughter”  or  otherwise,  but  the  pro-
 blem  has  to  be  solved  by  the  Govern-
 ment  by  devising  some  measures.  They
 should  have  some  dynamic  thinking
 in  this  matter.  If  we  allow  the  uneco-
 nomic  cattle  to  live,  it  will  be  a  big
 burden  and  our  schemes  will  not  be
 successful.

 Coming  to  co-operation,  the  new
 policy  that  is  evolveg  is  that  no  new
 licence  shall  be  given  to  a  private
 person,  especial'y  so  far  as  sugar
 factories  are  conerned.  I  find  from
 the  Annual  Report  that  out  of  the  9
 licences  given  last  year  one  was  to  a
 private  party.  I  am  not  very  happy
 about  it.  I  do  not  know  how  it  hap-
 pened,  Probably,  there  must  have
 been  some  mistake  somewhere.
 Similarly,  in  the  case  of  milk  proces+
 sing  plants  and  baby  food  powder,
 out  of  the  new  licensed  capacity  of
 5,500  tones  a  licence  for  about  1,000,
 tones  of  babyfood  powder  was  given
 to  a_  private  party.  I  am  of  the
 opinion  that  in  the  sugar  industry  and
 milk  processing  industry,  where  co-
 operatives  have  been  found  to  be
 successful  and  in  a  position  to  take
 further  licensing  capacity,  the  policy
 should  be  to  issue  licences  only  to
 co-operatives  and  no  leniency  what-
 soever  should  be  shown,  either  to  the
 existing  industries  in  the  private
 sector  or  to  new  entrepreneurs’  to
 enter  that  field.

 The  I  come  to  the  Agricultura!
 Refinance  Corporation.  This  Corpora-
 tion  is  mainly  intended  to  supply
 medium  and  long  term  credit  for
 agricultural  purposes.  But  the  Reserve
 Bank  has  objected  to  this  Corporation
 providing  credit  to  primary  co-opera-
 tive  societies  of  dairy  processing
 industries  on  the  ground  that  it  is  not
 agriculture.  If  the  co-operative  sec-
 tor  is  to  play  a  larger  or  dominat
 role  against  the  existing  capitalists  who
 are  holding  or  controlling  so  many
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 industries,even  though  a  processing
 unit  may  not  strictly  be  coming  under
 agricultural  finance,  since  it  is  pro-
 cessing  the  products  of  the  agricultur-
 ists  it  should  be  provided  with  al]
 the  finance  necessary  for  its  develop-
 ment,  But  what  is  now  happening  is
 that  it  is  not  financed  by  the  Agri-
 cultural  Refinance  Corporation  or

 the  District  Cooperative  Bank  while
 the  processing  units  in  the  private
 sector  get  assistance  from  the  banks
 controlled  by  the  private  sector.  In

 that  way,  the  processing  units  in  the
 co-operative  sector  are  starved  of
 finance  and  their  progress  is  hampered,

 So,there  should  be  a  directive  of  the
 Government  that  the  Agricultural

 Refinance  Corporation  should  consider
 financial  help  to  a  processing  unit  as
 an  agricultura)  loan  or  they  should
 bring  in  an  amendment  to  the  Act  so
 that  the  processing  unit  can  become
 eligible  for  finance  as  agricultural
 loan  from  this  Corporation.

 Mr,  Deputy-Speaker:  Snri  Shinde.

 शी  किसान  पटनायक  :  उपाध्यक्ष
 महोदय,  श्राप  नन्‍दा  जी  को  बुलवाइये  |
 यह  बहुत  गलत  बात  है  ।  पांच  बजे  नोटिस  बोर्ड
 पर  लिखा!  है  जौर  हम  लोगों  की  बुलाया
 गया  है  ।

 Mr.  Deputy-Speaker:  He  is  making
 a  statement  at  5:30  p.m.

 शी  किशन  पटनायक  :  नोटिस  बोर्ड
 पर  ब्या  लिखा  है  वह  देखिये  |

 Shri  8,  M.  Banerjee:  The  Speaker
 announced  that  it  will  be  at  5  0’Clock|
 It  is  written  in  the  Notice  Board  also.

 Mr.  Deputy-Speaker:  It  is  at  5.30
 p.m.

 Shri  S.  M.  Banerjee:  If  it  is  at
 5.30  p.m.  why  was  it  not  announced
 at  4.45  p.m.?

 Mr,  Deputy-Speaker:  It  wil}  be
 made  at  5.30  p.m.

 Shri  S.  M.  Banerjee:  This  is  very
 bad.
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 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 De  t  and  Cooperati:  (Shri
 Shinde):  Mr.  Deputy-Speaker,  I  have
 been  listening  to  the  debate  since  this
 afternoon.  Many  important  and  ‘ead-
 ing  members  have  participated  in  the
 debate  and  they  have  made  valuable
 contributions.  For  instance,  Professor
 Humayun  Kabir,  Shri  Inder  J,  Mal-
 hotra  and  a  few  other  hon.  Members
 have  made  generous  observations
 about  the  functioning  or  working  of
 this  Ministry.

 They  have  also  made  a  number  of
 constructive  suggestions.  I  agree  with
 Shri  Inder  Jit  Malhotra  when  he  says
 that  for  the  first  time  the  basic  pro-
 blems  of  Indian  agriculture  are  being
 handled  in  a  forthright  and  scientific
 manner.  I  say  this  not  because  I
 happen  to  ‘be  one  of  the  Deputy
 Ministers  in  this  Ministry.  I  have
 expressed  this  view  even  two  years
 earlier  when  I  wrote  one  book  on
 agriculture  in  my  mother  tongue.  I
 feel  that  for  the  first  time  Indian  agri-
 culture  is  getting  this  tempo  of  deve-
 lopment  and  if  we  get  the  co-opera-
 tion  of  hon.  Members,  I  think,  we
 shall  be  in  a  position  to  face  the  task
 successfully  and  solve  the  basic  pro-
 blems  of  Indian  agriculture  in  the
 near  future.

 The  time  at  my  disposal  being  very
 limited  I  shall  confine  myself  only  to
 sugar  and  some  of  the  problems  of
 community  development,  At  the  out-
 set  I  wish  to  say  something  about  the
 remarks  which  had  been  made  by
 Shri  D.  D.  Puri  against  the  Sen  Com-
 mission.  Shri  D  D.  Puri  is  a  very
 knowledgeable  Member  of  this  House
 and  he  always  makes  some  contribu-
 tion  as  far  as  the  sugar  debate  is
 concerned,  but  I  do  not  agree  with
 him  at  all  when  he  says  that  the
 Sen  Commission’s  Report  is  a  useless
 report.  In  fact,  I  must  say  that  Shri
 Sen  and  his  colleagues  have  made  a
 commendable  job  and  they  have  sub-
 mitted  a  very  valuable  set  of  recom-
 mendations  for  the  use  of  the  Govern-
 ment.  It  is  a  different  thing  that  we
 may  not  agree  with  all  the  recom-
 mendations  and  perhaps  we  may  find
 that  some  of  the  recommendations
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 (Shri  Shinde]
 may  not  be  practical  ones.  But  it  is
 my  considered  view  that  as  far  as  the
 whole  set  of  recommendations  are
 concerned,  it  is  a  very  useful  docu-
 ment  and  I  really  wish  to  thank,  on
 behalf  of  the  Ministry  and  this  House,
 the  Sen  Commission  for  producing
 such  a  valuable  document.

 Sugar  is  a  subject  which  was  pre-
 viously  frequently  debated  in  this
 House.  Recently,  it  has  become  a  less
 controversial  subject  and  it  is  perhaps
 due  to  the  proper  handling  of  the
 subject  that  it  has  become  less  con-
 troversial.  It  is  heartening  to  find
 that  large  number  of  hon,  Members
 participate  in  sugar  debates  and  ask
 questions  about  sugar.  There’  are
 some  popular  doubts  about  the  sugar
 policy  that  is  being  pursued  by  the
 Government  of  India.  Some  _  hon.
 Members  ask  why  we  should  export
 sugar  if  we  are  incurring  heavy  losses.
 A  few  other  hon.  Members  ask  the
 Government  of  India  why  we  should
 not  decontrol  sugar  if  there  are  ade-
 quate  stocks  with  the  factories  and  the
 sugar  industry  is  also  facing  some
 difficulty.  A  few  others  also  ask  what
 we  are  doing  about  the  arrears  of
 cane  prices.  The  time  at  my  disposal
 is  very  short  but  I  may  try  to  touch
 some  of  the  important  points.

 Before  dealing  with  these  specific
 issues,  I  would  like  to  mention  briefly
 the  background  and  the  general  posi-
 tion  of  the  suggar  industry  so  that  hon.
 Members  might  be  in  a_  position  to
 take  an  objective  view  of  the  policies
 pursued  by  Government.  As  is  well
 known  the  sugar  year  commences  on
 lst  November.  This  sugar  year  began
 with  a  carry-over  stock  of  6°85  lakh
 tonnes  and  up  to  7th  April,  1966,  that
 is,  the  current  month,  we  have  pro-
 duced  about  28-6  lakh  tonnes,  The
 total:  praduction  of  the  current  year
 is  expected  to  be  about  384°5  lakh
 tonnes.  So,  the  total  availability  dur-
 ing  the  vear  is  likely  to  be  about  4
 lakh  tonnes  or  4°5  lakh  tonnes.

 Past  few  years  were  rather  difficult
 years  from  the  point  of  view  of  sugar
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 production,  For  example,  in  the  year
 1962-08  we  hardly  produced  2i°5  lakh
 tonnes  of  sugar,  but  as  a  result  of
 various  policies  and  measures  adopted
 by  Government  during  the  last  few
 years  the  position  of  sugar  production
 has  improved  satisfactorily  and  that  is
 why  this  year  we  are  producing  the
 highest  quantity  of  sugar,  that  is,
 about  34°5  lakh  tonnes,  This  would
 be  a  record  production  in  the  history
 of  the  sugar  industry.

 श्री  ww  बिहारी  मेहरोत्रा  (बिल्हौर)  :
 शुगर  डिकंट्रोल  करने  पर  आप  क्‍या  विचार
 करेंगे  ?

 Shri  Shinde:  I  am  coming  to  that.

 It  is  really  heartening  to  see  that
 as  far  as  sugar  production  is  concern-
 ed,  we  have  practically  achieved  the
 Third  Plan  target.  At  the  time  of  the
 formulation  of  the  Third  Plan,  we
 envisaged  that  we  shall  attain  the
 target  of  35°5  lakh  tonnes  of  sugar  and
 this  year  we  are  practically  reaching
 it.  It  has  been  possible  to  achieve
 this  target  of  sugar  production  because
 of  the  various  policies  pursued  in  re-
 gard  to  licensing,  in  regard  to  price
 structure  of  sugar  and  in  regard  to
 the  price  of  sugarcane.

 As  the  hon.  Members  are  aware,
 sugar  production  also  depends  on  the
 availability  of  sugarcane  for  sugar  fac-
 tories.  Sometimes  sugar  factories
 have  to  obtain  sugarcane  in  competi-
 tion  with  manufacturers  of  gur  and
 khandsari,  The  sugarcane  crop,  like
 any  other  crop,  is  also  subject  to
 vagaries  of  monsoons.  So,  it  may  be
 that  in  future  there  may  be  a  tem-
 porary  set-back  as  far  as  sugar  pro-
 duction  is  concerned.  But  I  feel  that
 the  happy  trend  of  production  of
 sugar  is  likely  to  be  maintained  in  the
 years  to  come.  Our  endeavour  has
 been  to  see  that  as  far  as  the  licens-
 ing  policy.  the  price  policy  of  sugar
 and  the  price  of  sugarcane  is  concern-
 ed.  we  shall  adopt  such  policy  which
 will  help  us  to  maintain  the  higher
 tempo  of  production  so  that  we  shall
 be  in  a  position  to  produce  adequate
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 quantity  of  sugar  for  internal  con-
 sumption  as  well  as  for  augmenting
 exports  io  the  extent  possible.  :

 In  the  Fourth  P'an,  we  have  planned
 to  license  the  production  capacity  to  establishment  of the  tune  of  45  lakh  tonnes.  As  is
 well  known,  it  takes  three  or  four
 years  to  instal  a  factory  and  to  put
 it  into  production.  We  have  already
 licensed  a  sizeable  capacity  to  the  tune
 of  42  lakh  tonnes  during  the  last  l4
 years.  As  far  as  the  new  units  are
 concerned,  it  is  well  known  that  Gov-
 ernment  is  giving  preference  to  issu-
 ing  licences  to  cooperative  units.  Shri
 Man  Sinh  P.  Patel  raised  a  question  as
 to  why  a  licence  was  issued  in  favour
 of  one  private  party.  In  fact
 as  |  have  sumitted,  we  are  very
 much  interested  in  the  cause  of  the
 cooperative  sugar  factories.  I  assure
 the  House  on  behalf  of  the  Govern-
 ment  that  it  will  be  our  constant
 endeavour  to  see  that  cooperative
 units  are  encouraged  in  every  way
 possible,  But  we  have  also  to  take  into
 consideration  the  fact  that  supposing,
 for  any  particular  reasons,  no  coopera-
 tive  unit  comes  forward  and  asks  for
 a  licence,  We  cannot  allow  production
 to  suffer  and,  in  the  wider  national,
 interest,  we  have  als>  to  consider  the
 applications  even  from  the  private
 sector  under  such  circumstances.  In
 this  case,  I  might  submit  for  the
 information  of  the  hon.  Member  that
 during  the  last  4  years,  we  have
 licensed  about  8  units  and  out  of
 them  only  4  is  private  and  the  rest  of
 them  are  cooperative  units.

 Shri  Sivamurthi  Swamy:  How
 many  ¢>vlications  have  you  received
 from  the  vooperative  sector,  how  many
 have  been  granted  and  how  many  are
 pending?  Since  1960,  hundreds  of
 applications  are  pending  and  from  my
 area  2  applications  are  pending  since
 960  and  you  have  not  licensed  them
 and  you  have  got  the  audacity  to  say
 that  you  are  liberalising  the  licensing
 of  cooperative  units,

 Shri  Shinde:  I  quite  realise  yout!
 anxiety.  Shri  Sivamurthi  Swamy
 should  be  satisfied  by  the  fact  that  in
 Mysore  alone  during  the  last  few
 months,  we  have  issued  a  number  of
 licences.  But  the  demand  for  co-
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 operative  sugar  factories  has  grown
 up  so  much  that  it  is  not  possible  to
 accept  all  the  applications.  I  learn
 there  are  more  than  35  applications
 pending  with  the  Government  for  the

 cooperative  sugar
 Even  then,  if  adequate  cane

 are
 supported  by  factual  information,  |
 think,  there  is  every  possibility  of
 their  being  considered  sympathetical-
 ]

 ‘factories.

 Shri  J.  P.  Jyotishi  (Sagar):  You
 have  been  very  harsh  to  Madhya  Pra-
 desh.  You  have  not  licensed  any  unit
 there.

 Shri  Shinde:  We  have  already
 licensed  one  unit  but  that  is  not  com-
 ing  up.  We  wish  that  it  should  come
 up  as  early  as  possible,

 As  the  hon.  Members  are  aware,  as
 a  part  of  the  efforts  of  the  Govern-
 ment  of  India  to  put  the  sugar  indus-
 try  on  a  sound  basis,  we  have,  in  ad-
 dition  to  the  Sen  Commission,  ap-
 pointed  one  Committee  under  the
 Chairmanship  of  Shri  Gundy  Rao.
 That  Committee  also  submitted  its  Re-
 port  only  last  year  and  very  valuable
 information  is  available  with  the
 Government  now  as  a  result  of  that
 Report.

 I  might  then  come  to  the  point  of
 dcontrol  which  has  been  raised  by
 some  hon.  members.  As  far  as  the
 Present  release  position  is  concerned,
 I  may  say  that  we  have  been  releas-
 ing  from  the  current  month  a  quan-
 tity  of  2°49  lakh  tonnes  and  that  is
 slightly  more  than  the  quantity  that
 we  were  releasing  during  the  previous
 decontrol  period.  With  this  quantity,
 which  will  be  made  available  to  con-
 sumers,  I  think  the  position  should
 ease.  Some  hon.  members  raised  this
 question  in  the  morning  also  during
 Question  Hour.  I  think  that  now  at
 least  in  many  parts  of  the  country,
 there  should  not  be  any  difficulty
 about  availability  of  sugar.

 Shri  BR.  8,  Pandey:  It  appears  from
 the  Press  that  Government  are  going
 to  decontrol.  Will  the  hon.  Minister
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 {Shri  R,  S.  Pandey]
 please  Jet  us  know  precisely  as  to
 whether  they  are  going  to  decontrol
 or  not?

 Shri  Shinde:  The  position  is  like
 this.  During  the  current  year,  as  I
 have  already  submitted,  we  are  like-
 ly  to  have  a  production  of  84°5  lakh
 tonnes  and  with  the  carry-over  stock
 of  6:85  lakh  tonnes,  the  total  availa-
 bility  would  be  about  4]  or  4i°5  lakh
 tonnes.  According  to  the  present
 scheme  of  release,  we  might  require about  29  lakh  tonnes  for  domestic
 consumption;  about  one  lakh  tonnes
 are  required  for  meeting  the  require- ments  of  Nepal,  Bhutan,  Sikkim  and
 Defence  forces;  we  are  also  exporting
 this  year  about  4  to  5  lakh  tonnes  of
 sugar  to  various  countries.  So  the
 total  consumption  of  sugar  this  year
 would  be  about  34  to  35  lakh  tonnes
 and  at  the  end  of  the  year,  perhaps
 the  carry-over  would  be  of  the  same
 size,  i.e,  about  7  lakh  tonnes  This
 problem  was  closely  gone  into  and
 examined  by  the  Sen  Commission  and
 the  Sen  Commission  has  recommended
 that  Government  should  not  take  the
 risk  of  decontrolling  sugar  unless
 Government  have  at  its  disposal  a
 sizable  buffer  stock  to  the  tune  of  2
 lakh  tonnes,

 Shri  Bhagwat  Jha  Azad:  Do  the
 Sugar  manufacturers  want  decontrol
 or  not?

 Shri  Shinde:  I  might  say  something
 about  that  also.

 I  might  add  one  more  point.  Due  to
 the  drought  conditions  of  the  current
 year,  it  is  feared  that  plantations
 might  not  have  taken  place  to  the
 game  extent  as  that  of  last  year.  I  was
 in  Bihar  two  days  back  and  I  was
 told  by  the  officials  of  the  Bihar  Gov-
 ernment  that  plantations  have  been
 adversely  affected  to  the  tune  of  about
 30%;  of  course,  they  have  still  to  get
 the  final  statistics.  Even  the  hon.
 Member,  Shri  0.  D.  Puri,  a  very
 knowledgeable  person,  has  expressed
 on  the  floor  of  the  House  that  plan-
 tations  this  year  are  very  severely
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 affected.  We  are  trying  to  get  the
 information  and  if,  because  of  failure
 of  rains,  the  plantations  are  adversely
 affected,  naturally  the  availability  of
 Cane  next  year  is  likely  to  be  less  than
 in  the  current  year  and  to  that  extent
 the  volume  of  production  would  be
 less.  If  we  now  take  the  risk  of  de-
 controlling  sugar  and  then  if  there  is
 8  spurt  in  price  in  the  near  future  or
 after  a  few  months  or  in  the  next
 season,  then  perhaps  Government,  in
 the  interest  of  consumers,  etc.,  might be  required  to  re-control  sugar  and  the
 hon.  members  themselves  will  say
 that  Government  was  hasty  in  taking
 the  decision  and  Government  changes
 its  policies  very  frequently,  I  submit
 to  the  hon.  House  that  it  would  not
 be  in  the  interest  of  the  country  to
 decontrol  sugar  at  such  a  stage.  If
 the  prospects  of  crop  improve,  then, of  course,  we  might  consider  the
 position  and  hon.  members.  should
 rest  assured  that,  ag  far  as  controls  are
 concerned,  nobody  likes  them.

 Shri  Ranga  (Chittoor):  Then  why do  they  not  decontrol?  Government
 is  in  love  with  controls.

 Shri  Shinde:  Government  is  not  for
 control  as  far  as  sugar  is  concerned.
 Controls  are  always  irksome  and  if  the
 supply  position  improves  and  if  we
 are  adequately  supported  by  adequate
 stocks  of  sugar,  as  recommended  by
 the  Sen  Commission,  then  perhaps  we
 might  contemplate  decontrolling  sugar.
 We  have  no  rigid  views  on  the  matter
 and  we  shall  take  decisions  as  and
 when  situations  improve.

 Then  there  was  criticism  about  the
 export  policy  that  is  being  pursued  by
 the  Government.  As  far  as  exports  are
 concerned,  the  rates  are  very  low
 in  the  international  market.  It  is  true

 _
 that  we  are  exporting  sugar  at  a

 nsiderable  loss,  But  may  I  submit
 for  the  consideration  of  the  House  that
 ths  is  not  a  situation  peculiar  to  our
 sugar  economy  alone?  All  the  sugar-
 exporting  countries  of  the  world  ex-
 port  sugar  at  a  loss,  because  as  far  as
 sugar  is  concerned,  it  is  practically  a
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 buyers’  market.  Sugar  is  300  in  the
 market  at  throw-away  prices  in  the
 various  countries.

 Shri  S.  M.  Banerjee:  The  hon.
 Deputy  Minister  may  please  wait  for
 a  while.  Now,  the  Home  Minister
 will  be  making  a  statement.

 7.34  hrs.

 STATEMENT  RE:  DELHI  BANDH

 wt  स०  सो०  बनर्जी  (कानपुर)
 मंत्री  महोदय  ara  घंटा  कहां  बन्द  रहें  ?

 The  Minister  of  Home  Affairs
 (Shri  Nanda):  I  had  undertaken  to

 make  a  statement  at  5  P.m.,  but  when
 I  got  the  information  I  found  that  I
 needed  some  more  information,  and
 I  asked  for  that.  Therefore,  I  felt
 that  a  little  more  time  was  need-
 ed...

 Shri  S.  M.  Banerjee:  The  hon.
 Minister  should  have  conveyed  it  to
 the  House.

 Shri  Nanda:  I  had  conveyed  it.
 Shri  S.  M.  Banerjee:  He  had  con-

 veyed  it  at  5:26  p.m,  I  think.
 Shri  Nanda;  |  had  conveyed  it

 much  earlier,  at  about  4  p.m.  or  80.
 Mr.  Deputy-Speaker:  It  had  been

 conveyed  to  the  Speaker,  but  I  am
 sorry  it  was  not  conveyed  to  the
 House.

 Shri  Nanda:  I  may  say  that  the
 House  would  be  pleased  to  know  that
 the  city  is  peaceful  and  the  day  has
 passed  peacefully.  I  hope  that  what
 remains  of  the  day  will  also  be  as
 peaceful  as  it  has  been  so  far.

 I  may  give  the  steps  that  the  Delhi
 Administration  took  to  maintain  law

 and  order  in  view  of  the  threat  of  the
 general  strike  cal'ed  by  the  various
 political  parties  for  the  l9th  April,
 1966,

 Shri  Priya  Gupta  (Katihar):  Includ-
 ing  the  Congress.  ७
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 Shri  Nanda:  Yes,  including  the

 Congress,  That  was  why  it  was
 peaceful.

 On  the  l5th  April,  +1966,  an  order
 under  section  44  Cr.  P.C,  was  pro-
 mulgated.  Besides  imposing  the  usual
 ban  on  such  occasions  on  the  assembly
 of  five  or  more  persons  and  the  hold-
 ing  of  any  meetings,  use  of  loud-
 speakers  etc.  without  the  written  per-
 mission  of  the  district  magistrate|ad-
 ditional  district  magistrate|sub-divi-
 sional  magistrate,  the  order  also
 banned:

 “the  forcible  closure  of  shops
 and  commercial  establishments
 and  the  use  or  the  show  of  force
 Or  any  attempt  to  intimidate  the
 owner  of  a  public  carriage  or  a
 stage-carrier  to  go  about  hig  busi-
 ness  of  transporting  passengers / goods  within  the  Union  Territory
 of  Delhi.”.

 The  order  came  into  force  on  l5th
 April,  966  for  a  period  of  5  days,
 unlesg  withdrawn  earlier.  Wide  pub-
 licity  was  given  to  this  order.

 As  it  was  feared  that  the  general
 strike  might  disturb  the  normal  life  in
 the  city  of  Delhi,  efforts  were  made
 right  from  the  beginning  to  ensure
 that  at  least  the  transport  services  did
 not  join  this  strike.  The  district
 authorities  and  the  Director  of  Trans-
 port  remained  in  touch  with  the  DTU
 and  other  unions  of  taxis,  scooters  ete.
 As  a  precaution,  however,  alternative
 arrangements  were  also  completed  to

 ‘maintain  transport  services  on  essen-
 tial  routes.  The  Deputy  Commissioner
 commandeered  05  vehicles,  including
 40  DTU  buses,  and  kept  them  in  re-
 serve  at  Tis  Hazari  to  be  put  on  the
 road  in  case  of  the  sudden  breakdown
 of  the  transport  system,  Besides  this,
 a  fleet  of  another  25  vehicles  were
 kept  in  reserve  to  be  put  to  use  at  a
 moment’s  notice.  This  arrangement
 wag  made  particularly  with  a  view  to
 facilitating  the  transport  of  the  large
 number  of  passengers  coming  to  the
 Delhi  Main  and  the  New  Delhi  rail-
 way  stations.  For  general  law  and
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 order  purposes,  the  Union  Territory  of
 Delhi  is  divided  into  three  districts,
 each  having  its  own  Additional  Dis-
 trict  Magistrate  and  Superintendent  of
 Police.  For  operational  purposes,  each
 of  these  districts  was  treated  as  a
 zone.  Each  zone  had  two  ADMs  as-
 sisted  by  one  DIG  and  two  Superin-
 tendents  of  Police.  Each  zone  was
 divided  into  sectors,  each  under  the
 charge  of  a  sub-divisional  magistrate
 assisted  by  an  extra  magistrate  and
 a  Dy.  S.P.  In  the  Central  District
 because  of  the  peculiar  traffic  pro-
 blem,  a  separate  sub-zone  was  created
 under  a  separate  ADM,  assisted  by  a
 Superintendent  og  Police,  with  head-
 quarters  at  police  station  Motinagar.

 Each  of  the  207९8  had  a  special  re-
 serve  besides  a  central  reserve  station-
 ed  at  three  places.  Adequate  police
 force  was  provided  to  each  zone  and
 sector  for  patrolling  and  effective  en-
 forcement  of  the  orders  under  section
 344  Cr,  P.C.

 The  anti-social  elements  are  gene-
 rally  active  on  such  occacions.  In
 order  to  remove  them  from  the  scene,
 it  was  considered  necessary  to  round
 them  up  before  the  day  of  the  gene-
 ra]  strike.  More  than  450  bad  cha-
 racters  were  rounded  up  by  the  night
 of  8  April  1966.

 Wide  publicity  of  these  arrange-
 ment;  had  been  made  in  order  to  as-
 sure  the  public  that  law  and  order
 would  be  maintained.  Various  organi-
 sations  of  transport  were  apprehensive
 of  trouble  and  sought  assurances  from
 the  District  authorities  that  if  they
 came  on  the  road,  they  would  not  be
 harassed  by  the  rowdy  element.  Such
 assurances  were  given  in  order  to
 maintain  the  transport  service  in  the
 capital.

 Since  this  morning  the  Magistrates
 890  the  Police  have  been  doing  in-
 tensive  patrolling,  with  the  result  that
 except  for  ‘one  minor  incident  no  un-
 toward  incident  has  taken  place.  The
 transport  services  are  absolutely  nor-
 ma].  The  DTU  hag  put  more  than  750
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 buses  on  the  road.  The  taxi,  scooter
 and  tonga  services  are  plying  as  usual
 The  University  and  the  Higher  Secon-
 dary  Examinations  have  gone  without
 any  trouble.  The  educational  institu-
 tions  are  all  open  with  normal  atten-
 dance,  The  cinemag  too  are  running
 their  normal  shows.  The  eating

 shops,  such  as  restaurants,  dhabas,  tea
 stalls,  etc.  have  also  not  closed  down
 their  business.  Small  shops  of  vege-
 tables,  fruit  and  hawkers  have  also
 not  gone  ‘off  the  bw:iness.  The  facto-
 ries  and  the  business  and  commercial
 establishments  did  not  join  the  strike.
 According  to  the  latest  reports,  small
 grocery  shops  have  also  started  open-
 ing  in  certain  areas,  such  as  Shakti
 Nagar,  Kirti  Nagar.  In  brief,  except  for
 the  hartal  by  traders—dukandaars—
 life  is  completely  normal  in  the  city.

 sit  राम  सहाय  पाण्डेय  (गुना)  :  मंत्री
 महोदय  ने  कहा  है  कि  इस  “बन्द”  के  सन्दर्भ
 में  नगर  में  सामान्य  शान्ति  रही,  लेकिन  क्या
 यह  सच  नहीं  है  कि  इधर-उधर  कुछ  घटनायें
 हुई  हैं  कौर  कुछ  लोगों  ने  गड़बड़ी  पैदा  करने
 की  कोशिश  की,  जिनका  सन्यास  एक  विशेष
 राजनैतिक  दल  से  है  ?
 Shri  Nanda:  One  minor  incident

 took  place  which  I  referred  to.  It
 took  place  at  about  2  noon  near  Yu-
 suf  Sarai.  One  Shri  Ved  Prakash  car-
 rying  a  communist  flag  had  collected
 a  small  crowd  of  l0—l2  persons.  He
 was  asked  by  the  police  party  on
 patrol  duty  to  disperse  in  view  of  the
 orders  under  Section  44  Cr.P.C.  He
 did  not  listen  and  had  to  be  appren-
 ded  forcibly,  which  resulted  in  minor
 injuries  to  him  and  to  a  police  cons-
 table.  His  other  companions  ran
 away.  It  wa;  simply  a  stray  inci-
 dent.  The  police  had  made  three  more
 arrests  in  the  North  District  under
 Secs.  07/5l  Cr.P.C.,  but  these  ar-
 rests  had  nothing to  do  with  the  strike
 and  had  to  be  made  to  stop  personal
 quarrels  at  public  places.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Why  war  the  morning  dak  not  distri-
 buted?,  .
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 Shri  Ranga  (Chittoor):  I  think
 the  people  of  Delhi  have  to  be  congra-
 tulated  on  the  peaceful  manner  in
 which  they  have  succeeded  in  expres-
 sing  their  protest  against  Govern-
 ment's  policy  regarding  sales  tax.  The
 police  also  deserve  commendation
 for  having  abstained  from  the  temp-
 tation  of  getting  themselveg  irritated
 and  irritating  the  public  and  leading
 the  Government  and  the  people  into
 various  kinds  of  incidents.

 Mr.  Deputy-Speaker:
 to  ask?

 Any  question

 Shri  Ranga:  No,  no.  The  main
 thing  remains.

 Shri  R.  S.  Pandey:  He  _  should
 congratulate  the  Home  Minister.

 Shri  S.  M.  Banerjee:  That  I  would
 do.

 Shri  Priya  Gupta:  He  could  not  in-
 fluence  the  public  to  join  the  hartal.

 Shri  Ranga:  The  main  thing  re-
 mains.  That  is,  what  is  it  that  the
 Government  propose  to  do?  I  am  sure
 it  is  not  the  case  of  Government  that
 the  people’s  resentment  is  artificial
 and  it  is  not  universal.  It  js  not  stat-
 ed  that  the  bandh  hag  completely
 failed  and  the  Government  has  suc-
 ceeded.  Therefore,  under  the  cizcum-
 stances,  what  is  it  that  Government
 Proposes  to  do  in  order  to  satisfy  the
 people,  to  meet  the  people  concerned
 who  have  been  aggrieved  by  the  poli-.
 cies  of  Government  more  than  half
 way,  in  order  to  assure  the  public  of
 Delhi  as  a  whole  that  Government  is
 not  autocratic,  that  Government  is
 certainly  amenable  to  public  opinion?

 Shri  U.  M.  Trivedi  (Mandsaur):
 When  I  raised  this  question  by  an  ad-
 journment  motion  notice  this  morning,
 I  thought  this  was  a  matter  merely
 for  discussion,  and  not  of  merely  a
 statement  coming  from  the  Home  Mi-
 nister  regarding  the  situation  as  deve-
 loped  by  the  Delhi  bandh.  The  object
 that  I  had  in  view  was,  as  has  been
 pointed  out  by  my  hon.  friend  Shri
 Ranga...

 Mr.  Deputy-Speaker:  Do  you  want
 any  information?
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 Shri  U,  M.  Trivedi:  I  am  asking
 the  question.  The  whole  point  of  the
 d.scussion  of  the  question  that  arises
 in  the  House  today  ig  this,  Is  the  Gov-
 ernment  going  to  continue  in  tne
 same  obdurate,  assinic  manner  of  not
 listening  to  the  demands  of  the  pub- lic?  The  general  pzinciple  of  every
 ruler,  whoever  he  may  be,  is  that  he
 must  treat  himself  as  father  and  mo-
 ther  in  relation  to  the  ruled,  as
 parents  patriae.  If  this  Government  re-
 fuses  to  listen  to  this  demand  that
 is  made  by  the  public  as  the  Govern-
 ment  of  the  day,  then  this  Govern-
 ment  of  the  day  ig  not  fit  to  call  itself
 the  father  and  mother  of  the  subject,
 890  the  question  that  therefore  arises
 is  thir.

 Mr.  Deputy-Speaker:  Discussion  on
 the  Finance  Ministry  is  coming.

 Shri  U.  M.  Trivedi:  Having  shown:
 its  temper  to  the  Government  that
 they  have  felt  deep  resentment
 against  the  present  levy  of  sale;  tax,
 is  the  Government  now  going  to  stick
 to  the  assurances  that  have  been  given
 that.  they  will  reconsider  this  imposi-
 tion  of  sale;  tax?  That  is  the  point.

 Shri  8.  M.  Banerjee:  I  also  cong-
 ratulate  the  people  of  Delhi  and  others
 who  kept  the  strike  and  hartal  a  suc-
 cess,  but  a  peaceful  success.  I  would
 like  to  know  what  discussions  took
 place  between  the  representative,  of
 those  who  called  this  bandh  and  the
 Home  Minister,  and  what  is  the  out-
 come  of  the  discussion,  and  whether
 such  dircussiong  wil]  continue  in  the
 larger  interests  of  good  relations?

 Mr.  Deputy-Speaker:  What  has
 that  to  do  with  the  bandh?

 Shri  S.  M.  Banerjee:  It  has.

 Mr,  Deputy-Speaker:  Have  you
 got  anything  to  ask  about  the  bandh?

 Shri  ‘Ss.  M.  Banerjee:
 about  the  bandh.

 I  am  asking

 Mr.  Deputy-Speaker:  It  is  now
 over.

 Shri  S.  M.  Banerjee:  May  I  put the  question  like  this,  whether  the
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 question  arising  out  of  this  bandh  is
 going  to  be  discussed  with  them  or
 not?

 Mr.  Deputy-Speaker:
 question.  (Interruptions)

 It  is  not  a

 The  statement  clearly  shows  that
 the  bandh  has  not  taken  place.

 Shri  S.  M.  Banerjee:  This  was  not
 a  bandh,  it  was  a  hartal.

 Dr,  Ranen  Sen  (Calcutta  East):  The
 Home  Minister  admitted  that  even
 the  Congress  Party  was  behind  the
 strike  call,  and  it  is  also  known  that
 the  representatives  of  the  local  Cong-
 ress  Committee  also  met  the  Govern-
 ment  representatives  to  ventilate  the
 grievances  of  the  Delhi  public.  In  view

 of  the  fact  that  this  strike  took  place
 peacefully,  would  the  Government
 consider  this  question  that  was  raised
 by  the  strike  and  try  to  meet  the  de-
 mands  of  the  trading  community  and
 other  public?

 Mr.  Deputy-Speaker:  It  is  a  mat-
 ter  of  policy.

 Dr.  Ranen  Sen:  I  raised  the  qucs-
 tion  of  policy  also,

 Shri  U.  M.  Trivedi:  The  question
 is  simple.  When  the  adjournment  mo-
 tion  was  moved,  that  was  the  object  of
 moving;  otherwise,  you  should  allow
 the  adjournment  motion.  What  else
 was  there?

 aft  fare  पटनायक  (सम्बलपुर )
 उपाध्यक्ष  महोदय,  हो  सकता  है  कि  दिल्ली  के
 लोग  या  तो  मुर्दा  हैं  या  ,शान्ति वादी  हैं  ।  मैं
 यह  पूछना  चाहता  हूं  कि  क्या  इस  कारण
 से  कि  उन्होंने  दिल्ली  में  इमारतें  नहीं  जल वाई  ,
 बसों  को  नहीं  जलवाया,  हिसा  कांड  नहीं
 करवाया

 Mr.  Deputy-Speaker:  ‘Do  you  want
 them  to  set  fire  to  the  House?  Mem-
 bers  before  asking  questions  must
 make  re  ponsible  statements.
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 Shri  Ss.  M,  Banerjee:  He  is  respon-
 sible;  you  do  not  follow.

 Mr.  Deputy-Speaker:  I  am  follow-
 ing.

 शमी  किस्म  पटलायक  प्राय  ्र  नहीं
 सुनते  हैं,  अराधी  अंग्रेजी  सुनते  हैं  शौर  रोक
 देते  हैं  ।  क्या  इस  कारण  से  कि  उन्होंने
 इमारतें  नहीं  जलवाइ,  बसों  को  नहीं  जलवाया,
 उनकी  जो  मांगें  थीं  उन  पर  विचार  नहीं
 होगा  ?  यह  मेरा  सवाल  है  ।

 Mr.  Deputy-Speaker:
 of  policy.

 It  is  a  matter

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  Even  before  there  was  any increase  in  the  sales  tax  the  traders
 and  businessmen  have  already  =  in-
 creased  the  price  and  have  put  the
 consumers  in  difficulty  and  therefore
 ay  a  protest  against  this  undue  rise  jn
 Prices  by  the  traders  putting  the  con-
 sumerg  in  difficulty,  the  people  of
 Delhi  have  shown  that  they  are  not
 co-operating  with  them.  May  I  know
 what  action  the  government  propose to  take  against  such  traders  and  busi-
 nessmen  who  had  increased  the  pri-
 ces  without  there  being  any  increase
 in  the  sales  tax  and  put  the  consu-
 mer  into  difficufty?

 Shri  Thirumala  Rao  (Kakinada):  I
 want  to  know  from  the  government
 the  total  expenditure  incurred  in  this
 behalf  for  an  unnecessary,  uncalled
 for,  attempted  dislocation  of  public
 busines  in  the  town.  With  regard  to
 sales  tax  business,  it  is  well-known
 that  the  traders,  with  the  slightest  in-
 crease  of  dearnes;  allowance  to  the
 poor  clerks  and  others,  are  charging
 them  more  and  putting  the  public  into
 great  difficulty,  J  was  just  now  told
 this  afternoon  that  the  administration
 has  asked  that  no  sales  tax  should  be
 charged  on  the  drugs  but  they  are
 charging  sales-tax  without  showing  it
 in  the  bills;  they  just  add  the  sales-
 tax  to  the  price  and  they  do  not  add
 in  the  bill  but  charge  the  extra  and
 collect  that  from  the  public.  These
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 are  the  things,,  that  are  being  done  by
 them.  If  every  political  party,  includ-
 ing  some  Congressmen....  (Interrup-
 tions).

 Mr.  Deputy-Speaker:  What  is  your
 question?

 Shri  Thirumala  Rao:  I  am  coming
 to  it.  The  reply  given  by  the  Home
 Minister  and  the  Prime  Minister  re-
 cently  to  the  deputation  of  traders  has
 got  the  fullest  rupport  of  every  sanc
 Member  of  this  House  and  therefore,
 it  need  not  be  reconsidered.  In  view
 of  all  this,  I  want  to  know  how  much
 it  has  cost  the  government  to  make
 all  these  arrangements  and  who  arc
 responsible  for  this  unnesessary  ex-
 penditure.

 sit  प्रकाश बीर  शास्त्री  (बिजनौर)
 उपाध्यक्ष  महोदय,  दिल्‍ली  भारत  की  राजधानी
 है  कौर  यहां  पर  जो  “दिल्ली  बंद”  हड़ताल
 राज  हुई  कौर  जिस  प्रकार  से  उस  में  शान्तिपूर्ण
 व्यवहार  दिल्ली  के  नागरिकों  ने  किया,
 उसके  लिये  दिल्ली  की  प्रचलित  या  दिल्ली  के
 प्रशासन  को  श्रेय  देने  के  बजाय  दिल्ली  के
 उन  नागरिकों  और  व्यापारियों  को  श्रेय
 देना  भ्रष्टिक  उपयुक्त  होगा  जो  भ्र पने  आन्दोलन
 में  हिंसात्मक  रूप  लाकर  अपने  प्रान्दोलन  की
 लगाम  उन  लोगों  के  हाथों  में  नहों  देना  चाहते
 थे  जो  हिसा  या  राष्ट्र  घातक  तत्वों  में  विश्वास
 रखते  हैं।  परन्तु  दिल्ली  में  इस  प्रकार  की
 हड़ताल  होना  भी  सरकार  के  लिये  बहुत
 बड़ी  वाशिग  है,  चेतावनी  है  कि  राज६'नी  में
 इस  प्रकार  की  हड़ताल  हो  ।  मैं  झांके  माध्यम
 से  गृह  मंत्री  महोदय  से  यह  जानना  चाहता  हूँ
 कि  इस  शान्तिपूर्ण  प्रदर्शन  के  बाद,  क्या  भारत
 सरकार  जिन  लोगों  ने  प्रपनी  कठिनाइयों  के
 कारण  यह  हस्पताल  की,  उन  के  साथ  उसी
 प्रक'र  सद्व्यवहार  से,  बल्कि  भोर  भी  उसके
 ग्रागे  जा  कर  बातचीत  करेगी  ।  कल करु।  मे
 हिंसात्मक  घटनायें  होने  के  बाद  गृह  मंत्री
 यहां  से  दौड़े  हुए  गये  थे  कौर  वहां  लोगों  की
 कठिनाइयों  को  सुनने  के  बाद  उन्होंने  Ge
 निर्णय  लिये  थे  ।  मै  जानना  चाहता  हूं  कि
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 शान्तिपूर्ण  प्रदर्शन  के  बाद  भी  क्‍या  उसी  प्रकार
 सरकार  व्यवहार  करेगी  ताकि  देश  में  यह
 परम्परा  चले  कि  Ww  पूर्ण  प्रदर्शन  होने  से
 सरकार  जल्दी  प्रभावित  होती  है  ?
 Shri  Sham  Lal  Saraf  (Jammu  and

 Kashmir):  I  want  to  put  one  very
 important  question.  Please  permit  me
 to  put  one  important  question.  From
 past  experience,  right  from  the  day
 when  this  sales  tax  was  levied,  even
 in  the  past,  whenever  differences  were
 found  to  exist  between  the  adjoining
 States  and  Delhi,  what  had  happen-
 ed  was,  the  trade  channels  had
 straightway  gone  out  of  Delhi  to  other
 places.  Thig  apprehension  has  always
 been  felt  by  the  Delhi  traders,  May
 I  ask  the  hon.  Minister  whether  this
 aspect  of  the  question  will  be  gone
 into,  and  after  going  into  it,  if  an
 apprehension  like  that  is  felt,  to  find
 out  whether  those  apprehensions  are
 correct,  and  if  they  are  correct,  is  the
 Government  prepared  to  go  into  the
 question,  and  if  it  is  not  80,  will  the
 Government  speak  out  to  the  Delhi
 traders  and  otherg  that  what  they
 say  is  not  correct,  is  not  based  on
 facts  and  is  not  ०8560  on  events  which
 are  happening  all  over  the  country
 today?

 Shri  Priya  Goupta  rose—

 Mr,  Deputy-Speaker:  I  am  sorry.
 We  have  spent  20  minutes  over  this.

 Shri  9.  C.  Sharma:  One  question,
 Sir.  (Interruption).

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  D,  C  Sharma:  It  is  a  state-

 ment  in  answer  to  the  call-attention
 notice,  and  you  are  not  allowing  ques-
 tions.

 श्री  अनोखा  (भ्ररबाला)  :  सेल्स  टैक्स
 की  वे  चोरी  करते  हैं  ँ्रोर  उनको  कोई  सजा
 नहीं  मिलती  है  i  बहुत  से  तो  पूरा  सेल्स  टैक्स
 चोरी  करते  हैं

 उपाध्यक्ष  महोदय  शार,  बार  |
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 Shri  Nanda:  I  will  agree  ‘hat  cun-
 gratulations  go  more  to  the  people.
 I  agree  there.  The  peaceful  conduct
 in  all  that  has  happened  in  the  course
 of  the  day,  the  restraint  shown  by
 everybody,  is  a  very  good  thing,  and
 it  is  a  very  good  augury.  In  the
 capital  there  should  be  no  hartal.  Let
 us  See  that  there  is  no  hartal.  But
 it  does  not  matter  if  there  is  a  hartal,
 and  we  think,  and  even  if  I  believe
 it  is  an  unjustifieg  hartal,  I  would
 rather  have  an  expression  of  protest
 which  is  legitimate  and  desirable,  be-
 cause,  in  a  democracy,  that  is  really
 a  very  good  outlet.  But  the  oniy
 thing  is  that  there  should  be  no  vio-
 lence,  no  intimidation,  no  rowdyism;
 and,  if  we  can  combine  the  two,  an
 open,  free—unrestrained  by  any
 authority—demonstration  and  expres-
 sion  of  protest.  The  justification,  the
 people  will  decide.  But  there  should
 be  no  intimidation,  no  instigation  to
 violence.  Thig  will  be  strengthening
 the  hands  of  democracy  and  therefore
 I  am  happy  on  this  account  at  what
 has  occurreg  today  in  Delhi.

 Now,  I  have  been  rather  a  little
 hurt  when  the  hon.  Member  Shri
 Trivedi—I  have  never  had  any  occa-
 sion  to  see  anything  objectionable  in
 what  he  says  usually—said  it  is  obdu-
 rate  and  assinine.  On  that,  I  have
 to  say  a  few  words.  I  do  not  want
 to  refute  or  rebut  anything.  Before
 this  bundh  or  harta}  occurred,  every
 effort  was  made  to  see  that  it  was
 prevented,  and  I  had  hoped  that  there
 would  be  no  such  thing  as  has  hap-
 pened  in  the  afternoon.  There  was
 mention  of  the  United  Chambcr  of
 Traders’  Associations;  their  represen-
 tative  came  to  me  ang  I  gave  them
 this  assurance  which  I  had  already
 indicated  in  the  earlier  statement.  I
 said,  if  there  is  any  article  regarding
 which  there  is  any  feeling  that  there
 will  be  some  hardship  in  the  form  of
 any  impact  on  the  trade  here,  that
 it  would  injure  either  the  consumer
 or  the  trade,  I  would  look  into  it.
 I  repeat  it  and  I  reiterate  it.  I  also
 told  them  then  that  we  have  not  yet.
 issued  any  notification,  no  date  has
 been  settled.  Therefore,  they  are
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 free  to  make  any  _  representation.
 They  felt  that  while  Delhi  may  have
 this  new  levy,  the  other  States  be-
 cause  of  whom  we  are  introducing  it
 here;  may  not  do  it,

 I  said  that  the  other  States  have
 said  that  this  wil]  apply  simultane-
 ously.  They  were  quite  satisfied  and
 they  said  that  there  will  be  no  hartal.
 But  still  it  was  there.  Can  I  give  any
 More  assurances  now  than  all  that?
 These  assurances  will  be  observed.
 Simply  because  they  hag  decided  to
 have  it  and  wanted  to  observe  it  any-
 how,  I  am  not  going  to  have  any
 kind  of  reaction  in  my  mind  because
 they  have  stuck  to  it  and  because  of
 their  obdyracy,  as  he  put  it,  in  the
 matter  of  the  bundh.  This  is  not
 going  to  affect  my  mind.  I  will  deal
 with  them,  because  it  is  not  they,  but
 it  is  the  trade  in  the  city  and  the
 consumers  whose  interests  are  involv-
 ed.  That  is  all  I  can  say  about  it.

 Looking  into  the  questions,  I  do  not
 find  anything  else  which  calls  for  an
 answer,  except  the  question  about  the
 cost  involved.  I  did  not  think  of
 working  it  out,  but  it  must  be  very
 considerable.  (Interruptions).

 For  instance,  about  the  matches,  the
 increase  in  cost  will  be  one-fifth  of
 a  paisa  or  something  like  that.  But
 I  am  sure  they  will  add  one  whole
 paisa  to  that.  They  will  not  round
 it  off  against  themselves,  but  they
 will  try  to  round  it  off  against  the
 consumer  always.  I  have  given  ins-
 tructions;  in  the  case  of  all  those
 commodities  on  which  there  may  be
 sales-tax  after  any  revision  takes
 Place,  I  wil]  have  the  statistics  tor
 the  earlier  period  and  I  will  keep  a
 watch  on  what  is  happening.  There
 is  a  committee  with  which  I  am  con-
 cerned  where  the  public  men  and  the
 representatives  of  business  have  al-

 |ready  stipulated  that  there  will  not  be
 lany  excessive  rise,  out  of  proportion
 |to  what  may  be  justified.  I  will  try

 to  utilise  that  agency  for  that  pur-
 pose,
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 7.57  hes.

 DEMANDS  FOR  GRANTS—centd,

 Ministry  of  Food,  Agriculture,  Com-
 munity  Development  and  Co-operation

 contd,

 Mr,  Deputy-Speaker:  Shri  Shinde
 may  continue  his  speech.

 Shri  Shinde:  Sir,  it  is  really  a
 matter  of  pride  for  all  of  us  that
 once  we  were  an  importing  country
 —for  instance,  during  the  first  Plan
 We  imported  sugar  for  4  years—but
 now  instead  of  being  an  importing
 country,  we  have  become  a  regular  ex-
 porter.  Hon.  members  will  be  happy
 to  know  that  during  the  last  5  years
 we  have  earned  foreign  exchange  to
 the  tune  of  about  Rs.  90  crores,  which
 is  badly  needed  for  the  development
 of  our  country.  All  of  us  should  be
 proud  of  this.

 Shri  है,  5.  Pandey:  We  have  earn-
 eq  this  foreign  exchange  at  the  cost
 of  how  much  loss?

 Shri  Shinde:  The  loss  has  been
 there  to  the  extent  of  about  Rs.  40
 to  45  crores.  The  foreign  exchange
 we  have  earned  is  about  Rs.  90  crores.

 The  scheme  for  export  of  sugar
 cannot  be  based  on  an  ‘off  and  on’
 basis  according  to  our  conveniencc,
 dependent  upon  the  surplus  availab’e
 for  export  and  when  the  international
 prices  are  high.  The  importing  coun-
 tries  are  highly  developed  and  prefer
 to  import  from  such  countries  which
 are  regular  and  dependable  suppliers.
 Further,  sales  for  export  can  be  made
 only  at  international  prices  in  compe-
 tition  with  the  other  countries.  This
 question  was  also  examined  by  the
 Sen  Commission.  This  is  what  they
 have  said  about  our  export  policy:

 “If  there  was  a  choice  for  the
 country  whether  to  produce
 sugarcane  or  rice  from  the  same
 acre  of  land,  unbalanced,  it  would
 be  advantageous  to  grow  sugar-
 cane  and  export  sugar  manufac-
 tured  from  there  ang  use  the
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 foreign  exchange  earneg  to  im-
 port  rice.  The  foreign  exchange
 receipts  from  such  export  of
 sugar,  even  at  current  low  prices
 in  the  international  market,  would
 be  higher  than  the  import  cost  of
 equivalent  quantity  of  rice  as
 could  be  produced  within  the
 country  from  the  same  acre  of
 Jand.”

 This  shows,  Sir,  even  taking  into
 consideration  the  wider  interests  of
 our  national  economy,  the  sugar  ex-
 ports  are  very  important  from  the
 point  of  view  of  national  interest.

 48  brs.

 Hon.  Members  have  raised  the
 issues  about  arrears  of  sugar  cane
 prices,  accumulation  of  stocks  in  the
 factories  and  the  financial  problems  of
 sugar  factories.  This  matter  was
 taken  up  by  this  Ministry  with  the
 Ministry  of  Finance  as  well  as  with
 the  Reserve  Bank.  The  Reserve  Bank
 has  recently  issued  a  circular  to  all  the
 Scheduled  Banks  stating  that  as  far
 as  possible  the  requirements  of  sugar
 factories  may  be  looked  after  and  they
 may  be  accommodated  to  the  extent
 possible.

 It  is  true  that  this  year  the  arrears
 of  sugarcane  prices  have  piled  up  very
 much.  For  example,  if  we  compare
 tho  figures  with  that  of  the  previous
 years,  we  find  that  the  position  this
 year  is  worse.  Arrears  of  sugarcane
 prices  have  gone  up  to  Rs.  23.4  crores.
 Durifg  ‘1963-64,  on  I5th  March,  964
 the  arrears  were  Rs.  2.9  crores  and
 in  1964-65  on  the  same  day  the  arrears
 were  Rs.  8.7  crores.  As  I  have  al-
 ready  submitted,  as  a  result  of  the
 instructions  issued  by  the  Reserve
 Bank  the  position  might  ease  to  a  great
 extent.  But  I  might  say  at  this  stage
 that  there  are  certain  sugar  factory
 owners  in  the  country  who  are  in  the
 habit  of  delaying  payment  to  the
 sugarcane  growers.  I  might  request
 them  in  their  own  interest  that  they
 should  not  avoid  regular  payments  to
 sugarcane  growers  because  ultimately
 the  prosperity  of  the  sugar  industry
 depends  on  the  development  of  sugar-
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 (Shri  Shinde]
 cane  and  the  efforts  of  the  cane  grow- ers.

 I  might  refer  briefly  to  the  Kanpur
 sugar  institute  which  is  doing  very
 good  work  for  training  our  engineers
 and  chemists.  In  fact,  there  is  no
 dearth  of  talent  in  our  country  as  such.
 If  our  engineers  and  chemists  get  pro-
 per  opportunities  they  can  prove  their
 talent  and  merit.  For  instance,  I  can
 say  from  my  own  personal  experience,
 when  the  question  of  undertaking  the
 manufacture  of  raw  sugar  came  up
 doubts  were  expressed  that  we  may
 not  be  in  a  position  to  manufacture
 raw  sugar  according  to  international
 standards  and  specifications.  But  the
 year  we  undertook  the  manufacutre  of
 raw  sugar  we  found  that  the  quality
 of  our  sugar  was  quite  in  keeping  with
 interriational  standards.  I  wish  to  pay
 my  tribute  to  the  engineers  and  che-
 mists  who  are  working  in  the  sugar
 industry.  Attempts  are  being  made  to
 introduce  diffusion  process  in  the  sugar
 industry  in  India,  It  may  help  in
 improving  the  efficiency  of  our  sugar
 industry.  I  wish  all  success  to  our
 engineers  and  chemists  in  India  and  I
 hope  they  would  succeed  in  introduc-
 ing  diffusion  process  as  early  as  possi-
 ble.

 Sir,  I  have  no  time  to  give  a  long
 speech  on  community  development,
 but  I  wish  to  make  a  few  observa-
 tions.  There  is  a  feeling  in  the  House
 as  well  as  outside  that  everything  is
 not  well  with  the  community  qeve-
 lopment  movement,  with  the  com-
 munity  development  blocks.  I  share
 the  conecrn  of  the  House  and  I  would
 like  to  say  that  we  are  trying  to  locate
 the  mistakes,  we  are  trying  to  find
 out  the  weaknesses  and  we  shall  try
 to  rectify  the  position  to  the  extent
 possible.

 As  far  panchayati  raj  is  concerned,
 I  might  say  that  a  very  8000  deve-
 lopment  has  taken  place.

 Shri  D.  C.  Sharma:  Sir,  it  is  past
 6.00.  This  is  a  very  important  sub-
 ject  and  the  whole  House  should
 hear  the  important  points  that  the
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 Minister  is  making.  He  may  continue
 tomorrow.

 Mr.  Deputy-Speaker:  He  is  going
 out  today.  Let  him  conclude.

 Shrj  Shinde:  As  far  as  panchayati
 raj  is  conecerned,  when  the  Third
 Plan  started  we  had  introduced  the
 panchayati  raj  system  in  a  very  few
 States.  At  that  time  it  was  visualized
 that  Panchayati  Raj  may  be  extended
 to  other  States.  Now,  except  the
 States  of  Kerala,  Madhya  Pradesh,
 Jammu  and  Kashmir  and  Nagaland,
 all  the  States  are  covered  by  Pancha-
 yati  Raj  and  in  some  of  the  States  it  is
 doing  very  well.  I  might  cite  the
 examp'e  of  Gujarat,  Maharashtra  or
 Madras,

 I  have  no  time  to  deal  with  some
 other  matters.  But  I  wish  to  say  a
 few  words  about  the  work  done  by
 Community  Development.  It  may  be
 noted  that  the  increased  consumption
 of  improved  seeds,  fertilizers  and
 pesticides  and  the  like  are  not  a  little
 due  to  the  efforts  of  the  Extension
 Agency.  The  prcemotional  role  of
 Community  Development  has  secured
 notable  results  in  other  areas  of  de-
 velopment  also;  for  instance,  about

 ]  lakh  drinking  water  wells  have  been
 constructed  in  rural  areas  with  sizable
 public  contribution  since  the  incep-
 tion  of  the  programme.  Some  3  lakhs
 kilometres  of  approach  roads  have
 been  laid.  The  establishment  of  4,000
 primary  health  centres  has  effectively
 helped  in  extending  medical  facilities
 to  the  rural  areas.  Special  emphasis
 has  also  been  paid  to  adult  education
 and  adult  literacy.

 With  a  view  to  ensure  adequate
 representation  of  tribals  in  the  ex-
 tion  staff  in  Tribal  Development
 Blocks,  the  Centre  has  decided  that
 75  per  cent  of  posts  of  village-level
 workers  and  a  substantial  portion  of
 the  posts  of  block  development  offi-
 cers  in  the  Tribal  Development  Blocks
 should  be  from  the  tribal  community
 itself.  Though  the  Tribal  Develop-
 ment  Blocks  are  the  operative  res-
 ponsibilty  of  the  Ministry  of  Social
 Security,  as  far  as  the  functioning  of
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 the  blocks  is  concerned,  we  come  into
 the  picture  to  a  certain  extent.

 I  may  say  for  the  information  of
 the  House  that  the  Tribal  Development
 Block  Programmes  are  sought  to  be
 made  more  intensified  in  character
 than  undertaken  in  our  normal  Com-
 munity  Development  blocks.  The
 intensification  is  brought  about  in  two
 stages.  Firstly,  the  extra  provision  of
 Rs.  0  lakhs  in  the  Stage  I  phase  and
 Rs.  5  lakhs  in  Stage  II  phase  is  made
 out  of  the  special  provision  for  back-
 ward  classes,  operated  by  the  Depart-
 ment  of  Social  Welfare,  besides  the
 normal  schematic  provision  of  Rs.  2
 lakhs  and  Rs.  5  lakhs  respectively  for
 the  two  stages.  Secondly,  the  ave-
 rage  population  coverage  in  Tribal
 Deve'opment  Blocks  is  25,000  only  as
 against  68,000  in  Community  Deve-
 lopment  blocks.  As  recommended  ty
 the  last  Annual  Conference  of  Com-
 munity  Development  Ministers,  State
 Governments  were  requested  to  ensure
 that  at  least  75  per  cent  of  the  funds
 available  under  the  head  “Economic
 Development”  in  the  Triba!  Develop-
 ment  Blocks  be  earmarked  for  schemes
 for  exclusive  benefits  of  the  Tribals.
 This  recommendation  is  in  the  process
 of  implementation  by  the  States.

 Then  I  might  refe-  to  a  small  but
 very  important  item  of  Community
 Development.  As  a  part  of  Community
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 Development  we  have  installed  about
 2  lakhs  community  listening  sets  in
 villages.  During  the  Indo-Pakistan
 conflict  it  was  found  that  hundreds  of
 villagers  used  to  throng  these  com-
 munity  listening  sets  and  they  have
 become  so  popular.  As  far  as  mass
 education  is  concerned,  they  have
 proved  their  utility.

 Then,  there  are  two  other  impor-
 tant  programmes  which  are  under-
 taken  by  the  Community  Development
 Department,  namely,  Rural  Manpower
 P.ogramme  and  the  Local  Develop-
 ‘ment  Works  Programme,  In_  these
 programmes  also  we  are  trying  to  ex-
 tend  help  to  the  various  States  and
 the  experience  so  far  tells  us  that  the
 response  is  good.  We  are  getting  more
 and  more  demands  from  various  State
 Governments  to  see  that  the  program-
 me  is  extended  to  other  areas.  This
 shows  that  this  programme  has  be-
 come  more  and  more  popular.

 In  the  end  I  would  like  to  say  that
 I  hope  with  the  co-operation  of  the
 hon.  Members  and  the  hon.  House  7१६
 may  be  possible  to  implement  the
 va‘ious  programmes  of  the  Ministry
 of  Comunity  Development.
 8.08  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 April  20,  966/Chaitra  30,  888  (Saka).


